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LOK SABHA DEBATES 

LOKSABHA 

Friday, March 19, 19931Phalguna 28,1914 
(Saka) 

The Lok Sabha met at 
Eleven of the Clock 

[MR. SPEAKER in the Chair) 

ORAL ANSWERS TO QUESTIONS 

[ Translation] 

Excise Duty on Mini Cement Plants 

*341. SHRIMATI PRATIBHA 
DEVISINGH PATIL: Will the Minister of FI-
NANCE be pleased to state: 

(a) whether there is some anomaly in 
excise duty payable by mini cement plants; 

(b) if so, the details thereof and reasons 
therefor; and 

(c) the steps being taken by the Govern-
ment to remove this anomaly? 

[English] 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF FINANCE (SHRI MY 
CHANDRASEKHARA MURTHY): (a), (b) 
and (c). A statement is laid on the Table of 
the House. 

STATEMENT 

(a) and (b). Portland cement, other than 
white cement, manufactured in a factory 
using vertical shaft kiln or rotary kiln having 

specified installed/licensed capacity (com-
monly known as "mini" cement plants) at-
tracts excise duty of Rs. 185/- per MT. 
Cement manufactured in other plants at-
tracts excise duty of 3301- per MT. 
Concessional rate of excise duty for mini 
cement plants has been extended in order 
to encourage exploitation of smaller lime 
stone deposits; dispersal of cement pro-
duction capacity all over the country; reduc-
tion of burden on Railway Transportation 
system; lower capital costs and quicker 
installation and higher employment, espe-
cially in rural and hilly and other inacces-
sible areas. Concessional rate of excise 
duty has not been extended to cement 
manufactured in split location units which 
purchase clinker from outside, as the con-
cept of setting up of a mini cement plant is 
to encourage manufacturing activity by in-
stallation of their own kiln to manufacture 
clinker and not mere grinding and bagging 
activities as there is a possibility of misuse 
of this facility by the larger units. There is, 
thus, no anomaly in the excise duty struc-
ture for mini cement plants. 

(c) In view of (a) and (b) above, does not 
arise. 

SHRIMATI PRATIBHA DEVISINGH 
PATIL: Sir, there are two stages of manu-
facturing cement One is by burning of lime 
stone and clay in kiln and the other sitab of 
manufacturing cement is from clinker by 
blending adhetives In predetermined pro-
portion as determined by chemist in the 
laboratory after testing the chemical com-
position of clinker and adhetives as per BIS 
standards. So, clinker cannot be converted 
into cement bsimply by grinding it. Some 
SSI units are doing these two stages in a 
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split unit, but the ultimate product is cement 
which is coming out under one brand name; 
and both these units belong to them. 

In view of the fact that the Central Excise 
rate is levied on the basis of capacity of the 
unit and also in view of the fact that in no 
other item, excise duty is levied on SSI unit, 
higher than big units simply because it is 
produced in split unit. So, will the hon. 
Minister inro such cases and relieve them of 
their grievances? 

SHAI M.V. CHANDAASEKHAAA 
MUATHY: Mr. Speaker, Sir, already the 
mini-cement plants are enjoying a 
concessional duty of As. 180 per metric 
tonne, whereas the cement manufactured 
in other plants attracts an excise duty of As. 
330 per metric tonne. Hon. Member has 
pointed out the manufacture of clinkers and 
grinding them in separate units, that is in 
split units, by small scale units; and that 
should be required a concession under the 
small scale units. The concept of mini-ce-
ment plants as indicated by the Ministry of 
Industry is that the factory uses vertical 
shaft kiln and uses rotary kiln.- in case of 
vertical shaft ciln, not exceeding 21 0 tonnes 
per day and a maximum of 66,000 tonnes 
per annum and in case of rotary ciln, it is 600 
tonnes per day and not exceeding 1 ,98,000 
tonnes per annum. However, the 
concessional rate is available for these mini-
ccement plants only for 99,000 tonnes. But 
the concept of mini-cement plants as deter-
mined by the Ministry of Industry is that the 
grinding plants cannot be considered as a 
Mini-cement plants. That is why, any split 
unit functioning in small'scale unit cannot be 
considered as a small scale unit. More than 
that, the grinding units requires an invest-
ment of nearly about As. 25,000 and they 
have a concessional rate of excise duty upto 
As. 30 lakhs and maximum upto AS.75 
lakhs. They are availing of this concession 
under the present tax structure. 

SHAIMATI PAATIBHA DEVISINGH 
PATI L: Sir,. that was regarding the interpre-
tation Qf which should be called as a split 
unit. I have just requested the Minister to 
look into thi$, if possible. 

My second question is to improve the 
export prospects of cement and to lower the 
construction costs of the building materials, 
such as. cement by products of cement, 
cement blcoks, tiles. 

Will the Government consider lowering 
down the excise duty so that the exorbitant 
costs of the building materials, prevailing 
these days, come down? In the newspa-
pers, it has appeared that during the Eighth 
Five Year Plan, the Government is consid-
ering to bring down the excise duty on 
cement. Is there any such proposal under 
consideration of the Government? 

SHAI M.V. CHANDAASHEKHAAA 
MURTHY: At present, the total production of 
cement during 1992-93 is 57 lakh tonnes. 
We anticipate to earn as duty As. 1, 856 
crore towards duty. Three per cent of this 
revenue is paid by the mini cement plants. 
They constitute only 5 per cent of the total 
production. 

At present. we have no such proposal 
before the Government. 

[ Trans/aNon] 

PROF. PAEM DHUMAL: Mr. Speaker. 
Sir. in his reply honorable Ministerhas stated 
that in rural and hilly areas. where there are 
deposits of lime stone. concession in excise 
duty has been given to boost Cement indus-
try and to provide employmentthere. Excise 
duty on cement in these areas is half i.e. Rs. 
185 per M.T. Government has a policy to 
encourage cement industry in small. rural 
and backward areas where there are depos-
its of lime stone. When the BJP Government 
was in power in Himachal Pradesh, it gave 
encouragement for setting up many indus-
tries in the area. And now after imposition of 
Presidents Rule, the Governor made an 
announcement that no industry WOUld be 
allowed to be set up. Will the Government 
issue necessary instructions to the Gover-
nor not to taking decision on policy matters 
especially those attecting the decisions taken 
by the erstwhile Government keeping in 
mind the necessity to mobilise financial re-
sources and create employment. 
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[English] 

MR. SPEAKER: Question is not allowed. 

Trade Deficit 

*342. SHRI SRIKANTA JENA: Will the 
Minister of COMMERCE be pleased to 
state: '. 

(a) whether the country's trade deficit 
has widened during current year; 

(b) if so, the estimated trade deficit dur-
ing 1992-93as compared to that in 1991-92; 

(c) the reasons identified forthe unsatis-
factory trade peliormance and the names of 
the countries where the country's exports 
have declined; and 

(d) the manner in which Govemment 
propose to step up exports to minimise the 
deficit 

THE MINISTER OF COMMERCE (SHRI 
PANAS MUKHERJEE): (a) to (d). A state-
ment is laid on the Table of the House. 

STATEMENT 

The trade deficit during April-Jan. 1992-
93 amounted to US $ 3596.39 million as 
compared to US $ 1583.81 million in the 
corresponding period of 1991-92. 

Among the reasons for slow growth in 
exports, mention may be made of rapid fall 
in trade with CIS and East European Euxo 
ean Countries, recession in industrially ad-
vanced countries and sluggish growth in 
world trade. The prinCipal countries in re-
spect of which exports declined during April-
November 1992-93, the latest period for 
Which such data are available, are CIS, 
Romania, Poland Yugoslovia, Hungary, Ja-
pan, Republic of Korea, Belgium and Fin-
land. 

I order to boost exports, the Government 
have taken major steps for liberalisation of 
trade which include provision of export linked 
imoorts, reduction of import licensing, 

strengthening export incentives and removal 
of procedural irritants through simplification 
of policy and procedures. In 1993-94 Bud-
get, the system of market determined uni-
fied exchange rate has been introduced and 
customs and excise duties have been re-
duced. Besides, 34 commodities have been 
identified as "Extreme Focus' sectors aimed 
at value or volume increase of 30% every 
year, in exports. . 

SHRI SRIKANTA JENA: Sir, the trade 
deficit -as statedin in the answer, if you 
calculate it percentage-wise during the April-
December period of 1992-93; has gone up 
by nearly 60 per cent as compared to 1991-
92 for the same period. The imports in rupee 
terms during April-December, '1992-93 are 
estimated at Rs. 47,480croreasagainst Rs. 
44,238 crore in 1991-92. That means, we 
have imported in rupee terms for more than 
Rs. 10, 000 crore whereas in exports, we 
have nearly come down by more than Rs. 
17,000 crore as compared to 1991-92. 

In spite of Ministry's announcement about 
the era of liberalisation of trade policy or 
whatever it is or whatever you have esti-
mated, are we not entering the debt trap? 

SHRI PRANAB MUKHERJEE: Sir, the 
Member is correct when he says that com-
pared to 1991-92, the trade deficit has in-
creased substantially. But the fact is that 
1991-92 wa~~tremely difficult year. 

And there was a substantial import com-
pression in that period, as a result of which 
there was no foreign exchange and so, we 
have to impose strict restrictions on import 
and export also did not pick up because of 
certain other factors and import constraint 
itself reflected export production. So, there 
are no two opinions on it. It is mainly be-
cause of the import constraints. But if we 
look at the figure of our trade gap, even 
during the entire Sixth Plan and Seventh 
Plan taken together the average trade defi-
cit in US dollar terms has been 4-5 million US 
dollars per year and compared to that, this 
year, the present April-January figure is 3.5. 
million US dollars. My assessment is that it 
may be any where between 4-4-.5 million 
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US dollars. Deposit is not abnormal and it is 
in confonnity with the past trade. But 1991-
92 was an exceptional year in the sense that 
there diexport foreign exchange. So, you 
could neither import and export also did not 
pick up. 

SHRI SRIKANTA JENA: The hon. Minis-
ter has stated that as compared to other 
years, this year's gap is not as much in a bad 
shape. I am sorry to say that India's com-
petitiveness in the world market has come 
down and in the ranking, you have come 
down from tenth to eleventh position this 
year. I do not know. By the end of this 
financial year, our ranking may again dete-
riorate and we may even come down to 12th 
or 13th position. The strategy which you 
have stated in your answer is that we have 
identified 34 commodities as extreme focus 
commodities and we will see that 30 per 
cent, either in value terms of values terms. 
will be exported and emphsis has been 
given on it. A committee consist of group of 
traders and officials was formed and it gave 
a riper in July, 1992. They have recom-
mended certain things. May I know whether 
the hon. Minister has accepted the recom-
mendations get them that committee or not; 
if so, whether he has implemented them or 
not and if he is going to implement them, 
whether he is? going to form any high leve' 
committee for continuous monitOring of these 
extreme focus commodities so that, at least. 
this gap can be met and we can have better 
conditions and the gap can be brigrd 

SHRI PRANAB MUKHERJEE: So far as 
the ranking and other things are concerned. 
it is true that our contribution in the intema-
tionaltrade is not at all Significant. Honourable 
Members are fully aware that even in our 
development strategy, it never contribu a 
very substantial part and its GDP also was 
not very substantia. It is because, by and 
large, our policy was inward-looking and not 
forward-looking. So far as the decline in the 
trend is conemed, one of the major reasons 
is that nearly 30 per cent of our experts were 
to the erstwhile Soviet Russia in rupee 
payment area. If we just break up our ex-
ports, nearly '30 per CO goes to the EEC 
group, 18 per cent to USA, 9 per cent to 

Japan a above 30 per cent erstwhile USSR 
in rupee payment area. Substantial fall haS 
ta.ken place during the last ye~r. Normally, 
we used to have 2.5. t02.6million US dollars 
worth of exports. It has come down to 700 to 
800 million US dollars this year. This is one 
of the major reasons, apart from the world 
deficit and other factors. So far as the 34 
extreme focus items are concemed, we 
have received the recommendations of the 
committee. And we are acting on it. In my 
other capacity as the Deputy Ch<..1rman of 
the Planning Commission, while formulating 
the Eighth Plan, I have indicated that if we 
want to avoid the type of balance of payment 
crisis that we had confronted in the past, the 
country must have a steady growth in ex-
ports, in volume terms. Now we have reached 
13.6 per cent and we have to keep it up and 
further improve in the second, third and 
subsequent years. 

SHRI A. CHARLES: It appears from the 
answer that trade deficit has gone up sub-
stantially during 1992-93. We do appreciate 
the answerofthe hon. Minister, because we 
are aware of the problems. Here, I want to 
highlight on thing. There are many countries 
which are interested in buying our handi-
crafts, value added material, products of 
agro-based industries and so on. But the 
problem is, there is no agency to monitor 
and coordinate. Shri Jena also mentioned it. 
Many Ministries are inter-related, such as 
the Ministry of Industry. Ministry of Com-
merce and the Food Processing Industry. 
As the leader of many parliamentary del-
egations, you are also aware that a lot of 
interest is shown by many countries to buy 
our products. But there is no coordinating 
agency. May I know from the hon. Minister 
whether he would consider a proposal for 
constituting a sub-committee either under 
the Commerce Ministry or under the Indus-
tries Ministry. so that all the concemed 
Ministries can be coordinated and an ear-
nest effort is made for identifying the prod-
ucts to be exported and also to find out the 
countries where these products are neces-
sary? I am sure Sir that if such a proposal 
comes through. trade can be improved. I 
want to know whether this proposal will be 
considered favourably. 
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SHRI PRANAB MUKHERJEE: There 
should be a constant endeavour to explore 
new markets, identify products and also to 
coordinate the efforts of marketing growth 
products. The present institutional arrange-
ment at the governmental level through 
various joint commissions, and at the busi-
ness and industry level through various 
business councils and export promotion 
councils, has to be strengthened. The pos-
sibilities of exploring markets and coordinat-
ing the efforts of various agencies have 
been constantly monitored. But I do agree 
that these institutional arrangements have 
to be further strengthened and extra efforts 
are to be put to have a more vigorous export 
promotion. 

SHRI RAM NAIK: The figures of trade 
deficit are from April 1992 to January 1993. 
That means the months of February 1993 
and March 1993 are not covered. If we take 
these two months into account at the same 
rate, the deficit would be something like $ 
4000 crores as compared to the deficit of $ 
1,5000 crore in 1991-92. That means there 
is an additional deficit of $ 2,500. In the last 
three or four months, the Russian President 
, Mr. Yeltsin, the UK Prime Minister, Mr. 
John Major and also the highest authorities 
in Germany have visited our country. I want 
to know whether the Government has any 
speCific discussions with them about the 
increase in exports and if so the result there 
of. If this issue was no: taken up, I want to 
know why it was not taken up. 

SHRI PRANAB MUKHERJEE: Firstly, I 
would like to remove the impression that as 
if something ox1raordlnary has happened in 
the current year. It is not so. From 1980-81 
till 1990-91, the average trade gap has been 
between 6 and 7 billion dollars. It happened 
so because there was a decline of 19 per 
cent in the imports. This is because we do 
not have the foreign ~xchange. If we stop 
imports totally, the trade gap can be re-
duced substantially. So, that is not the point. 

The second question is about the viSits 
of President Yeltsin and other leaders of the 
European countries. In fact, with every 
leader, we discuss our economic and trade 

relations so as to. expand our economic 
cooperation with them. In fact, one major 
bottleneck was removed when President 
Yeltsin came here and through a talk be-
tween him and our Prime Minister, we have 
been able to resolve the rupee-rouble prob-
lem. As a result, I do hope that trade 
between these two countries will expand. In 
addition to that, during this period we have 
entered into agreement with five Central 
Asian republics in order to facilitate. trade 
between these two countries and to help 
them to export commodities from India. 
Despite our difficulties and non-availability 
of resources, the Finance Minister was kind 
enough to provide modest technical credit to 
all those countries keeping in view the ex~ 
panding trade between these two countries 
and we are exploring this possibility. 

SHRI NIRMAL KANTI CHATTERJEE: In 
view of the fact that there are so many 
difficulties in our exports and also. as you 
are aware - it is not often mentioned- a good 
bulk of our rupee trade was really switch 
trade, they were importing from our country 
and re-exporting to non-rupee payment 
countnes and hence part of expansion of our 
trade with non-rupee area is reflected be-
cause of this, is the Commerce Ministry in 
touch with the Finance Ministrf to see 
whether or not rupee can be devalued fur-
ther by another 50 per cent? 

SHRI PRANABMUKHERJEE: Sir, there 
is no question 0 1 that because now'! is really 
convertible. 

in respect at switch trade also, it is partly 
true. Portly it can be accountable. For the 
information of the han. Member, I would like 
to say that from the 1st of January, we are 
not havinq rupee trade in other countries. 
We have switched over to freely convertible 
foreign exchange. 

SHRI SANDI PAN BHAGWANTHORAT: 
Sir, the Minister has stated in his Statement 
that 34 commodities have been Identified as 
ex1reme focus sectors aimed at value in-
crease. It is my information that the Export 
Council has recommended two items from 
Sholapur city. that is Chaddar and towel 
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made from the powerloom sector. 

May I know trom the hon. Minister 
whether these two items have been identi-
fied among these 34 items; if not, whether 
he is intending to include these two items 
also? 

SHRI PRANAB MUKHERJEEE: Sir, the 
34 extreme focus sectors are the bulk areas 
and these two textile products which the 
hon. Member has referred to, can be a part 
of that. But, these are the 34 medium sec-
tors which we are giving extreme focus and 
which have immense potentiality of export 
and there is a possibility of 30 per cent 
growth. 

I would like to emphasise one more point 
here. In fact I have indicated in my earlier 
observation also that if we exclude rupee 
rayment area then the growth in export in 
general currency afea is more than 10 per 
cent, even during the period April to Janu-
ary. 

Prevention of Smuggling 

'343 SHRI TARA CHAND 
KHANDELWAL: Will the Minister ot FI-
iIIANCE be pleased to state: 

(a) whether the illegal flow of foreign 

goods into the country has increased; 

(b) if so, the number of persons detained 
under the Conservation of Foreign Exchange 
and Prevention of Smuggling Activities 
Act, 1974 during the last three years; and 

(c) the steps Government propose to 
take to check illegal flow of foreign goods 
into the country? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF FINANCE (SHRI M.V. 
CHANDRASEKHAR MURTHY): (a) to ( cj. 
A statement is laid on the Table of the 
House. 

STATEMENT 

(a) and (b). Smuggling is a clandestine 
activity and, theretore. it is not possible to 
say whether the illegal flow otforeign goods 
into the country has increased or otherwise. 
However, the value of contraband seized 
under the provisions of the Customs Act, 
1962 during the last three years. as given 
below, shows a declininG trend. The nwnber 
of persons detained undtr the provisions of 
t'lt: ConseNaticn of F0reign Exchange anr! 
Prevention of Smuggling Activities Act, 1974 
during the last three years :s also given 
below:-

---------------------_. __ . --------_.----

Year 

1990 

1991 

1992 

Value of contraband 
seized 

(Rs. in crores) 

760.08 

740.00 

502.14 

Number of persons 
de~ained under 

COFEPOSA 

749 

751 

423 
--------------

(c) The anti-smuggling agencies are 
suitably alert agair~st smuggling activilles. 
The Customs formations have been 
equipped w:th ve:::sels, vehicles, firearms. 
etc. and the requirements are constantly 
reviewed. 

Sophisticated equipment such as x-ray 

baggage machines. metal detectors and 
n:ght vision binoculars are being increas-
ingly utilised. Close coordination is being 
maintained among all the agencies con-
cerned in the detection and prevention of 
smuggling. 

In addition, schemes for import of gold! 
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silver have been recently introduced and the 
rate of the customs duty on goods imported 
as baggage has been reduced to 150% ad 
valorem. 

[ Translation] 

SHRI TARA CHAND KHANDELWAL: 
Mr. Speaker, Sir, the reply to my question 
given by the Finance Minister is totally un-
satisfactory. Not only unsatisfactory but he 
has tried to evade my question. I have asked 
the question: 

[Eng/ish] 

"Whether the illegal flow of foreign goods 
into the country has increased?" 

[ Translation] 

The Minister has replied: 

[English] 

"It is not possible to say whether the 
inflow of foreign goods has increased or 
decreased." 

[ Translation] 

Mr. Speaker. Sir mine was a specific 
question which should have been replied in 
'yes' or"rlO'l do not know why the reply to my 
question was evaded. Nowadays most of 
the newspapers are reporting that smug-
gling of illegal goods is increasing in the 
country. ! have information about some 
newspapers. The Pioneer in its edition of 6th 
October has reported about spurt in smug-
gling. (Interruptions) 

[English] 

MR. SPEAKER: I am disallowing this 
kind of question. 

[ Translation] 

SHRI TARA CHAND KHANDELWAL: I 
am putting the question, when the smug-
gling of illegal goods is increasing so much, 
I would like to know categorically whether 

the smuggling has increased or decreased? 

SHRI M.V. CHANDRASEKHAR 
MURTHY: Sir, if you permit me, I have 
replied: 

"Smuggling is a clandestine activity and, 
therefore, it is not possible to say whether 
the illegal flow of foreign goods into the 
country has increased or otherwise." 

But we have given the value in terms 
of crores of the contraband goods seized 
and the number of persons detained under 
COFEPOSA forthe year 1990-91 and 1991-
92. It really reflects that smuggling has 
come down. 

SHR! TARA CHAND KHANDELWAL: 
You have stated the correct position. 

[Translation] 

Mr. Speaker, Sir, according to the 
figures providea by 'lim in 1991 contraband 
goods worth Rs. 740 crore were seized and 
in 1992 worth 502 crore. In this regard I 
would like to know as to how these seized 
goods are disposed of and how much amount 
has been realised therefrom. If you dispose 
these corltraband goods by auction, how 
much maney you have got? Have the V.I.Ps 
and officers been given these goods without 
auction also. 

[English] 

SHRI M.V. CHANDRASHEKHARA 
MURTHY: Sir. I have said that we have 
given the value in terms of crores of contra-
band goods seized. 

As :ar as the procedu~e for thf; disposal 
of these' go0<ls is concerned. firstly, we will 
give them to the co-operative societies and 
some of them, we will dispose of through 
auclion. And wherever we get more money, 
we will :Jive them the goods. We have a 
separate departmental procedure aiso. 

SHRI K. RAMAMURTHEE TINDI 
VANAM: Sir. may I know from the hon. 
Minister as to whether his answer covers the 
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arms and contraband drugs smuggled in the 
country.? 

Sir, the southern coast of Tamil Nadu 
has actually gone into the hands of the 
international smugglers in spite of preven-
tive measures taken by the Government. I 
would request the hon. Minister to give the 
extent of contraband arms and the contra-
band drugs that were seized during the past 
one year and the value of the same. 

SHRI M.V. CHANDRASHEKHARA 
MURTHY: Sir, for combating smuggling, we 
have taken up administrative, economic and 
other measures viz. penal measures to curb 
c;muggling. But as far as the question of 
smuggiing of arms is concerned, I require a 
separate notice. 

SHRI KABINDRA PURKAYASTHA: Mr. 
Speaker, Sir, in reply to this question, the 
han. Minister has stated that he is not sure 
regarding the increase or decrease of 
smuggled goods from foreign countries. Sir, 
I must say that as regards Bangladesh 
Border along the State of Assam - it is very 
unfo~.mate- that the security forces who are 
engaged to keep vigile .on the border, it is 
said that there are many complaints against 
tpem that they are also involved in smug-
gling. I want to know whether the Govern-
ment is aware of the fact and if so, what 
action the Government has taken to stop 
this. In the boder area, after 7.00 p.m.:every 
day, the curfew is imposed and public are 
debarred from movement. In that situation, 
Sir, there are many complaints that in con-
nivance with the security forces, these smug-
glers do their evil deed. I want to know 
whether the Government is aware of it and 
if so what action the Government has taken 
to stop this. 

SHRI M.V. CHANDRASEKHARA 
MURTHY: Sir, first of all, I do not agree with 
the hon. Member that our security forces at 
the border areas, in connivance with the 
smugglers, are encouraging smuggling. But, 
at the risk of their lives, they have taken so 
much interest in protecting the borders and 
not only that, they are preven try the smug-
gling activities to a maximum extent. 

SHRI RAMESH CHENNITHALA: Sir. the 
hon. Minister, in reply to this question has 
said that "The anti-smuggling agencies are 
suitably alert against smuggling activities." 

Sir. there are two hardships that are 
being faced, firstly, inadequacy of staff and 
secondly non-availability of sophisticated 
equipment. These are the two main prob-
;ems which these antismuggling agencies 
are facing. 

There are certain representations made 
by the Customs Officers' Association re-
garding this. What are the steps taken by the 
Government to meet these two problems? 

SHRI M.V. CHANDRASHEKHARA 
MURTHY: Regarding the inadequacy of the 
staff. It is true that we require more staff for 
effective functioning of the Department; 
whereas sophisticated equipments, we are 
trying to improve upon it; and sophisticated 
equipments such as x-ray baggage ma-
chine, metal detector, even night vision 
binocular are being increasingly utilised. 

A close coordination is being maintained 
among all the agencies in detection and 
prevention of smuggling. 

SHRI RAM KAPSE: The primary reports 
about bomb blasts in Bombay have clearly 
mentioned that smugglers are involved in 
bringing the materia! used for bomb blasts. 
Will the Minister take into account these 
reports and ask the anti-smuggling agen-
cies to be more alert? 

SHRI M.V. CHANDRASHEKHARA 
MURTHY: As you are aware, the bomb blast 
is being investigated by thE' CSI and the 
enquiries are on. At present, we have no 
information from our Departme'1t 

SHRI RAM KAPSE: It is clearly men-
tioned here. 

SHRI M.V. CHANDRASHEKHARA 
MURTHY: It is only through papers. 

SHRI RAM KAPSE: It is by the investi-
gating agency; it is my information. 
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SHRI M.V. CHANDRASHEKHARA 
MURTHY: No, Sir. From our Department, 
we have no information. 

[ Translation) 

Unemployment 

'~5 SHRI MANJAY LAL: 
DR. CHINTA MOHAN: 

W"I the Minister of LABOUR be pleased 
to state: 

(a) the number of unemployed youths 
in the country at present; 

(b) the total estimated number of unem-
ployed youths during the Eighth Five Year 
Plan; 

(c) the number of persons likely to get 
employment during the Eighth Five Year 
Plan; and 

(d) the steps taken by the Govemment 
to solve the unemployment problem? 

[English) 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI P.A. 
SANGMA): (a) to (c). A statement is laid on 
the table of the House. 

STATEMENT 

The total number of openly unemployed 
persons is estimated to be around 17 million 
at the beginning of the Eighth Five Year 
Plan, by weekly status. A person is consid-
ered to be unemployed by weekly status if, 
though available for work, he did not get 
work even for one hour during the reference 
week. Results of the last comprehensive 
survey on employment and unemployment 
conducted by the National Sample Survey 
Organisation (NSSO) in 1987-88 show that 
youth (age-group 15-29) constitute 68% of 
the total unemployed, by weekly status. 

The net addition to the labour force 

during the Eighth Plan period is estimated to 
be of 35 million persons. The strategy 
envisaged in the Eighth Plan is expected to 
lead to creation of additional employment 
opportunities of the order of 8 to 9 million per 
year on the average, or around 43 million 
during the total Plan period. 

Employment is a thrust area of the Eighth 
Five Year Plan. The Plan emphasises the 
need for a high rate of economic growth, 
combined with faster growth of sectors, sub-
sectors and areas which have relatively high 
employment potential for enhancing the pace 
of employment generation. Geographically 
and crop-wise diversifed agricultural growth, 
development of wastelands and forestry, 
development of rural non-farm sector and 
rural infrastructure, faster growth of small 
and decentralised manufacturing and ex-
pansion of housing, are the basic elements 
of the employment oriented growth strategy 
envisaged in the Plan. 

[ Translation) 

SHRI MANJA Y LAL: Mr. Speaker, Sir, 
the reply given by the honourable Minister 
is misleading. It has been stated that 430 
lakh additional employment opportunities 
would be created in the Eighth Five Year 
Plan. From the first Five Year Plan to the 
Seventh Five Year Plan it has been seen 
that the number of unemployed was more ai 
the end of each plan than the number at the 
time of launching the each plan. Today, 
when industries are being modemised and 
multinational companies are coming in our 
country, there will be retrenchment of 
labourers on large scale. I would like to know 
whether there is any proposal to take steps 
to check retrenchment of labourers likely to 
take place or which has already taken place. 
Will you keep your promise of providing jobs 
430 lakh additional and have you any con-
crete policy in this regard. 

[English) 

SHRI P. A. SANGMA: During the year 
1987-88, he rate of growth of employment 
has been only about 2 per cent. Out of that, 
we find that the employment growth rate has 
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declined in the rural area; the share of the MR. SPEAKER: Please try to under-
rural area was 1 .53 per cent and in the urban stand. The Minister is saying that they are 
area, it was 3.66 per cent.. going to spend more money in the rural 

Now, there could be many reasons for 
that; one of the reasons is that it has shown 
that there has been a substantial decline in 
the rate of growth of employment in the 
agricultural sector; that is one reason why in 
the rural area, there is less employment. 
Secondly, there has been quite a bit of influx 
of man power from the rural area to the 
urban area seeking for jobs; and that is why 
there is some indication that there has been 
a lightly better growth of employment in the 
rural area. 

MR. SPEAKER: You reply to the main 
question. 

SHRI P.A. SANGMA: Sir, I am explain-
ing the whole position .. (Interruptions) 

MR. SPEAKER: You do not have to react 
to the interruptions. 

SHRI P.A. SANGMA: Therefore, our 
thrust of the employment policy during the 
Eighth Five Year Plan is in the ryral areas. I 
am coming to that. It is because of the 
reason that there is not much of opportuni-
ties in the urban areas, especially in view of 
the fact, which hon. Member has pointed 
out, that there is stagnancy in the employ-
ment opportunities in the public sector. It 
has been one of the major employers. I am 
trying to make the House understand that 
our emphasis for employment generation is 
now shifting from the urban areas to the rural 
areas. 

This is what I am trying to say. If we look 
at the allocations of the Eighth Five Year 
Plan over the Seventh Five Year Plan, we 
find that it has been a number·oftimes more 
than that. So our emphasis in allocation has 
been in the rural areas. 

As far as the question of retrenchment is 
concerned, our policy .. (Interruptions) .. If 
you do not want to understand then what 
cal'! I do? (Interruptions) 

areas and that is what is provided in the 
Budget. 

[ Translation) 

SHRI MANJA Y LAL: As regards my 
second supplementary, I would like to know 
whether in view of massive unemployment 
in the country the Govemment would set up 
a 'Bhoomisena' of uneducated unemployed 
and provide employment to the educated 
youth in small scale industries by imparting 
training and providing capital for self em-
ployment? 

[English) 

SHRI P.A. SANGMA: Sir, our emphasis 
is to generate more and more self-employ-
ment. It is only by generating self-employ-
ment scheme that tne problem of unemploy-
ment can be solved. Therefore, the question 
of providing employment to the educated 
youth is a very important thing and the 
Govemment has a scheme for generating 
self-employment for the educated youth in 
the small scale and tiny sector. So we are 
already having schemes of employment to 
educated youth, which is being adminis-
tered by the DC (SSI). So we do have 
programmes. 

Over and above, I would like to inform 
the House that the Cabinet has constituted 
a sub-Committee with the Deputy Chairman 
as the Convenor of the sub-Committee to go 
into the problems of the unemployed edu-
cated youth and as to what can be done for 
them. This Committee has since finalised 
and submitted its report. That report is 
before the Cabinet and we are paying atten-
tion to that. 

[ Translation) 

SHRI CHANDULAL CHANDRAKAR: As 
I have seen that the Labour Minister Shri 
Sangmaji generally provides factual infor-
mation but today he has said that unemploy-
ment in urban area is more than the rural 



21 Oral Answers PHALGUNA 28, 1914 (SAKA) Oral Answers 22 

areas where 80 per cent of country's popu-
lation resides. I think that he has stated so 
because of wrong information furnished to 
him. Villages are the pulse of India. There is 
acute unemployment in villages. Now he 
has prepared a scheme to provide employ-
ment in villages but implementation of this 
plan is very difficult. 

MR.·'SPEAKER: Please come to the 
question. 

SHRI CHANDUALAL CHANDRAKAR: 
The Minister, should keep three things in 
mind. Village people speak less, they do not 
register their names in employment ex-
changes and if you get district-wise informa-
tion about registered unemployed, as there 
are 468 administrative districts, you will 
know that the largest number of unem-
ployed is in the villages. Our country has 
5,86, 000 villages. Will you think of estab-
lishing one factory in every village panchayat 
to provide employment to the people? 

[English] 

SHRI P.A. SANGMA: Sir, I do not think, 
there is any conflict between the hon. Mem-
ber and myself. What I stated is that the rate 
of growth of employment in rural areas is 
less. That is our concern. I did not say that 
the number of unemployed people in the 
rural areas are less. This is not my case. My 
case precisely is that the unemployed people 
in the rural areas are more and the growth 
rate of employment is less. That is why our 
concern is forthe rurai areas. Therefore, the 
thrust of the Eighth Five Year Plan is to give 
more attention to the rural areas. 

I can remind the hon. Member that dur-
ing the Seventh Five Year Plan, the alloca-
tion for the agricultural and allied sector was 
Rs. 10,523 crores which has been raised 
during the Eighth Five Year Pial) to Rs. 
24,467 crores and for rural development, 
over and above agriculture, during the Sev-
enth Plan, it was Rs. 8,906 crores which has 
been raised to Rs. 34,425 crores during the 
Eighth Plan. So, there is a tremendous 
increase in the allocations for the rural sec-
tor and agricultural sector during the Eighth 

Five Year Plan. The main idea of such an 
allocation is to generate more and more 
employment in the rural areas. 

[ Translation] 

SHRI NITISH KUMAR: Mr. Speaker, 
Sir, just now Shri Chandulal Chandrakar, 
the Congress spokesman, has exposed the 
Government. There is no need to say much 
because he was not speaking as a spokes-
man of the Congress but as a spokesman of 
rural areas. 

Mr. Speaker, Sir, through you, I would 
like to submit to the hon. Minister that from 
his reply it seems that it is not the reply of a 
Minister. It is just an imagination not the 
factual position. The Government had prom-
ised that it would create employment oppor-
tunities for one crore people every year. 
What happened to that promise? 

Mr. Speaker, Sir, keeping in view the 
increasing unemployment among educated 
and uneducated persons in the country and 
accepting it as the most serious problem of 
the country, V.P. Singh Government had 
decided to include the right to work in the 
Fundamental Rights. Will the Government 
make an amendment in the Constitution to 
include the right to work in the Fundamental 
Rights? I am asking this question relating to 
policy matters. 

[English] 

MR. SPEAKER: It is a good question but 
too big a question to be replied to in the 
Question Hour. 

SHRI BASUDEB ACHARIA: What about 
creation of one million jobs per year? (Inter-
ruptions) 

PROF. UMMAREDDY 
VENKATESWARLU: Sir, the answer given 
by the hon. Minister lacks clarity with regard 
to quantifying the employment opportuni-
ties. The total number of openly unem-
ployed persons is estimated to be around 17 
million at the beginning of the Eighth Five 
Year Plan, by weekly status. Here, it is 
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categorically expressed in terms of unem-
ployed persons at the begining of the Eighth 
Five Year Plan. 

MR. SPEAKER: You do not have to 
analyse the question. There are many other 
Members who want to ask questions. Please 
understand that you have to give a gist. 

PROF. UMMAREDDY 
VENKATESWARLU: There is a misleading 
answer in the second part of the question. I 
am bringing it to the notice of the hon. 
Minister. In the subsequent para it is men-
tioned that the net addition to the labour 
force during the Eighth Plan period is esti-
mated to be of 35 million persons. 

MR. SPEAKER: May I take it that you do 
not have any supplementary? 

PROF. UMMAREDDY 
VANKASTESWARLU: It is a misleading 
answer particularly in the context of a prom-
ise given by this Govemment in its Congress 
Election Manifesto of 1991 that it will create 
10 million jobs annually, that is 10 million 
persons but not creation of 10 million work-
days. 

I would like to know whether the Govern-
ment is developing strategies to create 43 
million work days during the Eighth Plan or 
providing additional employment to 43 mil-
lion persons during the Eighth Plan. 

SHRI PA SANGMA : Sir, let me make 
this a little clear. At the beginning of the 
Eighth Five Year Plan, we had a backlog of 
unemployed to the tune of seventeen mil-
lion. During the Eighth Five Year Plan, there 
will be a net addition of unemployed people 
to the tune of thirty-five million. That means 
there will be fifty-two million unemployed 
people during he entire Eighth Five Year' 
Plan- the backlog of sevnteen million and 
then the addition of thirty-five 'million. With 
the steps that we have projected during the 
Eighth Five Year Plan-and as I said, the 
emphasis is in the rural areas - we hope to 
generate employment for forty-three million 
people. Therefore, at the end of Eighth Five 
Year Plan, we shall be left with a becklog of 

nine million unemployed people. That is1he 
exact position. Again, during the Ninth Five 
Year Plan, there will be a net addition of 
another thirty-five million. Therefore, during 
the Ninth Five Year Plan, we will have to 
piOvide jobs for forty-five million. If we have 
to achieve full employment or near full em-
ployment by 2002, then during the Ninth 
Five Year Plan we will have to generate 
employment per annum to the tune of 9.4. 
million. That will be the requirement, which 
would mean a growth rate of 2.7 per cent 
employment generation during he Ninth Five 
Year Plan. Therefor, by Ihe end of the Ninth 
five Year Plan, that is, by 2002, olJr projec-
tion is to generate employment 10 the tune 
of 9.4 million per year, which would mean 
2.7 per cent growth of employment. This is 
precisely the polley of the Govemment and 
the direction has been given dunng the 
Eighth Five Year Plan. 

[ Translation] 

SHRI YELLAIAH NANDI: Mr. Speaker, 
Sir. 80 per cent population of the country 
lives In the villages. I would like to ask the 
hon. Minister of Labour whether employ-
ment opportunities will be provided to the 
rural youths in the public undertakings and 
industries located at district headquarters. 
Is there any guideline of the Government of 
India in this regard and if not. will you direct 
the Union Government to issue such direc-
tives? 

[English] 

SHRI PA SANGMA: Sir, I have already 
answered that qeustion. 

SHRI LOKA NATH CHOUDHURY: Sir, 
the Minister has said that seventeen million 
was the backlog at the beginning of the 
Eighth Five Year Plan, so, they have planned 
for forty-three million jobs. I want to know 
what exactly will be the total number of 
unemployed people during this period. He 
has said that nine million will remain. I would 
like to know whether they have taken into 
consideration those people who will be out 
of their jobs due to the existing policy and 
also whether they have been included in the 
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whole assessment of the unemployed 
people. 

Secondly, the Minister has said that the 
thrust will be on the rural sector. I want to 
know that of all the total accumulated unem-
ployed persons, how many are educated 
young people who will not find employment 
in spite of Government's attempt to provide 
rural employment. Has any assessment in 
that direction been made or not? If that 
assessment has been made .. (Interrup-
tions) 

MR. SPEAKER: If there are too many 
questions, then it will be difficult to get the 
exact reply. 

SHRI LOKA NATH CHOUDHURY: It is a 
total problem, Sir. So, that is why, I will ask 
again. My third part of the question is that 
whether the Government has also takenjnto 
their assessment the number of jobs that 
are lying vacant and due to Government 
orders these jobs not being entertained and 
people are not being given employment? 
What is the number of jobs now remaining 
vacant? Has the Government made any 
assessment of it? 

I have put three parts of my question and 
I hope to get proper answers from the han. 
Minister. 

SHRI PA SANGMA: Sir. as far as the 
youth is concerned, I have said that out at 
the 52 million unemployed people, 68 per 
cent of them are youth, that is of the age of 
15 years to 29 years. I do not have the 
separate figure of the youth who are edu-
cated and uneducated. That figure is not 
available with me. We are trying to get that 
figure also. In fact, today I have given in-
structions to get that figure also. 68 per cent 
of the total unemployed people are youth 
above 15 years of age. This is one part of the 
question. 

Second part of the question is what 
about the ;arge number of vacancies lying 
with the Government which are not being 
filled up. It is true that on the one hand we are 
talking of acute unemployment problem; but 

on the other hand we also have a large 
number of vacancies to be filled in the 
Government of India or in the respective 
State Governments. Now the problem of 
eClucated unemployed youth is not merely 
confined to the unemployment. Unfortu-
nately today we find that many of our edu-
cated youth are not employable and that is 
not their fault. The fault is with our educa-
tional system that we have not been able to 
train our youth according to the needs of the 
country and, therefore, many of our edu-
cated youth are not employable. We are 
trying to correct this. This is the reason why 
a National Education Policy has been for-
mulated where the emphasis is on the 
vocationalisation ofthe education. That takes 
of that. 

As far as the people who are likely to lose 
their jobs as a result of the so-called exit 
policy - though we do not call it exit policy -
I may inform the hon. Member that the 
question today of so-called exit policy is . 
mainly confined to the public sector under-
takings numbering 58 units afJd these 58 
public sector undertakings are units which 
are chronically sick, The total number of 
people employed in those units are only 4.5 
lakhs. (Interruptions) I am comparing. Com-
paring to 319 million work force in the coun-
try it is less. I am taking the total work force. 

SHRI LOKANATH CHOUDHURY: What 
about the private sector? I am comparing 
them (Interruptions) 

SHRIMATI MALINI BHATT ACHARA YA 
Sir, there are more people in the private 
sector. You have to consider them. (inter-
ruptions) 

SHRI PA SANGMA: Sir, some of the 
units have been referred to the B.I.F.R. 
Most of the units are being reviewed in the 
special tripartite committee. I can assure the 
House that it has never been the policy of the 
Government of India to put the workers in 
suffering or in distress. We are not going to 
result to retrenchment. What we are trying 
to say is to offer them the voluntary retire-
ment scheme. Each voluntary retirement 
scheme has also a component of rehabilita-
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tion of seH-employment. Therefore, most of 
the people, even in if forargument sake they 
lose their jobs, will have the opportunity of 
rehabilitation because each scheme of YOI-
untary retirement has a component of reha-
bilitation. 

['Translation] 

SHRI MANIKARAO HODLYA GAVIT: 
Mr. Speaker, Sir, through you I would like to 
ask the hon. Minister of Labour the number 
of youths belonging to Scheduled Castes 
and Scheduled Tribes likely to remain un-
employed in the Eighth Five Year Plan. Even 
today it is found that the posts reserved for 
them are not filled completely on the pretext 
that suitable candidates were not available. 
Keeping it in view, will the Government try to 
change the definition of suitable candidates 
so that youths belonging to these categories 
may get jobs and posts reserved for them 
are filled. 

[English] 

SHRI P .A. SANGMA: Sir, I do not have 
the separate figure of the Scheduled Castes 
and Scheduled Tribes unemployed people 
and the question relating to the reservation 
of jobs and implementing it, Sir, lies with the 
Department of Personnel and the Ministry of 
Welfare. So, this question does not concern 
this department. (Interruptions) 

MR. SPEAKER: Yes please, you give 
the notice, we will consider. 

[Translation] 

SHRI ARVIND TRIVEDI: Mr. Speaker, 
Sir, through you, I would like to know from 
the hon. Minister whether the Government 
has any scheme to provide monthly allow-
ances to the educated and uneducated 
persons living in rural areas as well as in 
urban areas and whether the Government 
had decided to formulate any such scheme 
during the Eighth Five Year Plan. 

MR. SPEAKER: This employment 
scheme is meant for that purpose. 

SHRI CHHEDI PASWAN: Mr. Speaker, 
Sir, this country is an agricultural country 
and 80 per cent of its population lives in the 
villages. It can be stressed that unless and 
until cottage and small scale industries are 
developed in the country the problem of 
unemployment can't be resolved. I would 
like to know from the hon. Minister as to what 
concrete steps are being taken to ensure 
development of small scale and cottage 
industries. There are about four and a half 
crore unemployed persons in the country. 
Has the Government formulated any 
programme to pay unemployme:1t anow-
ance to the educated unemployed youths 
until they get jobs or are self-employed? 

[English] 

SHRI P.A. SNAGMA: Sir, in my main 
answer I have already stated that besides 
agriculture and rural sector, which is the first 
area for generation of employment opportu-
nities during the Eighth and Ninth Five Year 
Plans, such area of the Goyemment is also 
decentralised for manufacturing activity in 
the rural areas. 

DR. KARTIKESWAR PATRA: Sir, the 
hon. Minister in his reply stated: 

"The results of the last comprehensive 
survey of employment and unemploy-
ment of the educated by the Nationai 
Sample Survey Organisation in 1987-
88 .. 

MR. SPEAKER: You don't have to read 
the reply, come to the question. 

DR. KARTIKESWAR PATRA: But the 
latest survey has not been made so far 
though several years have passed. I want to 
know from the Minister when the latest 
survey will be conducted. 

MR. SPEAKER: Yes, survey report can 
be sent to him. New, Mr. Virendra Singh 

i Translation] 

SHRI VIRENDRA SINGH: Mr. Speaker, 
Sir, in his reply the hon. Minister has stated 
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that the Govemment has formulated a 
scheme to provide employment to the youths 
in the public undertakings and in the private 
sector to mitigate the intensity of increasing 
unemployment in the rural areas. The Gov-
emment had formulated scheme to provide 
jobs to the national level, state level and 
district level playelS belonging to rural areas 
in the public sector undertakings as well as 
~n the private sector. Mr. Speaker, Sir, you 
had also given a ruling that the Government. 
would make arrangements to provide them 
employment. I would like to know from the 
Govemment by when arrangements would 
be made to provide employment to those 
players. 

[English] 

SHRI P.A. SANGMA: Sir, the hon. Mem-
ber is right, we are giving preference to our 
talented boys in the Force. This scheme is 
under implementation, it will continue. 

SHRI K. MURALEEDHARAN: Sir. the 
educated unemployment is the biggest prob-
lem in India. Some of the self-employment 
schemes are a failure. 

MR. SPEAKER: Please be very short. 
!..ook at the watch and then frame your 
question. 

SHRI K. MURALEEDHARAN: So, I would 
like to know from the Minister whether in 
cor.sultation with the Industry Ministry, the 
Labour Ministry w;1I conduct a study of self-
employment programme to solve the unem-
ployment problem. 

SHRI P .A. SANGMA: Sir, I have already 
stated that the problem of educated unem-
ployment is '/ery acute in our country and 
therefore, there is a Cabinet sub-Committee 
looking into this and formulating a policy 
specifically for them, which is before the 
Cabinet. 

MR. SPEAKER: Question Hour is over. 

WRITTEN ANSWERS TO QUESTIONS 

[English] 

National Court of Direct Taxes 

*344 SHRI MOHAN RAWALE: 
SHRI LAL BABU RAI: 

Will the Minister of FINANCE be 
pleased to state: 

(a) whether the Government have 
decided to set up a national court of direct 
taxes to ensure the quick disposal of cases 
relating to direct taxes; 

(b) if so, the details thereof; 

(c) the time by which it is likely to be 
set up; and 

(d) if not, the other steps taken by 
the Govemment for quick disposal of 
these cases? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI M.V. 
CHANDERASHEKARA MURTHy): (a) to 
(c). Yes, Sir. The jurisdiction of the High 
Courts in so far as it relates to the direct tax 
laws, is proposed to be substituted by the 
jurisdiction of National Tribunal of Direct 
Taxes. to be know as National Tribunal of 
Direct Taxes. The proposed Tribunal will 
hear appeals only on substantial questions 
of law. It is expected that the Tribunal will 
start functionin!J sometime in 1994. 

.(d). In view of replies above, answer 
to this part of the question does not arise. 

New Schemes of S81 for Orissa 

*346. SHRI GOPI NATH GAJAPATHI: 
Will the Minister of FINANES be pleased 
In "t~tA' 
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(a) whether the State Bank of India has 
folated some new schemes for Orissa; 

(b) if so, the details thereof; 

(c) whether the schemes are meantfor 
industrial ventures; and 

(d) if so, the details of investment 
proposed to be made under the scheme? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND MINISTER 
OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS(DR. ABRAR 
AHMED): (a) to (b). No, Sir. 

(c) and (d). Do not arise. 

[Translation] 

Roads in M.P. 

347. SHRI SURAJBHANU SOLANKI: 
Will the Ministerof SURFACE TRANSPORT 
be pleased to state: 

(a) whether maximum road traffic to all 
the States passes through Madhya Pradesh; 

(b) if so, whether the Union Government 
propose to provide special Central 
assistance to Madhya Pradesh for widening 
and strengthening the medium traffic range 
of State roads of inter-State importance' 

(c) if so, the details thereof; and 

(d) the total length of such roads in 
Madhya Pradesh and estimated expenditure 
on widening and strengthening them? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE 
TRANSPORT(SHRI JAGDISH TYTLER): 
(a). No, Sir. 

(b) to (d). Do not arise. 

Small Savings Schemes 

*348. SHRI RAJENDRA KUMAR 
SHARMA: 

SHRIMATI MAHENDRA 
KUMARI: 

Will the MinisterofFINANCE be pleased 
to state: 

(a) the amount of money invested in 
National Savings Certificates, Indira Vikas 
Patra, Kisan Vikas Patra and other small 
savings schemes during last two years and 
during the current financincial year; 

(b) whether small savings collections 
have declined sharply as a result of 
withdrawal of certain invectives under the 
Income Tax Act; 

(c) whether the decline in collections 
has adversely affected the resource position 
of the State Governments; 

(d) if so, the steps being taken by the 
Government to strengthen the resources 
position of the States, particularly of Gujaral: 
and 

(e) the target fixed for national savings 
during the Eighth Five Year Plan? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND MINISTER 
OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (DR. ABRAR 
AHMED): (a) the gross and net collections 
in small savings schemes, including Public 
Provident Fund Scheme are as follows:-
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(In crores of Rupees) 

Year Upto December Upto March 

Gross Net Gross Net 

1990-91 11543.79 4907.94 18919.93 9103.92 

1991-92 11149.95 3297.74 18586.62 6640.02 

1992-93 11750.14 2582.85 

(b) to (d). There has been no decline 
so far in gross collections of small savings 
for 1992-93 because of any modifications in 
savings concessions. In fact 1ross 
collections upto December has declined 
marginally in 1991-92 and they have 
increased in 1992-93 to a level higher than 
in 1990-91. The decline in net collections is 
primarily because of a large increase in 
repayments which reflects a bunching of 
maturates of small savings due in earlier 
years. Although Section 80CCA of the 
Income-tax Act has been withdrawn, savings 
instruments eligible for Section 80CCA 
benefit have been made eligible for Section 
88. The incentive under Section 80L was 
reduced from the exempted interest income 
of Rs. 10,000 to Rs. 7,000. Although the 
new limit is lower it is more than adequate to 
cover vast majority of small savings 
instruments compared to bank deposits has 
been widened which will offset any possible 
adverse impact as a result of modification of 
tax structure. Finally, there has been a 
substantial increase in States' share of 
income-tax. Overall, there is a steady 
increase in the total resources transferred to 
the SlPte Government. 

(e) No target on small savings has been 
fixed by the Planning Commission separately 
for the Eighth Five Year Plan. 

[English} 

Moratorium on Loan Repayments by 
West Bengal Industries 

*349. SHRI HANNAN MOLLAH: 
SHRI AMAL DATTA: 

Will the MINISTER of FINANCE be 
pleased to state: 

(a) whether the Union Government 
have received any communication from the 
Government of West Bengal to sanction a 
special moratorium on loan repayments by 
the industries of the State; 

(b) if so, the details thereof; and 

(c) the action taken by the Union 
Government thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND MINISTER 
OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (DR. ABRAR 
AHMED): (a) No, Sir. 

(b) and (c). Do not arise. 

Pending Excise and Customs Cases 

*350 SHRI VIJAY NAVAL PATIL: Will 
the Minister of FINANCE be pleased to 
state: 
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(a) whether a large number of excise (a) whether the money supply has 
and customs cases are pending for been increasing continuously in the country 
settlement tor long; to cover up the fiscal deficit for the lastthree 

(b) if so, the total number of such cases 
pending as on December 31 , 1992 alongwith 
the value involved; 

(c) the number of cases cleared during 
1992-93 and the value therefore; 

(d) whether the Government propose 
some radical reforms in streamlining the 
disposal procedure of such cases; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE If\! THE 
MINISTRY OF FINANCE (SHRI M.V. 
CHANDRASEKHAR MURTHY): (a) and (b). 
There are no provisions in the Customs 
Act, 1962 or the Central Excises & Salt Act, 
1944 for settlement of cases by a settlement 
Commission, as on the lines of the Settlement 
Commission under the Income Tax Act. 
Howeile;, the total number of cases pending 
adjudication as on December 31, 1992 is 
29679. Information regarding value is being 
collected and will be laid on the Table of the 
House. 

(c) 42455 cases were adjudicated during 
1992-93. Information regarding value is being 
collected and will be laid on the Table of the 
House. 

(d) and (e). Government propose to set 
up a Settlement Commission for Central 
Excise and Customs. Details are being 
worked out in consultation with the Ministry 
of Law. 

[Translation] 

Money Supply 

*351. SHRI NAWAL KISHORE RAI: 
Will the Minister of FINANCE be pleased 
to state: 

years; 

(b) if so, the details ofthe money supply 
during this period; 

(c) whether any target has been set for 
rate of growth of the money supply during 
the current financial year; 

(d) if so, the details thereof; and 

(e) the steps being taken by the 
Government to achieve the target in this 
regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND MINISTER 
OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS. (DR. ABRAR 
AHMED): (a) Whereas money supply has 
been increasing over the years, the fiscal 
deficit as a percentage of GDP has declined 
from 8.4 per cent in 1990-91 to 6.2 per cent 
in 1991-92 and is expected to decline further 
to about 5 per cent in the current financial 
year. 

(b) Growth of money supply (M3) during 
the last three years is shown . 

Financial Year 
(Rs. Crores) 

1989-90 

1990-91 (P) 

1991-92 (P) 

(P)= Provisional 

(c) Yes, Sir. 

Annual Growth 
(Per cent) 

37,457 19.4 

34,878 15.1 

49,256 18.5 
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(d) An indicative target of 10.4 per cent 
has been set for the growth of money supply 
in the current financial year (1992-93) as 
against 13 per cent in the preceding year. 

'are: 
(e) Steps taken to achieve the target 

(i) reduction in budgetary deficit; 

(ii) lower market borrowing; 

(iii) reduction in fiscal deficit; and 

(iv) reduction in net bank credit to 
Govemment and in particular 
net Reserve Bank Credit to 
Government. 

Outstanding Dues of Nationalised 
Banks 

*352. DR. MAHADEEPAK SINGH 
SHAKYA: Will the Minister of FINANCE be 
pleased to state: 

(a) whether there has been a constant 
increase in the outstanding dues of the 
nationalised banks for the last several 
years; 

(b) if so, the extent thereof during the 
financial year 1989-90 and at the end ofthe 
first half of the financial year 1992-93; 

(c) whether a major portion out ofthe 
above dues outstands in the names of big 
and medium industries; 

(d) if so, the extent thereof by the end of 
first half of the year 1992-93; 

(e) the reasons therefor; 

(f) whether the Government have 
directed the banks for taking fresh steps in 
order to recover the outstanding amount; 
and 

(g) if so, the details therEtof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF 51NANCE AND MINISTER 
OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS(DR. ABRAR 
AHMED):(a)to(b). Presumbaly, the Hon'ble 
Member is referring to category-wise 
overdues in respect of public sector banks. 
The category-wise outstanding and 
overdues as on March 1990 and September 
1991)latest available, is given below: 
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(c) to (g). The table referred to above 
indicates that the percentage of overdues to 
sector-wise outstanding is lower in case of 
large and medium industry. However. the 
percentage share in total overdues is higher 
for large & medium industry. The banks 
provide loans to credit worthy borrowers for 
taking up economic viable activities. 
However. in the operations of the accounts 
certain loans become sticky leading to 
overdues for various reasons. Government 
have been empasising upon the public sector 
banks from time to time to reduce overdues. 
RBI have also directed banks to reduce the 
amount of overdues and also to improve 
their recovery performance. Some of the 
important steps are as follows: 

1. Banks have been impressed upon to 
institute a viable recovery system with a 
view to help recycling the scare resources of 
the banks to the needy and productive 
sectors of the economy on the one hand and 
to improve the profitanblity and viability of 
the lending bpnks. on the other hand. 

2. The Chief Executives of the banks 
have been advised to pay their personal 
attention to the monitoring of large advances. 

3. Introduction of a comprehensive and 
uniform grading system to indicate the health 
of individual advances for the purpose of 

Name of FIZlFPZs 

Santacruz Electronics EPZ 

NoidaEPZ 

Madras EPZ 

Cochin EPZ 

Faita EPZ 

Kandla FTZ 

their effective monitoring and follow up. 

4. To keep a watch on the recovery 
of top stiCky accounts at the Board level. 

5. Taking action against the officials 
where advances are found to have become 
sticky due to their negligence. inefficiency 
etc. 

[English] 

Free Trade Zones 

'353. SHRI SUDHIR GIRl: Will tM 
Minister of COMMERCE be pleased to 
state: 

(a) the total tum-over of the Free 
Trade Zones during 1991-92 and 1992-
93 Zone-wise; 

(b) the problems faced by these 
Zones; and 

(c) the steps taken to make such 
Trade Zones more investment attractive? 

THE MINISTER OF COMMERCE 
(SHRI PRANAB MUKERJEE) (a) The 
total exports of Export Processing Zones 
(EPZs) during 1991-92 and 1992-93 is 
indicated below:-

Export (Rs. 'Crores) 

1991-92 1992-93 
(Apr. 92-Feb.93) 

500.17 644.98 

78.84 119.03 

122.47 134.62 

28.90 52.23 

27.90 11.63 

427.18 146.07 
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(b) Besides coping with the changing 
intemational scenario such as dislocation of 
exports to Rupee Payment Areas, ,units in 
the Zones require a smooth working 
environment, as well, as fiscal and other 
supports to increase competitiveness. 

(c) The package to attract investment 
in the EPZs, interalia, includes speedier 
app~oval procedures, simplification ofpolicy 
and procedures, 100% foreign equity 
participation, a five year tax holiday, sim 
lifted DT A access with reduced rate of duty 
consional lease rent on industrial plots and 
sheds, and delegation of powers to the 
Development Commissioners. 

I ;:Jdo-German Trade 

'354 SHRI SARAT CHANUDRA 
PATIANAYAK: 

SHRIMATI DIPIKA H. 
TOPIWALA: 

Will the Minister of COMMERCE be 

pleased to state: 

(a) the total trade transacted with 
Germany during each of the last three 
years; 

(b) whether any trade team of Germany 
visited India recently; .and 

(c) if so, the details of the discussions 
held and the out-come thereof; 

TtfE MINISTEROFCOMMERCE(SHRI 
PHANAB MUKERJEE): (a) A Statement is 
attached. 

(b) and (c). A German business 
delegation visited India in February, 1993 
and held discussions mainly covering 
different aspects of economic liberalisation 
in India. Action points were drawn up on 
either side which, inter alia, pertained to the 
expansion of trade and economic relations. 
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[Translation] 

Marble Mines in Rajasthan 

*355. SHRI BHERU LAL MEENA: 
Will the Minister of LABOUR be pleased 
to state: 

(a) whether the minimum wages are 
paid to the labourers working in marble 
mines of Rajasthan; 

(b) if not, the reasons therefor; 

(c) whether the Govemment have 
conducted any enquiry in this regard; 

(d) if so, he outcome of the enquiry: 
and 

(e) the steps taken by'the Govemment 
to ensure the payment of minimum wages to 
those labourers? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LABOUR (SHRI PA. 
SANGMA): (a). Yes, Sir. 

(b) Does not arise. 

(c). No, Sir. 

(d). Does not arise. 

(e). Regular inspections are conducted 
by the enforcement machinery for proper 
Implementation of minimum wages in the 
marble mines of Rajasthan. 

[English} 

Problems of Ex-Servicemen 

*356. MAJ. GEN. (RETD.) BHUWAN 
CHANDRA KHANDURI: Will the Minister of 
DEFENCE be pleased to state: 

(a) whether the Government have 
received a large number of complaints 
regarding anomalies and lacunae in the 
One Time Increase (OTI) in pension to the 
Armed Forces pensioners; 

(b) if so, the details hereof; 

(c) whether the Government have set 
up any committ~e to review the same; 

(d) if so, its composition, terms of 
reference, and the time by which the report 
is likely to be submitted; 

(e) whether this committee would also 
look into the demands of the demobilized 
soldiers otthe Second World War: and 

(f) if not, the reaction of the Govemment 
to their demands? 

THE MINISTER OF STATE !N THE 
MINISTRY OF DEFENCE (SHRf 
MALLIKARJUN) (a) to (f). A statement is 
attached. 

Statement 

Government have received various 
representations regarding anomalies in the 
Scheme of One Time Increase (OTI) In 

pension. These mainly relate to the 
grievances against the exclusion of certain 
categories such as re-employed pensioners, 
State Forces pensioners. and pensioners In 

receipt of t'NO pensions, from eligibility to 
receive OTI. A Committee has been set ur: 
to examine such demands. It IS headed by 
Additional Secretary, Ministry of Defence 
and includes an Additional Secretary each 
from the Ministry of Law. the Ministry of 
Finance, the Deptt. of Pension & Pensioners' 
Welfare; Adjutant General, Army Hqrs; 
Joint Secretary, Ministry of Defence; 
Additional Controller General of Defence 
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Accounts; Addl. Financial Adviser, Ministry 
of Defence; Deputy Secretary (Pens), 
Ministry of Defence.

2 The terms of reference of the 
Committee are’

(a) To deal with the problems/ 
anomalies arising from the 
implementation of the scheme 
for grant of One Time Increase 
(OTI) in pensions to Armed 
Forces personnel who retired 
before 1 1 1986

(b) To  work out suitable 
methodology to determine 
actual quantum of OTI to pre 
1 6 1953 Armed Forces 
personnel who have been 
authonsed OTI in pension as 
a.i mtenm measure

(c) To look into the problem 
relating to rent of OTI to State 
Forces pensioners, Territonal 
Army pensioners, pensioners 
in receipt of only the disability 
element of pension, PAK, 
BURM A and HKSRA 
pensioners, non-regular 
Commissioned Officers etc

3 The Committee is likely to subn lit its 
report soon

4 Another Committee, set up to 
examine the remainder problems of ex- 
Servicemen, is dealing with the demand for 
provision of suitable relief to the World War 
venterans

Economic Growth

*357 SHRI CHITTA BASU Will the 
Minister of FINANCE be pleased to state

(a) whether the Federation of Indian 
Chambers of Commerce and Industnes 
(FICCI) has recently submitted a 10 year 
perspective plan to accelerate the economic 
growth,

(b) of so, main features thereof,

(c) whether the Government propose 
to toilow these suggestions for economic 
growth,

(d) if so the details thereof, and

(a) if not, the reasons therefor?

TH E MINISTER OF STA TE IN THE 
MINISTRY OF FINANCE AND MINISTER 
O F S T A T E  IN T H E  M IN ISTR Y O F 
PARLIAMENTARY AFFAIRS (DR ABRAR 
AHMED) (a) Government have not received 
any such perspective plan from FICCI 
However, a theme paper, “Economic 
Refo ins - Futuristic Scenario", presented 
at the annual general meeting of FICCI in 
October, 1992 has been brought to the 
notice of the Government

(b) Some of trie major suggestions 
made in the theme paper are speeding up 
of economic reforms, Minimizing 
Government controls, rer.ioval of the 
infrastructure bottlenecks like power and 
transport, speedy clearance of the projects 
at the state level, Government guarantee 
for the dues from the State Electncty Boards, 
allocation of more Government resources 
for investment in agricu'ture 
comme'cialisat’on of agriculture on par with 
industry with more private sector 
participation, rationalisation of indirect-taxes 
by introducing uniform duty rates on similar 
kinds of products, reduction in corporate tax 
rates, cut in the non-development 
expenditure of the Government especially 
on interest payment and subsidies, opening
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up the financial sector for competition .brining 

down the spread between the borrowing 

and lending rates; SEBI approvals for private 

sector mutual funds, sale of PSE shares to 

the public, evolving a proper exit policy with 

an appropriate social security system which 

ensures an annual income to the affected 

workers, involving the private sector also in 

the trade policy reforms and focusing 

attention on sectors with high employment 

potential.

(c)  and (e). Some of the suggestions 

made in the FICCI’s theme paper are 

already part of the economic programme of 

the Government and either have been or 

are being implemented. Economic reform 

is a continuing process and suggestions 

from all quarters including FICCI will be 

considered by the Government if they are 

good for the country and feasible within our 

system.

ITranslation]

Export of father Goods

*358. SHRI H.D. DEVEGOWDA: Will 

the Minister of COMMERCE be pleased to 

state:

(a) whether the country has vast 

potential to increase exports of the lather 

goods;

(b) the annual percentage of the potential 

utilised for export during each of the last 

three years;

(c) the target fixed for the fixed export 

of leather goods by the end of the Eighth 

Five Year Plan; and

(d) the country’s share in the total 

leather trade of the world at present?

THE MINISTER OF COMMERCE(SHRI 

PRANAB MUKHERJEE): (a) Yes, Sir.

(b) The percentage of growth in rupee 

terms in exports of leather and leather goods 

during each of the last three years is 

indicated below:-

1989-90 +26.2%

1990-91 +25.*%

1991-92 +20.5%

(c) The working Group on Leather and 

Leather Goods Industries for the Eighth Five 

Year Plan which was to commence from 1 st 

April, 1990 had suggested a target of Rs. 

34516 million for exports of leather and 

leather goods by the end of Eighth Five Year 

Plan, i.e. 1994-95. No targets have been 

fixed for the Eighth Five Year Plan which 

commenced from 1st April, 1993.

(d) India’s share of the global market in 

leather and leather goods exports is 

estimated to be about 3.5%.

[English]

National Highway No. 17

*359. SHRI V.S. VIJAYARAGHAVAN: 

Will the Minister of SURFACE TRANSPORT 

be pleased to state:

(a) the number and names of the 

alignment proposals of National Highway 

No. 17 sent by the Kerala Government 

which are at present pending with the Union 

government for approval; and

(b) the time by which these are likely to 

be cleared?

THE MINISTER OF STATE OF THE
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MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) 3 proposals 
relating to alignment plans of NH - 17 in 
Kerala for the stretches km. 18/05 to 19/00. 
km. 342/947 to 368/400 and km. 214/00 to 
225/00 have been received from the State 
Government. 

(b) As the phased programme for 
development of NH-17 called for from the 
State Government is stili awaited. it is too 
early to indicate the time by which these 
proposals are likely to be cleared. 

Agreements on Border Trade 

'360. SHRIMATi OIL KUMARI 
BHANDARI: Will the Ministerot COMMERCE 
be pleased to state: 

(a) whether some agreements on 
border trade have been signed with some 
foreign countries during 1992 and till date: 

(b) if so. the details thereof, country-
Wise: 

Ic) whether some products of Sikkim 
are also proposed to be considered for 
exports in these trade agreements; 

(d) if so, the details thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF COMMERCE 
(SHRI PRANAB MUKHERRJEE):(a) to (e). 
At piesent India has border trade agreement 
with People's Republic of China. A 
Memorandt..;n on resumption of border trade 
was signed with the Government of People's 
Republic of China on 13.12.1991. This 
Memorandum provides Ihatthe borderlrade 
would be confined initially 10 Gunji in Ihe 
Pithoragarh District of U.P. in India and 
Pulan in the Tibet Autonomous Region of 

People's Republic of China across the 
Lipulekh pass. The Memorandum also 
provides for extension of border trade to 
other points on India China border after 
mutual consultations. In the 4th session of 
India-China Joint Group meeting on 
Economic Relations and Trade, SCience 
and Technology held in Beijing on 4-5 
january, 1993 both sides agreed, in principle 
for extension of border trade to other points 
on the Indian China border. Details in this 
regard are under consideration. 

Anti-Dumping Action Against 
Importers of PVC Resin etc. 

'3466. SHRI S.B. THORAT: 
SHRI SOBHANADREES-

WARA RAOVADDE: 

Will the Minister of COMMERCE be 
picased to state: 

(a) whethsr se,me cOrT,panies 
particularly multinationai compa'lies are 
importing in large quality materials like PVC 
resin etc. under OGL Scheme during 1992-
93 which causes dumping of matenai,; in the 
country; 

(b) if so. the reaons therefore: 

(c) whether the Government have 
received some compO-laints regarding 
dumping of PVC resins and other similar 
materials in the country by some vested 
interested comranies; 

(d) if so, the details thereof, item-wise 
and cOrPpany-wise; 

(e) the action taken by the Government 
to curb such practices in future or to impose 
anti-dumping duty in such cases; and 

(I) if not. the reasons therefor? 
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THE MINISTER OF COMMERCE 
(SHRI PRANAB MUKHERJEE): (a) to (t). 
The Indian Customs Traiff Act, 1975 was 
amended in October 1982 to enable the 
Government to take measures against 
dumped imports by levying anti-dumping 
duties. The act empowers Govemment to 
impose anti-dumping du1ies in those cases 
in which dumped imports are found to be 
causing material injury to the domestic 
industry. Before such a duty can be imposed 
the authority designated by the Govemment 
has to make a fining on the existence of 
dumpinmg and injury. The designated 
Authority normally initiates an investigation 
only upon receipt of a written request by or 
on behalf of the affected dom~t1c industry. 
The Customs Tariff rule, mquire the 
DeSignated Authority to satisfy itself that it 
has sufficent prima-facie evidence of 
dumping, injury to domestic industry and a 
casual link between the dumped imports 
and the alleged injury before it decides to 
initiated an investigation. 

Complaints have been received of 
dumping of PVC Resin; Stryrene Bu1adiene 
Rubber, Bisphenol-A; Acrylates; crylonitrile 
Butadiene Rubber; Glass Fibre; Rurified 
Terephathalic Acid (PTA); Mono Ethlene 
Glycol (MEG); and Polystyrene. 

Three anti-dumping investigations were 
initiated by the Designated AuthOrity on the 
basis of the complaints received from 
domestic industry. Based on the preliminary 
findings of the Designated Authority, 
Govemment has imj)osed anti-dumping 
duties until 1 st June, 1993, on PVC Resin 
faliingunderH.S. Nos. 39041000, 390421 02 
and 39042109 originating from all sources 
in Argentina, Brazil, Republic of Korea, 
Mexico and the U.S.A. The Designated 
Authority has terminated investigation into 
the allegation of dumping of Styrene 
Butadiene Rubber as no injury or threat of 

injury to the domestic industry was found. 
investigation into the allegation of dumping 
of Bisphenol-A is in progress. The 
DeSignated Authority is to take a decision on 
initiation of anti-dumping investigations in 
respect of the remaining complaints. 

{Translation] 

Traveling facilities to Students 

3467. SHRI SURESHANAND SWAMI: 
Will the Ministerof SURFACE TRANSPORT 
be pleased to state: 

(a) whether the Govemment propose 
to provide free/at concessional rate travelling 
facility to the students of Uttar Pradesh in 
buses of Uttar Pradesh Road Transport 
Corporation to facilitate their movement for 
the purpose of education; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) and (b). 
Information is being t:oIlected and will be 
laid on the Table of the House. 

[English] 

Export of Chemicals 

3468. SHRI M.V.V.S. MURTHY: Will 
the Minister of COMMERCE be pleased to 
state: 

(a) whether the Govemment propose 
to further amend the negative list of the 
export and import to control the export of 
chemicals; 

(b) if so, the reasons therefor: and 

(8) the details of the chemicals to be 
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THE MINISTER OF COMMERCE 
(SHRI PRANAB MUKERJEE): (a) to (c). 
Review of the negative list of exports & 
Imports is a continuous process and changes 
in the Policy are made as and when 
considered necessary. 

Development of Kakinada Port 

3469. SHRI J. CHOKKA RAO: Will the 
Minister of SURFACE TRANSPORT be 
pleased to state: 

(a) whether the World Bank has 
provided assistance for the development of 
Kakinada Port in Andhra Pradesh; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTlER): (a) No, Sir. 

(b) Does not arise. 

PensioMrs oIl1aior Ports 

3470.SHRIRAMNAIK:WiHtheMinister 
of SURFACE TRANSPORT be pleased to 
refer to reply given to unstarred Question 
No. 7002 on September 13, 1991 and state: 

(a) whetheralthe benefits as applicable 
to the Central Govemment pensioners under 
the Fourth Pay Commission 
recommendations have also been extended 
to the pensioners of major ports; 

(b) if so, the details thereof; 

(c) if not, the details of the pensionary 
benefits which are stiD to be extended. and 

(d) by when thesetlenefits are likely to 

be provided to the pensioners of major 
ports? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER) (a) and (b). 
Although recommendations of the IVth 
Central Pay Commission are not applicable 
to the Port Employees, yet the Ministry has 
extended benefits to the Port Employees as 
in these recommendations. Details of the 
benefits extended to the employees of Major 
Port Trusts are indicated in the statement 
annexed. 

(c) Additional Refief to the pensioners 
who retired between 1.1.1969 and 
31 .12.1985 is being considered. 

(d) As the decision requires inter-
ministerial consulation and concurrence. all 
efforts are being made to expedite the 
decision. 

STATEMENT 

Pensionary Benefits Extended to the 
Maior Port Trusts 

(i) The principle of calculation of 
pension at the rate of 50% of the 
emolumants may be extended to 
the C1ass I and Class II officers 
and such of the Class III and Class 
IV employees of the Major Port 
Trusts and Dock Labour Boards 
whoare on the Central Govemment 
definition of pay for pensionary 
benefits w.e.f. 1.1.1986. 

(ii) The minimum pensionJ family 
pension and relief thereon may be 
raised to Rs. 3751- per month 
which may be extended to all 
Officers and other employees 
irrespective of the definition of pay. 
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with effect from 1.1.1986. After 
fixing the minimum pension of As. 
375/- per month the commLfed 
value of the pension will be 
deducted. It is also proposed that 
the maximum amount of pension 
admissible per month may be 
raised to As. 4500/- in respect of 
all officers and employees on the 
Central Govemment of pay as in 
the case of Central Government 
employees. 

(iii) The liberalised Death-cum-
Aetirement Gratuity (DCAG) at the 
rate of quarter month pay lor each 
completed 6 monthly period of 
qualifying service subject to 
maximum 01 As. 1 lakh with no 
upper limit on reckonable 
emoluments may be extended to 
all Class I and II and Class III and 
IV employees 01 Port Trusts and 
Dock Labour Boards who are on 
Central Govemment delinition of 
pay for pensionary benefits and 
who are not governed by the 
payment 01 Gratuity Act, 1972. 

(iv) The liberalised rate of service 
gratuity at the rate of half months 
emoluments for every 6 monthly 
period 01 service for the entire 
service may be extended to all 
permanent Officers and other 
permanent employees who are on 

. Central Govemment delinition of 
pay for retirement benefits and 
who have qualifying service of 
less than 10 years 

(v) The same retirement/gratuity 
benefits as admissible to these in 
permanent employment will be 
admissible to quasi-permanent and 
temporary Class I and II Officers 

and Class III and Class IV 
employees who have put in not 
less than 10 years of qualifying 
service and who are on Central 
Government definition of pay, 
retiring on superannuation or on 
being decreed permanently 
incapacitated for further service on 
medical grounds by the appropriate 
Medical Authority. may be 
extended. 

(vi) In respect 01 the Pensioners who 
retired priorto 1.1.196~ and whose 
pension is As. 500 or less, additional 
relief at the rate 0115 percent of the 
total amount of pension plus relief 
on pension subject to a minimum 
01 As. 75 per month may be 
granted. 

(vii) As regards Contributory provident 
Fund Retirees. the benefits as 
admissible to the Central 
Government Employees with effect 
1 . 1 .1986 may be extended to the 
Class I and Class II OffICers of the 
Major Port Trusts and Dock Labour 
Boards and permit them to raise 
the ceeling of special contribution 
in lieu 01 gratuity from Rs. 50.000 
to Rs. 1 lakh. However. this 
concession will not be extended to 
Classiliand ClasslVemloyeesas 
they are having liberal definition of 
'pay' for purposes of contributory 
provident fund benefits and also 
lor those who are governed by the 
payment of Gratuity Act. 1972. 

(viii) Widows and dependent children of 
the Contributory Provident Fund 
Beneficiaries who had retired from 
Service prior to 1.1.1986 shall be 
granted an exgratia payment of 
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Rs. 150/- per month with effect 
from 1.1 .1986 or from the date 
following the date of death of the 
employee whichever is later. This 
payment shall also be admissible 
with effect from 1.1.1986 to the 
widows and dependent children of 
the contributory provident of fund 
beneficiaries who died while in 
serve prior to 1.1.1986. They will 
also be paid relief on the ex-gratia 
payment at the rates specified by 
Govemment to their retirees. 

Repair ~f Kolia Bhomara Bridge 

3471. SHRI UDDHAB BARMAN: Will 
the Minister of SURFACE TRANSPORT be 
pleased to state: 

(a) whether the 3rd pillar of Kolia 
Bhomara bridge over the river Brahmaputra 
from Tezpur side has inclined towards south 
and as a result of this, there is a danger of 
the suspended span between pillars 2 and 
3 falling down; 

(b) if so, whether any committee has 
been constituted to .assess the defective 
construction of the bridge; 

(c) if so, the findings of the committee; 
and 

(d) the steps taken by the Govemment 
to bring the bridge in motorable condition? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER) : (a) to (d). The 
Brahmaputra river has been constinously 
attacking the North bank resulting in heavy 
scour near pier Nos. P2 and P3. the Pier 
P3 has slightly tilted towards should direction. 
A high level Committee was constituted to 
look into the matter which decided to provide 

a crated. boulder garland around Pier P3. 
This work has since been completed and 
the situation has stabilized and no further tilt 
is observed. There is, at present, no danger 
to the suspended span between Pier P2 and 
P3. The bridge is in motorable condition. 

.Export of Farm Products 

3472. DR R. MALLU: 
SHRIMATI KESHARABAI 

SONAJI KISHRSACAR: 

Will the Minister of COMMERCE be 
pleased to state: 

(a) the Quentity of farm products like 
milk, milk products, oilseeds cakes, 
vegetable oils, fruit and vegetables exported 
and the foreign exchanged earned therefore 
during each of the last three years, country-
wise; 

(b) whether the Government propose 
to increase the export of these items; and 

(c) if so, the details thereof? 

THE MINISTER OF STAtE IN THE 
MINISTRY OF CIVIL SUPPLIES, 
CONSUMER AFFAIRS AND PUBLIC 
DISTRIBUTION AND MINISTER OF STATE 
IN THE MINISTRY OF COMMERCE(SHRI 
KAMALUDDINAHMED):(a) The information 
is contained in (i) Foreign Trade Statistics of 
India (Principal Commodities & Countries) 
1987-88 to 1991-90 and March, 1992 and 
(ii) Statistics of the Foreign Trade of India by 
countries, March 1991 and March, 1992 
published by Directorate General of 
Commercial Intelligence & Statistics, 
Calcutta which are available in the Parliament 
Library. 

(b) and (e). Yes Sir. For 1992-93 an 
export target of US doliar 2000 mllhon has 
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been fixed for agricultural and allied products, 
including farm products as against an 
achievement of US dollar 1882.24 million 
during 1991-92. For the year 1993-94 it is 
proposed to step up these exports by 15% 
in terms of value. 

{Translation]' 

Mining Labourers in U.P. 

3473. SHRI BHAGWAN SHANKAR 
RAWAT: Will the Minister of LABOUR be 
pleased to state: 

(a) whE!ther the Government have 
formulated any welfare scheme for the 
mining wor1<ers in U.P.; 

(b) whether the Govemment propose 
to introduce Group Insurance Scheme. and 
also bring them under the ESI Scheme; 

(c) whetherthe Govemment provide 
compensation to the mining workers in the 
event of death and injury due to mining 
accident; and 

(d) if so, the details of the compensation 
provided during the year 1992-93. 

THE MINISTER OF STATE IN THE 
MINISTRY OF LABOUR (SHRI P.A. 
SANGMA): (a) The Ministry of labour 
administers labours welfare funds namely 
limestone and Dolomite Mines Labour 
Welfare Fund; Iron Ore Mines, Manganese 
Ore Mines & Chrome Ore Mines labour . . 

Welfare facilities to mine workers. Under 
these funds, housing and health schemes 
have been formulated for the welfare of 
mine worl<ers. In U.P., only limestone and 
Dolomite Mines Labour Welfare fund is in 
operation. 

(b) to (d). No Group Insurance Scheme 

is proposed to be introduced for mine 
workers. There is also no proposal to extend 
the provisions of the Employees State 
Industrance Act to the mine workers. 
However, for employment related injuries 
resulting in death/disablement, the mine 
workers are covered under the Workmen's 
Compensation Act. 1923, Payment of 
compensation by the management to the 
next of kin of the deceased is regulated 
under the above Act, which is administered 
by the respective State GovemmentsIUnion 
Territory Administrations. Information on 
this aspect is not maintained in the Ministry 
of Labour. 

Interest from Credit Card holders 

3474. SHRI GOVIND RAO NIKAM: 
Will the Minister of FINANCE be pleased to 
state: 

(a) whether different rates of interest 
are being charged by nationalised banks 
from the credit card holders; 

(b) whether some banks are taking into 
consideration the business transaction 
carried out within 24 hours while some other 
banks take into consideration the transaction 
carried out upto 30 days in the event of loss 
of a credit card; 

(c) whether the Govemment propose 
to bring uniformity in the conditions for the 
credit cards; and 

(d) if so, the details thereof; 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND MINISTER 
OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (DR. ABRAR 
AHMED): (a). Nationalised banks generally 
charge card holders a service charge at 2% 
per month for carrying forward unpaid dues. 
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However, some banks charge 2.5% per 
month. 

(b. According to information available 
in respect of credit card schemes of Andhra 
bank, Bank of India and Bank of Baroda, the 
original card holder is liable for all the usage 
made on the lost card by the finder upto 30 
days from receipt of report of the loss. In the 
case of Canara Bank Cancard Scheme, the 
card holder is liable for purchases made 
against the lost or stolen card until the bank 
receives such information in writing. 

(c) and (d). No proposal is under 
consideration of the Government for issue 
of guidelines to bring uniformity in credit 
card schemes. 

SIOBI Assistance to Uttar Pradesh 

3475. SHRI HARI KEWAL PRASAD: 
Will the Ministe of FINANCE be pleased to 
state: 

(a) whether BIDB! has provided 
assistance under the various refinancing 
schemes to Uttar Pradesh during the last 
two years; 

(b) if so, the extent thereof; 

(c) the percentage of assistance given 
to Uttar Pradesh to the total assistance 

sanction 

1990-91 In.55 

1991-92 207.75 

%10 all 
Indian Total 

8.65 

8.84 

provided by the Government to the States; 

(d) whether remarkable increase has 
been made in creation of employment 
opportunities under this scheme; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND MINISTER 
OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS(DR. ABRAR 
AHMED): (a) and (b) . Yes, Sir. the 
assistance sanctioned and disbursed to the 
units in the tiny and small scale sector in 
Uttar Pradesh by the Small Industries 
Development Bank of Inriia (SIDBI) under 
its Refinance Scheme during the last two 
years in Given as under: 

(Rs. ICrore) 

Sanction Disbursement\ 

1990-91 177.55 147.06 

1991-92 207.75 131.74 

(c). Government indirectly assists SIDB! 
in its resource mobilisation, in a non-area 
specific manner. The percentage of 
assistance to Uttar Pradesh under the SIDBI 
Refinance Scheme vis-a-vis the all India 
total during the last two years in as under: 

(Rs.lCrore) 

Disbursement %to all India Total 

147.06 9.42 

131.74 8.06 
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(d) and (e). SIDBI has reported that 
apart from the financial CVlsistance granted 
by it for small scale industries, it has also 
been undertaking promotional and 
developmental activities in various States. 
The promotional activities recently initiated 
by SIDBI in Uttar Pradesh are the Block 
Adoption SctIeme, Technology Upgradation 
of Small Industry clusters, Rural Leather 
Upgradation project and the Lock 
Modernisation Programme. These 
promotional activities would also indirectly 
help in employment generation in the rural 
areas. 

[English] 

Widening of National Highways 

3476. SHRI HARCHAND SINGH: Will 
the Minister of SURFACE TRANSPORT be 
pleased to state: 

(a) the names of National Highways 
which are proposed to be widened into four 
lanes during the year 1993-94 in various 
States particularly in Punjab; 

(b) the amount earmaked therefore; 
and 

(c) the policy/criteria adopted for 
selection of National Highways for widening 
into four lanes? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) and (b). 
Names of National Highways to be taken up 
for four lancing in various States including 
Punj~b during 1993-94 can be indicated 
only after the Demands for Grants for 1993-
94 are voted by Parliament. 

(c). As per traffic criterion. 4. -Ianing is 

justified where traffic volume is more than 
1'5,000 PCEs (Passenger Car Units) per 
day. 

Refinance to West Bengal by NABARD 

3477. 0 R. SUDHIR RAY: Will the 
Minister of FINANCE be pleased to state: 

(a) the refinance provided to West 
Bengal by National Bank for Agriculture and 
Rural Development during the last three 
years; and 

(b) the rate of interest charged thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND MINISTER 
OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS(DR. ABRAR 
AHMED): (a). The date on refinance 
assistance disbursed to various banks under 
Schematic lending in West Bengal by the 
National Bank for Agricultural and Rura 
Development (NABARD) during the las 
three years is as under:-

(Rs. in lakhs) 

Year Amount 

1989-90 7590 

1990-91 8218 

1991-92 9432 

(b). The refinance interest rates 
changed by NABARD were rationalised in 
September, 1990 linking the same to the 
size of the loan refinanced. The structure of 
refinance interest rates applicable to 
Schematic lendings of NABARD with effect 
from 22nd September 1990 onwards is given 
in the Statement. 
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Size of loan 

From 22.9.90 

MAACH 19, 1993 

STATEMENT 
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Aate of Interest 
(% per annum) 

1. Upto As. 50000 6.5 

2. Over As. 50000 9.5 

From 9.10.1991 Cottage, Village, Tiny & Small Scale 
Industries and Small Aoad Transport 

Operatol5 upto 2 Vehicles 

1. Upto As. 15000 6.5 

2. Over As. 15000 and upto As. 5000 7.5 

3. Over As. 50000 and upto As. 21akhs 10.5 

4. Over As. 21akhs upto As. 7.5 lakhs 4.5 percentage points 12.0 
below the rates charged 
by the banks. 

5. over As. 7.5 lakhs -do- 13.5 

1. Upto As. 25000 6.5 

2. Over As. 25000 and upto 21akhs 10.5 

3. Over As. 21akhs 

(A) Farm Sector 

(a) Schemes for wasteland development 
rainfed farming (dryland farming) 100% 
export oriented agricultural projects 
(other then tea, Coffee, Auber and Spices) 
and minor irrigation schemes implemented 
by Cooperatives/Public Sector Corporations 

(b) All other schemes supported by NA8AAD 
refinance (i.e. other than those for category 
'a' above) 

(8) Non-farm sector 

(a) Over Rs. 2 lakhs and upto Rs. 7.5. lakhs 

(b} Above As. 7.5 lakhs 

10.5 

12.0 

12.0 

13.5 
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Merger of M(rCO ~ MMTC revealed that this Waterway stretch wnl 
serve as only a transit route between Ganga 

3478. SHRIMATI SUSEELA and·BrahmaputralBarak.rivers. However, 
GOPALAN: Will the MinisterofCOMMERCE movement of 1.6 million tonnes of ca~go on 
be pleased to state: this route by 1994-95 was estimated in the 

study. 
(a) whether the Govemment have 

taken any decision to merge the Mica Trading 
Corporation of India (MITCO) with Minerals 
and Metals Trading Corporation of India 
(MMTC); and 

(b) if so, the details thereof? 

THE MINISTER OF COMMERCE 
(SHRI PRANAB MUKERJEE) (a) and (b). 
In 1990, Govemment took a decision to 
merge MITCO with MMTC. However, in 
December, 1991, the decision was reviewed 
and it was decided that the revamping 
measures pertaining to MITCO may be 
undertaken without disturbing its existing 
status. 

Sunderbans Water Area as National 
Waterway 

3479. SHRI SATYAGOPAL MISRA: 
Will the Ministerof SURFACE TRANSPORT 
be pleased to state: 

(a) whether IWAI has worked out the 
details of cost savings in respect of 
development of Sunderbans stretch as 
National Waterway; 

(b) if so, the details thereof; and 

(c) the outcome thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE lRANSPORT 
(SHRI JAGDISH \VILER): (a) to (c). lhe 
techno-economic teas\b\\\y study on the 
international steamer route in Sunderbans 
carried out by the IWAI in 1~88-89 has 

Keeping in view the present low quantum 
of traffic and the need to assess the effects 
of dredging as the Waterway passes through 
the National Park, Tiger Reserve and Bio-
sphere Reserve of Sunderbans, the IWAI 
has decided to conduct an environmental 
impact assessment. 

Trade Unions 

3480. SHRI AJOY 
MUKHOPADHYAY:Will the Minister of 
LABOUR be pleased to state: 

(a) whether the Government have laid 
down norms for recognition of Central Trade 
Unions; 

(b), if so, the detail~ thereof; and 

(c) the number of Central Trade Unions 
recognised by the Government on the basis 
of these norms? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LABPOUR (SHRI P.A. 
SAHNGMA):(a)to(c). In a meeting with the 
representatives of all Central Trade Union 
Organisations(CTUOs) held by Labour 
Minister on 15,5.90, it was rexsolved that 
those CTUOs which had a verified 
membership of 5 lakhs or more and which 
were spread over 4 States and 4 industries 
including agriculture, would be recogised as 
Central lrade Union Organisations 'or the 
purpose 0' their representation on \/anou\: 
nat\onal and international Con'erences 
Committees and Councils. He forme 
recognition to any of the CTUCs has bee 
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accorded so far on the basis on the noroms 
evolved at the meeting. However the ten 
CTUOs which had participated in the general 
verification as on 31.12.80 are being 
nominated to the various committees etc. 
constituted by the Government. 

Republic Forge 

3481. SHRI DHARMABHIKSHAM: Will 
the Minister of DEFENCE be pleased to 
state: 

(a) whether the Government have 
received representations for taking over of 
the Republic Forge, Hyderabad; and 

(b) if so, the decision taken by the 
Government thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE (SHRI 
MALLIKARJUN): (a) Mis Republic Forge 
Ltd. (RFL) had requested Mis Bharat Earth 
Movers Ltd (BEML). a public sector 
undertaking under the Ministry of Defence, 
to have a collaborative arrangement which 
could lead to merger or joint venture between 
the two. 

(b) The Board of Directors of BEML 
have not accepted the proposal, in view of 
the excess manpower and heavy 
indebtedness of RFL and other relevant 
considerations. however, 8EML would 
continue to source many of its requirements 
of forging from REL. 

Illegal Movement of Narcotic Drugs 

3482. SHRI B. DEVARAJAN: Will the 
Minister of FINANACE be pleased to state: 

(a) whether any agreement has been 
signed to check illegal movement of narcotic 

drugs at the time of visit cf the Russian 
President to India; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI M.V. 
CHANDRASHEKHARA MURTHY): (a). Yes, 
Sir. The Government of the Republic of 
India and the Government of Russian 
federation have signed an agreement on 
Cooperation in Combating Illicit Traffic in 
Narcotic Drugs and Psychotropic 
substances, during the visit of the Russian 
President. 

(b) The agreement provides for 
exchanging information and undertaking 
measures in order to identify, supers and 
prevent the criminal activities of international 
drug syndicates. 

[Translation] 

Army Personnel in Pakistani Jails 

3483. DR. LAL BAHADUR RAWAL: 
Will the Minister of DEFENCE be pleased to 
state: 

(a) the number of Indian army personnel 
languishing in Pakistani Jails at Present; 

(b) whether the Government propose 
to provide any relief to their dependents; 

(c) if so. the details thereof; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE (SHRI 
MALLIKARJUN): (a). According to available 
information at present 28 missing Army 
personnel are believed to be in custody in 
Pakistan. 
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(b) to (ct). Missing personnel are 
presumed killed and their families are given 
liberalised pensionary awards. which include 
liberalised family pension. family gratuity. 
children allowance and education allowance 
for children. 

[English} 

ProductslSchernes Approved under 
C.R.F. 

3484. SHRITHAYILJOHNANJALOSE: 
Will the MinisterofSURFACETRANSPORT 
be pleased to state: 

(a) the details of projects/schemes 
sent by the Government of Kerala for 
assistance from the Central Road 
Fund(C.R.F.) during 1992-93: 

(b) the action taken by the Union 
Government on each of the -projects: and 

(c) the funds allocated/released so, 
far, project-wise? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) and (b). The 
State Government of Kerala has forwarded 
10 schemes costing Rs. 650.00 lakhs under 
Central Road Fund during 1992-93. The 
proposals are yet to be approved. 

(c). Since the schemes are not approved 
so far, the question of release of funds does 
not arise. 

D.T.C. Staff Strength 

3485. SHRI SYED SHAHABUDDIN: 
Will the Ministerof SURFACE TRANSPORT 
be pleased to state: 

(a) the total sanctioned staff strength 

of the DTC. category-wise: 

(b) total strength of staff in position as 
on January 1. 1992: and 

(c) number of staff recruited during 
1992, category-wise? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) The 
category-wise sanctioned staff strength of 
DTC is as under:-

Category 

1. Driver 

2. Condctors 

Sanctioned strength 
as on 1-1-92 

10883 

10883 

3. Traffic Supervisory SIaff2176 

4. Repair & Maintance Wing8706 

5. Administration & Others staff 6529 

Total: 39177 

(b) . The category-wise details of the 
staff of DTC in position as on 1-1-92 was 
40.253 

(c) The category-wise details of the 
staff recruited during 1992 is as under:-

Category 

1. Driver 

2. Conductor 

3. Traffic Supervisory Staff 

Staff recruited 
during 1992 

4. Repair & Maintenance Wing 3 

5. Administration and other staff 12 

Total 16 
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Co-operative Banks 

3486. SHRI LAL IT ORAON: Will the 
Minister of FINANCE be pleased to state: 
the details of the co-operative banks located 
in u~n and nJtai areas in the country as on 
December 31,1992, State-Wise? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND MINISTER 
OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (DR. ABRAR 
AHMED): The number of primary co-
operative banks in urban and rural areas as . 
on December31, 1992 StatelUnion Territory-
wise is given in the statement. 
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Licences for Opening Bank Branches 
in Uttar Pradesh 

3487. SHRI RAM SAGAR: Will the 
Minister of FINANCE be pleased to state: 

(a) the number of licences issued by 
the Reserve Bank of India during the last 
three years for opening new branches of the 
nationalised banks in Barabanki district of 
Uttar Pradesh; 

(b) whether the cancemed banks have 
opened their branches in Barabanki on the 
basis of these licences issued to them; and 

(c) if not, the reasons therefor and the 
names of the places, where the branches 
of these banks could not be opened? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND MINISTER 
OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (DR. ABRAR 
AHMED): (a) to (c). Information is being 
collected and will be laid to extent possible 
on the Table of the House. 

Encroachment on NHs. Road Side 
Land 

3488. SHRI RAJ~ATH SONKAR 
SHASTRI: Wil the Minister of SURFACE 
TRANSPORT be pleased to state: 

(a) the area of land adjoining both the 
sides of the national highways to be left after 
which the general public could use the land 
to construct houses; 

(b) whether the unwanted constructions 
made within the limits of the National 
Highways are termed as illegal constructions; 
and 

(c) the action required to be taken in 
such cases? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISHTYTLER): (a). Astatement 
is annexed. 

(b) and (c). Guidelines have been 
issued to the State PWDs. who are the 
executing agencies of the Central 
Govemment for execution of National 
Highway works, for expeditious and 
summary removal of uinauthorised 
constructions within the limits of National 
Highways with the help of the Public 
Premises (Eviction of Unauthorised 
Occupants) Act. 1971. 
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Study. Report on Indo-Sri Lanka Trade 

3489. SHRI R. SUR ENDER REDDY: 
Will the MinisterofCOMMERCE be pleased 
to state: 

(a) whether any study has been 
conducted regarding Indo-Sri Lanka trade 
by the Research and Information System 
(RIS) for the non-aligned and other 
developing countries; 

(b) if so, the details thereof and the 
recommendations made in the study report; 
and 

(c) the action taken or proposed to be 
taken by the Govemment in this regard? 

THE MINISTER OF COMMERCE 
(SHRI PRANAB MUKERJEE): (a) to (e). 
Yes, Sir. A study titled 'Indo-Sri Lanka 
Economic Cooperation (an Operational 
Programme)' was undertaken by the 
Research and Information System (RIS) for 
the Non-aligned and Other Development 
Countries, in collaboration with the Wor1d 
Institute for Development Economics 
Research.(WIDER) Helsinki. and Ministry of 
Industries, Science and Technology, 
Government of Sri Lanka. 

The study report has made proposals 
for stengthening economic cooperation 
between India and Sri Lanka in various 
areas. The Government however has to 
await the counterpart study by Sri Lanka 
before taking further action. 

{Translation] 

Bank Loan to Farmers 

3490. SHRI ARJUN SINGH YADAV: 
Will the Minister of FINANCE be pleased to 
state: 

(a) whether the nationalised banks 
have provided loans to the tune of rupees 
fifty thousand to three lakhs to the farmers 
in the country for installation of pipelines and 
electric motors; 

(b) ifso, the details thereof, State-wise, 
particular1y in Uttar Pradesh; 

(c) whether the Government propose 
to waive of these loans, or to grant 50 per 
cent subsidy on these pipelines; 

(d) if so, the details thereof; and 

(e) if not, the reasons thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FIIIIANCE AND MINSTER 
OF STATE IN THE MINISTERY OF 
PARLIAMENTARY AFFAIRS: (DR. ABRAR 
AHMED): (a) and (b). The data reporting 
system does not generate the information in 
the manner asked for. However, the 
outstanding advances given by all Scheduled 
Commercial Banks in Uttar Pradesh for 
minor irrigation Scheme as at the end of 
June 1990-91 (latest available) was at Rs. 
225 crores in about 3 lakhs accounts. 

(a) and (d). The Government and 
Reserve Bank of India do not favour any 
across the board write-off of bank loans. 
However, the Government of India and 
State Governments had formulated a 
Scheme in May 1990 for providing debt 
relief upto Rs. 10,000 per borrower to a 
certain category of borrowers elegible under 
that Scheme. The Scheme has already 
cometoacloseon 31 March 1991. National 
Bank for Agriculture and Rural Development 
(NABARD) is not aware of any Scheme of 
the State Government to provide the stated 
subsidy for the laying of pipelines, etc. 

(e). Does not arise in view of (c) & (d) 
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above. 

{English] 

Smoking in D.T.C. Buses 

3491. SHRI SANAT KUMAR: Will the 
Minister of SURFACE TRANSPORT be 
pleased to state: 

(a) whether the 'No Smoking' waming 
printed in DTC buses/private buses in Delhi 
does not carry any legal force; and 

(b) if so, the penaillegal steps taken by 
the Government to stop such smoking in 
these buses? 

THE MINI$TER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) and (b). As 
per the provisions of Rule 4.40 (v) of Delhi 
Motor Vehicle Rules, 1940, if at any lime a 
passenger in a Stage Carriage smokes. the 
driver and the conductor may stop the 
vehicle to alight the passenger. Such 
passenger shall not be entitled to the refund 
of any fare & may be removed from the 
vehicle forcibly. 

Zonal Offices of Rubber Board 

3492. SHRI KODIKKUNIL SURESH: 
Will the Minister of COMMERCE be pleased 
to state: 

(a) whether Rubber Board has any 
plan to set up its zonal offices at various 
places in Kerala: 

(b) if so. the details thereof: 

(c) whether the Rubber Board has 
received any requestfrom the rubber growers 
to set up a zonal office at Kottarakkara in 
Ouilon district: and 

(d) if so, the action taken by the 
Govemment in the matter? 

THE MINISTER OF COMMERCE 
(SHRI PRANAB MUKERJEE): (a) and (b). 
The Rubber Board has no proposals to 
open new Zonal offices in Kerala. 

(c) and (d). Yes, Sir. However, at 
present there is no specific proposal to open 
a zonal office at KOn ARAKKARA. 

Additional Areas Under Tea Plantation 
in Assam 

3493. SHRI PROBIN DEKA: Will the 
Minister of COMMERCE be pleased to 
state: 

(a) whether the <? )vemment have any 
proposal to bring additional areas in Assam 
under tea plantation during the Eighth Five 
year Plan: and 

(b) if so, the details thereof. 

THE MINISTER OF COMMERCE 
(SHRI PRANAB MUKHERJEE): (a) and (b). 
During the Eight Plan period it has been 
proposed to bring 17.250 hectares of 
additional areas under tea in the country. 
Out of this 14,750 hectares would be in 
traditional area and 2,500 hectares in non-
traditional area. No state-wise target in this 
regard have been fixed. 

Dairy Breed Project 

3494. KUMARI PUSHRA OEVI SINGH: 
Will the Minister of DEFENCE be pleased 
to state: 

(a) whether his Ministry has taken up 
a new Dairy Breed Project at Meerut with 
the Indian Council of Agricultural Research 
(ICAR). 
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(b) if so, the (lbjectives thereof; 

(c) the number of military farms at 
present in different parts of the country; and 

(d) the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE (SHRI 
MAllIKAAJUN): (a). Yes, Sir. 

(b). The project aims at the genetic 

Government in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND MINISTER 
OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS: (DR. ABRAR 
AHMED) (a) No, Sir. 

(b) and (c). Does not rise. 

Repayment of Deposits by acCI 

improvement of cattle in the country by 3496. SHRI OSCAR FERANDES: Will 
evolving a new breed, called FRIESWAl. the Minister of FINANCE be pleased to 
which will be cross bred from the Holstein- state: 
Friesian and the Sahiwal breeds. 

(c) and (d). Presently, there are 88 
Military Farms of which 46 are cattle holding 
Farms, 36 are non-cattle holding Farms 
(milk processing and supply units), and 6 
are hay baling depots. 

Investment by PSUs. 

3495~ PROF. ASHOK ANAND RAO 

(a) whether the deposits of Indian 
customers with the Bank of Credit and 
Commerce Intemational have since been 
repaid; 

(b) if so, the details ther8of; and 

(c) the amount still to be paid to the 
Indian customers? 

DESHMUKH: THE MINISTER OF STATE IN THE 
DR. A. K. PATEL: MINISTRY OF FINANCE AND MINISTER 
SHRI MALINI OF STATE IN THE MINISTRY OF 

BHATTACHARAYA: 
SHRI AMAl DATTA: 
SHRI AJOY 

MUKHOPADHYAY: 
SHRI VILAS MUTTEMWAR: 

Will the Minister of FINANCE be 
pleased to state; 

(a) whether the Govemment have 
reviewed its existing policy regarding 
investments to be made by Public Sector 
Units; 

(b) if so, the details thereof; and 

(c) the guidelines issued by the 

PARLIAMENTARY AFFAIRS (DR. ABRAR 
AHMED): (a). Reserve Bank of India have 
reported that the provisional liquidator of 
Bank of Credit and Commerce 
International(O) Umited, Bombay has not 
repaid any amount to any of depositors. 

(b). Does not arise. 

(c). The information is being collected 
and will be laid on the Table of the House. 

Wortd 88nIc Auistance to West Bengal 
for City Development 

3497. SHRI RAM KAPSE. 
SHRINAWAlKISHORE RAI: 
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DR. CHINTA MOHAN: 

Will the MinisterofANANCE be pleased 
to state; 

(a) whether the Union Government 
had sent an offical team to West Bengal to 
make an on-the-spot enquiry into the lIeged 
misuse of funds granted under a World Bank 
assistance programme forcity development; 

(b) if so, the details thereof; 

(c) whether the team has submitted its 
report to the union Government; 

(d) if so, the findings thereof and the 
action taken or proposed to be taken by the 
Govemment thereon; and 

(e) if not, the time by which the report is 
likely to be submitted by the team ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND MINISTER 
OF STATE IN THE MINISTERY OF 
PARLIAMENTARY AFFAIRS (DR. ABRAR 
AHMED): (el) to (e). No complaint on 
misuse of funds granted under a World 
Bank assistance programme for city 
development in respect of the Govemment 
of West Bengal has been received nor has 
any offical team sent to West Bengal for any 
enquiry into any alleged misuse of these 
funds. Assistance from the World Bank is 
provided in the form of commitments tied to 
clearly defined project or programme 
objectives, and can only be drawn down as 
reimbursements after the agreed 
expenditure iA the field has been inc1lrred in 
conformity with the donor agency guidelines 
and procedures. 

[Translation] 

Central Fund for Women Workers 

3498. SHRIMA TI SAROJ DUBEY: Will 
the Minister of LABOUR be pleased to 
state. 

(a) whether any Central fund for the 
welfare of women worl<ers has been set up; 
and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LABOUR (SHRI P.A. 
SANGMA): (a). No, Sir. 

(b). Does not arise. 

Guidelines for Appointment of Non-
Official Directors in Banks 

3499. SHRI RAJESH KUMAR: 
SHRIMATI SHEELA 

GAUTAM: 
SHRI SANTOSH'KUMAR 

GANGWAR 

Will the Minister of FINANCE be 
pleased to state: 

(a) whether there are any guidelines 
specially under the category of social worker, 
representatives of trade, commerce and 
industry in regard to the appointment of non-
official Directors on the Boards of Directors 
of Regional Rural Bank. Industrial 
Development Bank of India, National Bank 
for Agriculture and Rural Development. 
Industrial Finance Corporation ot India; 

(b) whether Boards of above Institutions 
have been reconstituted have been recently; 

(c) if so, whether due representation 
has been given to the above categories: 

(d) if so, the details thereof: and 

(e) if not, the rea~ns therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND MINISTER 



99 Written Answers MARCH 19. 1993 Written Answers 100 

OF STATE IN THE MINISTRY OF 
PARLIAMENTARYAFFAIRS(DR.ABRAR 
AHMED): (a) to (e). In accordance in the 
provisions of the Regional Rural Banks 
(RRBs) Act, 1976 (as amended). two non-
official Directors are to be nominated by the 
Central Government on the Board of 
Directors of each RRB. Persons having 
knowledge of Agriculture, Small Scale 
Industry ,and other related fields and 
belonging to the area of operation of the 
RRB concerned are being nominated as 
non-official directors on the Boards of 
Regional Rural Banks by the Central 
Government. Further as per provisions of 
the aforesaid Act, the non-officials nominated 
as directors on the Boards of RRBs shall 
hold office for a period not exceeding two 
years. The Industrial Development Bank of 
India Act. 1964 provides that the Board of 
IDBI shall against of among others, not less 
than five directors to be nominated by the 
Central Government from arnong persons 
who have special knowledge and 
profeSSional experience in Sohience, 
Technology, Economics, Industry, Industrial 
Cooperatives, law, Industrial Finance, 
Investment, Accountancy, Marketing or any 
other matter, the special knowledge of, and 
profeSSional experience in which WOUld, in 
the opinion of the Central Government, be 
useful to IDB!. The National Bank for 
Agricultural and Rural Development 
(NABARD) Act, 1981 provides that Board of 
Directors of NABARD shall consist of among 
others (i) two directors from amongst experts 
in the Rural Development, Handicrafts and 
other Rural Crafts, Village and Cottage 
Industries and Small Scale Industries or in 
any other matter, the special knowledge or 
professional experience in which is 
considered by the Central Government as 
useful to NABARD, and (ii) three directors 
out of whom two shall be persons wit!'; 
experience in the working of Co-operative 
Banks and one shall be a person with 

experience in the working of Commercial 
Banks. The Industrial Finance Corporation 
Act, 1948 does not specifically provide for 
the nomination of non official directors by 
the Central Government. The Boards of 
Directors of the Regional Rural Banks, 
Public Sector Banks and Financial 
Institutions are continuing entities and 
vacancies that arise from time to time are 
filled up in accordance with provisions of the 
relevant statutes. 

[English] 

Misappropriation of Government 
Funds and Tax Evasion 

3500. SHRI JAGAT VIR SINGH 
DRONA: Will the Minister of FINANCE be 
pleased to state: 

(a) whether cases of large amount of 
misappropriation of Government funds and 
tax evasion have been detected by the 
Income Tax authorities in South Bihar; 

(b) if so, the total amount of income tax-
evasion prime facie detected from the 
persons dealing with the Animal Husbandry 
Department in the State; 

(c) the number of persons arrested in 
this regard; and 

(d) the steps being taken by the 
Govemrnent to prevent such recurrence in 
furture? 

MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI M.V. 
CHANDRASHEKARA MURTHY): (a) and 
(b). Yes, Sir. In course of searches by the 
Income-tax Department of persons having 
dealings with the Animal Husbandry 
Department, Government of Bihar, 
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unacc,",~nted assets worth As. 11.83 crores 
were seized, and concealed income of As. 
5.55 crores was disclosed by some of these 
persons in their statements recorded u/s 
132(4) of the Income-tax Act. 

(c). The Income-tax Act does not 
provide for arrest of persons during he 
searches. 

(d). In order to prevent tax evasion the 
Government takes requisite legislative and 
administrative steps from time to time. 
These include:-

(i) Systematic survey 
operations; 

(ii) Search and seizure 
operations in appropriate 
cases; 

(iii) Verification of information 
by Central Information 
Branch in a planned 
manner: 

(iv) Pre-emptive purchase of 
immovable property by the 
Central Government under 
the provisions of Chapter 
XXC of the Income Tax Act. 
in certain notified cities; 

(v) In-depth investigation and 
scruliny in assessments in 
aselected numberofcases; 

(vi) Enactment of the 
Benaml Transactions 
(Prohibition) Act; and 

(viii) Imposing penalty for 
contravention of Sections 
269SS and 269T of the 
income tax Act. 

Pension Scheme to Jumatiats and 
Non-Joumatiats 

3501. SHAI CHANDULAL 
CHANDAAKAA. Will the Ministerof LABOUR 
be pleased to state: 

(a) whether the government propose to 
release the provident fund money forming 
part of Consolidated Fund of India a,nd give 
liberty to the fund trustees to invest the fund 
for the benefit of newspapers workers who 
are members of the fund. 

(b) if so, whether the Government 
worked out any action plan in this regard; 
and 

(c) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI P.A. 
SANGMA):(a) to (c). The Provident Fund 
contributions recovered under the HPF & 
MP Act 1952 do not form a part of the 
consolidated fund of India. The fund is 
already being Invested in accordance with 
the approved pattern for the benefit of the 
employees including newspapers workers. 

[Translation] 

Training to Tobacco Growers 

3502. SHRI ASHIBHUJA PRASAD 
SHUKLA: Will the Minister of COMMERCE 
be pleased to state: 

(a) whether the Government propose 
to provide any training to the farmers for 
prodUCing good quality of tobacco like 
virginia. Barli etc. because there is great 
demand of these qualitites in foreign 
countires: and 

(b) if so. the details thereof? 
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THE MINISTER OF STATE IN THE 
MlNISTRY OF CIVil SUPPLIES, 
CONSUMER AFFAIRS AND PUBLIC 
DISTRIBUTION AND MtNISTER OF STATE 
IN THE MINISTRY OF COMMERCE (SHRt 
KAMALUDDINAHMED):(a)and(b). During 
VIII Five year Plan, it is planned to provide 
training to selected Virginia tobaccogrowers 
of each auction platform in coordination with 
the scientists of Central Tobacco Research 
Institute and the Research Department of 
MIs. ITC Ltd. -IL TO Division. Study tours of 
farmers to the Research Stations are also 
planned to families them with the latest 
practices for improving yield and quality. 
Already eighty two training programmes 
have been conducted in respect of 23 iluction 
platforms, and 3 study tours of farmers 
have been conducted in respect oJ 3 different 
soil regions during the current year. 

Perspective Fmancial·Proposais 

3503. SHRI VILASRAO 
NAGNATHRAO GUNDEWAR: Will the 
Minister of FINANCE be pleased to State; 

(a) whether the Government have 
received any perspective financial proposals 
from the Government of Maharashtra and 
other State Govemments seeking approval 
under the World Bank projects; 

(b) if so, the details thereof, Stat~wise; 
and 

(c) the time by which each of these 
proposals are likely to be accorded approval? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND MINISTER 
OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS(DR. ABRAR 
AHMED): (a) to (c). Noperspectiveftnancial 
proposals have been received from any 
State Govemment. However a list of other 
prpposals received with due mandatory 
clearances from the planning commission 
and administrative Ministries is given in the 
attached Statement. The projects which are 
finally tied up for Wor1d Bank assistance. 
the timing and extent of assistance will 
depend on commitment availability. 
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Opium Cultivation 

[English] 

3504. PROF. K.V. THOMAS: Will the 
Minister of FINANCE be pleased to state: 

(a) the quantity of opium production 
India for the last three years; 

(b) whether the Government have any 
programme to check the illegal cultivation of 
opium; and 

(c) In so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FNANCE (SHRI M.V. 
CHANDRASHEKARA MURTHY):(a) 
Production of opium in india during last three 
years was as follows:-

Year 

1989-90 

1990-91 

1991-92 

Production of opium at 
90 Digree in MTs 

437 

392 

495 

(b) and (c). Producllon of opium in the 
COU!1try is regulated under strict licensing 
control and supervision of the Central 
govemment. To check illegal cultivation of 

opium poppy, different drug law enforcement 
agencies keep strict vigil and stringent penal 
measures have been provided under the 
Narcotic Drugs and Psycho tropic 
Substances Act 1985. 

Closed Industrial Units 

3505. KUMARI MAMATA BANERJEE: 
Will the Minister of LABOU R be pleased to 
state: 

(a) the number of big industrial units 
closed during the each of the last three 
years; 

(b) the number of works rendered jobless 
due to the closure of the units, State wise; 
and 

(c) the compensation provided to those 
jobless workers? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI P.A. 
SANGMA): (a) and(b). A State-wise 
statement indicating the number of industrial 
units closed during 1990, 1991 and 1992and 
the number of workers affected is annexed. 

(C) Workers rendered jobless on account 
of closure of industrial units are paid 
compensation as per the provisions of the 
Industrial Disputes Act. 
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Unemployed Engineers in Gujarat (b) The amount of foreign exchange 
eamed from expert of spices during the last 

3506. SHRI N.J. RATHVA: Will the three years are given below:-
Minister of LABOUR be pleased to state: 

(a) the number of Graduate Engineers, 
DiplOI1)a holder Engineers. ITI Certificate 
holders In Gujarat; and 

(b) the st~ taken by the Government 
to provide them employment? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (P.A. SANGMA) 
(a) and (b). The information is being 
collected and will be laid on the table of the 
House. 

Export of Spices 

3507. SHRI DATTARAYA BANDARU: 
Will the Minister of COMMERCE be pleased 
to state: 

(a) the names of the countries to which 
spices are being exported; and 

(b) the amount of foreign exchanged 
earned therefrom during each of the last 
three years? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES. 
CONSUMER AFFAIRS AND PUBLIC 
DISTRIBUTION AND MINISTER OF STATE 
IN THE MINISTRY OF COMMERCE (SHRI 
KAMALUDDIN AHMED): (a) India is 
exporting spices to more than 70 countries. 
Among them the major countries are USA, 
Canada. UK. Germany, Italy, France, 
Netherlands, Belgium, Spain, Australia, 
USSRIICS, Czechoslovakia, Poland, 
Bulgaria, Bangladesh, Sri Lanka, Japan, 
Singapore, Pakistan, Malaysia, UAE, Saudi 
Ariba. YAR, Bahrain, Kuwait, Morocco. Ubya 
etc. 

(Rs. Crores) 

Year Value 

1989-90 257.76 

1990-91 242.14 

1991-92 362.04 

(provisional) 

Source: DGCI&S, Calcutta/Shipping 
Pills & Exporter's Retums. 

References to BIFR 

3508. SHRI SUDHIR GIRl: Will the 
Minister of FINANCE be pleased to state: 

(a) the number of references made to 
the Board for Industrial and Financaial 
Reconstruction in respect of the sick Public 
Sector Undertakings during the period 
from January, 1992 to January, 1993; 

(b) the present position of such 
references; and 

(c) the steps taken to dispose of the 
pending cases expeditiously? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND MINISTER 
OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (DR. ABRAR 
AHMED): (a) to (c). The Board for Industrial 
and Financial Reconstruction (BIFR) has 
reported that. of the 103 references reveive? 
by it, in respect of sick public sector 
companies during the period January, 
1992-January, 1993, it has registered 75 
references rejected 12 and 16 are under 
scrutiny for registration. All the 75 references 
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hlgislered have been assigned to the 
Benches and have been heard or have had 
hearings fixed. 55 companies were declared 
sick and Operating Agencies were appointed 
in 33 caseS. In 23 cases, the compainesI 
concemedMinisterylStateGovemmentwere 
given time to come uP with revival schemes. 
BIFR has indicated that it is making every 
effort to attend to the reference sick public 
sector compaines expenditiauly. 

World Bank Assistance for poverty 
Alleviation Schemes 

3509. SHRI ARJUN CHARAN SETHI: 
Will the Minister of FINANCE be pleased to 
state: 

(a) whether some St&~1 Govemments 
have sent schemes for po\I8(ty aleviationl 
eradication with the World Bank Assistance; 
and 

(b) ifSOl'Tl8the detailsthereofalongwith 
the quantum of assistance sought, State-
wise? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND MINISTER 
OF STATE IN THE MINISTRY OF PARLIA-
MENTARYAFFAlRS(DR.ARBORAHMED): 
(a) and (b). Only one project profile entiIIed 
• Andhra Pradesh Poverty Alleviation Project" 
for possible World Bank assistance has 
been received from the Government ~ 
Andhra Pradesh. The project involves total 
investment of Rs. 1149.0 crores over a 
period of 4 years in agriculture and related 
sectors of irrigation, forestry, horticulture, 
sericulture, fisheries, education, women and 
child development, health etc. 

Demands of the Industrial Workers 

3510. SHRI HARIN PATHAK: WiHthe 
Minister of LABOUR be pleased to state: 

. (a) whether there was a country wide 
strike of the industrial workers on .!une 16, 

1992; 

(b) if so, the details ~ the demands 
raised by the industrial workers; and 

1c) the reaction of the Govemment 
thereto? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI P.A. 
SANGMA): (a) Most of the unions affiliated 
to the Central Tracie Union Organisations 
other than INTUC and BMS took part in the 
industrial strike on July 16, 1992. 

(b) The strike call was given mainly in 
protest against the new 8conomic and 
industrial policy. The basic:: issues on which 
the workers went on strike were as under:-

1. Scrapping the new industrial 
policy. 

2. Reversal of all -TIME-
inspired"ecollomic policies. 

3. AbandoIIfI'I8nt ofprivatisation and 
public sector disinvestment. 

4. Putting an end to closures and 
retrenchments. 

5. Stopping the entry of 
multinationals. 

6. Revival of all sick units. 

7. Scrapping Narasimban Panel 
report on banking industry. 

8. Abolition of H.N. Ray Committee 
on Wage Policy and D.A. 

9. Bring down prices . 

10. Raising minimum wages for 
unorganized s8(.ior. 
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11. Introduction of genuine land 
refonns. 

12. Ending discrimination of women 
~orkers. 

(c). Govemment urged the trade unions 
and workers not to go on strike as assurance 
had been given that their interests would be 
protected while implementing new industriaV 
economic policy. Conciliation officers also 
intervened in the strike notice received in 
public utility services and made efforts to 
avert the strike. 

Child Labour 

3511. SHRI RAM VILAS PASWAN: 
SHRI MOHAN SINGH 

(DEORIA): 
SHRI SRIKANTA JENA: 

(c) Total liberation of child labour in the 
near future being considered not feasible 
due to socio-economic conditions, the policy 
of the Government is its progressive 
elimination. This is sought to be achieved 
through legislation, better enforcement of 
laws relating to child labour, welfare 
programme, greater awareness against 
employment of children amongst parents, 
employers and society at large and extension 
of education to increasing number of children. 
Setting up of National Commission on bonded 
labour had been considered in the 41 st 
Labour Ministers' Conference and the matter 
has been referred to a Committee of Labo!Jr 
Ministers. 

Inclusion of Hational Capital Region 
Towns Under Chapter XXC of IT Act, 

1961 

3512. SHRI DAU DAYAL JOSHI: Will 
the Minister of FINANCE be pleased to 

Wdl the Minister of LABOUR be pleased state: 
to state: 

(a) whether in a memorandum recentty 
presented to the Government, the South 
Asian Coalition on Child Servitude has made 
certain demands to eradicate chikllabour in 
the country; 

(b) if so, the details thereof; and 

(c) the reaction of the Govemment 
thereto? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI P .A. 
SANGMA): (a). Yes, Sir. 

(b) The Memorandum seeks the 
liberation of employed children, efl'lAtoyment 
of adults in their place, enforcement of child 
labour laws, creation of awareness and 
setting up of National Commission on 
bounded labour. 

. (a) the date of which Chapter XXC of 
Income Tax Act, 1961 came into force in 
Delhi; 

(b} whether the Government 
propose to include all the towns/cities under 
the National Capital Region including 
Bahadurgarh under Chapter XXC of the 
Income Tax Act, 1961; 

(c) if so, the details thereof; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (M.V. 
(CHANDRASHKARA MURTHY): (a). The 
Chapter XXC of the Income Tax Act, 1961 
came into force in Delhi on 1.10.1986. 

(b) to (d). The question of extending the 
scheme to other cities or to the adjoining 
areas of bigger cities is being examined and 
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a decision will be taken after considering the 
i~ue in all its perspective including the 
additional workload to be generated by such 
expansion and the gain to the revenue on 
that account. The issue of exten.ding the 
scheme to all the towns/cities under the 
National Capital Region including 
Bahadurgarh will be similarly examined. 

Employment to Women in Rural and 
Urban Sectors 

3513. SHRI RAMCHANDRA DOME: 
Will the Minister of LABOUR be pleased to-
state: 

(a) whether the Govemment have any 
special plan for employment to women in 
urban and rural sectors; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE OF THE; 
MINISTRY OF LABOUR (SHRI P.A. 
SANGMA): (a) and (b). Employment is a 
thrust area of the Eighth Five Year Plan 
(1992-97). Accordingly a growth strategy 
for accelerated employment generation is 
envisaged in the Plan. The strategy for 
employment of women has been integrated 
~with the overall employment strategy. In 
addition, steps are being taken to expand 
training opportunities for women to enhance 
their access to employment. Special 
employment programmes being 
implemented for women include: (i) Support 
to Training-cum- Employment Programme, 
(ii) Setting up of Employment and Income 
Generating-cum-Programs for Women, (iii) 
Ssocio-economic Programmes for women. 
(iv) Women's Development Corporations 
and (v) a subscheme of the Integrated 
.Rural Development Programme (IRDP) 
called Development of Women and Children 
in Rural Areas (DWCRA). Women form a 
special target group in poverty alleviation 
programme. 40% of the beneficiaries 
covered under IRDP and 30% of the 

beneficiaries under Jawahar Rozgar Yojana 
(JRY) are to be women; and efforts are 
made to ensure that 30% ofthe beneficiaries 
of the two schemes under Nehru Rozgar 
Yojana (NRY), namely, the scheme of 
Housing and Shelter Upgradation and the 
scheme of Micro Enterprises, are women. 

[Translation J 

Small Scale Industriee in Bihar 

3514. SHRI BHOGENDRA JHA: Will 
the Minister of FINANCE be pleased to 
state: 

(a) whether the Government have 
formulated a special scheme for setting up 
small scale industries for the self-employed 
people in Bihar, particular1y in Madhubani 
and Darbhanga districts; 

(b) if so, the details thereof; 

(c) whether the Reserve Bank of India 
has also issued instructions to the bank 
branches to extend necessary funds to these 
industries; and 

(d) if so, the details thereof and the 
response of various banks in this regard? 

THE MINISTER OF &TATE IN THE 
MINISTRY OF FINANCE AND MINISTER 
OF STATE IN THE MINISTRY OF PARLIA-
MENT ARY AFFAIRS (DR. ABRAR AHMED): 
(a) and (b). Govemment of India have a 
scheme for providing ~elf-Employment to 
Educated Unemployed Youth (SEEUY) for 
setting up small scale industries which is 
applicable in State of Bihar also, including 
Madhubanl and Darbhanga districts. 
Under the scheme subsidy at the rate of 
25% of the amount sanctioned to each 
individual beneficiary is released through 
Reserve Bank of India as provided by the 
Central Government. The details of the 
number of cases sanctioned and the 
amount sanctioned in the Madhubani 
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and Darbhanga districts of Bihar State During 
the last 3 years are give in the attached 
statement. 

(c) and (d). Reserve Bank oflndia (RBI) 
have issued instructions to the banks for 
implementation ofthe SEEUY scheme since 
inception of the scheme. Apart from that, 
RBI had also issued instructions to all the 
public sector banks to extend financial 
assistance to the borrowers belonging to the 
priority sector which includes small scale 
industries also stipulating liberalised margin 
and security norms. For credit limits upto 
Rs. 25,000/- there is no margin money. For 
credit limits over As. 25,000/- there is no 
margin money. For credit limits over upto 
As. 25,000/- the margin would be 15 to 25% 
depending upon purpose. and quantum of 
loan. Where subsiPy margin money 
assistance is avaUd 'from Government 

and/or other agencies and is not less than 15 
percent it should serve as margin and no 
fresh margins should be asked for. There 
shOuklbe no collateral security for the loans 
upto As. 25,000/-. Pledgelhypothecationl 
Mortgage of assets is to be created out of 
the loan. In respect of advances over Rs. 
25,000/-, collateral security by way of 
immovable' properties or third party 
guarantee may be asked for only in cases 
where the primary aecurity is inadequate or 
for other valid reasons, and not as a matter 
of routine. Proposals other-wisse viable 
should noot be be turned down for want of 
such collateral security of third party 
guarantee Loan applications upto a credit 
limit of Rs, 25,0001- should be disposed of 
with-in a fortnight and those for over Rs. 
25,0001- within 8 to 9 weeks. The banks are 
required to adhere to the guidelinesl 
instructions of RBI issued from time to time. 
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(English] 

Rating Training Institute 

3515. SHRI K. MURALEE DHARAN: 
Will the Ministerof SURFACE TRANSPORT 
be pleased to refer to the reply given to 
Unstarred Question No. 3687 on July 
31,1992 and state: 

(a) the present stage of the proposal in 
respect of setting up a Rating Training 
Establishment at Nedumalakunnu, Kakodi 
Panchayath, Kozhikode District, Kerala; 
and 

(b) by when the work on this project is 
likely to be started? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) The proposal 
in respect of the stetting up of Rating Training 
Establishment at Nedumalakunnu, Kakkodi 
Panchayath, Kozhikode District, Kerala, has 
been kept in abeyance till final decision on 
the recommendations of the Committee on 
Maritime Education & Training. 

(b) Does not arise. 

Amendment in Modvat Rules 

3616. SHRI V. SREENIVASA PRASAD: 
Will the Minister of FINANCE be pleased to 
state: 

(a) whether the PHD Chamber of 
Commerce and Industry has urged the 
Government to make suitable amendments 
in MODVAT rules, procedures and their 
imp-lamentation with a view to simplify and 
streamline the laws; 

(b) whether the Govemment have 
examined the views of the PHDCCI; and 

(c) if so, the steps being taken by the 

Govemment to simplify the MODVAT rules'? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI M.V. 
CHANDRASHEKARA MURTHY): (a) The 
PHD Chamber of Commerce and Industry i 
their pre-budget Memorandum submitted to 
the Ministry of Finance had made certain 
suggestions regarding MODVAT sCheme. 

(b) and (c). There suggestions made by 
PHD Chamber of Commerce and Industry 
as well as suggestions made by other trade 
associations have been duly considered by 
the Govemment while formulating the Budget 
proposals for the year 1993-94. The 
decisions of the Govemment are reflected in 
the proposals placed before the Parliament 
through Finance Bill, 1993. 

Beddi Workers 

3517. SHRI MAHESH KANODIA: Will 
the Minister of LABOUR be pleased to 
state: 

(a) whether the medical facilities are 
provided to all the Beedi Workers; 

(b) if not, the reasons therefor; and· 

(c) the percentage of Beedi workers to 
whom medical facility has been provided by 
the Government, State-wise? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI P.A. 
SANGMA) : (a) and (b). Beedi workers await 
of medical facility facilities from the 
dispensaries and hospitals set up under the 
various Welfare Funds. They also avail of 
medical facilities from the health centres, 
dispensaries and hospitals run by the State 
Govemments, local bodies, etc. 

(c)· The information is being collected 
and would be laid on the Table of the House. 
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[Translation} 

Foreign Trade Between India and USA 

3518. DR. RAMESH CHAND 
• TOMAR: 
SHRIMATI BHAVNA 

CHIKHALlA: 

Will the Minister of COMMERCE be 
pleased to state: 

(a) the value of the trade in rupee 
between India and USA (United States of 
America) during the year 1991-92; 

(b) whether the trade between the two 
countries is likely to be increased during the 
years 1992-93 and 1993-94; and 

(c) if so, the percentage to which it is 
likely to be increased? 

THE MINISTER OF COMMERCE 
(SHRI PRANAB MUKERJEE): (a) The total 
value of the trade between India and USA 
during the year 1991-92 was Rs. 12096.38 
crores. 

(b) and (c). Yes, Sir. During the first 
eight months of 1992-93, there has been an 
increase of about 41 % in rupees over the 
corresponding period of 1991-92. The 
increases in 1992-93 and 1993-94and 1993-
94 will depend upon a number of faactors 
the mosst upont being the extent of economic 
recovery in the USA and the competetive 
strength of the US in items of import to India. 

Link Road for Transportation 

3519. SHRI RAM LAKHAN SINGH 
YADAV: Will the Minister of SURFACE 
TRANSPORT be pleased to state: 

(a) whether the Government prose to 
link the Koilwar National Highway with 
Dalmianagar and Bazari via Chandi, 

Sandesh, Sahar so that transportation of 
coal, steel and cement could be made 
through the highway; 

(b) if so, the details thereof; and 

(c) the action taken by the Govemment 
in this regard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a). No, Sir. 

(b) and (c). Do not arise. 

[English} 

Raids by Customs Officials 

3520. SHRI BAPU HAIR CHAURE: 
SHRI SOMJIBHAI DAMOR: 
SHRI PARASRAM 

BHARDWAJ: 

Will the Ministerof FINANCE be pleased 
to state: 

(a) the number of raids conducted by 
customs and central excise departments 
during the last three years, collectorate-
wise'; 

(b) the total amount of cash and articles 
seized; 

(c) the number of cases settled out of 
the total raids conducted; and 

(d) the amount received by Govemment 
by way of realisation of customs and excise 
duty and penalty in each State? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI M.V. 
CHANDRASEKHAR MURTHy): (a) and (d). 
The information is being collected and will 
be laid on the Tabl~f the House. 
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Rehabilitation Plan for Sick Units 

3521. SHRIMATI VASUOOHARA 
RAJE: Will the Minister of FINANCE be 
pleased to state: 

(a) whether StateJBank of India has 
drawn up a reh~litation plan for the sick 
units in the sman scale sector; 

(b) if so, the details thereof; and 

(c) the steps taken to implement the 
rehabilitation pian in Rajasthan? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE ANO MINIS' TER 
OF STATE IN THE MINISTRY OF 
PAARUAMENTARY AFFAlRS(DA.ABAAR 
AHMED): (a) and (b): Yes, Sir. The State 
Bank of India (SBI) has reported that it has 
formulated rehabilitation packages forvisible 
sick SSI units in accordance with the scheme 
of rehabilitation prescribed by the Reserve 
Bank of India. The details of the parameters 
of reliefs and concessions for nursing viable 
sick. units are enumerated as under: 

I. Interest dues on cash Credit and tenn 
Loans: 

Panel interest charged is waived from 
the year the unit started incurring losses 
continuously. Unrecovered interest since 
the unit incurred losses till date of 
implementation of rehabilitation is funded 
on which no interest is charged. 

II. Tenn Loans 

Interest ~ existir;g term loans reduced 
where nece~ry, by' not more than 30£ln 
the case of tiny/decentralised sector units 
and not more than 2Dk in other cases, below 
the document rate. 

III. Principal Dues: 

The amount of principal dues may be 
funded as working capital term loan (WCTL) 
with repayment schedule not exceeding 5 
years. Interest inay be charged at a rate 
between 1.5% and 3% below the prevailing 
fixed/minimum lending rate wherever 
applicable. 

IV. Funded interest tenn loan: 

No interest may be charged on funded 
'interest. 

V. Working Capital: 

Interest on working capital may be 
charged at a rate 1 .5% below the prevailing 
fixed minimum lending rate, wher~ver 
applicable. 

VI. Cash Losses: 

Cash losses that are likely to be incurred 
from the time of implementation of the 
package upto the point of cash break-even 
should either be financed by financial 
institution of commercial banks. 

VII. PromotelS' contribution: 

Promoters' contribution may be fixed at 
a minimum of 10% in the case of tiny sector 
units and at 20% of such requirements for 
other units. In the case of units in the 
decentralised sector, promoters contribution 
may not be insisted upon for rehabilitation. 

VIII. 01 &CGC Guarantee Fee: 

The guarantee fee payable to 10 & CGC 
in respect of sick SSI units should be borne 
by the banks. 

(c). The aforesaid scheme of 
rehabilitation in regard to the viable sick SSl 
units is also in operation in the State of 
Rajasthan. 
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Loan Facility to Fanners for Brackish 
Water Prawn Culture 

3522. SHRI SOBHANDREESWARA 
RAO VADDE: Will the Minister of FINANCE 
tie pleased to state: 

(a) whether a large number of small 
and medium farmers who have taken up 
brackish water prawn culture are not 
extended loan facility by commercial banks. 

(b) if so, the reasons therefor; and 

(c) the steps proposed to be taken by 
the Government in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND MINISTER 
OF STATE IN THE MINISTRY OF 

PARLIAMENTARY AFFAIRS (DR. ABRAR 
AHMED): (a) and (c). Bank finance to 
brackish water prawn culture is regulated by 
Reserve Bank of India's guidelines on priority 
sector lending, and is treated as a part of 
agriculture SQCtor. In terms of RBI 
guidelines, banks are required to extend at 
least 180f0oftheirtotaladvancestoagriculture 
sector (including allied activities). 

The data reporting system of the 
Reserve Bank of India (RBI) does not 
generate information regarding loan granted 
to small & medium farmers who have taken 
up brackish water prawn culture. However, 
as per information available with the RBI, 
the amount disbursed by all commercial 
banks for direct agriculture (including allied 
activities) a~ also the amount disbursement 
lor fisheries is as under:-

(Amount Rs. in crores) 

Yearended Amount Ddisbursed 
Direct Aagriculturaal FISheries 

No. of AmountNo.of Amount 
Alcs.Ddisbursed Aalcs DiSbursed 

June 1989 5758639 

June 1990 5453361 

June 1991 8164029 

RBI has advised the commercial banks 
to provide all possible assistance to farmers 
undertaking brackish water aquaculture 

.activity subject to the usual terms and 
conditions laid down for priority sector lend-
ing. 

(T rans/ation] 

Black Money in Film Industry 

3523. SHRI MOHAMMAD ALI 
ASHRAF FATMI: 

SHRI RAM T AHAL 
, CHOUDHARY: 

3813.16 55822 62.67 

4282.35 40155 55.60 

4675.49 49724 51.12 

Will the Minister of FINANCE pleased to 
state: 

(a) whether the Government have 
made it obligatory to maintain accounts 
under section 44 A.A. of Income-tax Act, 
1961 with a view to check the black money 
prevailing in Film Industry; 

(b) ifso, whether the Govemment have 
taken action against the persons for not 
maintaining accounts under this section; 

Ie) if so, the details thereof; and 
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(d) the steps being taken by the Gov-
ernment to prevent such activities in Film_ 
Industry? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI M.V. 
CHANDRASEKHARA MURTHY): (a) Yes, 
Sir. 

(b) to (d). Failure to maintain accounts 
attracts a penalty under section 271 A of the 
Income-tax Act which shall not be less than 
Rs. 2,000 but which may extend to Rs. 2,000 
but which may extend to Rs. 1 lakh. The 
details of such action taken are being 
collected and will be laid on the Table of the 
House. 

(English] 

NABARD Assistance for Rural 
Projects in Tamil Nadu 

3524. SHRI K. THULASIAN 
VANDAYAR: Will the Minister of FINANCE 
be pleased to state: 

(a) the refinance allocated by the 
Natibnal Bank of Agriculture and Rural 
Development (NABARD) for rural projects 
in Tamil Nadu during Eighth Five Year Plan 
period; 

(b) the amount released, so far; and 

(c) the details ofthe projects undertaken 

during the last Plan period and the refinance 
provided by NABARD therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND MINISTER 
OFSTATEINTHE MINISTRY OF PARLlA-
MENTARYAFFAIRS (DR. ABRARAHMED): 
(a). As per report received from National 
Bank for Agriculture and Rural Develop-
ment (NABARD), the refinance require-
ment for schematic lending, based on Po-
tential Linked Credit Pia 

(Rs. in Lakhs) 

Year Amount 

1992-93 18755 

1993-94 19022 

1994-95 19898 

1995-96 22403 

1996-97 24217 

(b). During 1992-93 NABARD has 
provided refinance assistance to Tamil Nadu 
to the extent of Rs. 13550.70 lakhs upto 12th 
March,1993. 

(c). The sector-wise refinance provided 
by the NABARD during the Seventh Plan 
(1985-86 to 1989-90) is given in the 
Statement attached. 
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Bhubaneswar - Cuttack National 
Highway 

3525. SHRI ANANDI CHARAN DAS: 
Will the Ministerof SURFACE TRANSPORT 
be pleased to state: 

(a) whether the World Bank is provid-
ing assistance for the development and four 
landing of Bhubaneswar-Cuttack Road in 
Orissa; 

(b) if so, the total cost ofthe project and 
amount of assistance provided by World 
Bank for the purpose; and 

(c) the time schedule for completion of 
the project? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a). Yes, Sir-. 

(b). The estimated cost of the project is 
Rs. 1267.40 million and the assistance pro-
vided by World Bank is US $ 51.7 million. 

(c) The time schedule for completion of 
the project is 42 months from the 
commencement of the work for which 
tenders are scheduled to be invited during 
the current year. 

taken by the Union Government in this 
regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND MINISTER 
OF STATE IN THE MINISTRY OF 
r:ARLIAMENTARY AFFAIRS (DR. ABRAR. 
AHMED): (a) and (b). The Industrial Devel~ 
opment Bank of India (lOBI) has reported 
that owing to vanous factors such as surplus 
installed capacity, higher cost of production, 
competition from large cement plants etc., 
financial institutions are adopting a cautious 
approach in extending financial assistance 
to mini-cement projects, especially in ce-
ment surplus States.' lOBI has also assited 
a number of minicement projects in Gujarat 
and Andhra Pradesh and the performance 
of many of the units is found be unsatisfac-
tory. As !:loth Gujarat and Andhra Pradesh 
are cement surplus States, new cement 
projects and Andhra Pradesh are cement 
surplus States, new cement projects are 
likely to face marketing problems. 

(c) Government does not propose to 
intervene to influence the aforesaid decision 
of Financial Institutions which is based on 
their own commercial Judgement. 

DispOsal of Cases by BIFR 

3527. DR. DEBI PROSAD PAL: Will 
the Minister of FINANCE be pleased to 

Finance to Mini Cement Plans by state: 
lOBI 

(a) whether the Government have any 
3526. SHRI SOMJIBHAI DAMOR: Will ·proposal to expedite the disposal of the 

the Mini.ster of FINANCE be pleased to cases pending with the Board for Industrial 
state: and Financial Reconstruction: anq 

(a) whether lOBI propose to discon- (b) if so. the details thereof? 
tinue its financial suport to mini cement 
ind~stry in Gujarat and Andhra Pradesh; THE MINISTER OF STATE IN THE 

(b) if so, the reasons Therefor: and 

(c) the action taken or proposed to be 

MINISTRY OF FINANCE AND MINISTER 
OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (DR. ABRAR 
AHMED): (a) and (b). Government has 
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• introduced the Sick Industrial Companies 
(special Provisions) (Amendment) Bill, 1992, 
inter-alia to enhance the effectiveness of the 
Board for Industrial and Financial 
Reconstruction (BIFR). 

[ Translation] 

Defence construction Projects 

3528. SHRI YASHWANTRAO PATIL: 
Will the Minister of DEFENCE be pleased to 
state: 

(a) w_hether the work on some defence 
construction projects has been stalled; 

(b) if so, the details of such projects; 

(c) the broad reasons therefor; 

(d) the cost escalation caused as a 
result thereof; and 

. (e) the steps being taken by the 
Government to complete these projects in 
time? 

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE (SHRI 
MALLIKARJUN): (a) to (e). No priority 
Defence project has been stalled suspended. 
The execution of construction projects is 
taken up on the basis of inter-se prioritisation 
and avalability of funds. All on-going priority 
schemes are closely monitored with a view 
to minimise time and cost over-runs. 

[English] 

Stock Norm For Natural Rubber 

3529 SHRi P C. THOMAS: Will the 
minister of COMMERCE be pleased to state: 

(a) the present 'Stock Formula' for 
stocking natural rubber in the country; 

(b) whether the industrialists and manu-
factures, of rubber products (like tyre) aare 
required to keep one month's stock; 

(c) if so, whether they have been 
adhering to this condition; 

(d) whether the present stock formula 
is causing undue difficulties and hardships 
to manufactures; and 

(e) if so, whether the Government 
propose to revise the stock formula and if so, 
the details thereof? 

THE MINISTER OF COMMERCE 
(SHRI PRANAB MUKHERJEE): (a) The 
present stock norm for Natural Rubber is 
two months consumption requirements 
distributed as 1 (ons) month's requirement 
including stock in transit with manufacturers 
and the Balance 1 (one) months with Rubber 
Growers, dealers, processors and STC. 

(b) According to the formula the 
manufactures should keep one month's stock 
including stock in transit. 

(c) Stock maintained by the 
manufactures during 1992 was slightly less 
than one month's norms. (For some periods 
total stock in the country was also less than 
two month's requirement). 

(d) and (e). The present stock norm of 
two months consumption requirement, 
which/was adopted at the end of 1991 is 
considered fair and reasonable. Earlierthe 
norm wass 3 month's consumption 
requirement. 111 may not be reasonable to 
revise it further. 

Industrial Finance Branch in Orissa by 
SBI 

3530. SHRI RABI RAY: Will the Minister 
of FiNANCE be pleased to state: 
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(a) whether the State Bank of India has 
opened on Industrial Finance Branch in 
Orissa; 

(b) if so, the details thereof; 

(c) whether a high coordination com-
mittee has been formed to sort out the 
problems of entrepreneurs; and 

(d) the steps taken by the SBI in Orissa 
to help the medium and large industries in 
the State? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND MINISTER 
OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (DR. ABRAR 
AHMED): (a) and ~b). Reserve Bank of 
I ndia has reported that they have issued one 
licence to State Bank of India (SBI) in 
February, 1992 for opening a speCialised 
Industrial Finance Branch in Bhubaneswar, 
District Puri in Orissa. SBI has not yet 
opened the branch. 

(c) and (d). SBI has constituted a 
coordination committee alongwith various 
financial institutions to sort out the problems 
of entrepreneurs .. Necessary organisational 
set up has been created at the local Head 
Officer of SBI to provide finance to medium 
and large industries in Orissa. A constancy 
Cell has also been created to provide 
guidance to the industries in the matters 
relating to foreign exchange. Merchant 
Banking Bureau at Local Head Office of SBI 
extends support to industries in issue 
management and other financial services. 

Arjun Tank 

3531. SHRI PRITHVIRAJ D. 
CHAVAN: 
SHRI RAJENDRA 
AGNIHOTRI: 
SHRI GURUDAS 

RHRIMATI BHAVAN 
CHIKHLlA: 
SHRI PRABHU DAYAL 
KATHERIA: 

Will the Minister of DEFENCE be pleased 
to state: 

(a) whether the Main Battle Tank' A~un' 
has been accepted by the Armed Forces for 
induction into the services; 

(b) the special features of this tank; 

(c) whether the production agency has 
been identified; 

(d) whether any trial orders have been 
placed; 

(e) the date by which the first batch of 
production unit is likely to join field service; 
and 

(f) the estimated cost of production of 
this tank? 

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE (SHRI 
MALLIKARJUN): (a) Yes, Sir. 

(b) MBT A~un is a state-of-the-art tank 
with high agility, excellent mobility, composite 
'Kanchan'- armour for all round protection 
and a very accuratellethal fire power. 

(c) Yes, Sir. 

(d) and (e) Based on the performance 
demonstrated by MBT A~un in recent trials; 
the Army HQ has indicated their intention for 
equipping two Armoured Regiments with 
A~un tank by the year 2002. 

KAMAT: (f). Rs. 7 Crere. 



151 Written AnswelS MARCH 19, 1993", Written AnswelS 152 

ILO Convention 

3532. SHRI SANAT KUMAR MANDAL: 
Will the Minister of LABOUR be pleased to 
state: 

(a) whether the Govemment propose 
to protect the manual labourers wages; 

(b) whether the Govemment also 
propose to ratify the Intemational labour 
Organisation convention on protection of 
wages; and 

(c) the number of LL.O. convention 
ratified so far? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI P.A. 
SANGMA): (a) Provisions already exist 
underthe Payment of Wages Act, 1986 and 
the Minimum Wages Act, 1948 to protect the 
wages of workers. 

(b) h is not possible at present for the 
Govemmentto ratify the ILOconvention No. 
95 conceming 'Protection of Wages, 1949' 
as the national law and practice do not fully 
conform to all the provisions of the 
Convention. The GOvernment, however, 
reviews the ungratified Conventions from 
time to time to explore the possibility of 
ratifying them. 

Year Contribution income 
(Rs. in .lakhs) 

1989-90 184.17 

1990-91 164.61 

1991-92 158.11 

(b) to (d). The ESI facilities are provided 
only at those places wnich are covered 
under the ESI Scheme. The entire area of 

(c)· The Government of India has rati-
fied 36 ILO Conventions so far. 

ESI Scheme in Goa 

3533. SHRI HARISH NARAYAN 
PRABHU ZANl YE: WiH the Minister of 
LABOUR be pleased to state: 

(a) the total number of members 
covered under the Employees State" 
Insurance Scheme in Goa as on September 
30,1992 and their yearly contribution for the 
last three years vis-a-vis yearly expenditure 
on services provided to them; 

(b) whether the Government are aware 
that the present facilities are inadequate 
and cause inconvenience to employees; 

(c) whether the Government propose 
to provide additional hospitals heahh cen-
tres in all the talukas of Goa; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI P. A. 
SANGMA): (a) As on 30 9. 1992,therewere 
35 thousand employees covered under the 
ESI Scheme in Goa. The yearly contribution 
and expenditure on services provided to the 
incured person in Goa during the last three 
yealS is as given beIow:-

Expenditure on services 
provided (Rs. in lakhs) 

90.32 

105.82 

98.80 

Goa is presently not covered under the 
Scheme. As such the question of providing 
additional hospitalslhealth centres in all the 
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Taluka of Goa does not arise. The existing 
ESI facilities for providing cash and medical 
benefits to the insured persons in Goa are 
generally satisfactory. 

[ Translation) 

Merchant Bankers Under SEBI 

354. PROF RITA VERMA: 
SHRIMATI BHAVNA 

CHIKHLlA: 
DR. RAMESH CHAND 

TOMAR: 

Will the Ministerof FINANCE be pleased 
to state: 

(a) whether the Govemment propose 
to bring the merchant bankers under the 
jurisdiction of the Securities and Exchange 
Board of India (SEBI); 

(b) if so, the reasons therefor; and 

(c) the details of the proposals in this 
regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND MINISTER 
OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (DR ABRAR 
AHMED): (a) and (b). Themerchantbankers 
are already under the jurisdiction of SEBI as 
illustrated by Section 11 (2) (b) of SEBI Act, 
1992 since they are intermediaries 
associated with securities market. 

(c) The Merchant bankers have been 
brought under the regulatory framework of 
SEBI through regulations notified on 22nd 
December, 1992. The Merchant Bankers' 
Regulations are exhaustive in nature setting 

out conditioM for grant of registration, obli-
gations and responsibilities of merchant 
bankers, procedure for inspection of mer-
chant bankers by SEBI, Code of Conduct 
for merchant bankers etc. 

[English) 

SettIng up of SeH-EmpIoyment 
Projects by ex-Servicemen 

3535. SHRI ANNA JOSHI: Will the 
Minister of DEFENCE be pleased to state: 

(a) whether the Govemment encour-
age ex-servicemen from the Armed Forces 
to undertake smatt self-employment projects; 

(b) if so, the details of the activities in 
which such projects are encouraged; and 

(c) the number of ex-Servicemen so far 
benefited under this scheme, State-wise? 

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE (SHRI 
MALLIKARJUN): (a) and (b) Yes, Sir. ·Ex-
Servicemen below 60 years of age can avail 
of financial assistance for establishing Small 
Scale Industrial Units, farm and allied 
activities, cottage and village and Khadi 
industries, under three loan schemes, 
namely Self-Employment of ex-Servicemen 
-I (SEMFEX-I), Sself-employment of ex-
Servicemen-II (SEMFEX-II), and Self-
employment of ex-Servicemen -III 
(SEMFEX-III), formulated in collaboration 
with Small Industries Development Bank of 
India (SlOB I), National Bank of Agriculture 
and Rural Development (NABARD) and 
Khadi and Village Industries Commission, 
respectively. Financial assistance can also 
be availed from Bombay Mercantile 
Cooperative Bank Limited, Oriental Bank of 
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A reservation of 10% has been pro-
vided for purchase of low technology items 
being manufactured by Small Scale Indus-
trial Units, owned by ex-Servicemen below 
60 years of age, in direct purchases made 
by Defence establishments from the civil 
market, provided the quality and price are 
competitive. 

Ex-Servicemen Small Scale Industrial 
Units are also eligible for grant of 10% price 
subsidy on the value of items maximum of 
Rs. 50,000/- in a financial year, for 5 
consecutive years counting from the date of 
submission of its first claim. 

(c) Details are given in the attached 
statement. 
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LIC Operation in United Area 
Emirates 

3536. SHRI DHARMANNA 
MONDA YYA SADUL: Will the Minister of 
FINANCE be pleased to state: 

(a) whether the Life Insurance Corpo-
ration of India have sought license from 
Govemment of United Arab Emirates for 
extending its operation in that country for 
Indians there; 

(b) if so, the details thereof; and 

(c) the progress made in the matter so 
far? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND MINISTER 
OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (DR. ABRAR 
AHMED): (a) to (c). Yes, Sir. Insurance 
Corporation (International) E.C .. Bahrain, a 
joint venture company set up by the Life 
Insurance Corporation of India in Bahrain 
for meeting the life insurance need of 
expatriate Indians, has been making efforts 
to obtain permission for marketing life insur-
ance products in united Arab Emirates. The 
LlC (International) E.C., Bahrain in pursuing 
vigorously the rnatterwiththe Govt. of UAE. 
For this purpose, discussions at ambassa-
dorial and Governmental levels have also 
been held. it is expected that Govt. of 
U.A.E. may give licence to L1C (Interna-
tional) E.C., Bahrain on fulfilling U.A.E.,s 
requirements for registration. At present, 
the L1C (International) E.C, Bahrain is en-
gaged in fulfilling the requirements. 

[Translation] 

Construction of Bridges! Flyovers 
inU.P 

3537. SHRI SANTOSH KUMAR 
GANGWAR: 

SHRI RAM SAGAR: 

Will the Minister SURFACE 
TRANSPORT be pleased to state: 

(a) the financial assistance provided by 
the Union Government to Uttar Pradesh 
during the last three years for the construc-
tion of over bridges in big cities as well as on 
different rivers in the State; 

(b) the number of over bridgeslbridges 
on the rivers constructed or being 
constructed with this financial assistance; 

( c ) the number of bridges proposed 
to be constructed during the current financial 
year; and 

(d) the location of bridges proposed to 
be constructed and funds earmarked 
therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) and (b). 
Constitutionally, the Central Govemment is 
responsible primarily for development and 
maintenance of National Highways includ-
ing bridges/over bridges thereon for which 
entire expenditure is borne out of Central 
Government funds and there is no element 
of financial assistance. However, financial 
assistance is provided by the Central Gov-
ernment to State Govemment for works 
under Inter-State and economic importance 
programme. No assistance to Uttar Pradesh 
has been provided during the last 3 years for 
such bridge works. 

(c) and (d). No new bridge scheme is 
proposed to be sanctioned during the current 
financial year. 

Construction of Allahabad -Faizabad 
Road 

3538 SHRI RAM PUJAN PATEL: will 
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the Minister of SURFACE TRANSPORT be 
pleased to state: 

(a) the amount sanctioned for 
deveelopment work of roadd from 
Alllaahabad to F aizabad (Uttar Pradesh) out 
of the assistance provided by the World 
Bank; 

(b) the amount spent so far and the 
extent of construction work completed; and 

(c) since when the construction work 
has been started and the time by which it 
would be completed? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTL~R): Government of 
India is primarily concerned with the 
development and maintenance of National 
Highways in the country and roads, other 
than national Highways, is essentially the 
responsibility of the State Govemment. Since 
AJlahabad-Faizabad road is a State road, 
the State Government of Uttar Pradesh is 
concerned. Information as re-reported by 
the State GO)lernment in this regard is as 
under:-

(a) The amount sanction for the work 
divided into 3 packages is Rs 53.6 crores. 

(b) The total amount spent upto Janu-
ary, 1993, is Rs 6.75 crores. Extent of 
construction work completed in respect of 
one package is 8% while work has not 
started on the remaining two packages. 

(c) Construction work on one package 
has started in July 91 and the target date for 
completion is April 95. Target date for 
completion of the remaining two packages 
will be known after the contracts are 
awarded. 

[English] 

Export of lodiaed Salt 

3539. DR. LAXMINARAYAN 
PANDEYA: 

DR. A.K. PATEL: 

Will the Minister of COMMERCE be 
pleased to state: 

(a) whether there is a great demand of 
Indian refined iodised salt in the intemational 
market;and 

(b) if so, tne steps taken by the 
Government to tap the export potentially? 

THE MINISTER OF COMMERCE 
(SHRI PRANAB MUKHERJEE): (a) No, Sir. 

. (b) Export of iodised saH (used for 
human consumption) has been deleted 
from the Negative List of Exports and as 
such, saH including iodised saH is now frelly 
allowed for export. 

[ Translation] 

Joint -Venture Between Indian-USA 
Companies 

3540. SHRI BALRAJ PASSI: 
SHRIMATI BHAVNA CHIKHILlA: 

Will the Minister of COMMERCE be 
pleased to state: 

(a) whether some Indian com parnes 
are contemplating to set up joint-venture in 
america in Collaboration with the Amercian 
Ccompanies; and 

(b) if so, the names of such companies 
and the area of setting up the joint-venture 
by them? 

THE MINISTER OF COMMERCE 
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(SHRI PRANAB MUKHERJEE): (a) Yes, areas of the proposed joint ventures pres-
sir. ently under conSideration are as under; 

(b) Names of 'Indian Companies and 

Name 

1. MIs Saw Pipes ltd. 
New Delhi. 

2. MIs Sifa India (P) 
Ltd., Bombay. 

3. Mis Modi Threads 
Ltd., Modi Nagar. 

1.oans to Sugar Mills in North Bihar 

3541. SHRI RAMSHRA Y PRASAD 
SINGH: will the Minister of FINANCE be 
pleased to state: 

(a) the policy of the nationalised banaks 
to deliver loans to the sugar mills of north 
Bihar; 

(b) the nationalised bank-wise amount 
of loans delivered to each sugar mill in north 
Bihar during the last three years; 

(c) whether these loans were disbursed 
as per the policy of nationalised banks in this 
regard; 

(d) if not, the reasons therefor; and 

(e) the steps taken for the recovery of 
these loans? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND MINISTER 
OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (DR. ABRAR 
AH~ED): (a) The Policy governing loans 
sanctioned by bankslfinancial institutions is 
guided by the viability of projects including 
those for sugar mills, The criteria for 

Field 

Manufacture of ARC welded 
pipes. 

Mari(eting & development of 
Hardware & Computer Soft ware 

Manufacturing & mari(eting of 
of cotton yam., crochet yam, 
knitting yam. 

assitance is mainly tl)e project viabHity from 
financial, commercial, techn,ical, 
management and economic angles. Though 
the location of the project is taken into 
account for assessing its suitability for the 
projects from the point of view of adequacy 
of infrastructure, availability of raw materials, 
mari(et etc., this will not corne in the way 
of assisting the project. The wori(ing capital 
requirements of sugar mills are met by the 
banks! financial institutions as per guide-
lines given by the Reserved Bank of India. 
These instructions contain various aspects, 
including interalaia. These instructions 
contain various aspects, including interalia 
obtenmtions of cash budgets, fixing of sub-
limits against various components of cur-
rent assets, , monitoring of payment of dues 
to the cane growers, etc. As the commodity 
'sugar' is covered under selective credit 
control directives of the Reserve Bank of 
India, the banks have to adhere to the level 
of credits ceiling, rate of interest and margin 
requirements prescribed by Reserve Bank 
of India from time to time. 

(b) to (c). In accordance with the 
statutes governing the public sector banks, 
information relating to or to the affairs of 
their constitutents, is not to bedivulged. The 
banks are required to adhere to thefJUidelines 
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of RBI issued from time to time. lOBI also 
follows a uniform policy for sanctioning lOans 
to the projects guided by the viability of such 
projects. Though the location of the project 
is taken into account for assessing the 

suitability for the project, this will not come in 
the way of assisting the project. The details 
of amounts sanctioned and disbursed by 
lOBI in Bihar for the last three years, is as 
under: . 

(Rs. in lakhs) 

Year Sanctioned DisbulSed 

1989-90 292.~ 34.00 

1990-91 73.00 

1991-92 261.00 228.00 

(e) The bankslfinancial institutions 
monitor the recovery position of individual 
units closely and wherever there are de-
faults, steps are initiated to recover the 
loans. In case of genuine difficulties the 
repayments are rescheduled and sick cases 
are referred to BIFR and depending on 
viability relief packages are extend to them. 
The legal actions are initiated as a last resort 
to recover the dues. The Reserve bank of 
India has issued various guidelines to all 
public sector banks to reduce the amount of 
overdues and also to improve their recovery 
performance in respect of their advances to 
various sectors. Some of the important 
guidelines are as follows:-

1. 

2. 

Banks have been impressed upon 
to institute a viable recovery system 
with a view to help recycling the 
scace resources of the banks to 
the needy and productive sectors 
of the economy on the one hand, 
and to improve the profitability and 
viability of the lending banks, on 
the other. 

The Chief Executives of the banks 
have been advised to pay their 
personal attention to the monitorg 
of large advances. 

3. Introduction of a comprehensive 
and uniform grading system to 
incflCate the health of individual 
advances for the plJrpo5e of their 
effective monitoring and follow-up. 

4. To keep a watch on the recovery of 
top sticky accounts. 

5. Taking corrective action where 
advances are found to have 
become sticky. 

[English) 

Smuggling of Cardamom 

3542. SHRI PALA K.M. MATHEW: 
PROF. K.V. THOMAS: 
SHRI THAYIL JOHN 

ANJALOSE: 

WiD the Minister of FINANCE be pleased 
to state: 

(a) whether the Govemment is aware 
that the cheap and low quality cardamom 
from Gautemala is smuggled into India by 
Nepal and some other. countries; 

(b) if so, the details thereof; and 
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(c) the steps taken by the Goverment 
during the last one year to stop/check the 
smuggling of cardamom? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI M.V. 
CHANDRASEKHAR MURTHY): (a) and 

(b). Available reeports do not indicate smug-
gling of cheap and low quality cardamom of 
Gautemala origin into India. The quantity 
and value of cardamom seized during the 
last 3 years in the Indo-nepal Sector of the 
land borders are given below. However, it 
has not been established that the seized 
cardamom is of Gautemala origin. 

Cardamom 

Year (Quantity in Kgs) Value (Rs. in lakhs) 

1990 4,273 

1991 4,564 

1992 12,639 

(c) The anti-smuggling agencies 
remaing vigilant against smuggling of car-
damom. Close coordination is being Ob-
tained among all the agencies concemed in 
the detection and prevention of smuggling. 

Export and Import of Caustic Soda! 
Flakes and Lye 

3543. SHRI KARIYA MUNDA: Will the 
Minister of COMMERCE be pleased to state: 

(a) whether caustic soda flakeS/solids/ 
Lye, are being imported preseent 

(b) if so, the quantity imported and the 
foreign exchange spent thereon during cach 
of the last three years; 

Ic) the quantity of caustic sodalflakesl 
sollds,1ye exported and the foreign exchange 
eamed therefrom during each of the last 
tnree years: 

14.11 

17.10 

38.25 

(d) whether the Govemment propose 
to provide additional incentives for export of 
caustic soda; . 

(e) if so, the details thereof? 

THE MINISTER OF COMMERCE 
(SHRI PRANAB MUKHERJEE): (a) In 
terms of of the Exports and Import Policy, 
1992-97, import of caustic soda, flakes! 
soldiesllye, is freely allowed. 

(b) and (e). A statement indicating the 
imports and exports of the item, both quantity 
and value-wise. dunng the period 1990-91 
and 1991-92 for which data is available is 
enclosed. 

(d) and (e). With the introduction of 
unified market rate of exchange the exporters 
can now have their entire export proceeds 
converted into Indian ru~ees at the market 
rate. Earlier, this facility was restricted to 
60% of the export proceeds only. 
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Loans to SCsIST. 

3544. SHRIMATI BIBHU KUMARI 
DEVI: Will the Minister of FINANCE be 
pleased to state: 

(a) whether the Government have 
introduced any special scheme for granting 
loans by the public sector banks and other 
Government financial institutions to Sched-
uled Caste and Scheduled Tribe persons for 
industrial and commercial purposes; and 

(b) if so, the details thereof and the 
number of loan appIicIJtions received and 
the amount sanctioned duriAg the year 1992, 
State-wise? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND MINISTER 
OF STATE IN THE MINISTRY OF PARLIA-
MENT ARY AFFAIRS( DR. ABRARAHMED): 
(a) and (b). Government have not framed 
dany special scheme for granting loans by 
the public sector banks for the persOns 

As at the Priority Sector 
end of 

Accounts Amount 

March 1990 36764 41497 

March 1991 35826 44573 

Rubber Plantation 

3545. SHRI UDDHAB BARMAN: Will 
the Minister of COMMERCE be pleased to 
state: 

belong to Scheduled Castes and Scheduled 
Tribes for industrial and commercial pur-
poses. However, commercial banks are 
required to follow the instructions of the 
Reserve Bank of laidia (RBI) including those 
for advancing loans to the persons betong-
ing to Scheduled Castes and Scheduled 
Tribes. With a view to increase flow of credit 
to SC/ST beneficiaries it has been enjoined 
upon banks by Reserve Bank of India that 
10% of their total advances should be for 
weaker sections including that of SC/STs. 
Banks have been advised by the Reserve 
Bank in this context that special efforts 
should be made to evotve suitable bankable 
schemes for SClST beneficiaries. Accord-
ingly the commercial banks participate in the 
programmes sponsored by the Government 
to enable the identified beneficiaries to 
persue viable schemes for their economic 
upliftment. 

The outstanding amount of all sched-
uled commercial banks extended to priority 
sector, weaker sections and Scheduled 
CasteslScheduled Tribes in the country as 
on march 1990 and March 1991 (latest 
available) was as under: 

No. of accounts in Jakhs 
Amount in Rs. crores 

Weaker Sections SCISTs 

Accounts Amount Accounts Amounts 

25901 10110 9037 3146 

25342 10588 9018 3374 

(a) the areas covered under rubber 
plantation in rubber growing States particu-
lany in North Eastern Region, State-wise; 

(b) the total fund sanctioned and dis-
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bursed for rubber plantation during the last 
two years and the current year till date, 
State.wise; and 

(c) the number of beneficiaries during 

the above period, State-wise? 

THE MINISTER OF COMMERCE 
(SHRI PARNAB MUKHERJEE): (a) to (c). 
A statement is enclosed. 

STATEMENT 

(a) Statewise Area Under Rubber in India During 1991-92 

(i) Traditional Region: 

(a) Total area under Rubber (in fla.) 

(b) Fund sanctioned & Disbursed as on 
1992-93 (February) 

(c) Number of beneficiaries 

4,14,200 

Rs. 691.34 lakhs 

1,45,231 

(ii) Non Traditional Region Other Than North Eastern Region 

(a) Total area under Rubber (in hal 16,678 

(b) Fund sanctioned & Disbursed as Rs.25.20 lakhs 
on 1992-93 (February) 

(c) Number of beneficiaries 2,396 

(iii) North Eastern Region Total area under Rubber 
(Hectares) 

1) Tripura 17,900 

2) Assam 9,700 

3) Meghalaya 4,100 

4) Mizorarn 1,100 

5) Nagaland 1,440 

6) Manipur 1,215 

7) Arunachal Pradesh 50 

Total 35,505 
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(b) Details of funds Sanctioned and Disbursed in North Eastern States 

State Funds Sanctioned and Disbursed 
(Rs. in lakhs) 

1990-91 1991-92 1992-93(Till February) 

1) Tripura 67.00 ,100.00 51.00 

2) Meghalaya 4.00 5.00 3.00 

3) Assam 32.00 29.00 25.00 

4) Manipur 1.00 1.00 0.75 

5) Mizoram 1.00 1.00 0.50 

6) Nagaland 4.00 3.00 2.00 

7) Arunachal Pradesh 0.50 0,35 0.25 

Total 109.50 139.35 82.50 

(c) Statement showing the State-wise number of beneficiaries in North Eastern States 

State No of Beneficiaries 

1990-91 1991-92 1992-93(Till February) 

1 ) Tripura 0.50 0,35 0.25 

2) Meghalaya 270 465 122 

3) Assam 774 850 503 

4) Manipur 20 28 21 

5) Mizorarn 25 31 19 

6) Nagaland 121 152 125 

7) Arunachal Pradesh 5 2 2 
--- .-----.~---------------- ----

Total 2240 2831 126 
~---------
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[TtansiationJ 

Constitution of Committees of 
Nationalised Banks 

3546. MAJ GEN. (RETD) BHUWAN 
CHANDRA KHANDURI: Will the Minister of 
FINANCE be pleased to state: 

(a) whether the Union Govemment 
have received any proposal from any States 
of Northem India for the constitancs of State 
Level Bankers' Committee and the Regional 
Consultative Committee of nationalised 
banks; 

(b) if so, the details thereof; and 

(c) the action taken or proposed to be 
taken by the Govemment in this reagard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND MINISTER 
OFSTATEINTHEMINISTRY OFPARLlA-
MENT ARY AFFAIRS( DR. ABRAR AHMED): 
(a) to (c). With a view to create adequate 

coordination amongst the Bankers in a State 
as weH as the State Govemments, the State 
Level Bankers' Committees are a11'$8dyfunc-
tioning. The responsibility of convening the 
melting of the Committee is entrusted to 
specifie<j banks for each State on the basis 
of their lead responsibility and also the 
spread of their branch network., The 
convenor banks for States have been indi-
cated in the Statement attached. 

The Regional Consultative Committees 
(RCCS) stand constituted in terms li)f the 
Nationalised Banks (Management & Misc. 
Provisions) Scheme, for reviewing banking 
developments within the region for making 
such recommendations as deemed appro-
priate for the consideration of the Central 
Govemment and the Reserve Bank of India. 
The meetings of RCes are held from time to 
time for Westem, Eastem, North Eastem, 
Central, Northem and Southem regions and 
are presided over by the Finance Minister or 
by such Minister in the Union Ministry of 
Finance, nominated by him. In view of the 
above, the question oJ taking any action, on 
the stated suggestions, does not arise. 

STATEMENT 

Name of the Name of the Convenor Bank 
RegionlState 

I. Northem 

1. Himachal Pradesh UCOBank 

2. Jammu & Kashmir Jammu & Kashmir Bank Ltd. 

3. Punjab Punjab National Bank 

4. Haryana Punjab National Bank 

5. Rajasthan Bank of Baroda 

II. Northem Eastem 

6. Assam State Bank of India 
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Name of the Name of the Convenor Bank 
Region/State 

_- ... ___ "_----

7. Manipur United Bank of India 

8. Meghalaya State Bank of India 

9. Nagaland State Bank of India 

10. Tripura United Bank of India 

11. Arunachal Pradesh State Bank of India 

12. Mizoram State Bank of India 

13. Sikkim State Bank of India 

111. Eastern 

14. Bihar State Bank of India 

15. Orissa UCO Bank 

16. West Bengal United Bank of India 

IV. Central 

17. Madhya Pradesh Central Bank of India 

18. Uttar Pradesh State Bank of India 

V. Western 

19 Gujarat Dena Bank 

20. Maharashtra Bank of Maharashtra 

21. Goa State Bank of India 

VI. Southern 

22. Andhra Pradesh Andhra Bank 

23. Kamataka Syndicate Bank 

24. Kerala Canara Bank 

25. Tamil Nadu Indian Overseas Bank 
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a) 

b) 

c) 

d) 

e) 

f) 

g) 

Name of the 
RegionlState 

Union Territories 

Daman & Diu 

Andaman & Nicobar Islands 

Delhi 

Dadra & Nagar Haveli 

Lakshadweep 

Pondicheny 

Chandigarh (Rural) 

Name of the Convenor Bank 

State Bank of India 

State Bank of India 

State Bank of India 

Dena Bank 

Syndicate Bank 

Indian Bank 

Punjab National Bank 

Note: In the case of Union Territories (expecting Daman & Diu) the DGC wilt act as the STBC 
and the Lead Bank win be the convenor. 

(English) 

Bedel WorIrers 

3547. SHRI DHARMA BHIKSHAM: 
WiI the Minister of LABOUR be pleased to 
state: 

(a) whether the Govemment have 
studied the living conditiOIlS of Beedi wort<-
ers in various parts of the country; 

(b) whether the Beedi wort<ers are 
getting staMoly minimum wages; 

(c) whether the Beedi and Cigar Work-
8IS (Conditions of Employment) Act, 1966 
and other related labour laws are being 
implemented properly; and 

(d) the steps being taken by the Gcw-
emment to ameliorate their conditions? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI P.A. 

SANGMA): (a) Yes, Sir. 

(b) The State Govemments have fixed 
rates of wages for different zones and differ-
ent kinds of beedis under the Minimum 
Wages Act, 1948. Under the Minimum 
Wages Act the State GOl(emments are the 
appropriate Govemment and action is taken 
by them whenever cases of violation of the 
Provisions of the Act come to their notice. 

(c) The responsibllityfor implementation 
of the provisions of the.Beadi and Cigar 
Workers (Conditions of Employment) Act. 
1966 and other related labour laws except 
Employees Provident Fund & Miscellaneous 
Provisions Act, 1952 and Employees State 
Insurance Act, 1948, lies with the concemed 
State Govemments. The Central Provident 
Fund Organisation is the appropriate au-
thOrity for implementation of the Employees 
Provident Fund & Miscellaneous Provisions 
Act, 1952 and Employes State Insurance 
Corporation is the appropriate authority for 
implementation of the Employmees State 
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Insurance Act, 1948. The implementing 
,_authority takes apporpriate action when any 
instance of violation of the provisions of 
these Acts is brought to its notice. 

(d) Under the Beedi Workers' Welfare 
Fund, a number of welfare schemes have 
been formulated for the beedi workers and 
their families to provide health care. hous-
ing, education, recreation facilities. etc. A 
Group Insurance Scheme has been intro-
duced from 1st April, 1992 for those beedi 

, workers who are holding Identity Cards and 
are not covered under the Employees Provi-
dent Fund Scheme. 

Export of marine products 

3548. SHRJ THYILJOHN ANJALOSE: 
Will the Minister of COMMERCE be pleased 
to state: 

(a) the total quanllty and the countries 
to which marine products were exported 
during 1992-93: 

(b) the amount 01 foreign exchange 
earned therefrom: and 

(c) the steps taken by the Govemment 
to increase its exports? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES. 
CONSUMER AFFAIRS AND PUBLIC DIS-
TRIBUTION AND MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE (SHRI 
KAMALUDDIN AHMED) (a) and (b). Dur-
ing the period April 1992 to January, 1993 
156110 MTs of marine products valued at 
Rs. 1353 crores (provisional) were exports 
mainly to Japan. USA, European countries. 
Singapore and Hong Kong. 

(c) The following strategies are being 
adopted to increase the export earnings 
from marine products: 

(i) 

(ii) 

(iii) 

(iv) 

(v) 

steping up export production by 
development of capture fishery: 

stepping up production by culture 
fisheries: 

a. by increasing perha. yield from 
shrimp farms; 

b. blinging more area under pro-
duction of shrimp by culture: and 

c. by developing production of 
other exportatble items 

Induction of new technology and 
value addition; 

modemisation of processing fa-
cilities, quality upgradation and 
reduction in waste; and 

Agressive market promotion mea-
sures. 

Import of Camphor 

3549. DR R MALLU: Will the Minister 
of COMMERCE be pleased to state: 

(a) whether Camphor is being imported 
at present; 

(b) If so. the details of quantity and 
value of comphorimported during each of 
the last three years; and 

(c) the steps taken by the Govemment 
to increase its production"? 

THE MINISTER OF COMMERCE 
(SHRI PAR NAB MUKHERJEE): (a) and 
(b). Details of quantity and \talue of import 
of camphor for the last three years and apnl-
November 92 in 1992-93 are as follows: 
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1989-90 (P) 

1990-91 

1991-92 

1992-93(P) 
(April-Nov) 

Source: DGCI &S. Calcutta 

(c) Information IS being collected and 
will be laid on the Table of the House. 

r Translation) 

Smuggled Goods Seized in Bihar 

3550. SHRllALIT ORAON: Will the 
Minister of FINANCE be pleased to state: 

I a) the details and value of the smuggled 
electrical goods seiZed in Bihar during the 
last two years, year-wise; 

(bi the number of persons arrested in 

Quantity Value 
(Quintals) (Rs. in lakhs) 

62.50 1.00 

475.00 10.00 

639.00 16.00 

976.31 39.00 

this regard and the nationality thereof; and 

(c) the action being taken by the Gov-
ernment to check these illegal activities? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI MY. 
CHANDRASEKHAR MURTHY): (a) and 
(b). The value-of electrical goods such as 
emergency lights. rechargeable torch. VCRs. 
VCPs and computer parts seized under the 
provisions of the Customs Act. 1962 and the 
number of persons arrested during the last 
two years of 1991 and 1992 in the State of 
Bihar are giVen beIow:-

Year Value 
(Rs. in lakhs) 

No. of persons arrested 
and their nationality 

1991 8.64 

1992 8.52 

lei The anli-smuggling agencies re-
main vigilant against smuggling of contra-
b::lnd including electrical goods. Close coor-
dinatIon is being malfllalfled among an the 
.• gencies concerned in the detection and 
~lrf)Venton of smugglmg. 

---
1 (Indian) 

9 (Incians) 

(English) 

PIIy ...... Under AI*- to ............. 

3551. MOHAN RAWAlE: WtI the 
Minister of FINANCE be pleased to slate: 
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(a) whether NABARD has still to pay 
some amount to the Government of India for 
their implementing the Agircultural and Ru-
ral Debt Relief Scheme, 1990 (ARDRS) 
through Cooperative Credit Structure; 

(b) if so, the details thereof and the 
reasons for delay in making payment of this 
amount to the State Govemment; and 

(c) by when this amount is likely to be 
given to the Government of Maharashtra by 

Amount of claims 

NABARD? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND MINISTER 
OF STATE INTHE MINISTRY OF PARLIA-
MENTARY AFFAIRS( DR. ABRAR AHMED) 
(a) to (c). As per report of the National Bank 
for Agriculture and Rural Development 
(NABARD) the position of releases made 
under Agricultural and Rural [)l')htRehef 
(ARDR Scheme, 1990 to the coopt' fatives In 
Maharashtra by NABARD is as under: 

(Rs. in crores) 
Amount released by NABARD 

submitted-to NABARD 

Maharashtra State 378.89 
Cooperative Bank 

Maharashtra State 111.38 
tand Development 

Bank Total 490.27 

The banks have been advised by the 
NABARD to conduct cent percent verifica-
tion of the relief provided by them and to 
furnish revised claims after excluding the 
portion relating to ineligible beneficiaries. 
Release of further amounts would be con-
sidered after receipt of final claim state-
ments from the bank. It has been reported 
that the revised claim statement are yet to 
be received from the cooperative banks in 
Maharashtra. 

SBI Branches in Commonwealth of 
Independent States 

3552. SHRI MVV.S. MURTHY: Will 
the Minister of FINANCE be pleased to 
state: 

(a I whether the task force of State Bank 

Loan Grant Total 

159.92 47.43 207.35 

159.92 47.43 207.35 

319.84 94.86 414.70 

of India has conducted any feasibility study 
for setting up jOint venture banks in Com-
monwealth of Independent States; 

(b) if so. the details thereof: and 

(c) the deCision. if any. taken in this 
regard so far? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND MINISTER 
OF STATE INTHE MINISTRY OFPARLlA-
MENTARY AFFAIRS( DR. ABRAR AHMED) 
(a) to (c) A survey team comprising 
nominees from State Bank of India and EXlm 
Bank conducted a feasibility study in janu-
ary. 1993 in connection with proposals for 
joint venture banks in Russia and Ukraine. 
The reports are bemg finalised. 
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[ Translation] 

Facilities to Artisans 

3553. SHRI BHAGWAN SHANKAR 
RAWAT: Will the Minister of LABOUR be 
pleased to state: 

(a) whether any scheme to introduce 
Group Insurance Scheme, free medical treat-
ment and health care for artisans is under 
the consideration of the Govemment; 

(b) if so, the details thereof; and 

(c) if not. the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI P.A. 
SANGMA): (a) No, Sir. 

(b) and (c). Do not arise. 

[English] 

Gold Import Schemes 

3554. SHRI R. SURENDER REDDY: 
Will the Minister of COMMERCE be pleased 
to state: 

(a) the details of the two schemes for 
direct import of gold on post-export basis in 
replenishment and also in advance under 
gold import licences; 

(b) whether these schemes are still in 
force after the announcement of new Gold 
Import licences; 

(c) the extent to which these schemes 
are helpful to bring down the prices of gold: 
and 

(d) the quantity of gold imported under 
these schemes during each of the last two 
years? 

THE MINISTER OF COMMERCE 
(SHRI PAR NAB MUKHERJEE): (a) A 
Statement is annexed. 

(b) Yes, Sir. 

(c) These schemes are linked with 
exports and have no relevance with the 
domestic prices. 

(d) Scheme-wise statistical date for 
import of gold is not maintained. 

STATEMENT 

There are two schemes for direct im-
port of gold of above 18 carats by the 
exporting units situated in domestic tariff 
area. Their salient features are as unu~:-

I. Schemes for import of gold of above 
18 carats directly by units situated 
in OTA under replenishment. 

Under this scheme, a non-transferable 
replenishment licence is issued on post 
export basis. The value of the licences is 
determined at the rate opf 87% and 80% of 
the ROB value of exports on export of plain 
gold jewellery and studded gold jewellery on 
export of plain gold jewellery and studded 
gold jewellery respectively. These licences 
are valid for imports sof: 

(i) gold of 0.995 fineness; 

(ii) 

(iii) 

II. 

gold findings/mountingslsoliders 
upto 0.920 fineness upto 10% of 
the value of the licence; and 

rough diamonds, rough coloured 
gem-stones and real for cultured 
perals undrilledlunset for the re-
sidual value. 

Schemes for import of'gold of above 
18 carats on pre-export basis for 
export production by units situated 
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in DTA under Gold Imprest Licence 

Under this scheme, a non-transferable 
Gold Imprest Licence is issued on pre-
export basis to an exporter who has an 
annual average export performance of plain 
and studded gold jewellery of Rs. 3 crores 
an above. The value of the licence is 
equivalent to the exporter's best year's ex-
port performance during the preceding three 
licensing years plus 25% thereon. The 
licence is subject to the following conditions: 

(i) 

(ii) 

(iii) 

The Gold Imprest Licence issued 
for export of plain gold jewellery 
and studded gold jewellery carries 
export obligation in inverse ratio of 
87% and 80% respectively; 

The export obligation has to be 
fultilled within 120 days from the 
date of clearance of each consign-
ment of gold; and 

The licence is in terms of value and 
is valid for import of gold of 0.995 
fineness. 

2. The details of these two schemes 
are contained in Chapter VIII of the Export 
and Import Policy, 1992-97, a copy of which 
was laid on the table of the House. 

Border of North Eastern States 

With Myanmar 

Smuggling of Gold and Heroin 

3555. SHRI SANAT KUMAR MANDAL: 
Will the Minister of FINANCE be pleased to 
state: 

(a) whether smuggling of gold and 
heroin into the north-east part of the country 
from neighbouring Myanmar and bangladesh 
is one the rise; and 

(b) if so, the steps taken or beng ftlken 
to check the smuggling particularly of heroin? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCe (SHRI M.V. 
CHANDRASEKHAR MURTHY): (a) Since 
smuggling is a clandestine activity, it is not 
possible to say whether smuggling of gold 
and heroin into the north-eastem States of 
the country from neighbouring Myanmar 
and Bangladesh is on the rise or otherwise. 
The quantities of gold and heroin seized 
during the last three financial years on the 
borders of the north-eastem States with 
Myanmar and Bangaladesh are given below. 
These figures indicate that there is almost 
negligble smuggling of gold from Bangladesh 
and Myanmar. The figures, however, indi-
cate a rising trend in the smuggling of gold 
from Bangladesh and of heroin from 
Myanmar. 

With Bangladesh 

Gold seized 
(Qty. in kos) 

Heroin seized 
(Qty. in Kqs) 

Gold seized Heroin seized 
(Qty: in kgs) (Qty. in kqs) 

1990-91 3.025 5.64 

1991-92 6.234 9.74 

1992-93 6.370 19.89 
(Upto Feb. 93) 
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(b) The anti-smuggling agencies are 
vigilant against smuggling of contraband 
including that of gold and heroin. A regional 
unit of Narcotics Control Bureau has re-
cently been opened at Imphal. Narcotics 
cellls have been created in the Customs and 
Central Excise Callectorates and the Police 
organisations to combat drug trafficking. 
Close coordination is being maintained 
among aU the agencies concerned in the 
detection and prevention of smuggling and 
drug trafficking. 

Labour Welfare Funds 

3556. SHRI SYED SHAHABUDDIN: 
Will the Minister of LABOUR be pleased to 
state: 

(a) the titles of various labour welfare 
funds in operation and the balance in each 
fund as on April 1.1992 and january " 1993; 

(b) the addition to these funds and 
expenditure therefrom during April-
December 1992, fund-wise; 

(c) the estimated number of potential 
beneficiaries for each fund; and 

(d) the number of actual beneficiaries. 
funds-wise, during 1992? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI P.A. 
SANGMA): (a) and (b). the titles of various 
Labour & Welfare Funds in operation. the 
balance in each fund as on 1.4.92 and 
1 .1.93. addition to these funds and fun-wise 
exxpenditure during April-December 92. are 
given in the Statement attached. 

(c) and (d). The information is being 
collected and would be tabled on the floor of 
the House on receipt of the same. 



201 Written Answers PHALGUNA 28. 1914 (SAKA) Written Answers 202 

S c: c: :;::-<u 0 
~ 

I/) <u CD ("') CD . 0 
til ~ ,§ ("') ("') .x '<to 

0 cD to N Q) CD ci -£ ~.....: ,!!l <0 (\J ~ ::0 I.() u 
,5 

c: ,:.. 
~ C") CD ~ c: tII- 0 - ... ("') 'iii !';l 

&! ~ ~ c: > u:: !1l 
'- 0 '0 z ~ 

(j) c 
~ .... 

E ai .E u 
QleO~ c: 
3~-0') co 0 I.() Ol Q) 

~~~C\j It) ai 
co. "': 

~ 
g> "00) ,_ co (\J Qi t:: • '<:t -: ~ (;) C'IJ ' - ".: 'E 

0.. 0) - ~ 
)(0) "S:' w-

~ 
en 

,S! 

~ e;; 
(i; 

.... E '0 .E 2 () ~ Q 1;1)"::.- ro Q.."'lij! ('\,j I ...,. 0 ("') "- co (5 ~ C, : '<t 0 N ~ C'J 
I- (J ~ """t - 0 <.0 <.0 <.0 <.0 U 
Z ':l0)- ~ ("') "': r-- e 
w il:0l ai M N 0 
:E S! W 
I- ::= 
< 2 l-
I/) 

'5 (J 
'f) > 
": '-·1 '<t 0 .5 "1' ("') !5 ~ 0> 

" <.0 0> :0 g 0 .. - - m I.() 

..;! N I.() <. r:; ("') c q:. 

j .. 
Q) (i.) ~ -' 
C/l 0 tr 

~ Q 
c: ~ Ci --

~ 0 !';l (i.) e 0 
~ 

~ V ..0 Ol 

~ 
..0 

:::l rJ !';l ~ 

0 u. c: _J E :J _J ~ 
1. ('J .r: ~ C/l <:.> ::;> 
(5 OJ 0 <J'l 0 U 0 1. 

~ ()') .§ c: §! v c: -g (; ':)"7::: ~ 0 c: Q oil 5 ~ ~ :: Qi Vi ~ :::l 0 ~ -C/l ..0 -iL£: -;:) ~ Q 
~ 

u.. Q rJ ctl U. 
~ E: 

<:\i 
(.,) :: c) c: c: _J ,S! e ~ I 0 ~ 2 ~ ,. co :l .J E .E ~ C/l :2 .E U C[ 

'r. 0 0 g ~ '-, '~ Q ..0 ~ "5 Q <:> e (l) Qi (l) :5 ~ ~ 
.r: ('J 

~ ~ f=- 0 ~ .r: 
~ 

.r: x ;:. I- _J :::::l l- I- U. 

I.() 



203 Written Answers MARCH 19, 1993 Written Answers 204 

NHB Assistance to Kerala 

3557. SHI3I KODIKUNNIL SURESH: 
Will the Minister of FINANCE be pleased to 
state: 

(a) whether the National Housing Bank 
has provided refinance to commercial banks, 
housing finance institutions and State level 
apex housing finance socieities for the re-
pair and construction of the houses in Kerala; 
and 

(b) if so, the amount provided by it 
during the last two years, institution-wise? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND MINISTER 
OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS( DR. ABRAR 
AHMED): (a) and (b). National Housing 
Bank (NHB) provides refinance to scheduled 
banks, housing finance instiMions and State 
level Apex C<rap. Housing Finance Sociaties 
in respect of eligible loans disbursed by 
them. Refinance is provided ,to eligible 
primary lenders to the extent of 100 percent 
of direct housing loans for units whose built-
up are~ does not exceed 40 square metres 
or cost (including cost of land) is upto Rs. 2 
lakhs. Refinance is also providedd upto 100 
percent for repairs and upgradation loans 
upto Rs. 30.000/- By the end of February, 
1993. the cumulative disbursement under 
NHB Refinance schemes through these eli-
gible primary lenders together with sub-
sCription to Special Rural Housing Deben-
tures (SRHD) floated by Agricultural Rural 

State 

i) Assam 

ii) West Bengal 

iii) Other North India 

Development Banks in respect of their eli-
gible housing loans amounted to Rs. 1514.80 
crores. out of this, Rs.46.36 crores is for 
upgradation. NHB has reported that the 
state-wise break up of the above edata is not 
available. However, the said total amount 
includes amount of Rs. 60.17 crores sub-
scribed for SRHDS issued by Kerala State 
Co-op. AgricuHural and Rural Development 
Bank Ltd. and Rs. 24.26 crores to Kerala 
State Co-op. bank Ltd. in respect of their 
eligible housing loans. 

[ Translation] 
Export of Tea 

3558. SHRI RAMDEW RAM: 
SHRIDEVENDRAPRASAD 

YADAV: 
SHRI SHIV SIiARAN 

VERMA: 

Will the Minister of COMMERCE be 
pleased to state: 

(a) the total production of tea during 
1992-93, State-wise; and 

(b) the total quantity of tea exported 
and the foreign exchange earned therefrom 
in comparison 10 the larqets fixed durinq 
1992-93, coutry-wise? 

THE MINISTER OF COMMERCE 
(SHRI PARNAB MUKHERJEE): (a) The 
State-wise tea production during April '92 to 
January'93 is as follows: 

Estimate Production 
(in M Kgs) 

381.93 

144.30 

7.17 

-----------------------_._------
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State 

iv) Tamil Nadu 

v) Kerala 

Vi) Kamataka 

(b) Exports of tea during April 1992 to 
january 1993 are estimated at 150.52 million 
kgs valued at As. 822.36 crores as against 
the target of 210. million kgs valued at As. 
1200 crores for the year 1992-93. No 
country-wise targets have been fixed. 

[English] 

Production and Export of MICA 

3559. SHRI SWAMI SURESHANAND: 
Will the Minister of COMMERCE be pleased 
to state: 

Estimate Production 
(in M Kgs) 

87.19 

48.58 

3.50 

(a) the atimated target for 1993-94; 

(b) the percentage of mica exported 
out of this during the above period; and 

(c) the amount of foreign- exchange 
earned therefrom during the above period? 

THE MINISTER OF COMMERCE 
(SHRI PRANAB MUKHERJEE): (a) to (c). 
Reliable production figures of mica are not 
available. However. the quantity and value 
of mica products exported during 1989-90 to 
1991-92 is tabulated below:-

Qty. in MT 
Val: in Rs. crores 

Year Quantity Value 

1989-90 

1990-91 

1991-92 
(Prov) 

Source: DGCI & S Calcutta. 

[ Translation] 

World BankllMF Loans 

3560. DA P.R. GANGWAR: 
SHAI GURUDAS KAMAT: 

42239 51.23 

42595 51.26 

34188 55.51 

to state: 

(a) the details of the conditions on 
which loans are being received from the 
World Bank and the International Monetary 
Fund since July, 1991: 

Will the Minister of FINANCE be pleased (b) whether the Govemme!1t have 
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accepted all the conditions; and 

(c) if not, the conditions which have not 
been accepted by the Government? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND MINISTER 
OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS(DR ABRAR 
AHMED): (a) On 31.10.91 India entered 
into a Standby Arrangement with IMF for a 
SDR 165 million assistance, the conditions 
of which are contained in the letters of Intent 
dated August 27. 1991 and June 2. 1992 
from Finance Minister to Managing Director. 
I MF and copies of which have already been 
laid on the table of the House. 

The World Bank loans are taken for 
specific projects and programmes and the 
conditions vary from project to project or 
programme to programme. 

(b) and (c). The financial assitance 
flOm the World Bank and IMF is based on Ii 
mutually acceptable set of terms and 
conditions which are finalised after negotia-
tIOns. No condition that is detrimental to the 
nZltional ~nterest has been accepted. 

Tripartite Agreement for Cement 
Industry 

3561. SHRI BHERU LAL MEENA: Will 
the M:nlstaofLl.BOUR ! ' ;)Icasedtostate: 

i a! ','. helher til. " ttnpartite agreement 
for Cc'nent Inc:i,'.!r~, was signed in 1992; 

fbI Nhc!hcr thiS agreement as been 
mil'lc dfl}rt'v(' In all the Cement in,dustries 
cspeclall'., in Rajasthan; and 

(c) If not Ihe action being taken by the 
Grwernment In thiS regard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI P.A. 

SANGMA): (a) Yes, Sir. The memorandum 
of settlement wa signed on 31.7.1992 
between the office bearers of five Central 
Trade Union Organisations representing the 
workmen in Cement Industry and the Cement 
Manufacturers' Association before the Chief 
Labour Commissioner (Central). 

(b) The settlement is applicable to all 
the establishments in Cement industry ex-
cept Orissa Cement Limited, who has ob-
tained orders of the Court directing that the 
settlement, if signed. will not be binding on 
Orissa Cement Limited, unit! the matter is 
finall disposed of by the Court. Mis. Bajaj 
Cement Industries. Udaipur (Rajasthan) has 
not implemented the said settlement and 
have filed a writ petition on 14.3.1992 in 
Rajasthan High Court. Jodhpur. Similarly 
certain other Cement establishments in 
Orissa and Gujarat have also filed writ 
petitions in the High Courts. 

(c) Since the matter is sub-judice. it is 
not considered advisable to take any action 
for non-implementation of the settlement 
until the petitions are disposed of by the 
respective High Court. 

[English] 

Textile Mils Referred to BIFR 

3562. SHRIMATI SAROJ DUBEY: Will 
the Minister of FINANCE be pleased to 
state: 

(a) the number of cases of textile mills 
referred to the Board for Industrial and 
Financial Reconstruction so far; 

(b) the number of such cases finalised so 
far: and 

(c) the details of the decisions taken in 
each case? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF FINANCE AND MINISTER OF 
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STATE IN THE MINISTRY OF PARLIA-
MENTARY AFFAIRS (DR. ABRARAHMED): 
(a) to (c). The Board for Industrial and 
Financial Reconstruction (BIFR) has re-
ported that as on 28.2.93, 237 references of 

(i) References dismissed by the Board 
as not-maintainable 

(ii) Revival schemes sanctioned 

(iii) Company's revival schemes approved 

(iv) Cases referred to the High Court 
for winding up 

(v) Others 
(Sale ordered in one case and two 
references from High Court disposed) 

[ Translation] 

Strike in Supr MilIa 01 Uttar 
."..... 

3563. DR. P.R. GANGWAR: Will the 
Minister of LABOUR be pleased to state: 

(a) whether the labourers working in 
several sugar mills in Uttar Pradesh are on 
strike; 

(b) if so. the details of the demands 
raised by these labourers; and 

(c) the reaction of the Government 
thereto? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI P .A. 
SANGMA): (a) (a) to (e). Information is 
being collected and will be laid on the Table 
of the House. 

sick industrial companies in the textile sec-
tor were registered with them. Of these, 149 
references have finally been disposed of. 
The details of the cases disposed of are as 
follow: 

40 

50 

15 

41 

3 

149 

[English] 

RoyIIIty Paid by Japan for Mining of 
Iron-Ore 

3564. SHRI CHANDULAL 
CHANDRAKAR: Will the Minister of 
COMMERCE be pleased to state: 

(a) the rate of royalty is being paid by 
Japan for iron-ore from Beladilla iron-ore 
mines; 

(b) the time by which this contracl is 
going to expire; 

(c) the quantity of iron-ore which Japan 
is buying from India from these mines every 
year: 

(d) the lotal quantity of iron-ore which 
Japan has bought from India during 
1991; 
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(e) whether the rate of royalty is same 
from the beginning of the agreement till-
date; 

(f) if not. the reasons therefor; and 

(g) the details of revised rate at present 
in comparison to the previous rate? 

THE MINISTER OF COMMERCE (SHRI 
PRANAB MUKHERJEE): (a) and (b). There 
is no contract with Japan for payment of 
royalty for iron-ore from Bailadila iron-ore 
mines. 

(c) The quantity of iron re bought by 
Japan from BaHadila mines during the last 
three years is as under: 

Year 

1990-91 

1991-92 

1992-93 

(Apr. 'Feb.' 93) 

Oty. 
(in million tonnes) 

4.83 

4.57 

3.58 

(d) The total quantity of iron ore bought 
by Japan from India during 1991-92 was of 
the order of 18.29 million lonnes. 

(e) to (g). Do not arise in view of the 
position stated In reply to parts (a) and (b). 

Credit Card Facility 

3555. SHRIMATI PRATIBHA 
DEVISINGH PATIL Will the Minister of 
FINANCE be pleased to state: 

la)whethermanyconsumersinthecoun-
try prefer taking credit cards from the foreign 
banks Instead of Indian banks. 

(b) if so, the reasons therefor; and 

(c) the steps being taken by the 
Govemmentto improve the credit card facility 
being provided by Indian banks? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF FINANCE AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIA-
MENTARY AFFAIRS (SHRI ABRAR 
AHMED): (a) and (b). Reserve Bank of India 
(RBI) have reported that from the data 
available with them, it cannot be determined 
as to whether customers prefer credit cards 
issued by foreign banks rather than those 
issued by Indian banks. 

(c) Reserve Bank of India have advised 
the banks to improve their systems and 
procedures regarding issue of credit cards 
accounting and recovery of dues. 

Calicut 8yepass Road 

3566. SHRI K. MURALEE DHARAN: 
Will the Minister of SURFACE TRANSPORT 
be pleased to state: 

(a) the present stage of work on the 
Calicut byepass Road; 

(b) whether the pace of work on this road 
is very slow; and 

(c) if so, the steps taken by the 
Government to expedite the work? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER) (a) to (c). The 
work of Calicut Bypass is being taken up in 
4 phases. Work of land acquisition in Phase-
I has been completed. In the remaining 
three phases. work of land acquisition sanc-
tioned in February 1990 and March 1991 is 
in progress. The pace of work is not very 
slow considering that land acquisition is a 
time consuming procedure. 
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[ Translation] 

Loan to SCslSTs in Bihar 

3567. SHRI LALL BABU RAI: Will the 
Minister of FINANCE be pleased to state: 

(a) whether any irregularities have been 
noticed in disbursing loans to SCS/STs by 
public sector banks in Bihar during the last 
two years; 

(b) if so, the details thereof; and 

(c) the action being taken by the 
Government thereon? 

THE MINISTER OF·STATE IN THE 
MINISTRY OF FINANCE AND MINISTER 
OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (SHRIABRAR 
AHMED): (a) to (c). The commercial banks 
are required to follow the instructions of the 
Reserve Bank of India including those for 
advancing loans to the persons belonging to 
Scheduled Castes and Scheduled Tribes. 
With a view to increase flow of credit to SCI 

ST beneficiaries it has been enjoined upon 
banks by Reserve Bank of India that 10"10 of 
their total advances should be for weaker 
sections including that of SC/STs. Banks 
have been advised by the Reserve Bank in 
this context that special effort should be 
made to evolve suitable bankable schemes 
for SC/ST beneficiaries. Accordingly, the 
commercial banks participate in the 
programmes sponsored by the Government 
to enable the identified beneficiaries to 
persue viable schemes for their economic 
upliftment. In addition to the above, the 
banks also frame the scheme on their own 
to assist weaker sections of the society by 
way of providing loans to them for productive 
ventures. The performanece of public sector 
banks in the matter of extending credit 
assistences to SC/ST benefICiaries is re-
viewed by the Government as weH as RBI 
periodically and suitable steps are taken to 
make up the deficiencies noticed, if any. 

The outstanding amount of aU scheduled 
commercial banks extended to priority sector, 
weaker sections and Scheduled Castes/ 
Scheduled Tribes in Bihar has been increas-
ing is evident from the following table: 

No, of Accounts in lakhs 
Amount in Rs. crores 

As at the end of Priority Sector Weaker Sections SCISTs 
Accounts Amount Accounts Amount Accounts Amount 

March 1990 2600 1845 2041 

March 1991 2661 2020 2014 

The loan applications are received by 
banks branches directly from applicants or 
through some state sponsored agency and 
end are sanctioned accordingly. Action 
against officials is taken by banks in accor-
dance with the laid down rules and proce-
dures for wilful neglects. non-following of 
instructions. any reported malpractices etc. 
The reporting system from banks does not 
generate information on the number of 

708 788 204 

697 806 222 

employees against whom action has been 
taken or contemplated for various category 
of charges. 

[English] 

Policy in State Trading 

3568. SHRI V. SREENIVASA PRASAD: 
Will the Minister of COMMERCE be pleased 
to state: 
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(a) whether the Associated Chamber of 
Commerce and Industry has urged the 
Government to mOdify the present policy on 
state trading to facilitate counter trade; 

(b) if so, the details thereof: 

(c) whether the Government have taken 
any action in this regard: 

(d) if so, the details thereof: and 

(e) if not, the reasons therefor? 

THE MINISTER OF COMMERCE 
(SHRI PRANAB MUKHERJEE): (a)to(e).ln 
connection with the Round Table on Counter 
Trade as Export PrOmotion Mechanism and 
EX I M Policies and Procedures organised by 
ASSOCHAM at Calcutta on January 13, 
1993. ASSOCHAM had forwarded a copy of 
the Discussion Papers to the Ministry of 
Commerce which included some sugges-
tions for promoting Counter Trade such as, 
earmarking part of canalised items for 
Counter Trade issuance of clear guidelines, 
strengthening of commercial intelligence; 
creation of warehousing facitities abroad; 
remodelling banking system; infrastructure 
development and encouraging joint ven-
lures. However. no final outcome on the 
preliminary suggestions made in this regard 
has emerged so far. 

[ Translation) 

Delay in a.c.ding 01 Go.- .. 
V .............. 

3569. 3HRI RAJESH KUMAR: WI! the 
Minister of SURFACE TRANSPORT be 
pteased to state: 

(a) whether the Minerals and Metals 
Trading Corporation has been incurring 
heavy tosses in terms of foreign exchange 
due to inordinate delay in loading 01 iron-ore 
be.ng exported to Japan. Sri Lanka and 
other countries from Visakhapatnem port: 
and 

(b) if so, the action being taken by the 
Government in the matter? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) and (b). 
During the current year quantify of 7, 63,463 
tonnes of iron ore was loaded in 7 vessels by 
MMTC for export to Japan at Visakhapatnam 
Port (VPT). There was no delay in 3 vessels, 
one vessel was loaded ahead of schedule 
and there was some delay in loading of 
balance 3 vessels. This was due to reasons 
like bunching of vessels and Plant failures, 
etc. Following steps have been taken to 
improve the working of mechanised loading 
system. (1) Replacement of 110 mlrs. of 
Worn out steel cord belt on 8000 TPH 
shiploader (2) Procurement of Slew Ball 
bearing to re~lace the Worn out one on 2000 
TPH bucket wheel reciaimer (3) Replace-
ment of 50 mtrs. Worn out steel cord belt on 
shipping conveyor No.S. 2 (4) Erection of 
suspended eectromannet on shipping 
coveyor No. 12 (5) Repairs to Worn out parts 
at 4000 TPH bucket week reclaimer. 

[English) 

Export Subsidies 

3570. SHRI RAJENDRA KUMAR 
SHARMA: Will the Minister of COMMERCE 
be pleased to state the tolal amount paid as 
export subsidies during 1992-93 item wise? 

THE MINISTER OF COMMERCE (SHRI 
PRANAS MUKHERJEE): Government has 
not provided any export subsidy to our 
exports during 1992-93. 

[ Translation) 

D.T.C. Bus Services 

3571. SHRI VlLASRAO NAGNATH-
RAO GUNDEWAR: 

DR. RAMESH CHAND 
TOMAR: 

SHRI RATlLAL VARMA: 

Will the Minister of SURFACE TRANS-
PORT be pleased to state: 
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(a) the number of D.T.C. buses, Green 
Line, Red Line and White Line Luxury buses 
under D.T.C. operation as on date, cat-
egory-wise; 

(b) whether D.T.C. has reduced its 
services of Green Line buses recently; 

(c) if so, the details and reasons there-
for; 

(d) the number of new buses proposed 
to be started during the current financial 
year, category-wise; and 

(e) other steps taken to provide better 
transport services to the people of Delhi? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) The details 
are as under:-

Number of buses 
(As on 10-3-93) 

DTC buses 4037 (including 174 
Green Lines buses) 

Private buses under 
DTC operation 595 

Red Line buses under 
STA permit. 

White Line buses under 
STA permit 

2103 

92 

(b) and (c). Yes, Sir. The details of 
Greenline routes discontinued are given in 
the statement annexed. These routes were 
discontinued by DTC due to low patronage 
by the commuters. 

(d) Under the Scheme of 3000 Stage 
Carriage Permit the Govt. of the National 
Capital Territory of Delhi, has already issued 
2103 permits, and the grant of the remaining 
permits is in process. II has also been 
decided to grant another 100 permits for 
White Line Luxury Buses by the State Trans-
port Authority. 

(e) (i) The Delhi Transport Corporation 
have introduced Green Line buses at a 
higher tare structure and with limited stops 
to provide fast and comfortable travel facility 
to that section of the commuters who C'CInnot 
travel in the crowded city buses: 

(ii) The Govemment ot National Capital 
Territory of Delhi have introduced the White 
Line LuXUry buses connecting various resi" 
dential colonies and important offices and 
business centres of the city. 

(iii) The Govt. of National Territory of 
Delhi have decided to introduce point to 
point motor-cycle taxis with a view to cater 
~o the need of single passengers and to 
provide cheap transport facilities. 
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(English] 

Mandays Lost due to Ayodhya Incident 

3572. SHRI HANNAN MOLlAH: 
SHRI RUPCHAND PAL: 

Will the Minister of LABOUR be pleased 
to state the number of mandays losl in the 
country due to riots. curfew and other impact 
after Ayodhya incident State-wise and Union 
territory-wise? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI P.A. 
SANGMA): Compilation of information 
relating to mandays post due to strikes and 
lockouts does not include mandays lost due 
to riots, curfews, communal disturbances 
etc. separately. 

[ Translation] 

Decline in Tum-Over of Trade 
Development Authority 

3573. SHRI ARJUN SINGH YADAV: 
Will the Minister of COMMERCE be pleased 
to state: 

(a) whether the trade undertaken by the 
Trade Development AuthOrity has declined 
during each of the last three years: 

(b) if so. the details thereof, year-wise; 
and 

(c) the efforts made by the Trade 
Development Authority to increase the 
volume of trade handled by it? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES. 
CONSUMER AFFAIRS AND PUBLIC 
DISTRIBUTIONANDMINISTEROFSTATE 
IN THE MINISTRY OF COMMERCE (SHRI 
KAMALUDDIN AHMED): (a) to (c). The 
erstwhile Trade Development Authority 

(TDA) was not involved in actual trading. 
Therefore, the question of volumes of trade 
does not arise. In fact. in order to strengthen 
the institutional frame work for exports, the 
erstwhile TDA was merged with erstwhile 
Trade Fair Authority of India (TFAI) with 
effect from 1.1.1992 to form an integrated 
organisation by the name of India Trade 
Promotion Organisation (ITPO) with a 
mandate for providing wider facilities to the 
Indian exporters and facilitating an increase 
in volume of exports. through the medium of 
intemational trade fairs in India and abroad. 
organising of buyer-seller meets, contact 
promotion. preparation of market studies. 
dissemination of trade related information. 
etc. 

(English] 

Trade with Australia 

3574. SHRIMATI VASUNDHARA 
RAJE: Will the Minister of COMMERCE be 
pleased to state: 

(a) whether Govemment propose to 
expand trade with Australia to have a 
favourable trade balance: and 

(b) if so, the steps proposed to be taken 
in the above matter? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES. 
CONSUMER AFFAIRS AND PUBLIC DIS-
TRIBUTION AND MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE (SHRI 
KAMALUDDIN AHMED): (a) Yes, Sir. 

(b) The Govemment has taken the 
following important steps for expansion of 
trade with Australia - (i) The Joint Ministerial 
Commission/Joint Trade Committee 
between India and Australia monitor, reviews 
and formulates measures to expand and 
diversify bilateral trade between the two 
countries; (ii) The Indo-Australia Joint Busi-
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ness Council provides an effective forum for 
businessmen to explore the potential for 
growth in bilateral trade; (iii) The Govern-
ment encourages participation in Trade and 
Industrial displays in Australia under the 
International Trade Development Centre 
Scheme of the Government of Australia and 
through the Indian Trade Promotion 
Organisation, 

Stockinvest Scheme 

3575, SHRI RAJNATH SONKAR 
SHASTRI: 

SHRI JEEWAN SHARMA: 

Will the Minister of FINANCE be pleased 
to state: 

(a) whether inordinate delay is taking 
place in the allotment of shares and refund 
of money whenever stockinvests are sent 
along with the applications for allotment of 
shares: 

(b) if so, the reasons therefor: 

(c) the number of complaints received 
against the companies regarding 
investments made through stockinvest 
scheme: and 

(d) the steps being taken by the 
Government to safeguard the public interest 
and to achieve th,e purpose of stockinvest 
scheme? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND MINISTER 
OF STATE IN THE MINISTRY OF PARLIA-
MENTARY AFFAIRS (DR. ABRAR AHMED): 
(a) to (d). Under the provisions of Compa-
nies Act. 1956. Companies are required to 
make the allotment and refund excess appli-
cation money with'n the statutory time limit 
laid down. However, Bombay Stock Ex-
change has received some complaints 
against companies in connection with appIi-

cations made with stockinvcst. With a view 
to eliminating possibilities of delay in getltng 
refund of money whenever stockinvests are 
used. RBI has issued revised guidelines in 
October, 1992, Accordingly. unutllised 
stockinvests are now returned by the Reg-
istrars directly to the investors so that they 
can present the same to the bank and hewe 
the lien lifted. Further, validity penod of the 
stockinvest has also now been reduced to 4 
months and proviSion has also been made 
for lifting of lien against indemnity after 
expiry of validity period in case of posta! 
loss. SEBI are not maintaining any separate 
data regarding investments made through 
stock invests . 

National Stock Exchange 

3576. SHRI RA81 RAY Will the Minister 
of FINANCE be ple:I',1'(1 to state: 

(a) whether the (.1nvNnment propose 
to set up a national stock exchange for the 
weal of the capital market 

(b) if so, the details thereof: 

(c) whether the Government also 
propose to open more regional offices of 
Securities and Exchanges Board of India: 

(d) if so: the details thereof: and 

(e) the steps being taken by the 
Government to allow public representation 
at the time of allotment? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND MINISTER 
OF STATE IN THE MINISTRY OF PARLIA-
MENTARY AFFAIRS (DR. ABRAR AHMED): 
(8) and (b). On the basis of approval given 
by the Govemment, a company has been 
incorporated for the establishment of Na-
tional Stock Exchange in Bombay. This 
Exchange is expected to opmale as II model 
stock exchange with mr·moor brokers ,,11 
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over the country trading in the exchange 
through modem telecommunication facilities. 

Ic) and (d). SEBI proposes to set up 
regional offices for the present at three 
metropolitan centres. namely New Delhi. 
Madras and Calcut1a. Premises for all these 
offices have been acquired and the offices 
are expected to be operational during the 
months of AprillMay. 1993. 

(e) SEBI has decided to associate a 
Public Representative with the issue 
allotment and dawal of lots. In order to 
implement this. lead managers in respect of 
Iwo issues have already been advised by 
SEBI. 

Army and Para-Military Personnel Sent 
to Cambodia 

3577. DR. SHRIMATIK.S. 
SOUNDARAM: 

SHRI CHANDRAJEET 
YADAV: 

SHRI SRIKANTA JENA 
SHRI PARAS RAM 

BHARDWAJ: 
SHRI RAJENDRA 

AGNIHOTRI: 
SHRI RATILAL KALIDAS 

VARMA: 
SHRI BAPU HARI CHAURE: 

MAJ. GEN. (RETD). 
BHUWAN CHANDRA 
KHANDURI: 

SHRI MANIKRAO HODLYA 
GAVIT: 

Will the Minister of DEFENCE be 
pleased to state: 

(a) the actual number of Indian army 
and para-military personnel sent to 
Cambodia under the United Nations 
Transitional Authority in Cambodia (UNT AC) 
and their ranks and position; 

(b) whether they are paid the actual 
amount received from the United Nations; 

(c) if so, the details thereof; 

(d) if not, the reasons therefor; 

(e) the details of the casualities among 
Indian contingent so far; and 

(f) the measures taken by the 
Govemment to keep the morale of our men 
in Cambodia high? 

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE (SHRI 
MALLIKARJUN): (a) to (f). A statement 13 

attached. 

STATEMENT 

The number of Army and CPO forces personnel deputed to CafTlhodia under UNTAC 
is as under:-

Officers JCOs ORs Total 
. __ . -------.----------------------

Ii) Inf Bat 26 41 853 920 

(ii) Field Ambulance 31 38 306 375 

(iii) Engr Team 8 6 23 37 

(iv) MiI~~'Y. Police 10 10 
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(v) Staff Officers 

(vi) Staff Clerks 

(vii) Military Observers 

(viii) CPO forces personnel 
of the ranks of 
Commandent/Asstt. 
Commandant! Inspectors! 
Sub-Inspectors/Head 
Constables/Constables! 
Drivers. 

Total 

2. During their deputation, apart from 
their normal salary and allowances, which 
continues to be paid by Govt. of India, the 
personnel also receive certain allowances 
from the United Nations, which are paid 
directly. In addition to the allowances di-
rectly paid to the personne;, the UN also 
pays to the Govemment of India $ 980 per 
person (an additional $ 291 for experts) per 
month as 'troop costs" in respect of the Army 
personnel. From the funds so received, the 
Govemment are paying additional allow-
ances at the following rates to the Army 
personnel: 

(i) Offices $2190permanpermonth 

(ii) JCOs $ 1640 perman per month 

(iii)ORs & 730 per man per month 

3. There have been five casualties so 
far, four of the Army personnel and one of 
the CPO forces. 

4. The morale of the personnel is high. 
Their performance has been commended 
by the UN authorities. 

Officers JCOs ORs Total 

11 11 

2 2 4 

17 17 

437 

93 87 1194 1811 

[ Translation] 

National Cadet Corps 

3578. DR. LAL BAHADUR RAWAL: 
SHRIDHARMABHIKASHAM: 

Will the Minister of DEFENCE be 
pleased to state: 

(a) the details of the uniforms and other 
items that are provided to the cadets of the 
National Cadet Corps (NCC); 

(b) whether there is a shortage of these 
items; 

(c) if so, the details thereof; 

(d) whether the Government propose 
to expand the activities of the NCC and to 
introduce it as a compulsory subject at High 
School and College levels; and 

(e) the steps proposed to be taken to 
further popularise the NCC among the youth? 

THE MINISTER OF STATE IN THE 
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MINISTRY OF DEFENCE (SHRI 
MALLIKARJUN): (a) to (c). NCC Cadets are 
authorised two sets of stitched uniforms, 
which differ according to the Wings and 
Divisions viz. Army, Navy, Air Wings and 
Girls Divisions and one pair each of Shoes/ 
Boots, Socks, Beret, Web Belt and other 
accoutrement items like rank badges, cap 
badge, hackles. Arms Titles etc. In addition, 
the Cadets are authorised items like Canvas 
shoes, Blanket Barrack, Kit, Bags, Durries, 
Jerseys, Cape Water proof etc. before at-
tending Camps. Shortages, which emerge 
from time to time, are remedied promptly. 

(d) No, Sir. 

(e) The Central Government as well as 
some of the State Governments provide 
concessions to NCC Cadets in the matter of 
employment etc. Some State Govemments 
also give lucrative incentives to NCC Cadets 
by way of each awards, schoarships, 
concession for admission in professional; 
institutions, prizes, medals and trophies. 
Raksha Mantri has written to the Chief 
Ministers of all States suggesting a model 
set of incentives which mAy be provided to 
NCCCadets. 

(English] 

Exports of Mica by MlTCO 

3579. SHRI HARISH NARAYAN 
PRABHU ZANTYE: Will the Minister of 
COMMERCE be pleased to state: 

Year 

1989-90 

1990-91 

1991-92 

Total orr. 
(in MT) 

42,239 

42.595 

34,188 

(Sorce: DGCI&S. Calcutta] 
MlTCO 

Total Value 
(Rs. Crores) 

51.23 

51.26 

55.51 

(a) whether the Indian mica industry is 
facing crisis; 

(b) if so, the reasons therefor; 

(c) whether there is also good demand 
for mica based insulating materials all over 
the World; 

(d) the responsibility of Mica Trading 
Corporation(MITCO) to promote the sale of-
mica abroad and to what exrent it has been 
achieved; and 

(e) the total quantity of mica exported 
and foreign exchange eamed therefrom 
during each of he last three years? 

THE MINISTER OF COMMERCE 
(SHRI PRANAB MUKHERJEE): (a) and (b). 
The Indian mica industry is facing crisis on 
account of global recession in demand for 
mica consequent upon substitution of sheet 
mica by mica paper, mica and its products 
by alumina ceramics, bentonite, nylon, 
synthetic mica, etc., technological 
obsolescence of vacuum tubes becasue of 
solid state technology, etc. 

(c) Yes, Sir. 

(d) and (e). Only mica scrap is canalised 
throughMITCOatpersent. The total quantiuy 
and value of mica and micaproclucts including 
mica scrap exported during aach of the last 
three years has been as under.-

Value of mica scrap 
exported through MITCD 
(Rs. Crores) 

10.18 

5.71 

4.67 
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Development of N.Hs 

3580. DR. SUDHIR RAY: Will the Min-
isterof SURFACE TRANSPORT be pleased 
to state the amount sanctioned for the de-
velopment of existing National Highways 
during the Eighth Five Year Plan, State-
wise? 

THE MINI$TER OF STATE OF THE 
MINISTRY OF' SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): An amount of 
Rs. 2460 crores has been allocated for 
development of National Highways in the 
Eighth Five Year Plan. It is not possible to 
indicate the amount sanctioned for 
development of National Highways statewise 
as this would depend upon the actual sanc-
tions form year to year. 

'SCIST Employees in Nationalised 
Banks in Gujarat 

3581. SHRI N.J. RATHVA: Will the 
Minister of_FINANCE be pleased to state: 

(a) whether the branches of the 

51. Cadre 
No. 

se 

1. Officers 302 

2. Clerical 1403 

3. Sub- Staff 1431 
(including Sweepers) 

Trade Agreement Between India and 
HungIIIY 

3582. PROF. RAM KAPSE: Will the 

nationalised banks functioning in Gujarat 
are following the guidelines issued by the 
Union Government on reservation policy for 
employment of Scheduled Castes/Sched-
uled Tribes persons; 

(b) if so, the total number of Scheduled 
Castes/Scheduled Tribes candidates 
recruited in different categories in the banks 
during the last two years and in 1992-93 so 
far; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND MINISTER 
OF STATE IN THE MINISTRY OF PARLIA-
MENT ARY AFFAIRS (DR. ABRAR AHMED): 
(a) Yea, Sir. 

(b) and (c). As per latest available 
information, details of the All India recruit-
ments of Scheduled Castes/Scheduled 
Tribes candidates made by nationalised 
banks during the years 1990 and 1991, 
cadre-wise, are as under: 

1990 1991 

ST se ST 

169 102. 50 

892 854 434 

447 928 208 

changes. credit rating agencies. financial 
institutions, etc. during their visit to India in 
January. 1993; and 

Minister of COMMERCE be please to state: (b) if so. the details of agreements 
signed, if any? 

( a i whether the Hungarian Trade T earn 
had ciiscussions with banks stock-ex- THE MINISTER OF COMMERCE 
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(SHRI PRAN AB MUKHERJEE): (a) No 
trade team from Hungary visited India in 
Juanuary, 1993. 

(b) Does not arise 
Cases Registered with BIFR from West 

Bengal 

3583. KUMARI MAMATA BANERJEE: 
Will the Minister of FINANCE be pleased to 
state: 

(a) the number of cases referred to 
Board for Industrial and Financial 
Reconstruction from West Bengal during 
the last three yealS; 

(b) the number of sick units revived with 
the help of BIFR during the above period; 

(c) the number of cases which are still 
pending; and 

(d) the reasons for slow rate of dis-
posal? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND MINISTER 
OF STATE IN THE MINISTRY OF PARLIA-
MENTARY AFFAIRS (SHRI ABRAR 
AHMED): (a) to (d). The Board for Industrial 
and Financial Reconstruction (BIFR) has 
reported that 41 references of sick industrial 
companies of West Bengal were registered 
with them during January, 1990 to February. 
1993. Of these 4 cases were dismissed as 
not maintainable, 4 cases recommended to 
the High Court for winding up and in 4 cases 
schemes for revival have been sanctioned. 
The remaining 29 references are under 
various stages of process in terms of the 
provisions of the Sick Industrial Companies 
(Special Provisions) Act, 1985. BIFR has 
further reported that since revival of sick 
industrial companies takes about 5 to 10 
years data regarding West Bengal compa-
nies which have been turned around during 
1990-93 has not been compiled by them. 

Funds for NHs in Andhra Pradesh 

3585. SHRI J. CHOKKA RAO: Will the 
Minister of SURFACE TRANSPORT be 
pleased to state: 

(a) the rate of maintenance grant given 
at present for National Highways; 

(b) the amount of grants released to 
Andhra Pradesh during 1992-93 for 
maintenance of National Highways; 

(c) whether all the grants sanctioned 
during 1992-93 have been released; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SUfV=ACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) The rate of 
maintenance grant for National Highways 
varies from State to State depending on the 
terrain, climate, lanewidth, road condition, 
traffic intensity, rates of labour etc. 

(b) A sum of Rs. 12.49 crores has been 
released to Andhra Pradesh for mainte-
nance of National Highways during 1992-
93. 

(c) Yes, Sir. 

(d) Does not arise. 

Equity Capital of Indian Trade promo-
tion Organisation 

3586. SHRI GURUDAS KAMAT: Will 
the Minister of COMMERCE be pleased to 
state: 

(a) whether Confederation of Indian 
Industry has submitted a proposal to acquire 
half of the equity capital of the Indin Trade 
Promotion Organisation; 

(b) if so, the details thereof; 
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(c) whether the proposal is likely to 
adversely affect the Trade Fair Authority; 
and 

(d) if so, the reaction of the Government 
thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES, CON-
SUMER AFFAIRS AND PUBLIC DISTRI-
BUTION AND MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE (SHRI 
KAMALUDDIN AHMED): (a) to (d). The 
Confederation of Indian Industry (CII) had 
submitted a short proposal on 31st March, 
1992 for preliminary consideration in which 
it was, inter alia. envisaged to offer 50% 
equity to private industry and their active 
involvement in day-to-day mangement of 
India Trade Promotion Organisation (ITPC). 
The proposal was discussed between ITPO 
and CII during April, 1992. The CII was 
asked to provide a detailed proposal as to 
how the objectives of ITPO could be better 
served through the proposed corporate 
modifications. No further concrete proposal 
has been received from CII. 

Development of N.Hs. In Sikkim 

3587. SHRIMATI DIL KUMARI 
BHANDARI: Will the Minister of SURFACE 
TRANSPORT be pleased to state: 

(a) whether the Government propose 
to undertake some programmes for 
development and improvement of existing 
National Highways of Sikkim during the year 
1993-94 and Eighth Five Year Plan; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) and (b). 
Details about programmes for development 
of National Highway No. 31-A in Sikkim for 
1993-94 can be given only after Demands 

for Grants for 1993-94 are voted by the 
Parliament. Proposals for the Eighth Plan 
are yet to be finalised. 

[ Translation) 

Introduction of Fax Package for 
Exporters 

3588. PROF. RITA VERMA: Will the 
Minister of FIANCE be pleased to state: 

(a) whether the Corporation Bank 
propose to introduce a special 'Fax package' 
service for exporters; 

(b) whether there is a proposal to 
introduce any special service for corporate 
customers also; 

(c) whether computer system is likely to 
be introduced in both these services; and 

(d) the names of places where the bank 
propose to open its branches? 

THE MINISTER OF STATE IN THE 
MINISiRY OF FINANCE AND MINISTER 
OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (SHRI ABRAR 
AHMED): (a) Corporation bank have 
reported that they are in the process of 
linking all the existing 25 branches dealing in 
foreign exchange to their Intemational Bank-
ing Division at Bombay. An overseas branch 
has been opened at Bombay to cater exclu-
sively to the needs of exporterslimporters. 
An export bill processing centre is also being 
set up at Bombay. 

(b) The bank has set up industrial fi-
nance branches at Bangalore, Bombay and 
New Delhi for serving their Corporate cus-
tomers. 

(c) Computer system has been intro-
duced in the industrial finance branch at 
Bangalore and the same is being introduced 
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in other branches in a phased manne~ 

(d) The bank propose to open, in due 
course, industrial finance branches at 
Ahmedabad and Pune aDd an overseas 
branch at Delhi. 

[English] 

Confiscation of Goods 

3589. SHRI DATTATRAYA BANDARU: 
Will the Minister of FINANCE be pleased to 
state: 

(a) the total value of goods confiscated 
during the year 1991-92 and 1992-93 by the 
different enforcement agencies in the 
country, Collectorate-wise; and 

(b) the value of goods disposed of during 
the same period? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI M.V. 
CHANDRASEKHAR MURTHY): (a) The 
approximate value of contraband seized 
under the provisions of the Customs Act, 
1962 during he financial years 1991-92 and 
1992-93 (upto January, 1993) are given 
below-

Year Value of contraband seized 
(Rs. in crores) 

1991-92 668 (approx.) 

1992-93 347 (apporx.) 
(upto January '93) 

Collectorate-wise figures are being 
collected and will be laid on the Table of the 
Hosue. 

(b) The value of seizedlconfiscated goods 
disposedofby the Customs during he fianciaI 
years 1991-92 and 1992-93 (upto Decem-
ber. 1992) are given beIow:-

Year 

1991-92 

1992-93 

Value of seized/confiscated 
good disposed of 

(Rs. in crores) 

586.93 

238.98 
(upto December '92) 

World Bank Loan to IRBI 

3590. SHRI SARAT CHANDRA 
PA TTANAYAK: Will the Minister of FINANCE 
be pleased to state: 

(a) Whether Industrial Reconstruction 
Bank of India propose to take loan from 
World Bank for incremental advances to 
sick units; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND MINISTeR 
OF STATE IN THE MINISTRY OF PARLIA-
MENTARY AFFAIRS (SHRI ABRAR 
AHMED): (a) and (b). Yes Sir. A proposal for 
World Bank assistance has been received 
from IRBI. IRBI has sought assistance of an 
amount of Rs. 300 crores from the World 
Bank to give incremental advances to sick 
and weak industrial units in the private sector, 
in particular, units with export potential. The 
purpose of the advance on soft terms will be 
for investment in plant and mahinery to 
enable these units to recover. The proposal 
is being posed to the World Bank. 

[ Translation) 

Widening of Naitonal Highways in 
Bihar 

3591. SHRI LALIT ORAON: Will the 
Minister of SURFACE TRANSPORT be 
pleased to state: 
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(a) the details of the double lanes and 
four lanes National Highways exist at present 
in Bihar; 

I b) the National Highway-wise details of 
the Increase in number of the double-lanes 
and four-lanes national highwyas in the 
State during Seventh Five Year Plan; and 

(c) the details of such projects sanc-
tioned in repsect of Bihar during the Eighth 
Five Year Plan? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) Details of 
double lane and four lane National High-
ways in Bihar at present are as under:-

Double lane - 1964 Kms. 

Four Lane -Nil 

(b) The National Highway-wise increase 
in double-Ianing during Seventh Plan is as 
under:-

National Highway 28 ... 62 Kms 

National Highway 28A ... 4 Kms 

National Highway 31 ... 8 Kms 

There is no four lane section on Na-
tional Highways in the State and as such the 
que'stion of increase in the Seventh Five 
Year Plan does not arise. 

(c) No project for four laning or double 
laning of Naitonal Highways has been sanc-
tioned during the Eighth Plan so far. 

[English] 

Small Farmers' Agri-Business Consor-
tium 

3592. SHRI MOHAN RAWALE Will 
Ihe Minister of FINANCE be pleased to 
slale: 

(a) whether Small Farmers' Agri-Busi-
Ress Consortium (SFAC) has since been 
set up; 

(b) if so, the details thereof; and 

(c) if not, the reasons for delay and the 
time by which it is likely to be set up? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND MINISTER 
OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (SHRI ABRAR 
AHMED): (a) to (c). Planning Commission 
has done the preparatory work to set up the 
Small Farmers' Agro-Business Consortium 
(SFAC). A steering Committee has been set 
up by them to work out an action plan and the 
details of the organisational structure 
including the Articles of Association of the 
Small Farmers' Agro-Business Consortium 
(SFAC). The main purpose of SFAC is to 
achieve the twin objectives of the 8th Five 
Year Plan. namely. employment generation 
and diversification of agriculture and agro-
based industries to attain self-sufficiency in 
food production and generate surplus for 
exports. The SFAC shall have a three tier 
structure, namely, Advisory Council at Apex 
Level Governing Board conSisting of banks, 
Government Corporations, private indus-
tries, scientific community and farmers and 
users Associations at the second tier and a 
third tier consisting of State/Project Level 
Organisations comprising farmersibenefi-
ciaries user organisallon s. SFAC is propsoed 
to be set up as a society under the Societies 
Registration Act. 

[ Translation] 

LlC Policies 

3593 SHRI BHAGWAN SHANKAR 
RAWAT: Will the Minister of FINANCE be 
pleased to state: 

(a) the number of persons insured by 
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Life Insurance Corporation of India under 
various Insurance policies during the years 
1990-91,1991-92 and 1992-93 so far; 

(b) the number of Insurance policies 
have been lapsed during the above period; 

(c) the number of policy holders on 
whose death the extent of amount paid 
year-wise and the amount received by the 
LlC as premium of insurance during the 
above period; 

(d) the year-wise income eamed and 
expenditure incurred and profit earned 

(a) Policies issued' 
(in lakhs) 

(b) Policies lapsed 

(in lakhs) 

(c) Policies paid on 
death" 

Amount paid 
(Rs. in crores) 

therefrom; 

(e) whether Life Insurance Corporation 
of India have formulated any scheme to 
decrease the premium amount of insurance: 

(f) if so, the details thereof; and 

(9) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND MINISTER 
OF STATE IN THE MINISTRY OF PARLIA-
MENTARY AFFAIRS (SHRI ABRAR 
AHMED): 

1990-91 1991-92 

86.45 92.38 

28.77 28.26 
Available 

87.697 94,894 

197.63 230.69 

1992-93 
(Provisional 

upto 31.12.91) 

47.18 

Not 

Not 
available 

Not 
available 

Premium in respect of the policies paid 0 death of the policy-holders is not maintained 
separately. 

(d) Total income 
Rs. in crores) 

Total Expenditure 
(Rs. tn crores) 

8517.98 

3588.85 

10690.69 7666.05 

440027 3504.25 

Note: Since a person may hold more than one policy, number of persons insured! 
policyholders are not available. 

The excess of income over expenditure 
does not denote profit eamed. However, 
surplus is ascertained separately by means 
of an actuarial valuation of assets and liabili-

ties every year. 

(e) Generally, the premium rates under 
with-profit policies are not revised. The Cor-
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poration has, however, reduced premium 
rates under without-profit policies 

(f) and (g). Premium rates under with-
profit policies were last revised in April, 
1980. The premium rates under without-
profit plans were revised in 2/1970, 4/1980 
and 9/1986. 

[English] 

Construction of Bridge on N.H. No. 47 

3594. SHRI KODIKKUNIL SURESH: 
Will the Ministerof SURFACE TRANSPORT 
be pleased to state: 

(a) whether the Union Govemment have 
approved the project regarding construction 
of a bridge between Wellington Island and 
National Highway No. 47 at Kochi in Kerala; 

(b) if so, the details thereof: and 

(c) the estimated cost of the project? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE lRANSPOHT 
(SHRI JAGDISH TYTLER): (a) and (b). 
Presumably, the Honoble member is referring 
to the construction of Phase II of NH 47-a 
connecting Willingdon Island to Cochin by-
pass Phase II of the link road which is 2.17 
km long involves construction of Rail over 
bridge and bridge structures totalling to a 
length of 1 685 km. and approach roads of 
0.485 km. length 

(C) The project has been sanctioned for 
Rs, 43.09 crores. 

Establishment Expenses of Ministry of 
Surface Transport 

3595. SHRI SANAT KUMAR MANDAL: 
Will the Minister of SURFACE TRANSPORT 
be pleased to state: 

(a) the estimated annual establishment 
expenses of his Ministry; 

(b) whether his Ministry have taken any 
steps to meet their salary and establishment 
expenditure from their own resources; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) About Rs. 
13 crores annually. 

(b) and (c). The Ministry cannot meet its 
expenditure direct, in terms of our budgetory 
practices. However, the Ministry has devised 
a scheme of charging 1% of the freight, as 
a service charge, for the services rendered 
by the Chartering Wing of the Ministry to 
Indian shipowners. This would bring an ap-
proximate Rs. 7 crores annually to the gen-
eral exchequer. 

[ Translation] 

Mutual Fund Scheme 

3596. SHRI RAM DEW RAM: Will the 
Minister of FINANCE be pleased to state: 

(a) the amount received by each bank 
through the mutual fund scheme started by 
various nationalised banks for investment in 
the stock exchange; 

(b) the profit or loss incurred by these 
banks in this respect during the last three 
years; 

(c) the amount received under the said 
scheme by different insurance companies; 
and 

(d) the profit or loss incurred by these 
insurance companies in this respe<..i during 
the last three years? 
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THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND MINISTER 
OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS(SHRI ABRAR 
AHMED): (a) to (d). The information is being 
collected and will be laid on the Table of the 
House. 

Territorial Army Perspnnel 

3597. SHRI RAJESH KUMAR: 
SHRIMATI SHEELA GAUTAM: 

Will the Minister of DEFENCE be 
pleased 10 state: 

(a) whether the Territorial Army per-
sonnel in urban units are demanding their 
inclusion in the category of ex-Servicemen: 

(b) if so, the decision taken by the Union 
Government in this regard; 

(c) the number of Territorial Army per-
sonnellikely to be benefited by giving them 
the status of ex-Servicemen; 

(d) whether they have put forth any 
other demands; and 

(e) if so, the details thereof and the 
decision taken by the Government thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE (SHRI 
MALLIKARJUN): (a) to (c). Provision already 
exists for treating ex-T A personnel, who 
satisfy the prescribed eligibility criteria, as 
ex-Servicemen. 

(d) and (e). A summary of the demands 
of TA personnel, relating to the terms and 
conditions of their service. and the position 
in regard there to is given in the annexed 
statement. 
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Privatisation of D.T.C. 

3598. SHRI VllASARONAGNATHRAO 
GUNDEWAR: Will the Minister of SUR-
FACE TRANSPORT be pleased to refer to 
the reply given to Unstarred Question No. 
3169 on December 11. 1992 and state; 

(a) whether the Govemment propose 
to privatise D.T.C. in phased manner; and 

(b) if 99. the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) No. Sir. 

(b) Does not arise 

[English] 

Development of National Highways in 
Kerala 

3599. SHRI THAYILJOHNANJALOSE: 
Will the Minister of SURFACE TRANSPORT 
be pleased to state: 

(a) the details of the projects sent by the 
Govemment of Kerala for development of 
National Highways in the State during the 
Eighth Five Year Plan period; and 

(b) the action taken by the Union Gov-
emment thereon and the amount allocated 
therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) Govemment 
01 Kerala have sent proposals amounting to 
Rs. 606.83 crores for development of na-
tional hIghways in the State dunng 8th five 
year plan period. 

(b\ 5 roadlbridge projects at a cost ot 

Rs. 6594.35 lakhs have been sanctioned 
during 1992·93. A sum of Rs. 14 crore has 
been allocated during 1992·93 for new works 
including on-going projects. 

Unemployment Due to New Economic 
Policy 

3600. SHRI HANNAN MOLLAH: 
PROF. MALINI 

BHA TIACHARYA: 
DR. SUDHIR RAY: 

Will the Minister of FINANCE be pleased 
to state: 

(a) whether the Govemment have con-
sidered the impact of new economic polices 
on the problem of unemployment; 

(b) if so. the details thereof; 

(c) if not, the reasons theretor; and 

(d) the steps being taken by the Gov-
emment to control the continuously growing 
unemployment problem under the changed 
cunstances? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND MINISTER 
OF STATE IN THE MINISTRY OF PARLlA· 
MENTARY AFFAIRS (SHRI ABRAR 
AHMED): (a) and (b). The economic re-
forms have been undertaken and intended 
to accelerate the growth ot employment. 
There IS no evidence of any significant 
increasp n unemployment attributable to 
the rdow!'. 

Ie) DOf-'s not arise. 

i,,\ Aqrlculture and allied activIIIE'" ru-
ral .. :::1;1'1' i1nd small scale mdustnes. ; \'1;' 
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struction, trade and other services have 
been identified as sectors with higher em-
ployment potential. The sectoral develop-
ment programmes of the Eighth Five Year 
Plan or these sectors have been formulated 
keeping in view the objective of additional 
employment generation. In the Budget pro-
posals for 1993-94, presently before the 
House. substantial increases have been 
made in the outlays for agriculture, rural 
development., rural water supply 
programme, and Jawahar Rozagar Yojna 
with a view to generating more employment 

Bachawat Award 

3601. SHRI DHARAMA BHIKASHAM: 
Will the Minister of LABOUR be pleased to 
state: 

(a) the number of petitions filed against 
the Bachawat Award; 

(b) the number of petitions deposed of 
and the number of petitions are still pending; 
and 

(c) the time by which the remaining 
petitions are likely to be disposed of? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI PA 
SANGMA): (a) In all, 24 writ petitions were 
filed against the Bachawat Award. 

(b) The Supreme Court has transferred 
one write petition to Delhi High Court and 
rendered another as infructuous due to 
agreement between the parties. Thus there 
are 22 wnt petitions pending in the Supreme 
Court and one wnt petition in the Delhi High 
Court 

(c) The writ petitions are to be disposed 
of by the Suprerr.3 CourtfDelhi High Court. 

No definite time frame can be indicated. 

Setting up of Mica Export Oriented 
Project by Mitico 

3602. SHRI HARISH NARAYAN 
PRABHU ZANTYE: Will the Minister of 
COMMERCE be pleased to state: 

(a) whether Mica Trading Corporation 
(MITCO) has decided to export value added 
mica products like mica tapes, sheets, etc. 
instead of raw mica so as to earn more 
foreign exchange; 

(b) if so, whether the MITCO has also 
set up an export oriented project based on 
mica; 

(c) if so, the details of its capacity, 
production. sales, export and foreign ex-
change earned every year from the time of 
its commissioning and commercial produc-
tion; 

(d) whether MITCO is facing any crisis 
in Bihar; and 

(e) if so, the steps taken by the Govern-
ment in this regard? 

THE MINISTER OF COMMERCE 
(SHRI PRANAB MUKHERJEE) (a) to (e). A 
statement is attached. 

STATEMENT 

MITCO has been exporting both value 
added mica products and raw mica 

Details of capacity, production, sales 
and exports of MITr.O 's export oriented 
projects based on Mica are as follows: 
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Mica Paper Project 

Production Capacity 600 MT. 
Commercial capacity from January, 1987 

Year Production Sales 

Oty Oty. Val. 

1987-88 104 16 8 

1988-89 140 121 69 

1989-90 101 131 80 

1~90-91 155 211 133 

1991-92 79 54 40 

1992-93 60 74 54 
(as on 15.3.93) 

Heater Miocanite Sheets 

Production capacity 45 MT 
Commercial production From June 1989 

Year Production Sales 

Oty. Oty Val. 

1989-90 

1990-91 0.93 

1991-92 5.00 4 5 

1992-93 3.00 4 7 

In view of the steep fall in MITCO's 
tumover cosequent upon de canalisation of 
processed mica, substitution of mica and its 
products by alumina cermaics benton item 

Oty. in MT 
Val. in Rs. Lakh 

Export 

Oty. Val. 

14 7 

114 65 

130 78 

211 133 

37 28 

61 40 

Outyin MT 
Val. in Rs, Lakh 

Export 

Oty Val. 

4 5 

4 7 

nylon,synthetic mica etc., have interest 
hablilty, larger number of employees than 
the biusiness needs,low capacity utilisation 
in manufacturing plants etc., MITCO has 
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'been facing acute financial constraints. Vari-
ous altemative for rehabilitation of MITCO 
have been considered but none of there 
were found workable. In January. 1993 the 
case of MITCO was reduvced to the Bureau 
of Industrial and Financial Reconstruction 
under the Sick Industrial Companies (Spe-
cial Provision) Act, 1991 for an appropriate 
decision regarding the Mure of the CQm-
pany 

Repair of Bye-Pass Road 

3603. SHRI RAM KAPSE: Will the Min-
isterofSURFACE TRANSPORT be pleased 

'to state: 

(a) whether the Govemment has 
received any proposal from the Govemment 
of Maharashtra.requesting tocarryout repairs 
to Thane-Bhivandi bye-pass road (in Thane 
district of Maharashtra) of Bombay-
Ahmedabad Highway; and 

(b) if sO,the action taken by the Union 
Govemment thereon? 

THE'MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) and (b). Teh 
proposals received from the State Govem-
ment of Maharaashtra for repairs of Thane:-
Bhiwandi bypass road on NH.3 were re-
turned unapproved as the road is being 
maintained in traffic worthy condition out of 
nom'ial maintenance grants. 

National Bank of For Women 

3604. KUMARI MAMATA BANERJEE: 
Will the Minister of FINANCE be pleased to 
state: 

(a) whether the Govemment propose 
to set up a National Bank for women; 

(b) If so, the detaOs thereof; and 

(c) If not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND MINISTER 
OF STATE IN THE MINISTRY OF PARLIA-
MENTARY AFFAIRS (SHRI ABRAR 
AHMED): (a) No, Sir. 

(b) Does not arise. 

(c) Banks extend credit to women en-
trepreneurs for all viable projects taken up 
by them as part of their normal banking 
operations, and no need is felt for creating a 
separate bank for that purpose. 

Profit Earned Investment Made by LIC 

3605. SHRI HARISH NARAYAN 
PRABHU ZANTYE: Will the Minister of 
FINANCE be pleased to state: 

(a) the total premium collected by the 
LlC from persons insured, the expenses 
incurred on payment of compensation and 
on other heads during each of the last three 
years State-wise; 

(b) the investment made by the LlC in 
various sectors and retums earned there-
from.during the above period; 

(c) whether the Govemment propose to 
bring out new insurance schemes specially 
designed to benefit the rural and urban poor 
at nominal rates or premium; 

(d) if so, the details thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND MINISTER 
OF STATE IN THE MINISTRY OF PARLIA-
MENTARY AFFAIRS (SHRI ABRAR 
AHMED): (a) The total premium collected by 
LlC from persons insured State-wise and 
year-wise is given in Statement-I. The de-
tails of expenses incurred on compensation 
and other heads during each of the last 3 
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years is given in statement-II. State-wise on the basis of premium rates actuarially 
figures are not avaHabie determined. 

(b) The raquisite lnformaIioniscontained 
in statement-III. (d) and (e). LlC has to charge premi-

ums which are economlcdy viable for the 
(c) No. Sir, LlC gives insurance cover life Insurance polices It sells. 
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Development of NHs. In Bihar 

3606. SHRI RAJESH KUMAR: Will the 
Minister of SURFACE TRANSPORT be 
pleased To state: 

(a) the details ofthe schemes approved 
by Union Government for development of 
National Highways in Bihar during 1993-94 
and Eighth Five Year Plan period; and 

(b) the total expenditure likely to be 
incurred thereon? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) and (b). 
Details of schemes for development of Na-
tional Highways in Bihar during 1993-94 can 
be indicated only after Demands for Grants 
1993-94 are voted by Parliament. Projects 
amounting to Rs. 2. 59 crore have been 
sanctioned during he Eighth Plan so far. An 
allocation of Rs. 13.5 crores has been made 
for 1992-93 including the ongoing schemes. 

Road From Gourikund to Kedamath 

3607. SHRI VILASRAO NAGNATHRAO 
GUNDEWAR: Will the Minister of SUR-
FACE TRANSPORT be pleased to state: 

(a) whether the Union Government pro-
pose to construct a road from Gourikund to 
Kedamath in Uttar Pradesh; and 

(b) if so, the time by which the road is 
likely to be constructed? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGOISH TYTLER): (a) No, Sir. 

.(b) Does not arise. 

Dredging of Calcutta Channel of 
Hooghly 

3608. SHRI SANAT KUMAR MANDAL: 
Will the Ministerof SURFACE TRANSPORT 
be pleased to state: 

(a) the present stage of work regarding 
dredging of Calcutta channel of the Hoogly 
river; 

(b) the target date fixed for completion of 
this project; 

(c) whether there has been an inordinate 
delay on the part of the foreign contractors 
in respect of completion of this project; 

(d) if so, the action taken against the 
contractors and the impact of delay on the 
cost overrun; and 

(e) the anticipated rise in the traffic after 
proper dredging of the channel? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) The 
maintenance dredging from the sea face to 
Calcutta Dock System is being continuously 
done. The capital dredging for Recession of 
Jiggerkhali Flat is yet to commence. 

(b) The work on capital dredging for 
Recession of Jiggerkhali Flat was to have 
commenced in Dec, '1992 and to be 
completed by 1/9/93. 

(c) The foreign contractor has not yet 
taken up the capital dredging work. 

(d) A decision on the Mure course of 
action regarding this contract is expected to 
be taken shortly. In view of the unce~inity 
in commencement of the work the' cost 
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(e) It is anticipated that the traffic may 
~ by an additional one mUlion tonnes 
peryearwith the completion of improvement 
of draft expected afterrecessionaJ dredging. 

Development oIl1ormugeon Port 

3609. SHRI HARISH NARAYAN 
PRABHU ZANTYE: Will the Minister of 
SURFACE TRANSPORT be pleased to 
state: 

(a) whether the Govemment have pre-
pared a comprehensive plan for integrated 
development of major ports aJong Westem 

(b) If so, .. details thereof particu~r1y 
for Mormugaoq Port in Goa? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) An outlay of 
As. 1158.00 crores has been proposed for 
inclusion in the 8th FIVe Year Plan 1992-97 
for development of major ports on the West-
em Cost of India. 

(b) The details of the major schemes 
proposed for inclusion are given in the state-
ment attached. 
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Per Capita Loan 

3610. SHRI BHAGWAN SHANKAR 
RAWAT: Will the Minister of FINA!';'CE be 
pleased to state the details of the per capita 
amount of intemal and extemalloans, sapa-

(i) Internal market loans of the 
Central Govemment outstanding 
at the end of 1991-92 (Rs. 78075 
crore) 

(ii) Extemalloans on Govemment 
account outstanding at the 
end of 1991-92 (Rs. 106638 erore 
excluding Rouble debt at current 
rate of exchange) 

(iii) Int~rest on intemal market loans 
(Rs. 7355 crore) 

(iv) Interest on extemalloans on 
Govemment account (Rs. 2704 crore) 

[English] 

Liouidation of Bombay Branch of 
BCCI 

3611. SHRI KOOlKKUNILSURESH:WiII 
the Minister of FINANCE be pleased to 
state: 

(a) whether the Bank of Credit and Com-
merce Intemational (BCCI} has liquidated 
its Bombay branch; and 

(b) if so, the details therefor? 

THE MINISTER OF STATE IN THE MIN-

" .... rateIy, aIongWith interest thereon on the 
basis of the Census of 19911 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND MINISTER 
OF STATE INTHE MINISTRYOFPARlIA-
MENTARY AFFAIRS (SHRI ABRAR 
AHMED): (a) The details are as follows: 

Per capita on the basis of 
1991 Census (Rupees) 
Total population 84.6 crore) 

923 

1260 

87 

32 

ISTRY OF FINANCE AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIA-
MENTARY AFFAIRS (SHRI ABRAR 
AHMED): (a) and (b). Consequent upon the 
appointment of Receiver, by Monetary Regu-
lator of Cayman Islands, to assume control 
of the affairs of bank of Crew and Co.mmerce 
International (BCCI), RBI issued construc-
tions to the local office of the seCI at 
Bombay to suspend its operations unless 
otherwise permitted in writing by RBI. Sub-
sequently on 15th July, 1991 RBI Moved the 
High Court at Bombay under the provisions 
of the Banking Regulation Act, 1949 for the 
liquidation of the branch and also for the 
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appointment of provisional Uquldator. 
Bombay HIgh Court granted Interim order 
appointing State Bank of Incia 88 pr0vi-
sional Liquidator of. BCCI (Overaeas) Ltd., 
Bombay branch, SSI took aver the poII88-
sIon of the affairs ofth& bank as perthe said 
order on 16.7.91. State Bank of Incla has 
now offered to acquired apecified 'assets 
and all liabilities of the Bombay branch of 
acCI (0) Ltd. RBI have moved to Bombay 
High Court for their approval. 

[ Translation) 

Special Penal Lew for "i1:.mb and 
In8UnInce ~I'" 

3612. SHRI AAJESH KUMAR: 
SHRI TEJ NARAYAN SINGH: 
SHRIMATI SHEELAGAUTAM: 

Will the Minister of FINANCE be please 
. to state: 

(a) whether Central VigHance C0mmIs-
sion has suggested to legislate a special 
penal law for the bank and insurance related 
climes; 

(b) if so, the details thereof; and 

_ (c) the reaction of the Government 
thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND MINISTER 
OF STATE IN THE MINISTRY OF PARUA-
MENTARY AFFAIRS (SHRI ABRAR 
AHMED): (e) and (b). The Central VigIlance 
Commission had made a suggesUon In 1986 
regarding banking and insurance industry 
that it would be worth-while considering 
amendment in the law for including a provi-
sion for confiscation of ill-gotten wealth from 

the tI8gItimate pc __ allen. 

(c) ~ matter W8I conaiderId and In 
view of the enactment of the PnMII ilion of 
CorruptIon Id, 1988 and the provieIonII 
contained therein, the need for enactment 
of such laW was not felt. 

[English] 

3613. ~. CHOKKA AAO: WI the 
Minister of FINANCE be pleased to state: 

(a) the officials of the Union Govemtnent 
entitled to travel by Ai on oftIciaItour, grade-
wise; 

(b) whether the GovemmenI propoee to 
allow these officials to avail air travel facility 
under leave Travel ConceseIon Scheme 
aI8o; and 

(c) if not, the re8SQl'18 therefor1 

THE MINISTER OF STATE IN THE MW-
ISTRY OF FINANCE (SHAI M.V. CHANOAA 
SHEKH~ MURTHY): (a) 0fIIcer8 drawing 
a basic pay of As. 5100 and above may at 
their discretion, travel by air on official jour~ 
nays. Officefs drawing pay between As. 
4100 and As. 5100 may also, at their dIect&-
lion travel by air on official joooeys, if the 
distance involved is more than 500 terns. and_ 
the journey cannot be p8fformed overnight 
by a direct train servIcMhrough caniage 
service. 

(b) and (c). The relevant Rules permit 8 
Govt. servant to travel by • on LTC be-
tween places not connected by rail, where 
an alternative means of tnWeI is either not 
available or Is more expensive. 
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Subsidy to P_. __ ._ .enterprises Paci~s Management Seminar on 
peace-keeping operations under the United 

3614. SHRI C. SREENIVAASAN: Will Nations; and 
the Minister of FINANCE be pleased to 
state: 

(a) whether the Govemment propose to 
provide subsidy to the public sector enter-
prises; 

(b) if so, the whether continuously loss 
incurring public sector enterprises are also 
likely to be given subsidy; 

(c) if so, the details thereof; and 

(d) if not, the reasons thereof? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF FINANCE (SHRI M.V. 
CHANDRASEKHAR MURTHY): (a) to (d). 
01Ibsidies are paid to Public Sector Under-
takings only in cases where they undertake 
certain operations at the behest of Govern-
ment and on condition that Govemment 
would subsidies loss, if any, in currecl in such 
operations. Subsidies provided for such 
purposes are indicated in Statement No.6 of 
Expenditure Budget Vol. 1 1993-94, pre-
sented to the Parliament as a part of Budget 
of 1993-94. The Eighth plan approved by the 
National Development Council has also 
emphasised the need to substantially roll 
back subsidy payments as a percentage of 
G.D.P. by the end of the Eighth Plan period. 
It has pointed out that a policy of Govern-
ment meeting the cash losses of so many 
P.S. Us for aU times to come is sustainable. 

Seminar on Peace-Keeping Operations 
under United Nations 

3615. SHRI BAPU HARI CHAURE: Will 
theMinisterofDFENCE be pleased to state: 

(a) whether the Govemment have par-
ticipated in the Seventeenth Session of 

(b) if so, the proposals put forward by the 
Govemment in the Seminar and the reac-
tion of other participating countries thereon? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF DEFENCE (SHRI 
MALLILKARJUN): (a) The representatives 
of Indian Army participsted in the Seminar. 

(b) This was a professional Seminar, 
attended by Army representatives of vari-
ous countries. There was no occasion for 
Govemmert to offer any proposals. 

Restructuring of Global Environment 
Facility 

3616. SHRI SANAT KUMAR MANDAL: 
Will the Minister of FINANCE be pleased to 
state: 

(a) whether the North-South devide that 
mari<ed the negotiations leading upto the 
Earth Summit at Rio last June, has re-
surfaced overthe Global Environment Facil-
ity; 

(b) if so, the amount of grant India ex-
pects from this fund; and. 

(c) the impact of the proposal restructur-
ing of GEF on its area of priorities and 
funding so far as India is concemed? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF FINANCE AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIA-
MENTARY AFFAIRS (SHRI ABRAR 
AHMED): (a) The effort of GEF Participants 
is to seek a consensus, approach which 
would prevent a North-South polarisation 

(b) and (c). Do not arise. 
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12.00 hrs. 

[English) 
( Interruptions) 

MR. SPEAKER: Shri Mohan Singh. 
( Interruptions) 

MR. SPEAKER: Nothing is going on 
record except Mr. Mohan Singh. 

(Interruptions)" 

MR. SPEAKER: Nothing is going on 
record except Mr. Mohan Singh. If you 
speak afterwards it will go on record. 

(Interruptions) • 

12.02 hrs. 
[MR. DEPUTY SPEAKER -in the Chait! 

(Interruptions) • 

MR. DEPUTY SPEAKER: I will call the 
names one by one. 

(Interruptions) • 

12.02 1l2hrs. 

At this stage, Shri Devendra Prasad 
Yadav and some other han. Memben; 
come and stood on the floor near the 

table. 
(Interruptions) • 

MR. DEPUTY SPEAKER: I will call the 
names as per the list. 

(Interruptions) * 

MR. DEPUTY SPEAKER: I will call the 
names one by one. 

(Interruptions) * 

MR. DEPUTY SPEAKER: I request you 
to please go to your seats. 

(/nternJptions) • 

'Not recorded. 

MR. DEPUTY-SPEAKER: Please go to 
your seats. 

(Interruptions) • 

12.08 hours 

At this stage, Shri devendra Prasad 
Yadav and some other hon. Members 

went back to their seats 

MR. DEPUTY-SPEAKER: Order, 
please. 

( Interruptions) 

12.10hrs. 

At this stage, Shri Nitish kumar and 
some other hon. Members came and sat 

on the floor near the Table. 

( Interruptions) 

At this stage, Shri Nitish Kumar and 
some other hon. Members went back to 

their seats. 

MR. DEPUTY SPEAKER: Hon. Speaker 
had called the name of Shri Mohan Singh 
only. Immediately after Shri Sharad Yadav, 
I will call other names as per the List. This is 
the understanding. Do you agree. Shri Ram 
Vilas Paswan? 

( Interruptions) 

SHRI RAM VILAS PASWAN(Rosera): 
Yes. MandaI. 

[ Translation) 

SHRI ASTABHUJA PRASAD 
SHUKLA(Khaliiabad): We do not get even 
one opportunity to raise our points. 

( Interruptions) 

SHRI RAJNATH SONKAR SHASTRI 
Mr. Deputy Speaker, Sir. are you allowing 
the debate on the Mandai Commission? 
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Would you allow us to speak •.. 

( Interruptions) 

SHRI SHARAD YADAV(Madhepura): 
Mr. deputy Speaker, Sir, 52% of our popu-
lation belongs to the backward classes but 
during the last 40 years they have been 
deprived of their rights. Now with the deci-
sion of the Supreme Court we have found 
our a new way. The Supreme CouR has 
given a categorical decision in favour of the 
EllXploited and the oppressed. I think that the 
basis of the economic criterion was dis-
cussed threadbare in the Supreme Court. 
The judgement repeatedly emphasises that 
there is no mention of economic criterion in 
the Constitution.The Supreme Court has 
taken a categorical stand on this issue. 
Every party has raised this issue in the 
elections and it formed part of the manifesto 
but it was postponed every time. When our 
party took up the issue there was lot of 
controversy and many unfortunate things 
happened. There 'was unanimity over the 
issue later and the Supreme Court ignored 
the principle of economic criterion. Later the 
Govemment through a notification set up a 
Commission which tried to distort and ma-
nipulate things. The Govemment tried to 
change the structure of the system and the 
rights given to the backward classes under 
the Constitution. 

Mr. Deputy Speaker, Sir, if you want to 
run the House smoothly then I demand that 
immediate dicision should be taken in this 
regard. We want to fight a value based 
battle. You should not test our patience. 
How is it possible that the Govemment has 
accepted the report of the Committee which 
is not in favour of the backward classes. 
Theirrights arebeing snatched away. They 
are being trampled upon and there is no 
mention of the economic criterion. 

Mr. Deputy speaker, Sir, I would like 10 
submit that is the report of the Committee 
is not withdrawn immediately there would be 
lot of agitation inside and outside the House 
which has never been witnessed before. I 
have recently come back from a lour of the 
country and I found that the people all over 

were anxiouS. It is a matter of l8gI8t that 
even though thousand Went to jail on this 
issue and they had thrown up a challenge to 
the Govemment but even then the G0vern-
ment acc:epted the report of the Committee 
and the policies of the Congress party were 
thrust on the Nation. It has made the 
situation worst and a result there is tension 
today. If the backward classes had got these 
rights earlier there would have been no 
tension nor thousands would have been ' 
killed. Today the Govemrnent has again 
given birth to a controversy on this issue. 

I would like to submit to the Govem-
ment that the report of the Committee 
should be withdrawn immediately. If it is not 
done we would not allow the House to 
{unction. We work according to some norms 
but now we have had enough and the water 
has flown above our head. The Committee 
can not violate the basic rights of the op-
pressed class. I therefore, demand that the 
Govemment should immediately withdraw 
the report. I would also like the Government 
to express its reaction in this regard. 
... ( Interruptions) 

12.19hrs. 

At this stage, Shri Rajnath Sonkar 
Shastri and some other hon. MembelS 
came and stood on the floor near the 

Table. 

(Interruptions) 

SHRI RAM VILAS PASWAN: Why do 
you not finish this Mandai issue first and then 
go to some other subject? 

( Interruptions) 

SHRI SOMNATH CHATTERJEE 
(Bolpur): Mr. Deputy Speaker, Sir, I wanted 
tosaythatthis is a very sensitive matter. The 
Committee has given its recommendations 
but before the 'Govemment had acted on 
this and accepted it, it should have been 
discussed here. An opportunity should have 
been given 10 the Members to express their 
views. Therefore, the Govemment should 
allow a discussion on Ihis. Whal is this? I do 
not know. ('nterruptions) 
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SHRI BASUDEB ACHARIA (Bankura): 
The implementation of the Expert Commit-
tee's report should be kept In abeyance till 
.it is discussed in this House. (Interruptions) 

MR. DEPUTY SPEAKER: Shri Khurana, 
is on his legs. (Interruptions) 

SHRI BASUDEB ACHARIA: How can 
the Govemment implement this report with-
out being discussed here in this House? 
(InterrUptions) 

[English] 

MR. DEPUTY SPEAKER: Shri Madan 
Lal Khurana. 

( Interruptions) 

[ Translation] 

SHRI MADAN LAL KHURANA(South 
Delhi): Mr. Deputy Speaker, Sir, 400-500 
jhuggis in Mithapur Village near Badarpur on 
Delhi Border have been demolished by 
buldozers ... (Interruptions) 

SHRI RAJNATH SONKAR SHASTRI 
(Saidpur): Discussion on Mandai Commis-
sion should be held first. ... (lnterruptions) 

12.23 hrs. 

At this stage, Shri Chhedi Paswan and 
some other hon. Members cam& and 

stood on the floor near the Tab/e. 
( Interruptions) 

SHRI BASUDEB ACHARIA: How will 
the Government accept the Expert 
Cemmitte~ 's report withput being discussed 
here? (Interruptions) 

MR. DEPUTY SPEAKER: I will call one 
by one. 

( Interruptions) 

12.26 hrs. 

At this stage, Shri Chhedi Paswan 
and some other hon. Members sat on the 

floor near the Table 
( Interruptions) 

12.29 In. 

[MR. SPEAKER in the Chait) 

[ TranSlatiOn] 

MR. SPEAKER: Please listen to me 
first. 

( Interruptions) 

[ Translation] 

MR. SPEAKER: Please go back to your 
seats. If need be come later, but first listen 
to me. 

12.30 hrs. 

At this stage Sf:" Chhedi paswan and 
some other hon.! 'Ibers went back to 

the" _·eats. 

(IntRf ,Jptions) 

MR. SPEAKER: You please take your 
seat too. I will be grateful to you for this 
cooperation. If you want discussion on this 
topic then it will be allowed and if later on 
some hon. Members want to discuss the 
issue with the hon. Minister then a meeting 
can be arranged in my Chamber. Even if 
after this, you want something else, then ... 

SHRI RAM VILAS PASWAt\,,; ;')sera) 
Please listen 2-4 hon. Members. Yesterday 
also we met you in this conneclion and 
requested you to ... 

MR. SPEAKER: I am prepared to listen 
your brief speech. If you want a tull tlAdged 
discussion, then it can also oe at. "aged. 
After it if you still desire anything else then it 
is your sweet ·will. Other hon. Members are 
also anxious to speak on this issue. 

(Interruptions) 

SHRI BALRA..I SSI(Nainital): What 
about Mr. Shukla ... 

SHR! SPEAKER: It is regarding Mr. 
Shukla. Anything can be said about you too. 



303 Written AnswelS MARCH 19, 1993 Written AnsW81S 304 

You have not giVen me any notice. You 
cannot start speaking just like that. Please 
sit clown. I will also allow you to speak. If you 
want to speak later on then I will grant you 
permission for it too. 

SHRI RAJNATH SONKAR SHASTRI: 
Without listening to us how can you give 
your ruling. 

MR. SPEAKER: Please first take your 
seat. I am just saying that all thar you want 
will be allowed. 

( Interruptions) 

MR. SPEAKER: Please do not disturb. 
your intentions are good but you are disturb-
ing the House in the transaction of the 
Business before it. Had you told me in 
advance, I would have allowed the discus-
sion. Shri Paswan, I told you that I will allow 
discussion. However,l am giving you people 
opportunity to speak one after the other .. 

( Interruptions) 

MR. SPEAKER: It is not so. Please sit 
down. 

( Interruptions) 

MR. SPEAKER: I will afterwardS allow 
you to speak too. 

(Interruptions) 

MR. SPEAKER: If you are in favour of 
adjournment then I will adjourn the House. 

( Interruptions) 

MR. SPEAKER: Speak one by one. The 
House cannot be run in this manner. If you 
want the House to be adjourned then I have 
got no reservations. When I am on my lages, 
you should sit down. I will give you chance 
too. If all this is not stopped then I will 
adjourn the House. What is this you are not 
allowing anyone to speak. Unnecessarily 
the House is being disturbed. 

( InterruptIOns) 

MR. .EAKER: Please first sit down. I 
am reiterating that the House cannot be run 
like this. I will first talk to the leaders of 
various parties. 

( Interrupotions) 

. MR. SPEAKER: Please sit down. This 
is not your home where you can prevail 
upon. 

( Interruptions) 

MR. SPEAKER: I have allowed him. 

SHRI RAJVEER SINGH(Aonla): Mr. 
Speaker, Sir, you allowed Shri Ram Vilas 
Paswan to speak on the Mandai 
issue ..... (lnterruptions)We also want to put 
forth our views. 

MR. SPEAKER: Alright, speak after-
wards. Now I call Shri Khurana. . 

SHRI MADAN LAL KHURANA(South 
Delhi): Mr.Speaker , Sir, I would like to draw 
your attention towards demolition of the 
approved slum cluster, on the Delhi border 
near Badarpur close to Mithapur village, by 
the Haryana Government's agency HUDA. 
Four- five hundred jhuggis were razed to the 
ground by bulldozer in which a young man 
and two innocent children-one infant about 
one and half month old and the other 5 year 
old lost their lives. 

For holding the Congress (I) conven-
tion at Surakjund hundreds of people were 
rendered homeless to make way for the 
widening of road. I am raiSing this issue of 
the livelihood of the poor and intlUman 
treatment that has been meted out to these 

.poorpeople (Interruptions) ... Mr. Speaker. 
Sir, it is the duty of the State Government to 
look after the welfare of the people. Dr. 
appears thatthe ruling party has transformad 
itself into the State and the country and 
thinks itself to be above law. It may be 
justified morning to fascion but in a demo-
cratic set up such acts are causing concern 
and ruling party have made us sceptical that 
in which direction the Congress is steering 
the country? Have the emerqenCV days 
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come back? Has the Govemment taken 
practical steps not to repeat the emergency 
excessess. 

Mr. Speaker, Sir, yesterday night 
visited that area and I was pained to me the 
gory sight. It could well be imagined what 
might be happening in other parts of the 
country when such incidents are taking 
place right here in' the capital. Mithapur 
village located OR the left side of Mathura 
Road and Badarpur village was provided 
with all the facilities privided in slums by the 
DDA, but on 28th February the Haryana 
Government razed it through bulldozers 
after illegally entering Delhi. Now they are 
living in the open and till date two children 
have died. All the four B. J. P. MPs from 
Delhi have framed a charter of 3 demands 
i.e. firstly, the demolition work should be 
immediately stopped and secondly, all 
people should be rehabilitated and thirdly, 
compensation should be paid to the next of 
kin of those killed. All of us- the four BJP 
MPs- are going to Mithapurto stage 'dhama'. 
Till the demands are accepted we will not 
allow smoth functioning .. (Interruptions) 

SHRI TARA CNAND KHANDELWAL 
(Chandni Chowk): Mr. Speaker, Sir, atroci-
ties on the people cannot be tolerated ... 
( Interruptions) 

MR. SPEAKER: Shri Virendra, please 
sit down. I am asking you to sit down .. 

( Interruptions) 

12.31 hrs. 

RE. SUPREME COURTS JUDGE-
MENT ON MANDAL COMMISSION 

REPORT 

MR. SPEAKER: In the light of the spe-
cial importance of the MandaI Commission 
report I am allowing some hon. Members to 
speak. After this other subjects too can be 
taken up, Shri Ram Vilas Paswan. 

SHRI RAM VILAS PASWAN(Rosera): 
Mr. Speaker, Sir, I am grateful to you tor the 
oooortunitv aiven bv yOU to speak. I will just 

dwell on 2-3 points. Sir, as you are well 
aware that it was our Government which 
was able to implement MandaI Commission 
report after 40 years on 7th August, 1990 
and due to this it had to resign. Judgement 
of the Supreme Court delivered on 16th 
Nov. in this regard quite categorically states 
that 27 per cent reservation in jobs will be 
made for the backward classes. Further the 
judgement says that the creamy layer i.e. 
the advance backward classes among the 
backward classes need be identified but the 
27 per cent reservation will go only to the 
backward classes. The Expert Committee 
set up to go into this aspect has submitted 
its report 3-4 days back which has been 
accepted by the Government. Mr. Speaker, 
Sir, through you I would like to submit that 
accepted by the govemment Mr. Speaker, 
Sir, through you, I would like 0 submit th~t 
acceptance by the Govemment of the Ex-
port Committee's report shows the inten-
tions of the Govemment. Because the 
Govemment has also accepted the recom-
mendation that the children of the farmer 
having land on lease with more than 65 per 
cent land with irrigation facilities, will be 
denied the benefit of reservation. Even the 
children of class-II employees will be denied 
the benefit of reservation. All these have 
been covered under the economic ceiling. 
What I want to say is that in this manner even 
one per cent youths of the backward classes 
will not be able to enter the Govemment 
jobs. Sir, through you, I would like to know 
from the Govemment as to how this 27 per 
cent reservation quota is going to be filled in 
such conditions are imposed. The Govern-
ment should, therefore, reject the Expert 
Committee Report. The Govemment need 
convene a meeting of the leaders of the 
Scheduled Castes, backward classes and 
minorities and in the meeting should an-
nounce reservation of 27 per cent seats for 
the backward classes. Only after this quota 
of 27 per cent is filled up, the Govemment 
need think about the economic criteria. The 
hasty acceptance of the report of the Export 
Committee by the Govemment clearlyshows 
its anti MandaI Commission stand from the 
very beginning. The Govemment wants to 
keep the youth of backward classes de-
prived of the benefits of reservation even 
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after forty years of independence when the 
Supreme Court has given its verdict in 
favour of it. I have given a notice for discus-
sion on it under Rule 193. 

MR. SPEAKER: Paswanji, I have told 
you that 

[English] 

I will find time for you. 

[Translation] 

SHRI RAM VILAS PASWAN: There-
fore, I would like Shri Vidyacharan Shukla ji 
to assure us on behalf of the Govemment 
that the report of the expert committee 
which the Govemment has accepted, will 
not be impleted and a meeting will be 
convenced again to hold talks on this issue 

( Interruptions) 

MR. SPEAKER: I will give time to all the 
hon. Members. One Member each from 
every political party will get time. Please 
express your views within two or three min-
utes. I will give time if you want time to have 
a discussion on it. 

( Interruptions) 

SHRI RAJVEER SINGH (Aonla): Mr. 
Speaker, Sir, this matter just does not 
concem him alone, rather it is related to the 
entire nation. 

( Interruptions) 

SHRI DIGVIJAY SINGH(Rajgarh): Mr. 
Speaker, Sir, the MandaI Commission and 
reservation forweakersections is concemed 
with the sentiments of people, and in this 
regard I would like to urge upon the Govern-
ment to review whatever decision they have 
taken. They should discuss the issue with . 
the Members of all political parties and try 
to arrive at a consensus. 

Mr. Speakel:, Sir, I have an objection to 
'Shri Paswan's submission on that the repre-
sentatives of Scheduled Castes and Sched-
uled Tribes and backward classes should be 
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invited in the meeting. I would like to submit 
to you that though I come from upper class 
I have always championed the reservation 
for backward classes and the Congress 
Party has always worked for the welfare of 
backward classes. So far as the verdict of 
Supreme Court is corlcemed, I do agree that 
the Supreme Court has not yet taken into 
consideration the reservation on economic 
basis, but so far as this question of creamy 
layer is concemed, for which it has issued 
directives to the Govemment to define the' 
creamy layer'. Afterall, what will be the basis 
to find out the creamy layer? 

SHRI SHARAD YADAV: Will the falm-
ers be covered by it ? 

SHRI DIGVIJAY SINGH: Please listen. 
My submission is that whether farmers are 
covered by this emotional issue or not, but 
the Govemment should invite the leaders of 
all political parties including the representa-
tives of upper classes and backward classes 
and review the matter. 

SHRI NITISH KUMAR(Barh): Mr. 
Speaker, Sir, on the last day of the four 
months' time limit given by the Supreme 
Court, the hon. Minister has made a state-
ment in hurry and that the report of experts 
committee has been placed on the Table of 
the House. It means that the hon. Members 
were unaware of what the report was. That 
report must have been first brought to the 
notice of the country and the Parliament so 
that people could have discussed its con" 
tents, evaluate the positive and negative 
points of it and decided whether the recom-
mendations were in accordance with the 
verdict of Supreme Court or not. But this was 
not done. The Govemment may have two 
types of intentions behind it. Just as Shri 
Sharad Yadav and Shri Ram Vilas Paswan 
have mentioned. I would not like to repeat 
what they have submitted as to how the 
experts'·committeeconsidered the economic 
aspect to be of equal importance in their 
report. If you please permit me, I may quote 
each and every line of it. 

MR. SPEAKER: You may do so after-
wards and not just now. 
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SHRI NmSH KUMAR: I drop it at the 
moment and would take up them during the 
discusaioI'I. However, the expert's commit-
tee had stated-

[English] 

PEconomic advancement leads to s0:-
cial advancement." 

[ Translation) 

It is totally against the verdict of the 
Supreme Court. The Supreme Court had 
stated that it would accept social advance-
ment alone and not the economic advance-
ment. 

The other ill intention behind it and the 
important thing is that all have been re-
moved from it including the farmers who are 
below the ceiling of 65 per cent irrigated 
land. Mr. Speaker Sir, there is a big fraud in 
it that M.Ps , MLAs ..... . 

[English] 

MR. SPEAKER: Let us discuss it in 
detail later on. 

[ Translation] 

I win give you chance for that. 

SHRI ""ITISH KUMAR: I will make one 
point and then conclude. The report ex-
cludes all the persons of the status of M.Ps. 
M.L. A. and even Govemor. Mostly those 
who are in politics raise this issue. They 
have given a measage to the society that the 
politicians have ensured guaranfee of reser-
vation for their own children and have 
excluded all the remaining people. I feel that 
the expert's committee report has been 
brought in between with the purpose of 
dividing the people. I want that the report of 
the Experts Committee should not to be 
accepted. Let there be thorough discussion 
on it and only then a decision on should be 
taken. 

SHRI SANTOSH KUMAR GANGWAR 
ID .. ...JIIu\· Ur r::: ...... ItAr Sir it A0098rs that 

intention of the Govemment is not clear 
from the very beginning. I would like to clarify 
that this issue is not confined to particular 
party nor is it confined to weaker sections, 
rather the feelings of the people of the entire 
cpuntry are associated with it. It would really 
be very difficult. If a proper dicision is not 
taken in time. The decision which the Cen-
tral Govemment has taken and the points it 
has raised are likely to create discord and an 
atmosphere of confrontation in the country 
again. 

After the Supreme Court verdict was 
announced the Central Govemment should 
have adopted a clear policy with regard to 
reservation and if it was to take any decision 
regarding creamy layer, it should have taken 
it afterwards in consultation with all. 

Mr. Speaker, Sir, being a farmer,l know 
that it is just impossible to maintain the 
family even if 60 per cent of the land, left 
after ceiling, is irrigated land. The Govem-
ment should certainly have mede clear to 
the country that its aim was not this. In the 
election manifesto of the Bhartiya Janata 
Party for the ninth Lok Sabha elections, it 
has been clearly mentioned that there should 
be reservation for these people. We never 
followed a duel policy. We did advocate the 
r~servation facility for economically back-
ward sections of the society but we never 
tracked of complicating the issue. 
Govemment's intention on this issue is not 
clear. 

My submission is that this matter may 
continue to be reviewed, 
however,reservation facility should be pro-
vided in Jobs with immediate effect and when 
there is 27 per cent reservation, then only 
the creamy layer or any other issue may be 
taken up for consideration. A decision should 
be taken in this regard invariably. Advertise-
ments for jobs are being published in news-
papers these days but there is no indication 
of reserved 'posts in them. 

MR. SPEAKER: You will get an oppor-
tunitv make yOUr point in detail. 
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SHRI SANTOSH KUMAR GANGWAR: 
That is all right, but I want to say something 
with regard to the report of the experts' 
committee which is said to have taken dicision 
on the basis of majority, whereas the fact is 
that only four of 9 members have recom-
mended for this. It is certainly a conspiracy 
to divide the society. As Shri Nitish Kumar 
has pointed out here. I have also been 
receiving a number of telephone calls com-
plaining that the politicians were concemed 
only about their own side and have ne-
glected the weaker sections of the society. 
I may give a number of examples. of people 
who may be prosperous from economic 
point of view but their social status is not 
well. I would like the hon. Minister to direct 
the administration to take an immediate 
decision with regard to reservation facility 
and seek the views of the people of every 
section of society on the issue of creamy 
layer in orderto take an appropriate decision on it. 

SHRI VIJA Y KUMARY ADAV(Nalanda): 
Mr. Speaker. Sir, our party, i. e. thecommu-
nist party of India has welcomed the verdict 
of the Supreme Court. But the matter of 
regret is the when the committee was pre-
paring its report, the Congress Party has 
tried to exper;t influence for the inclusion of 
its owl) views on the reservation issue in the 
report through backdoor. According to the 
decision of the Supreme Court, the eco-
nomic criterion was obviously rejected. The 
report of the Committee deals with the eco-
nomic criterion only. The soul of Mandai 
Commission goes against the soul of deci-
sion given by the Supreme Court. So, I 
would like to suggest that the Govemment 
should immediately make the announce-
ment. The Govemment has approved the 
report of the Committee, but the Members 
are not aware of it and no discussion was 
held on it. So, according to the deCision of 
the Supreme Court, the recommendations 
of the Mandai Commission should be imple-
mented immediately. So far as the 'creamy 
layer' is concemed, a way out should be 
found by discussing it with the people. 

[English] 

SHRI A. CHARI F~(Triv;:onrlr"ml' I,.,," 
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very well understand the embarrassment of 
the Leaders of the Janata Dal Party and 
some of the Opposition Parties. Sir, it is very 
said that when the Govemment has taken a 
decision to finally implement the recommen-
dations of tile Mandai Commission, a wrong 
message is being attempted to be commu-
nicated to the whole nation that the back-
ward communities are not benefited. I be-
long to a backward community and I had 
been a Member of the kerala Public Service 
Commission. I have got twenty years of 
experience in the functioning of the public 
Service Commission. I speak with authority 
that there is no problem to implement the 
decision of the Govemment to ensure that 
really the deserving backward classes are 
given the benefit of the Mandai Commis-
sion. One thing I want to ask them and that 
is, whose interest are they representing. Do 
they really want to protect the interest of the 
really backward classes? (Interruptions) 

SHRI A. CHARLES: Sir, with authority, 
I can say that in kerala .... 

( Interruptions) 

[ Translation] 

SHRI NITISH KUMAR: Why have you 
be flour M.Ps. M.L.As.? (Interruptions) 

[English] 

MR. SPEAKER: Mr. Nitish Kumar, you 
are taking his time. Let him speak what he 
wants to speak. You are not expected to 
immediately reply. Please sit down. 

SHRI A. CHARLES: In Kerala, for the 
last 25 years, the Govemment are imple-
menting the reservation for the backward 
community. 

( Interruptions) 

MR. SPEAKER: Very good. I have to 
clinch the issue. There are other Members 
who want to speak. I will give you time. 

SHRI A. CHARLES: On this issue, I can 
give hundreds of instances where only the 
children of First CI::l!,;~ Offir."'~ ;:orpm.ttinn 
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the reservation while, the really' backward tion of the House that the Report is laid on 
people who deserve reservation, are totally the Table of the House immediately after it 
neglected. We want to protect the interests has been accepted by the Government. 
of the really backward people. Nobody can 
take the monopoly of reservation. I want a 
detailed discussion and I would request you. 
Mr. Speaker, to allow a discussion on this. 

[Trans/ation I 

SHRI DATTATREYA 
BANDARU(Secundrabad): Mr. Speaker, Sir, 
I welcome the provision of 27 per cent 
reservation for the backward classes as 
recommended by the Mandai Commission. 
There is too much poverty in the villages of 
our country. I also belong to a backward 
community and come from a poor family. 
This 27 per cent reservation for the back-
ward classes has been given now, but they 
are still struggbng for their livelihood in the 
Villages. People with political and lAS. 
background only are getting the benefit of 
reservation. The theory of creamy layer 
introduced by the Government is not justi-
fied. 

The backward classes should actually 
get the benefit of reservation made forthem. 
I am deadly against those people who are 
snatching the due rights of the deserving 
people of backward classes ... (Interruptions) 

MR. SPEAKER: Sorry I thought that 
you wanted to speak on some other point. 

Mr. A. Charia be very brief. You have 
a very wonderful capacity of saying many 
things in a short time. 

SHRI BASUDEB ACHARIA(Bankura): 
We all welcome the judgment of the Su-
preme Court. After the judgment of the 
Supreme Court, an Expert Committee had 
set up and that Expert Committee has sub-
mittedits report. Now, that Report is laid on 
the Table of the House. 

MR.SPEAKER: All these facts are 
known to us. Please come to the point. 

SHRI BASUDEB ACHARIA: It is sur-
prising and we consider it to be a denigra-

. MR. SPEAKER: Please unqersfand that 
after the reports of the experts are given and 
if they are laid on the Table of the House, the 
Govemment is expected to say something 
on those reports. You do not know this 
procedure. 

SHRI BASUDEB ACHARIA: But how 
without any discussion them? 

MR. SPEAKER: If there as anything 
objectionable, they would have objected to 
it. 

SHRI BASUDEB ACHARIA: How with-
out any discussion, it has been accepted by 
the Govemment ? I demand that the imple-
mentation of the Report should be kept in 
abeyance. 

Until the Report is discussed here, until 
a consensus is arrived at on that Report, the 
recommendations of that Report should not 
be impler:nented. This should be discussed 
here in this House. The Government should 
call a meeting of all the leaders of all the 
political parties and discuss this issue. 

[ Trans/ation] 

SHRI SURYA NARAYAN 
YADAV(Saharsa): Mr. Speaker, Sir from 
the very beginning it has been the intention 
of the Government to evade this issue. In 
the verdict given by the Supreme Court after 
prolonged discussions, there is no mention 
of fixing economic criterion. The report of 
the Committee clearly states the economic 
criterion. Sir, there is much resentment in 
the backward classes and the Common 
people due to this. When Shri Sharad yadav 
was speaking. I was attentively listening to 
him I fully agree with his views. everyone is 
anxiously waiting for the decision which will 
be taken here. The report-ot the Committee 
should be withheld for the present and a 
unanimous decision should be taken by 
conducting an all party meeting. The recom-
mendations should be implemented follow-
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ing a decision is taken. The economic ·crite-
ria should be remove at aU cost. 

[English] 

SHRI P.G. NARAYANAN 
(Gobichettipalayam): This is a very emo-
tional issue. We are all for the implementa-
tion of the MandaI Commission Report. If 
the Report of the Expert Committee is going 
againstthe interest of the backward classes, 
it has to be rejected. Otherwise, we have to 
take it that the Government is going against 
the interest of the backward classes. 

So far as we are concemecl, the creamy 
layer criterion is creating a lot of confusion; 
it has to be dropped. In fact, we want more 
percentage toe: the backward classes ... 

MR. SPEAKER: You what other Mem-
bers have said is acceptable to you; that you 
are endorsing it; you need not repeat it. You 
have made your point regarding the per-
centage. You have made it very clear. 

SHRI P.G. NARAYANAN: I endorse 
whatotherhon. Members have said about it. 

[ Ttan6Iation) 

SHRI TARIT BAPAN 
TOPDAR(Banaclcpore): Mr. Speaker, Sir, 
the Supreme Court ha$ observed that the 
Government wants to get the wort< done 
through Judiciaty which should have been 
done by the Government lIsetf. 

This is serious obseIvation by the court; 
and now they have set up an Expert Com-
mittee, which will be more expert than the 
MandaI bImaeIf ana the SUpreme Court. 

I .... Ihe Suoreme Couft Orders 
shc:Jcjd be ~ to taking the Panl8met'lt 

into confidence and having a threadbare 
olSCUssion in the House. 

13.00 hrs. 

[ Translation] 

SHRI MOHAN SINGH(Ferozepur): Mr. 
Speaker, Sir, the backward class, which is 
the majority class of this country has been 

. the victim of great inujustice for a long. Every 
party, which has.come.to the power, has 
taken the help of these backward classes, 
but affer coming. to the power, the have 
totally neglected these classes. 

The report of the Mandai Commission 
was not implemented for long. The Su-
preme Court gave a decision to implement 
the Commission's recommendations and 
an Expert Committee was set up after that. 
The people of this country are not aware of 
the committee and therefore, they want that 
the recomendations of the Mandai Commis-
sion should be implemented as it is. No 
change should be made in it; so that the 
backward classes can get 
justice ... ( Interruptions) 

MR. SPEAKER: Please take your seat. 
Please do not disturb me, when I am helping 
you on your point....(/ntenuptions) 

MR. SPEAKER: Please be quiet and let 
me say something. 

You have raised you point in a very 
good manner. This House and the Govern-
ment respect your sentiments and there is 
not doubt that the other people wi. also have 
a regard for your feelings. The hon. Minister 
is also present here, but I am not directing . 
him to say anything. You told me that a 
discussIvn should be held on this matter. I 
will slot time for this dlacussion. This matter 
is such an important matter as requires a 
time for the discussion on it. 

( Intenuptions) 
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[English] 

MR. SPEAKER: Mr. Acharia, why do 
not you keep quiet ? Why do not you seal 
your lips? 

[ Translation] 

I would like to request the hon. Minister 
that the hon. Members of this House have 
expressed their sentiments very minutely, 
So, he should call a meeting with them. If 
they have some misapprehensions, you 
should discuss it with them, before coming 
to the House. 

[English] .' 

It will help you. If you want, I can invite 
the Minister and you also in my Chamber 
and discuss. But you please first go to the 
Minister's chamber and have a cup of tea 
there and then come to my chamber, if you 
do not feel like and if you are not satisfied. 

[ Translation] 

After this, I will not allow any other 
discussion on this issue today. Today is 
Friday, and I am allowing one or two Mem-
bers to express their views. Shahabuddin ji, 
I will take up your subject on Monday. I am 
allowing one or two Members now and then 
I am going to allow the papers to be laid on 
the Table of the House. 

SHRI ASTBHUJA PRASAD 
SHUKLA(Khaliabad): Mr. Speaker, Sir, the 
main crop in my constituency is sugarcane. 
The single sugar mill with a capacity of 600 
tonnes is privately owned and it has become 
very old and obsolete. It has not been able 
to crush sugar for the last two seasons. The 
employees have not received any pay for 
the last 10 months. The family members of 
two employees died, as they were not able 
to get medicines for them. They had been 
deprived of electricity and water. Their en-
tire life has become a hell. There is a 
widespread resentment among the farm-
ers. The feelings of frustrations is also pre-
vailing among them, as they have not been 

. Report 
able to take their sugarcane to the mill for 
the last two seasons. There is much resent-
ment among the employees also. For the 
last 10 days, they are giving dhama at 
Lucknow, but no one is paying any heed to 
them. I have repeatedly appealed to the 
Govemor, his advisor and the Food Mi~ister 
to listen to the employees and the farmers 
and to talk with the owners. 

It is being said that the sugar mill will 
run, but the Govemment is going to take-
over it. Is the Govemment going to sell it or 
going to run it through the present mill 
owner? It is March and no decision has been 
taken and no work has yet been started in 
that mill. I have talked with the Secretary, 
today moming. the BJP Government of 
Uttar Pradesh had constituted a Committee 
to solve this dispute .. 

MR. SPEAKER: Today is Friday and we . 
have to rise early. 

( Interruptions) 

[ Translation] 

SHRI ASTBHUJA PRASAD SHUKLA: 
The Committee submitted its report in 
January but no decision has been taMen on 
that report so far. I want to submit and 
demand that the House should be apprised 
of the action being taken by the Government 
with regard to CommiSSioning of the sugar 
mill of Khalilabad and work should be started 
there as soon as possible so that the crush-
ing of sugarcane may be started in the next 
season. Prompt arrangem~nls should be 
made 10 ensure the payment of salary to the 
mill employeess-so that they can meet our 
their daily expenses. They should be given 
guarantee of livelihood and the hon. Minister 
of Food should make a stateqJent in this 
regard. 

MR. SPEAKER: Papers to be Laid. 
( Interruptions) 

MR. SPEAKER: I wam you. You should 
now go back to your seat. This is not correct. 

(Interruptions) 
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MR.SPEAKER: I am warning you. You 
cannot hold the House to ransom like this. 
Please sit down now. You cannot ttlm the 
House into this kind of thing. 

(Interruptions) 

13.06 hrs. 

At this stage, Shri Virendra Singh an 
some other han. Members left the House. 

PAPERS LAID ON THE TABLE 

Notification under Tea Act. 1953 

[English] 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR ( Shri P.A. 
Sangma): On behalf of Shri Pranab 
Mukhe~ee; I beg to lay on the Table a copy 
of the Tea(Amendment) Rules, 1993 (Hindi 
and English versions) published in Notifica-
tion No. G.S.R. 932(E) in Gazette of India 
dated the 16th December, 1992 under sub-
section(3) of section 49 ofthe Tea Act, 1953. 
(Pleased in library. SEE No LT. 3628/93J 

Ordinance under Article 28(2) (a) of 
the constitution in relation to the State of 
Himachal Pradesh. 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI P. A. 
SANGMA): I beg to lay on the Table a copy 
each of the following Ordinances (Hindi and 
English versions) under article 213 (2) (a) of 
the Constitution read with clause(c) (iv) of 
the proclamation dated the 15th December, 
1993 issued by the President in relation to 
the State of Himachal Pradesh:-

(i) The Himachal Pradesh Industrial 
establishments (National and Festival 
Holidays and Casual and Sick 
Leave) (Amendment) Ordinance, 1992 
(No.3. of 1992) promulgated by the 
Governor of Himachal Pradesh on the 
15th September, 1992. 

{plitCed on library see no. Lt. -3629193J 

(ii) The Himachal Pradesh Shops and 
Commercial Establishments (Amend~ 
ment) Ordinance, 1993 (No.4 of 1992) 
Promulgated by the Governor of 
Himachal Pradesh on the 15th Sep-
tember, 1992. 
{Placed in Library. Sec. No. Lt. - 3630/ 
93J 

Notification under Mayor part Act, 1963 
etc. 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS (SHRI 
SALMAN KHURSHEED): On behalf of Shri 
Jagdish Tytler: I beg to lay on the Table-

(1) A copy each of the following Notifi-
cations ( Hindi and English versions) under 
sub-section (4) of Section 124 of the Major 
Ports Act, 1963:-

(i) G.S.R. 429(E) published in 
Gazette of India dated the 21st 
April, 1992 approving the 
Vishakhapatnam port Trust Em~ 
ployees (Leave) Regulations, 1992. 

(ii) G.S.R.754(E) published in Ga-
zette of India dated the 4th Sep-
tember, 1992 approving the 
Calcutta Port Trust Employees ' 
(other than Haldia Dock Complex) 
(Recruitment, Seniority and Pro-
motion) Eighth Amendment 
Regulations, 1992. 

(iii) G.S.R. 760 (E) Published in 
Gazette of India dated the 8th 
September, 1992 approving the 
kandla port Trust (Recruitment of 
Heads of Department) Amendment 
Regulations, 1992. 

(iv) G.S.R. 891(E) Published in 
Gazette of India dated the 24th 
November, 1992 approving the 
Kandla port Employees (Grant of 
Advance for Building Houses) 
Amendment Regulations, 1992. 
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(v) G.S.A. 23 (E) published in 
Gazette of India dated the 15th 
January, 1993 approving the new 
mangalore port Trust ( Recruit-
ment, Seniority and promotion) 
Seventh Amendment Regulations, 
1993.[Placed in Library. See 
No Lt. 3631 193J 

(2) A copy each of the following papers 
( Hindi and English versions) under 'sub-
~ection (2) of section 103 of the Major Port 
'1 rust Act. 1963:-

(a) . (i) Annual Accounts of the 
Paradip port Trust for the Year 
1991-92 together with 
audit Report thereon. 

(ii) Review by the Government 
on the Audited Accounts of the 
Paradip port Trust for the 
year 1991-92. [Placed in Library 
. See No L T 3632/93] 

(b) (i) Annual Accounts of the 
Visakhapatnam port Trust, 
Visakhapatnam, for the 
year 1991-92 together with Au-
dit Report thereon. 

(ii) Review by the Government 
on the Audited Accounts of the 
Visakhapatnam port Trust, 
Visakhapatnam for the year 
1991-92. 

(3) Two statements ( Hindi a"d English 
versions) showing reasons for delay in lay-
ing the papers mentioned at (2) above. 

(4) (i) A copy ofthe Annual Adminis-
tration Report ( Hindi and En-
glish versions) of the 
Visakhapalm:m Port Trust, 
Visakhapatnam, for the year 
1991-92 together with Accounts. 

(ii) A copy of the Review ( Hindi and 
English versions) by the Gov-
ernment on the working of the 
Visakhapatnam Port Trust, 
Visakhapatnam, for the year 
1991-92. 

(5) A statement ( Hindi and English 
versions) showing reasons for delay in lay-
ing the papers mentioned at (4) above. 

[Placed in Library sec No L T 3633 /93] 

(6) (i) A copy of the Annual Report 
(Hindi and English versions) of the Inland 
Waterways Authority of India, Noida, 
for the year 1991-92 alongwith Audited Ac-
counts. 

(ii) A copy of the Review ( Hindi and 
English versions) by the Government on the 
working of the Inland Waterways AuthOrity 
of India, Noida, for the year 1991-92. 

(7) A statement ( Hindi and English 
versions) showing reasons for delay in 
laying the pers mentioned at (6) above. 

{Placed in Library see No. Lt 3634193] 

(8) A copy each of the following papers 
(Hindi and English versions) under sub-
section (1) of section 619 A of the Compa-
nies Act, 1956. -

(i) Review by the Government on 
the working of the Central Inland Water 
Transport Corporation Limited, Calcutta, for 
the year 1991-92. 

(ii) Annual Report of the Central 
Inland water Transport Corporation Limited, 
Calcutta, for the year 1991-92 alongwith 
Audited Accounts and comments of the 
Comptroller and Auditor General thereon. 

(9) A statement ( Hindi and English 
versions) showing reasons for delay in lay-
ing the papers mentioned at (8) above. 

Placed in Library see No Lt- 3635 /93] 

Annual report and Review on the 
working of Tobacco Board Guntur far 

1991-92. 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI P. A. 
SANGMA):On behalf on Shri Kamaluddin 
Ahmed. I beg to lay on the Table-

(i) A copy of the Annual Report ( Hindi 
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and English versions) of the 
Tobacco Board, Guntur, for the 
year 1991-92 alongwith Audited 
Accounts. 

(ii) A copy of the review ( Hindi and 
English versions) by the Govem-
ment on the working of the To-
bacco Board, Guntur, orthe year 
1991-92. 

[Place in Library see No. Lt. 3636/93] 

Notifications under customs Act. 1962 
and a consolidated report on the 

working of public sector bank for year 
ending March 1993. 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI M. V. 
CHANDRASHEKHARAMURTHy): I beg to 
lay on the Table -

(1) A copy each of the following Notifica-
tions (Hindi and English versions) under 
section 159 of the Customs Act. 1962:-

(i) S.O. 116 (E) published in Gazette 
of India dated the 19th February, 
1993 together with an explana-
tory memorandum regarding re-
vised rate on exchange for 
conversion of Japanese Yen into 
Indian Currency or Vice- versa. 

(ii) S. O. 127(E) published in Gazette 
of India dated the 26th February, 
1993 together with an explana-
tory memorandum regarding re-
vised rates of exchange for 
conversion of certain foreign cur-
rencies into Indian currency 0( 

vice-versa for the purpose of as-
sessment of Imports. 

(iii) S.O. 128 (E) published in Gazette 
of India dated the 26th February, 
1993 together with an explana-
tory memorandum regarding re-
vised rates of exchange for 
conversion of certain foreign 
currencies into Indian currency 

or vice- versa for purpose of as-
sessment of Exports. 

(iv) S. 0.144 (E) published in Gazette 
of India dated the 2nd March, 
1993 together with an explana-
tory memorandum regarding 
ressed rates of exchange for 
conversion of certain foreign 
curencies into Indian currency 
or vice-versa for purpose of as-
sessment of Expo~s. 

(v) S. O. 145 (E) published in Gazette 
of India dated the 2nd March, 
1993 together with an explana-
tory memorandum regarding re-
vised rates of exchange for 
conversion of certain foreign cur-
rencies into Indian currency 
or vice-versa for purpose of as-
sessment of Import. 

(Placed in Library. see No L T -3637 I 
93] 

(2) A copy of the Consolidated Report 
(Hindi and English versions) on the working 
of public Sector Banks for the year ended 
the 31st March, 1993. 

[Placed in Library. See No Lt- 3638/ 
931 placed in Library See No L T 
3640/93) 

3. Balasore Gramin Bank, Balasore( 
Orissa) 
[ Placed in Library. See No L T -3641/ 
93] 

4. Howrah Gramin Bank, Howrah ( 
West Bengal) 

(3) A copy each of the following Annual 
reports and Accounts of the Regional Rural 
Banks for the year 199 i -92 togath.:: w:t!1 
auditor's thereon:-

1 . Bhilwara Ajmer Kshetriya Gramin 
Bank, Bhilwara ( Rajasthan) 
[placed in library See No. L T 3639 
/93J 

2. Kapurthala Firozpur Kshetriya 
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GrarDin Bank: Kapt.irthala( Punjab) [Placed in library . See L T - 3651.193] 

[Placed in Library. S89 No L T -3642 
193] 

5. CuHaek Gramin Bank, CuHack 
(OrisSa) 

[Placed' in Ubrary . See No. L T -
3643193] 

6. Tripura Gramm Bank, AgartaIa 

[Placed in Ubrary . see No I T-
3644/93] 

7. Fatehpur kshet1iya Gramin Bank, 
Fetehpur (U.P.) 

lPlaced in Ubrary . See No. LT-
3645 i93] 

8. Allahabad Kshet:iya Gramin Bank, 
Ailahabad(U.P.) 

[Placed in Ubrary . See No. L T -3646 
193) 

9. Subansiri Gaonlia Bank, North 
Lakhimpur (Assam) 

[Placed in Library. See No. L T-3647 
193] 

10. Jaipur Nagpur Aanchalik Gramin 
Bank, Jaipur ( Rajasthan) . 

[Placed in Ubrary . See No. LT. 
3648193) 

11. Tulsi Grami" Bank, Banda(U.P.) 

[Placed in Library. See No. LT-3649 
193} 

12. Pratapgartl Kshetriya Gramin Bank, 
Pratapgartl(U.P .) 

[Placed in Library .See No. L T -
3650193] 

13. Malwa Gramin Bank, Sangn .. 
Punjab) 

14. Jammu Rural Bank, Jummu (J&K) 

[Placed in Library. SeeNo.LT-36521· 
93] 

15. Marudhar Kshetriya Gramin Bank, 
ChURl (Rajasthan) 

[Placed "in Ubrary . See No. LT-
3653193] 

16 Rayalaseema Grameena Bank, 
Cuddapah(A.P .) 

[Placed in L..i)rary . See No. L:, 
3654193] 

17. Mizoram Rural Bank, AizawaI. 

[Placed in Ubrary _ See No. LT-
3655193) 

18. Mewar Aanchalik Gramin Bank, 
Udaipur ( Rajasthan) 

[Placed in Library . See No. LT-
3656193) 

19. Cachar Gramin Bank, Silchar 
(Assam). 

[Placed in Ubrary . Bee No L T -3RJ57/ 
93] 

20. Pandyan Grama BaAk, Sattur (i".N.~ 

[PlacedinUbrary. BeeNo.LT-3658I 
93] 

21. Netravati Grameena Bank, MangaIofe 
(Kamataka) 

[Placed In Library . See No. LT-
3659193] 

22. Kanpur Kshetriya Gramin Bank, 
. Kanpur(U.P.) 

[Placed.. in Ubrary . See No. L T - . 
3660193) 
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23. Shekhawal Gramin Bank, Sikar 
(Rajasthan) 

[Placed in Library . See No. L T-
3661/93] 

24. ChhatrasaJ Gramin Bank, Orai, DisH. 
Jalaun(U.P.) 

[Placed in Library . See No. L T-
3662193) 

25. Aurangabad Jalna Gramin Bank. 
Aurangabad( Maharashtra) 

[Placed in Library . See No. L T-
3663193] 

26. Hadoti Kshetriya Gramin Bank, Kota 
(Rajasthan) 

[Placed in Library. See No. LT-
3664/93] 

27. Saran kshetriya Gramin Bank, Chapra 
(Bihar) 

[Placed in Library. See No. L T-
3665193J 

28. Santhal Parganas Gramin Bank, 
Dumka (Bihar) 

[Placed in Library. See No L T -3666/ 
93] 

29. Monghyr Kshetriya Gramin Bank. 
Monghyr (Bihar) 

[Placed in Library. See No_L T-36671 
93} 

30. Bundelkhand Kshetriya Gram;n Bank, 
Tikamgarh(M.P.) 

[Placed in Library . See No. L T-
3668193] 

31. Mayrakshi Gramin Bank. suri, 
Birbhum ( West Bengal) 

[Placed in Library . See No. I_ T-
3669193} 

32. Cauvery Grameena Bank, 
mysore(kamataka) 

[Placed in Library . See No. L T -
3670193) 

33. Ratnagiri Sindhudurg Gramin Bank, 
Ratna~ri(Maharashtra) ~ 

[Placed in Library . See No . LT -
3671/93) 

34. Parvatiya Gram;n Bank. Chamba 
(H.P.) 

[Placed in Library. See No L T -36721 
93J 

35. Vaishali Kshetriya Gramin Bank 
Muzaffarpur (Bihar) 

[Placed in library . Stile No. L T-
3673193J 

36. UHarbanga Kshetriya Gramin Bank, 
Coochbehar (West Bengal) 

[Placed in Library. See No. LT-
3674193J 

37. Palamau Kshetriya Gramin Bank, 
Daltonganj ( Bihar) 

[Plac('d in Library . See No. L T-
3675193J 

38. Samastipur Kshetriya Gramin Bank, 
Samastipvr (Bihar). 

[Placed in Library. See No. L T-
3676/93J 

39. Pinkaini Grameena Bank, Nellore 
(A.P.) 

[Placed in Library. See No L T-
3677/93) 

40. Ka Bank Nongkyndong Ri Kha3i 
jaintia, ShIIlong 

[Placed in Library. See No. L T-
3678193} 
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41 . Giridih Kshetriya Gramin Bank, 
Giridih (Bihar) 

[Placed in Library. See No L T -3679/ 
93) 

42. Dewas Shajapur kshetriya Gramin 
bank, Dewas ( M.P. ) 

[Placed in Library. See No L T -3680/ 
93) 

Notification under Army Act, 1950 

THE MINISTER OF STATE IN THE 
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT(DEPARTMENTOFYOUTH 
AFFAIRS AND SPORTS) AND MINISTER 
OF STATE IN THE MINISTRY OF PARLIA-
MENTARY AFFAIRS ( SHRI MUKUL 
WASNIK): On behalf of Shri mallika~un. I 
beg to lay on the Table a copy of the 
Notification No. S. R. O. I(Hindi and English 
versions) published in Gazette of India 
dateci ihc 23 rd January, 1993 specifying 
the corps! deparrmtmts of the regular Army 
in which the women shall b~ eligible for 
enrollment or employment issued under 
sectio'l i i! ot thn J\rmy Act, 1950 [Placed in 
LilJrary .see No. L T-3681/93} 

13.07 hrs. 

MESSAGE FROM RAJYA SABHA 

[E.1g:isn] 

SECRETARY - GENERAL: Sir, I have 
to r0j)ort the follOWing message roceived 
from the Secretary-Generat of Rajya Sabha:-

.. In accordance with the 
provisions of rule 111 of the 
Rules of procedure and Conduct 
of Business in Rajya Sabha, I am 
directed to enclose a copy of the 
Multlmodal Transportation of 
Goods Bill , 1993, which has 
been passed by Rajya Sabha at 
its sitting held on the 17 th ~arch, 
1993" 

13.07 1flhrs. 

MUL TIMODAL TRANSPORTATION OF 
GOODS BllLAS PASSED RAJYA 

SABHA 

SECRETARY GENERAL: Sir, I lay on 
the Table the Multimoda! Transportation of 
Goods Bill, 1993, as passed by Rajya Sabha 
on the 17th March, 1993. 

13.08 hrs. 

Rules'Committee (I) Second Report 

[English] 

SHRI SHARAD DIGHE (Bombay 
Noteh Central ) : Sir, I beg to lay on the 
Table, under sub-rule (1) of Rule 331 olthe 
Rules of Pr~ure and conduct of Busi-
ness in Lok Sabha. the Second Report 
(Hind and English versirJl1s) of the Rules 
Committee. 

(II) Minutes 

SHRI SHARAO DIGHE: Sir. I beg to 
lay on the Table the Minutes ( Hindi and 
::nglish versions) relating to ttoe Secc.fld 
Report of the Rules Committee. 

13.08112 hrs. 

COMMIDEE ON ABSENCE OF MEM-
BERS FROM THE SIDINGS OF 

THE HOUSE 

Fourth report 

[Eng/ish] 

SHRI BOLLA BULlI RAMAIAH 
(ElURU) : Sir, I beg to present the Fourth 
Report ( Hindi and English version) of the 
Committee on absence of Members ~om 
the Sittings of the House. 
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13.09 hrs. (a) The Uttar Pradesh State Legisla-
ture ( Delegation of Powers) BiH, 

BUSINESS OF THE HOUSE 1993. 

[English] 

THE MINISTER OF WATER RE-
SOURCES AND MINISTER OF PARLIA-
MENTARY AFFAIRS (SHRI 
VIDYACHARAN SHUKLA): With your per-
mission, Sir, I rase to annoUnce that Gov-
ernment Business from 22 nd March, 1993 
to 31st March, 1993, will consist of:-

1. (a) General Discussion on the Rail-
way Budget for 1993-94. 

(b) Discussion on the Resolution re-
garding recommendations of Rail-
way Convention Committee. 

(c) Discussion and Voting on De-
mands forGrants (Raii .... 'ays) for 1993-
94. 

(d) Discussion :lnd VotinQ on Supple-
mentary Demands for Grams (Rail-
ways) tor 1992-93. 

2. (a) General discussion on General 
Budget for 1993-94. 

(b) Submission to the Vote of the 
House the Demands for Grants on 
Account (General) for 1993-94. 

• (c) Disc!.!ssion and Voting on Supplemen-
tary Demands for Grants(General) 
for 1992-93. 

3. General Discussion on the State 
Budgets of Jummu & Kashmir, Uttar 
Pradesh, 'Madhya Pradesh, 
Rajasthan and Himachal Pradesh and 
Discussion and Voting on,Demands 
on Account for 1993-94 and supp-
lementary Demands for Grants for 
1992-93 in respect of these Budgets. 

4. Consideration and passing of the fol-
lowing bills as passed by Rajya 
Sabha:-

(b) The Madhya Pradesh State legis-
lature (Delegation of Powers)BiII, 
1993. . 

(c) The Rajasthan State Legislature( 
Delegation of powers) Bill, 1993. 

{d) The Himachal Pradesh State 
LegislQture(Delegation of Powers) Bill 
1993. 

5. Consideration of any item of the 
Government business. carried over 
from today's order Paper. 

6. Discussion on the Resolution seek-
ing disapproval of the Multimodal 
Transportation of goods Ordinance., 
1993 and consideration and passing 
of the Multimodal Transportation of 
Goo-ds Bill , 1993 ~ passed by 
Rajya Sabha. 

7 discussi~ :.; :!;d HeSOIution seeking 
Jisappmval of the National Commis-
sion for Backwara C';::5i>r.;; G·~ 
nance, 1993 and consideration and 
passing of the National Commission 
for Backward Classes Bill, 1993 as 
passed by Rajya Sabha. 

SHRI RAM NAIK (Bombay North): Sir, 
I am on a point of order. Mr. Speaker: you 
have to give the notice . 

[ Translation] 

SHRI RAM PWAN PATEL( Phulpur): 
Sir, I request that the following items may 
be included in the next week's agenda:-"In 
order to remove social, economic and p0-
litical disparity in the country" uniform edu-
cation policy should be implemented so 
that the unity and integrity of the country is 
not affected. 

SHRI GIRDHARI LAL BHARGAVA( 
Jaipur): Sir, I request that the following 
items may be included in the next week's 
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agenda:-

.1) On the occasion of the beginning of 
sant Jhulelal anniversary ( 
Navchand) Chaitra Shukla Paksha) 
Sthapna Navratra, Vikram Samvat 
2050 and Hedgewar's anni-
versary, 24th March, 1993 should 
be declared as a public holiday 
and a provision should be made to 
declare this day as a public holiday 
every year. 

(2) Inclusion of Rajasthani language in 
the Eighth Schedule of the consti-
tution in order to provede recogni-
tion to this language at par with 
other languages. 

PROF. RASA SINGH RAWAT( Ajmer) : 
Mr. Speaker, Sir, I requestthatthefollowing 
items may be included in the next week's 
agenda:-

(1) Need to take over the historical fort 
'Taragarh' in Ajmer constructed by 
Chauhan rulers and developed by 
the last Chauhan ruler prithviraj 
Chauhan, under the purview of 
Department of Archaeology for its 
conservation, resurrection and de-
velopment as a historical monu-
ment. 

(2) Need to forestall the retrenchment 
of employees in the mills run by the 
N.T.C. in bewar and to increase 
their installed capacity for smooth 
functioning of these mills. 

[English] 

SHRI SYED SHAHABUDDIN( 
Kishanganj)L Sir, I request that the follow-
ing items may be included in the next 
week's agenda:-

1. Discussion on the establishment 
of a States Reorganisation Com-
mission with a view to create 
smaller States based on socio-
cultural homogeneity, economic 
viability and administrative effi-
ciency. 

2. Discussion on the reorganisation of 
the police machinery and the for-
mation of a national policy on its 
composition and deployment, and 
social control thereon. 

[ Translation] 

SHRI SANTOSH KUMARGANGWAR( 
Bareilly): Mr. Speaker, Sir, I requestthatthe 
following items may be included in the next 
week's agenda:-

(1) "Deletionofthe Section 30(2) of the 
Registration Act, 1908 and Amend-
ment to Section 26. 

(2) N~essary amendments to the 
urban Ceiling Act, 19,76 to safe-
guard the interests of farmers in 
Uttar Pradesh. 

SHRI RAJENDRAA(iNIHOTR!(jhansi) 
: Mr. Speaker,Sir, I request that (he tollow-
ing items may be included in the next week's 
agenda:-

(1.) Discussion regarding taking neces-
sary steps 10 develop the Raja 
Mardan Singh fort, having signif .... 
cance with reference to the free-
dom struggle, located in talbehat, 
Lalitpur Janpad in Uttar pradesh-
as a tourist spot. 

(2) Discussion regarding setting up a 
Women Science Degree College in 
Jhansi Janpad in Uttar pradesh. 

SHRI RAJVEER SINGH( Aonla): Mr. 
Speaker, Sir, I request that the f::!~:-\"~:":i 
items may hi'! i"-du~ ;;-. ine next week's 
i:lgenda:-

(1) Discussion regarding restoring 
30th June as the last date for the 
recovery of loans from farmers in 
Uttar Pradesh as Usual. 

SHRI SHIBALLAV PANIGRAHI 
(Oeogar'h): Sir, I request that the following 
items may be included in the next week's 
agenda:-



335 Business of the House MARCH 19, 1993 Business of the House 336 

[Sh. Shiballav Shiballav PanigrahiJ 

1 . Discussion of deep conspiracy to 
destabilise out country and its 
economy, with the powelilll bomb 
blast at Bombay and Calcutta and 
threat to our internal security. 

2. Regarding report of the Expert 
Committee. specif~;li!1g the crite-
ria for ident:fication of socially and 
educationally backward classes. 

MR. SPEAKER: The house stands ad-
iOClmed to meel again at 2.15. 

13.14 hrs. 

Tne lok Sabha then adjourned for 
lunch till fifteen minutes past Furtee:1 of 

the Clock. 

14.2~ hrs. 

The lok Sabha re-ass"3mbled after 
lunch at twenty-three minutes past 

Fourteen of the clock 

[MR. DEPUTY -SPEAKER in rhe Chait1 

[English] 

SHRI RAM NAIK ( Bombay North) . Sir, 
I am 011 a point of order. Today is Friday and 
we have our Private Members' business. 
Normally the time for Private Members' 
Business is from 3.30 to 6.00 p.m. however 
today's LIst of Business sh0ws it from 4.30 
:07.00 p.m. 

Sir. as you are attare, the piiv<1te mSfn· 
:>ers' ~ime is an important time and it is 
;acrosanct that it should not be encroached 
lpon at any time. On many occassion when 
he Government wants to transact som~ 
)usiness, the House sits after Six 0' Clock 
Ind sets up the business. But here, wtJat 
las been done today is that our Private 
..1embers' time which starts at 330 p.m. 
las been shown as 4.30 p.m. without IP"! 
)ermissiOn 0; lne House. And when! tned to 

iind out , I found here that in 1980 there had 
been a observation by the Deputy-Speaker-
you are also, Sir, the Deputy-Speaker. N& 
I will read that observation .. The Deputy -
Speaker says on i 9th December 1980: 

.. Now, before we take up the Private 
Members' Business I have to inform 
the House thc:~ as agreed upon in the 
Business Advisory Committee, we are 
going to sit up to 9.00 p.m. todav. We 
take up the Private Members • Busic 
ness up tn 5.00 p.m. Afterwards we 
will take up the Legislative business-
Statutory Resolution and Other Bills." 

So, Sir, this is an observation which 
very cle<l:1y indicates that on the day the 
House was to work up to Nine O'Clock in the 
night. This matter was also discussed in the 
Business Advisory Committee, while this 
time of 3.30 to six O'Clock for Private Mem-
bers' Business was t3.ken up correctly. Now, 
here we see, Sir, that our time has been 
taken to 4.30 p.m. Now , if Government 
wants to have their business, they should 
ensure that proper quorum is maintained. 
For that purpose, Sir, the Private Members 
time is being shifted from 3.30 p.m. 4.30 
p.m. That is not as per the rules and that is 
not as per the spirit of the rules because I 
know there is one rule 26 which indicates 
that is should be taken up on the last two and 
a half hours. That is Rule 26. but , Sir, its 
spirit will be taken into consideration and the 
Ruling in 1980 which I have jU3i now ~ead to 
takes ::.to account the Spirit of the Rule and 
II-,at spirit should be maintained. Otherwise 
again the next Friday the SRme thing IS 
going 10 come .80. we WOtJid be 105ing this. 
W~ are extpnding cooperation ~o the Gov-
ernment by worklng one hour more. The has 
been decided and certainly we will work, Sir, 
Not at tt>'l cost of the private members' 
Busil1ess. I seek your Ruling, Sir, and you 
protect our rights. That only can be done. At 
no place, at nc time it was decided that the 
Private Membei!': ' business should start at 
4.30 p.m. It was not at all decided and what 
was not decided ear1ier, how it car come, as 
you see? 
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(Translation] [Eng/is/I] 

SHRI NITISH KUMAR(Barh): Mr. Dep-
uty Speaker, Sir, the issue raised by the hon. 
Member Shri Ram Naik is a very important 
issue. So far as I remember during the last 
session of the Tenth Lok Sabha itself, I do 
not remember the exact date, the Private 
Members' Business was taken up at 3.00 
p.m. and it lasted tillS p.m. The hon. Member 
might have been somewhere in his constitu-
ency or miser have any other engagement at 
that time, this important issue was not brought 
to the notice ofthis august House. When he 
pointed out and referred to the ruling, it 
struck my mind and I thought it proper to 
raise it here so that you may kindly give your 
ruling in this regard. 

SHRI MOHAN SINGH(Deoria): Mr. 
Deputy Speaker, Sir, I want to raise an 
equally important issue. Today hon. Shri-
mati Maliniji, Shri Anil Basu, Mahtoji and 
myself visited Badarpur where houses of 
hundreds of poor people are being demol-
ished just for the reason that the hon. Prime 
Minister is to pass through that area while 
going to attend the Congress session. Bull-
dozers are still into action in that area. People 
have been rendered homeless, their houses 
are being looted. You should definitely give 
your ruling in this regard. I know that your 
ruling will be in the right perspective because 
the time allotted for Private Members' Busi-
ness should not be curtailed at any cost. You 
are yourself admitting it. I need not say much 
about it because I know your intention, your 
ideas & sentiments and personality. There-
fore, I hope that while giving your ruling you 
will mention that the rights of private mem-
bers and their time will not be curtailed at any 
cost. Availing this opportunity I want to 
submit that you may call it a use or misuse of 
your generosity I want to tell in the interest of 
the poor that the Government should make 
a statement on it, because in front of that 
land and building the Government, the D.D.A., 
too have its own land. If it is essential to 
broaden the road from security point of view, 
the land of 0.0 .A, should have been used for 
this purpose. There is no oftaking the land of 
poor people" and devastate them. 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL-
OGY (DEPARTMENT OF ELECTRONICS 
AND DEPARTMENT OF OCEAN DEVEL-
OPMENT) AND THE MINISTER OF STATE 
IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI RANGARAJAN 
KUMARAMANGALAM): Mr. Deputy-
Speaker, Sir, I would like to submit that it is 
ultimately up to the House to decide, but we 
thought that the continuity would be main-
tained. I understand the background behind 
that. There was an attempt to have continuity 
of time so that we could finish some busi-
ness. There is a point of view in what they 
say that the Private Member's timing is nor-
mally not moved aside. Of course, I would 
like to make it clear that there is no cut in the 
amount of time, but there is shifting of time. 
But at the same time I would like to take the 
opportunity to bring it to the notice of the 
Hosue that we have certain time constraint, 
a substantial time constraint. By the end of 
the month, by the 31st, because of the re-
cess also that we have from 1 st onwards 
right up to the 19th due to IPU Conference, 
we have many Bills replacing the Ordinances 
to take up for consideration and passing. We 
have the Railway Budget, we also have the 
Appropriation Bills and there is, unfortunaely, 
the deadline of timing before us, that is, the 
31 st of this month. With regard to the timing 
of the Private Members' Business, it is upto 
the Chair to decide, Sir, if the Opposition is 
so insistent on it. The only thing is, the break 
will inconvenience all of us; it is not the 
Govemment alone which will suffer, but the 
House as a whole. 

You would recollect, Mr. Deputy 
Speaker, Sir, the Leader'of the Opposition 
had, when I was placing on the Table of the 
House the copies of the Ordinances and the 
Statements, mentioned about too many 
Ordinances coming up and I had, in my 
reply, categorically said that seven of those 
Ordinances are actually rePlacement or 
repromulgation of the Ordinances which 
could not be passed during the last Session. 
I do believe that if we do not do our business, 
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that is, the legislative business and tend to 
do everything else, then we would land up in 
a situation where our whole House, inclusive 
of the Government - I speak not on behalf of 
the Government at all, at the moment, but as 
a Memberof this House, would be in trouble. 

Sir, from the Government side, I do 
appreciate their point of view. It is not that 
their point of view is irrelevant or totally out of 
context. But we have a problem; it is not the 
problem of the Government alone, but the 
problem of the House itself. As best as the 
House thinks, we are agreeable to that. It is 
ultimately the decision of the House that 
matters; it is not the decision of the Govern-
ment. 

MR. DEPUTY SPEAKER: Is there any 
hudle for you? 

SHRI RANGARAJAN KUMARAMAN-
GALAM: There is only one hurdle and that is, 
the continuity will break. For example, at the 
moment, we have this Gold Bill now which 
has come over from yesterday. Now, we are 
expecting Atalji's speech on it and after 
Atalji's speech, that has finish to and there 
is Wildlife Bill which is a very simple one. If all 
of us can apply our minds, we can pass all 
the business. Really, there is no hurdle it is 
only an undertaking. 

MR. DEPUTY SPAEKER: I upgold the 
point of order raised Shri Ram Naik and 
others and w~ wiH stick to the original timing, 
as far as the Private Membrs' by Business is 
concerned. 

[Translation] 

SHRI MOHAN SINGH( Deoria): Mr. 
Deputy Speaker, Sir, what about my sug-
gestion? Is the Government ready to con-
sider it generously? 

[English] 

MR. DEPUTY SPEAKER: You ought to 

& Exemptions) Bill 
have raised this matter during Zero Hour 
where the Government could have re-
sponded. Now we cannot ask the Govern-
ment to reply to that. 

[Translation] 

SHRI MOHAN SINGH: The Govem-
ment should come out with a statement in 
this regard. Please direct the Government to 
do so. The Government should consider our 
suggestions and make a statement on it on 
Monday. 

[English] 

MR. DEPUTY SPEAKER: You can just 
meet the Concerned Minister and the Minis-
ter will certainly solve the problem. 

MR. DEPUTY SPEAKER: Now, we take 
up further discussion on item nos. 13and 14. 
Shri Atal Bihari Vajpayee. 

14.34 hrs 

STATOTURY RESOLUTION RE 
DISPAPROVAL OF GOLD BONDS 
(IMMUNITIES AND EXEMPTIONS) 

ORDINANCE,1993 

AND 

GOLD BONDS (IMMUNITIES AND 
• EXEMPTIONS) BIL:L- CONDo 

[Translation] 

SHRI ATAL BIHARI VAJPAYEE 
(Lucknow): Mr. Deputy Speaker, Sir I rise to 
welcome the Gold Bonds (Immunities and 
Exemptions) Bill, 1993. 

There was no need to promulgate the 
ordinance for this purpose. For the last two 
years it was being suggested in this House 
that for solving the present economic crisis, 
a scheme should be formulated for utilising 
the gold accumulated by people. But the 
Government does not adopt correct time, if it 
does, it take such steps half-heartedly and 
fearfully. In the last year's budget, NRls were 
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allowed to bring gold with them. In our 
country, a large quantity of gold is acquired 
through smuggling. India has become the 
biggest market of gold in the world but people 
do not leave the lust for gold. There is always 
rush at jewellers shops omaments have 
become a necessity in marriages. Gold is in 
demand. We are not mining gold, in past we 
were mining it but for name only sake be-
cause commercially it is not profitable. So, 
we are not going further in this direction and 
this is correct also. 

In South Africa, and America and 
Russia, mining of gold is done on a large 
scale and it is brought in our country 
stealthily. Therefore I had suggested to you 
to permit NRls to bring gold and you have 
done a righthing by giving this permission. At 
that time, I had told Govemment that 15 per 
cent duty is quite high, it should be reduced. 
But Government at that time had not ac-
cepted it, but later on, it was reduced to 7 1! 
2 per cent. The Government had estimated 
to receive 35 tonnes of gold up to March 31, 
1993 and my estimate was of 150 tonne. 
Both the estimates have been proved wrong 
as the country received 120 tonne of gold in 
first eleven months of the year by which 
Government earned a foreign exchange of 
Rs. 350 crores and country got gold worth 
Rs. 2, 700 crores. 

Now the Government has brought this 
Gold Bond Scheme. My desire was that both 
the tasks should be done side by side but the 
Finance Minister had some difficulties in this 
regard. I do not know about the difficulties. 
Now Government has brought this Gold Bond 
Scheme and in this scheme also, Govem-
ment has not taken bold decisions. Govem-
ment hopes to acquire 300 tonne of gold, but 
on what basis? Today how much gold this 
country has 7500 tonnes? I think India has 
10,000 tonne of gold and according to the 
statistics of foreign countries, we have got 
about twenty thousand tonne gold. Today 
poor man also keeps gold. He keeps it in a 
bundle of cloth somewllere in box with 
safety. We should not think of that gold 
because he has kept it for his difficult times. 

Although the price of gold is not increas-
ing throughout the world and it will not in-
crease in future. In India also, the gold loving 
people should be told to overcome the lust 
for gold as gold is now less in demand and 
the ways of bringing gold stealthily are being 
curtailed. They should by told to utilise their 
gold in such a way by that they eam money 
as well as help the nation. This Gold Bond 
Scheme is for this purpose only and it has 
good intentions but on what basis Govem-
ment have estimated only 300 tonne of gold? 
Is Govemment not willing to involve com-
mon people with this movement? Will this 
movement be a movement of Govemment 
and bureaucracy? It should be made a 
movement of the people. 

When I had suggested this Gold Bond 
Scheme, I thought that it would turn into a 
national movement. Our country is in deep 
economic crisis. We are in the grip offoreign 
debt. Because of this debt only, we are being 
forced to accept certain terms and condition. 
Sometimes it seems that they are against 
our policy of self-reliance and our self-re-
spect. In such a time if you have decided to 
involve people in solving this economic cri-
sis, they should have been offered attractive 
terms and conditions. If people give their 
gold to the Government, what they will get in 
retum is not attractive enough. Last time I 
had given some suggestions in this regard, 
yesterday my friends have also given some 
suggestions. Now as the Finance Minister 
has come, I would like to say that this is not 
the work of Govemment alone but the in-
volvement of common people is a must. 
There is a need to get the trust of the people. 
Therefore I had suggested that Gold Council 
for national prosperity should be formed. 
Non officials should also be included in the 
Council Cooperation of opposition should 
also be sought.lt should consist of the repre-
sentatives of industrialists, farmers and 
common people. This council should have 
fifty members who should appeal to the 
people. This will create a new trust in people. 
They will have tru~t that this gold has been 
taken for the welfare of the country and this 
will be retrmed.ln this scheme, we have told 
people to deposit the gold in banks. Excuse 
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me, banks have lost trust and there is a need 
for improving the functioning of banks. Of 
course,' banks have to be brought in the 
picture. 

You should have appealed to the people 
directly. I was hoping that for this scheme 
Finance Minister will make an appeal on the 
television and notthrough the budget alone. 
The Prime Minister could have done this . 
Why are we not able to sufficiently involve 
the people and enlist their corporation as 
the severity of the economic crisis demands? 
Why are we not making efforts in this re-
gard? 

There should be a council of 50 people, 
who should give a call to the people to give 
their gold for the sake of prosperity of the 
country because the gold and its biscuits 
lying idle in their houses, vaunts are not 
going to serve any purpose. Its cost will not 
increase but on the contrary it is likely to 
come down. The prices of gold are falling 
now-a -days. People should be encouraged 
to deposit more and more gold and for that 
purpose some incentives should be offered 
to them. Gold can be given in exchange of 
Gold. This is one option. You can ask the 
people. But I am in favour of fixing a maturi-
tys period of ten years. Bonds should be 
allotted for a period of ten years and people 
should be told that they would get the inter-
est on the value of gold after ten years. If they 
want their gold back, they have this option, 
but if they do not want, Government should 
offer them an attractive alternative. I have 
proposed three options in this respect. 

[English] 

Conversion of that gold into land 

[Translation] 

The prices--of land are reaching sky 
high, land is becoming very costly. The prices 
would further escalate. People would prefer 
to buy land after five years or ten years. 
Government can promise to allot a site to 

Exemptions) Bill 
them in stead of retuming gold. Government 
possesses a huge area of land in canton-
ment area. How much land is required for 
Defence purposes. Government may retain 
the area required for defence purposes and 
give the remaining surplus land to the people 
on attractive terms. Has the Government 
pondered over the proposal? 

[English] 

Conversion into shares of profitable public 
sector companies 

[Translation] 

I have already given the details. Some 
of the public sector companies are dOing 
every well. It is wrong to think that whole 
public sector is sick. so it should be done 
away with. Our party does not agree with this 
concept. Of course some alternative arrange-
ments should be made for those industries 
which are running in loss. But some of our 
public sector companies are doing so well 
that they compet~ with the best of the mUlti-
nationals companies. They are earning high 
profits. People can buy their shares. People 
who deposit gold should have the option to 
buy the shares of such companies. I have 
proposed three options. For the conven-
ience of the Finance Minister I read them out 
in English: 

Option No. 1 Encashement of the gold 
bonds into Indian rupees at 12 per cent 
interest per annum. The value of gold to be 
determined at its international price and the 
conversion into rupee being made at the 
official rate of exchange. 

Option No.2 Exchange of gold the bonds 
into portion of urban land from the Central 
Government pool whose value to be 
equivalent to the amunt payable. 

Opion No.3. Exchange of gold bonds 
into equity shares in large and successful 
private sector Indian companies to be sold to 
the investors by the financial institutions, the 
value of such shares being equivalent to the 
amount payable under option NO.1. 



345 Stat. Res. reo PHALGUNA 28, 1914 (SAKA) Ordinance and 346 
disapproval of Gold Bonds Gold Bonds (Immunities & 
(Immunities & Exemptions) Exemptions) Bill 

{Translation] I was fortunate to hearthe views of hon. 

Government has made big investment 
in private com panes also. The shares of 
these companies can also be allotted in lieu 
of gold. If any such scheme is envisaged I 
think it is not impossible to collect two thou-
sand tonnes of Gold. People would have to 
be motivated. It would have to be made a 
public movement. All of us may have political 
differences but we all want to make India 
debt free. To do so people would have to be 
told that they should give their Gold some 
options are offered to them. Three months 
period has been prescribed. Why? After the 
expiry of that period, the time limit proposed 
is very short. Even the terms are not attrac-
tive. For the first time when this scheme had 
been envisaged, it had been done with the 
same motive. But at that time the atmos-
phere in the country was good. Excuse me, 
but it is true that it is not good at present. 
nolitics ct confrontation is going on in the 
country but there are some issues which 
should be solved by rising above pal'ty 
politics and encouraging the people for 
depositing more and more gold. 

!tlhe Gevemment does no! constitute a 
cC'.Irci! with a composition that is able to 
generate faith among the people, then people 
l-Ja.:e other option also to put it in bank 
lockers. A leg!slationt.vould be enacted, but 
some of the people would opt for keeping 
their Gold in banKs and the objective WOUld 
not be achi~ved. 

Our Finance Minister has brouJht this 
proposal after a deep 5tl'dy of the matter. 
Now he should neither loss couragE: nor 
hesilate in taking action and should work to 
make it a national movement. I would like to 
give this assurance that we are ready to 
support the Government. Thank you. 

[English} 

SHRI H.D. DEVEGOWDA (Hassan): 
Sir, with your kind permission I would like to 
make a few comments on the so called 
Ordinance which is going to be enacted 
today in this very House. 

senior-most leader Shri Atal Bihari Vajpayee 
about this gold bond scheme. 

In the Statement of objects and Rea-
sons, the Government has said that that they 
will instroduce a Gold Bond Scheme to 
mobilise the idle gold resources of ordinary 
citizens to supplement official reserlles and 
that the proposed Gold Bonds will not attract 
income-tax. 

All immunities have been given. But is 
this Scheme going to attract the ordinary 
citizens ot this country or attract the tax 
evaders who, all along cheated the Govern-
ment during these 45 years? And we are 
going to give all the immunities to such 
people? This is a sort of bonanza to those 
patriots, those country lovers! Now they are 
going to invest to build up this nation's econ-
omy, to solve the economic crisis now being 
faced by the country by the wrong economic 
policiesl 

I am unable to really concur with the 
view bll our senior most leader, Shri Atal 
Bihari Vajpayee. I have go,he highest reqard 
for him. I know him through and through. I 
beg to diffe r with his views. The whole scheme 
is only to help the blackmoney holders to 
convert it into white money. It IS nothing 
beyond that. Let me be very plain. We have 
been in the past introduced several such 
schemes to attract this black money, giving 
certain concessions to use that balckmoney 
for development activities. 

The hon. Finance Minister is know for 
his Integrity. He is an expert in so far as the 
field of economy is concerned. I do not want 
either to question his integrity or to question 
his efficiency or his knowledge particularly in 
the field 9f economics. Let me be very plain 
on this issue. 

I would like to ask you; How much 
money did it generate preiviously when we 
had announced the Voluntary Disclosure 
Schemes of 1965 and 1975 or the Special 
Bearer Bonds in 1981 , the Amnesty Scheme 

. in 1985-87, the National H!)using Bank 
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Scheme in 1991-92 and earlier to that the 
Tyagi Disclosure Scheme of 1951? Let me 
be fair. I do nOt think much has been gener-
ated from that what the Govemment has 
expected from these bonds that had been 
announced in those days. Even today, let me 
be very plain about it before the scheme is 
going to be launched, you have taken the 
decision to bring an Ordinance, that is, on 
30th of January, 1993, thinking that it is 
goingtogener8te something before the Hose 
sits. Whatever may be the reasons, I do not 
want to go to the real genuineness of the 
Govemment. Why have they brought it so 
suddenly when the House was expected to 
meet on the 24th of last month? 

Here, on the NRI's contribution, what 
has been done is certain benefits were given 
by the Government in the previous Budget. 
Our senior leader was telling that As.2,SOO 

. crores of foreign exchange was generated 
because of the benefit that had been given 
last year. Today the foreign exchange re-
serve is, according to your own figures, 5.26 
biUiondoOars.lnmyopinion, this is nota real 
foreign exchange earing that was made due 
to our export improvement This is only by 
borrowing the money from the financing 
institutions. We have transferred that money 
to that account and 5.26 billion dollars for-
eign exchange is there today. I would like to 
ask a straight question to the hon. Minister. 
You have given a guarantee in this Ordiance 
or in this BiR that after five years you are 
going to return the gold with As. 40 interest 
or whatever the other benefits you are in-
tending to give. In case, at that time, the 
foreign exchange postion is not so favour-
able to us, wiD you be able to give back the 
gold? I would like to ask this question to you. 
To tide over the situation of the economic 
cirsts, this was thought over in 1990-91 and 
you had announced1n 1992 Budget to imple-
ment this Gold Bonds Scheme. Suppose, 
after five years. whatever gold that you are 
going to collect or you are going to get 
~iOugh this scheme, in case, during the next . 

.;.. :;ears if your foreign exchange position, 
:.""i Iou have anticipated, is not going to 

Exemptions) BiR 
improve, then in what way is it going to help 
whether it is 300 tonnes or 400 tonnes of 
10000 tonnes? I do not want to anticipate 
according to my whims and fancies. Let us 
come to1he conclusion. If you are not going 
to earn foreign exchange to the expected 
limit, how are you going to repay back or to 
release this gold back to the gold bond 
owners? Kindly clarify this position . If YOlJl 
objective is to tide over the situation "'and 
improve your foreign exchange position, 
whenever it is necessary by pledging this 
gold into foreign banks then you must see 
that the crisis that we are faCing now today 
is going to be overcome by our development 
activities. In my opnion, it is not going to give 
or is not going to yield that much of results as 
what you are anticipating. Today, it is not 
relevant. In 1991, the situation is totally dif-
ferent. In 1992, it was totany different. And 
today, whatever may be' the others_ com-
ments on 'your going before the Wond Bank 
and accepting all conditionalities and bor-
rowing money, your foreign exchange posi-
tion has improved, for the time being. 

This Gold Bonds Scheme is not at all 
going to be a major contributing factor. The' 
contributing factor was when you had gone 
before the Wond Bank or the IMF and bor-
rowed the money to tide over the situation. 
As I have already said it is not so relevant in 
today's position. 

Sir, let all of us applyourminds. Can we 
not overcome certain defects in our taxation 
laws to tide over this black money racket in 
this country? The white money is being 
defeated by the black money which has 
been generated by the failure of the execu-
tive authorities or who are implementing the 
taxation laws, that has been passed by this 
very same House. 

Sir, I would like to ask one more ques-
tion and I put it to the hon. Finance Minister. 
Can you not think over 10 bring in a compre-
hensive .Ieglslation to plug all these loop-
holes, where the tax evaders have got their 
own way? Today, the Tax Department is 
only there meant for harassing. Those people 
who have no political influence or those 
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people who have no bureaucratic influence, 
they are not going to get any benefit from 
this. I am very clear in my mind. All those 
people who have got the patronage of politi-
cians - I am not going to generalise it, some 
of the politicians who have got connections 
with these big houses orthe big industrialists 
or the big businessmen -their interestS - the 
tax evaders interests - are being safeguarded 
and the bureaucrats also are cooperating. 
Let me be plain on this. The small people are 
not at all going to get any benefit by this. 

Sir, we a re all sitting here for the last two 
years and how are we going to contribute to 
the valuable time of the House, for improve-
ment of the natiori's economy or for solving 
the problems that we are facing today? We 
are spending most of our time for various 
other reasons. 

Mr. Deputy Speaker Sir, yourgoodself 
also come from the rural area. Our senior 
nost leader, Shri Vajpayee, said that his 
estimation is that about 10,000 tonnes of 
gold is there in this country. In whose hands 
it is? How much gold have you got? You 
might have got about ten acres of land. I am 
sorry, you are the Deputy Speaker and I 
have got the highest regard for you, but can 
I ask you, as fanner how much gold have you 
got in your house? I do not know. Any of the 
Members of Parliament who come from the 
rural areas, how much gold have they got in 
their houses? Then, where is this 10,000 
tonnes of gold being held? In whose custody 
is it there? It is with the tax evaders, and it is 
the black money. The people who have 
generated black money, the mafia gang, 
they have got the support of some of the 
vested interests in this country. It is a manace 
because they are destroying the economy of 
this country. Sir, are we so helpless? Are we 
so il)competent to put an end to this tyP€ d 
1acketeering? The underground mafia gang 
is destroying the nation's economy today 
and we have all become only silent specta-
tors. We have all become helpless and we 
are showing our helplessness. I am very 
sorry about the whole idea which - gives Ulis 
scope through this Gold Bonds Scheme. It 
helps to convert the black money into white 

money. It is nothing more than that. It is not 
all going to improve the situation and if you 
expect that sQJlething more is going to come 
for the development of the country, then I 
feel sorry for the same. 

One of the expressions used was " 
patriots'. The tax evaders, the underground. 
mafia gang which is destroying the nation's 
economy, if we call them as the real patriots, 
then the dictionary meaning must be rewrit-
ten. I am very sorry to use this harsh lan-
guage. I am saying this with much agony 
anger and I am really sorry at the way in 
which the things went on for the last 45 
years, whoever was in office. 

15.00 hrs 

At the end, I would request the hon. 
Finance Minister who has got his own vast 
knowledge about the financial matters as far 
as economy is concemed, to try to look to the 
areas where loopholes are there in various 
laws. In his Budget speech, he has said that, 
any person could hold a house without the' 
wealth tax. Earlier there was a ceiling limit of 
Rs. 15lakhs. Today, he has said that there 
was no ceiling limit; even if a person con-
structs a house worth Rs. five crores, he can 
have the exemption. It is for whose benefit? 
I would like to ask this question. If a person 
constructs a single house worth Rs. two 
crores, he can have all the exemptions. This 
is the way in which we are going to safeguard 
only the interests of the affluent sections of 
the society and not the real poor people or 
the middle class people or the low income 
category of people. They have come here 
only for safeguarding their own interest. 

So, I would request him to kindly look 
into the matter. Last time in the Budget 
speech, he has categorically assured this 
House that he would try to review the entire 
taxation structure. What Chellaiah Commit-
tee Report has said? Not even an iota of 
interest has been evinced by the Finance 
Department when they have announced this 
Gold Bond Scheme. I am sorry to say this. I 
will not take much time of the House be-
cause I will speak on the general discussion 
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on the Budget. But in this connection, I would 
only request him not to give this type of 
concession to the anti-social elements or 
those who have accumulated wealth, gold or 
whatever it may be and such people should 
not be given the benefit of converting their 
black money into white money'. When he 
brings a comprehensive legislation, let him 
kindly apply his mind. 

With these words, I thank the hon. 
Deputy Speaker for having given me the 
opportunitly and conclude. 

THE MINISTER OF STATE IN THE 
MINISTRY OF FI NANCE (SHRI M.V. CHAN-
DRASHEKARA MURTHY): Mr. Deputy 
Speaker, Si,r, I am thankful to the hon. 
Members who have participated in the dis-
cussion. Most of the hon. Members have 
questioned the delay in the introduction of 
the Scheme and the need for an ordinance. 

Sir, it may be recalled that the Finance 
Minister in his Budget speech for the year 
1992-93, has indicated that the Government 
would introduce a Gold Bonds Scheme to 
mobilise deal gold reserve to supplement 
the official gold reserve; and certain propos-
als for mobiliing the gold were under the 
consideration of the Reserve Bank of India. 
I! was finally decided to issue the Gold Bonds 
as Government Bonds. By the time the leg-
islation and the proposed Scheme could be 
finalised, last Winter Session of the Pania-
ment was already over. So, this was the 
genuine reason for the delay. Hence, the 
President promulgated the ordniance on the 
31 st day of Janaury 1993; and today we are 
seeking to replace the ordinance. 

A senior Member of this House, Shri 
Alai Bihari Vajpayee, welcomed this Scheme 
and he has suggested several measures. 
But, in principle, he has agreed with the 
Scheme, with what we have brought in the 
Government. But as he has suggested, we 
have to adopt this method as a national 
movement. As you see from the Bill, we have 
a limited scope. Suggestions are welcome. 

Exemptions) Bill 
This is for a limited period as already the 
subscription has started. It is only for three 
month and we can extend that also. 

In addition to this he said that the 
scheme is not that attractive. He has sug-
gested that in lieu of interest which the 
Government proposes to pay, land should 
be given or a site should be given to the 
subscribe. 

SHRI H.D. DEVEGOWDA: Urban land 
and not rural land. 

SHRI M.V. CHANDRASHEKARA 
MURTHY: That is why I said 'site'. 

Even in the case of public sector under-
takings, he has suggested a way. We have 
agreed in principal for disinvesment. Wher-
everthe public sector undertakings are doing 
very well, they should also try to subscribe 
to these gold bonds. These bonds should be 
convertible shares in the public sector under-
takings and very good private cmpanies. As 
you have already stated, we have come with 
a limited scope and a limited purpose. If at all 
this scheme works out well, we will definitely 
come out with a more comprehensive scheme 
and suggestions in the interest of the coun-
try. 

One vital point he has also mentioned is 
that the five-year term is very less arid it 
should, at least, be ten years. We remember 
that eonier the Govemment of India had 
floated gold bonds on three occasions. Gold 
bonds were floafed in the year 1962 at an 
inte rest rate of 6 112 per cent. It was valid for 
15 years. Subsequently, gold bonds were 
floated in 1965 at 7 percent. It was for 15 
years. We paid back both of these not in gold 
but we paid back in case. But the response 
was not good. In the case of 1962 Gold 
bonds, we coulu collect only 8.62 tonnes. 
Against gold bonds of 1965, we could collect' 
3.2 tonnes. Subsequently, the Government 
floated the National Dalbnce Gold Bonds, 
1965. Even that was for 15 years. We could 
collect only 13 tonnes.ln this case, whatever 
gold was subscribed, we returned the gold 
with interest. Because the duration increased, 
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sometimes the subscriber is not interested in 
investing also. The amount of interest that 
we gave in the earlier cases, I can say, was 
also not that attractive. But in the present 
case, we are giving As. 40 on each gramme 
and the value of the gold would also appre-
ciate. 

Another senior Member of this House, 
Mr. Devegowda, has suggested that it is 
only helping the black-money hoarders. The 
Government is very firm in tackling the black-
money. 

At all costs and with all might and firm-
ness, we have tackled the situation and we 
are continuing to do it. We have strict laws . 
and we are strictly following whatever is 
permiSSible under laws. You can also see 
that the generation of black money is mainly 
due to smmuggling of gold and silver. Sec-
ondly, it is due to tax evasion and you may 
remember and the House IS well aware of it 
that recently, we have permtted legal import 
of gold which has picked up very well. So far, 
we have collected 127.82 tonnes with a duty 
collection, in foreign exchange, of nearly Rs. 
288 crores. It is realty a good response. 
Even in the case of 8ilver, it is veery 
encouraging and more than that, I would like 
to givetheflgures about smuggling. Smug-
gling has come down by more than 50 per 
cent. In 1990 - 91, gold smuggled was 5.8 
tonnes, 1991-92 it was 4.6 tonnes and in 
1992-93, upto January, it was only 1.8 
tonnes. You can see that smuggling pas 
considerably come down and even the 
domestic price of gold has also come down. 
I can assure that this is one of the economic 
measures to check black money and to 
prevent smuggling. We are sincerely at-
tempting to do it. We have made a beginning 
and we will continue to do it. Mr. Deveg-
owda has pointed out that earlier schemes 
have not worked well and that tre Govern-
ment could achieve nothing under the 
voluntary ciiclosuer scheme. This is no 
ture. Under the volunary disclouser scheme, 
in 1975, we could earn about As. 746 crores 
and in 1981 ,under the bearer bonds scheme, 
we could earn As. 964 crores. This is not a 
small amount. We have used this amount 

for the development of the country. 

SHAI H.D. DEVEGOWDA: If the hon. 
Minister could yield, ! would like to sa:,' 
something. I do not want to take his valuablr: 
time. Your own agency, that is, Wanchoc 
Committee has given Rs. 1 lakh crores a" 
estimate of black rnoney and the estimate 01 
various other committees is that black moner' 
ranges from Rs .. 75,000 crores to Rs. 1 lak,' 
crores. This is the estimation given by your 
own Government agencies. And the coi· 
lectsion is As. 500 to Rs. 600 crores. 

SHRI M.V. CHANDRASHEKARA 
MURTHY: Sir, in the present situation, I do 

. not want to comment on the reports of 
committees. I would only like to stIck to this 
Bilt. 

As I have stated, several Members have 
participated in the discussion. I would just 
like to refer to one or two important points 
made by them. The Mover of the Statutory 
Resolution, Mr.Bhargava has asked as to 
why ornaments are not accepted. This is 
impracticable and this will lead to several 
complications between the investors and 
the Reserve Bank. has the purity of the gold 
has to be assessed by the Reserve Bank 
and the RBI should be convinced about this. 
It is not practicable. He as even suggested 
that the time limit has to be extended. As I 
have explained, urban site is to be an incen-
tive. A senior Member of this House, Shri 
Sharad Dighe has suggested that the mini-
mum limit of subscription should be lower. 
Let us say that the minimum limit of 5000 
grams is fixed at 100 grams. The Reserve 
Bank estimate was that there would be 
75,000 tenderers. 

If it is fixed at 100 grams, the assaying 
process itseltwill take more than three years 
and therefore it is not practicable. This can 
perhaps be reviewed after the scheme pro-
gresses. 

I have already stated that black-mar-
keting and smuggling have come down 
considerably. Shrimati Malini Bharttachar-
aya has argued about the delay in coming 
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forward with this proposal. I have already 
explained why the ordinance as been prom-
ulgated and why it is done at this stage .... 

SHRIMATI MALINI BHATT ACHARA YA 
(Jadavpur): My question was about haste 
and not about delay. 

SHRI M.V. CHANDRASHEKARA 
MURTHY: I stand corrected. 

SHRIMATI MALINI BATTACHARAYA: 
I have also questioned the necessity of such 
a measure, which you have not explained. 
Apart from helping the owners of 
blackmoney, what else are you hoping to 
gain by this Bill? 

SHRI M.V. CHANDRASHEKARA 
MURTHY: The main objective of this Bill is 
to supplement the available gold reserves in 
the country. Shri Sharad Dighe and Shri-
mati Malini Bhattacharya have argued that 
at present we have got 350 tonnes of gold 
reserve and it is sufficient to bear the burden 
of the Reserve Bank of India for further 
transactions. 

SHRI MALINI BHATTACHARAYA: 
These are not my words. This has been 
taken from the Budet Speech of Shri Manmo-
han Singh. He himself stated that we have 
comfortable reserves. 

SHRI M.V. CHANDRASHEKARA 
MURTHY: We do not' have sufficien gold 
reserves at present. The main objecives of 
the Bill to supplement the reserves. This 
scheme has some advantages. As per the 
imagination of Shri Atal Bihar Vajpayeei, 
there is a huge amount of 1,000 tonnes of 
gold available in the country. I do not go to 
that extent. Even if we can secure 200 
tonnes, with the interest payable, in five 
years it would be Rs.8oocrores. Therefore, 
it can benefit the exchequer to the tune of 
nearty Rs. 5,500 crore. his Is not a small 
accunt. Even if the estimate is much lower, 
say 100 tonnes:we can still get Rs. 2,750 
crore. 

More than these advantages, we can 
use these additional gold reserves for 
raising at a cheaper rate and repay obli-
gatins carrying higher interest raes. With 
these words, I appleal to the Member who 
have moved the Statuttry Resolution, to 
withdraw itand support the Bill n he interest 
of naional development. 

MR. DEPUTY SPEAKER: Shri Bhar-
gava, time at your dispsal is very short. So, 
please be brief. 

[Translation J 

SHRI GIRDHARI LAL BHARGAVA ( 
Jaipur): Mr. Deputy Speaker, Sir, I regret to 
say that I would not have mind it if the hon. 
Minister had disapproved of what I submit-
ted but I am very much aggrieved that the 
hon. Minister did not approve the submis-
sion of a person like Shri Vajpayee, at whose 
inspiration this bill as been introduced and 
the country could be saved from the crisis. 

Shri Vajpayee is a leader of national 
stature. It is true that the gold which the 
Govemment propose to collect is always in 
the custody of ladies and they keep ~ in 
lockers or at other safe places. 

SHRIMATI BHAVNA CHIKHLlA (Ju-
nagarh): It is a circastic remark. 

SHRI GIRDHARI LAL BHARGAVA: 
When a girl is to be married, the mother is the 
most worried person. I am saying this 
because it is a difficult task to convince them. 
I did my best to convince my wife but all in 
vain. We tried to convince with the logic 
presented by the hon. Minister but all efforts 
proved unfruitful. Now, I can tell the hon. 
Finance Minister that they would fail to 
convince ladies to deposit their Gold. I can 
claim that they would not agree. So, would 
like to State that it impoosible to convince 
ladies to part with their omaments and 
deposit them. I welcome the Bill but at the 
same time would like to State that Shri 
Manmohan Singh . while presenting the 
Central Budget on Feb .. 29, 1992 had an-
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nounced a scheme of exemption on bringing 
fivekg. of Gold from abroad. Atthattime the 
Government was not able to pay the loans 
nor the interest. There is no difference of 
opinion on the fact that government has 
introduced the Bill very late. You would 
yourself admit that on previous occasions 
also such steps were taken which did not 
yield good results. Here I would like to say 
that if this scheme is to be made successful 
the people will have to be motivated. Our Ex-
Prime-Minister Shri Lal Bahadur Shastri did 
the same during Indo-Pak war. Kindly let me 
conclude. 

MR. SPEAKER: Yes you have to con-
clude by 3.30 P.M. 

(English] 

You have already said all these things. 

[Translation] 

SHRI GIRDHARI LAL BHARGAVA: I 
would like to submit that if the sentiments of 
the people are awaken and it is made a 
publiC movement then people would deposit 
their gold. Exactly this had been done by the 
Ex-Prime Minister and ladies had given their 
ornaments without expecting any benefit. 
That is why country could face Pakistan and 
China in war. 

My submission is that such a feeling has 
not been created and time is not opportune 
for the purpose. Moreover, people do not 
have faith whether their gold will be returned 
ornot. Even this feeling could not be created 
sofar. Hence, ShriVajpayeeji's suggestion 
about constitution of gold Bond council and 
deletion of four points from the BiD should be 
acc8pted to the hon. Minister has not 
accepted it. Through you I would like to 
reqt.Je$t the hon. Minister that he should 
also accept the Suggestion regarding dele-
tiOn of those four points and come out with an 
attractive gold Bond scheme in the House. 
AIongwith this it is essential to extend the 
time. 

Through you I would like to submit that 
at present more than 30 thousand crore 
kilogram gold is in the private hands in India, . 
which is the largest quantity in the world. 
Besides this non-resident Indians in Britain 
have also a handsome quantity of gold with 
them. I would like to say that when there 30 
thousand crore kilogram of gold is in the 
individual hands in India, its better utilization 
is possible onty when the govemment ac-
cept, the suggestion regarding deletion of 
those four point, which the HOD. Minister 
have mentioned in his reply. I would like to 
oppose this Ordinance because this gov-
ernment wants to rule the country through 
ordinacnes and I think that this Bill has not 
included aR these things but I am not oppos-
ing the spirit behind this Bill. We aR have 
welcomed this Bill and the proposals put 
forth by our leader Shri vajp8yee ji before 
you are every important. Therefore, I do 
oppose the Bill but would ike that after 
including an the suggestion given in this 
regard the government should come out 
with a more comprehensive Bill at a later 
date. That comprehensive Bill may be 
introduced at any time in this session itself.· 
With this request I conclude and thank you 
tor giving me time to express my views. 

[English] 

MR.DEPUTY-SPEAKER:Now,lput 
the resolution of Shri Ginltari LaI Balgava to 
the vote of the House~ 

The.que$tion is: 

"That this House disapproves of the 
Gold Bonds (Immunities and Exemptions) 
Ordinance, 1993 (Ordinance No. 22 of 1993) 
promulgated by the Pre$ident on the 31st 
January, 1993. 

The motion was negatNed. 

MR. DEPuTv-SPEAKER: Now, the 
consideration motion. 

There are three arnendmeIlIs to the 
conaideratIon motion rnovad by Shri Gir-
dhari LalBa'gava, Prof. R.a Singh Rawat. 
and Shri Deu DeyaI JoIN. 
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MR. DEPUTY-SPEAKER: I shall now 
put amendments No.2, 5 and 9 to the 
consjderation motion moved by Sh. Girdhari 
Lal Bhargava Prof. Rasa Singh Rawat and 
Shri Dau Dayal Joshi to the vote of the 
House. 

Amendments Nos. 1,5 and 9 were 
put and negatived. 

MR. DEPUTY-SPEAKER; Now, i shall 
put the consideration motion to the vote of 
the use .. 

The question is: 

"That the Bill to provide for certain immuni-
ties to the subscribers of the Gold Bonds ahd 
tor certain exemptions from direct tcues in 
relation to such Bonds and for matters 
connected therewith or incidents thereto, be 
taken into consideration." 

The motion was adopted. 

MR. DEPUTY-SPEAKER: The House 
will now take up Clause-by-Clause consid-
eration of the Bill. 

MR. DEPUTY- SPEAKER: Amend-
ments by Shri Syed Shahbuddin not present 

The question is: 

"That Clasues 2 to 6 Stand part of the 
bilL" 

is; 

The motion was adopted. 

Clauses 2 t 0 6 were added to the 
Bill 

MR. DEPUTY SPEKAER: The question 

"That Clasues 1, the Enacting For-· 
mula, the Preamble and the Title stand part 
of the Bill." 

The motion was adopted. 

Clause 1, the Enacting Formula, the 
Preamble and the Title were added to the 
Bill. 

SHRI M.V. CHANDRASHEKARA 
MURTHY: I beg to move: 

"That the Bill be passed." 

MR. DEPUTY-SPEAKER: The ques-
tion is: 

"That the Bill be passed." 

The motion was adopted. 

(Interruptions] 

SHRI RAM KAPSE (Thane) : When I 
raised a point about the Century Rayon gas 
leakage, there was a direction from the 
Speaker that the Ministerconcemed should 
make a statement about it. Now the Minister 
is here. I request him to make a statement. 
This point was raised day before yesterday. 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL-
OGY (DEPARTMENT OF ELECTRONICS 
AND DEPARTMENT OF OCEAN DEVEL-
OPMENT) AND THE MINISTER OF STATE 
IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI RANGARAJAN 
KUMARAMANGALAM): If the House has 
no objection, the hon. Minister is willing to 
make a statement. . 

MR. DEPUTY SPEAKER: The Private 
Members' Business has to be taken up at 
3.30 P.M. When you wanted to postpone it, 
the hon. Members took a very serious objec-
tion. Now it shall have to be taken up at 3.30 
P.M. Now. the hon. Minister is ready with 
a statement. 

SHRI SOMNATH CHATTERJEE ( 
Bolpur): What about the division on this Bill, 
Sir? (Interruptions) 

MR. DEPUTY SPEAKER: Over. 

(lnerruptions) 
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SHRI SOMNATH CHATTERJEE: When my right. (Interruptions) 
I asked for a division, how can it be passed 
(lnerruptions) 

MR. DEPUTY SPEAKER: The whole 
thing was over. 

SHRI SOMNATH CHATTERJEE: No, 
no. We have asked for a division. We are 
waiting for that. (Inerruptions) 

MR. DEPUTY SPEAKER: If the House 
agrees, the hon. Minister can make state-
ment. 

SHRI SOMNATH CHATTERJEE: Has 
the Bill been passed? 

MR. DEPUTY SPEAKER: Yes. 

(Interruptions) 

SHRI SOMNATH CHATTERJEE: How. 

MR.DEPUTY SPEAKER: Nobody 
demande,d any division at the proper time. 

SHRI SOMNATH CHATTERJEE: Let 
the tape be played. We had asked for a 
division. How can it be over? (Interruptions) 
Let the tape be played. (Interruptions) 

SHRI A. CHARLES (Trivandrum):This 
Bill has been passed. 

(Interruptions) 

SHRI RAMESH CHENNITHALA (Kot-
tayam): What is happening? 

(Interruptions) 

SHRI SOMNATH CHATTERJEE: If 
this is their altitute, I do press for a division. 
Kindly play the tape. I have a right to press 
for a division. How can that be denied? 
Without my consent, how can you d~ny it? 
If this is the attitude of the ruling party, I 
press for a division. Kindly play the tape. If 
you have not heard us, kindly check it up. 
This is not the way. I am no going to give up 

SHRI RAM NAIK (Bombay North): I am 
on a pOint of order. Whether you Have heard 
them or not, you came decide.But, at 3.30 
P.M. you had earlier announced that the 
Private Members' Business would start. Let 
us start it. In the meanwhile, if you want, you 
can check it up and all that. 

SHRI SOMNATH CHATTERJEE: I was 
waiting for the diviSion. As you had called 
me, I thought that the voting would be on 
Monday, because the Private Members' 
Business time was started. I do not mind. 
Let the Private Members' Business be 
taken up. But the voting must be on the Bill 
on Monday. Let it be on Monday; I do not 
mind it. 

MR. DEPUTY SPEAKER: Let us check 
it up if any lacuna had crept in. 

SHRI SOMNATH CHATTERJEE: 
Kindly check it up. I leave to you to decide. 
But kindly see tha our right are not taken 
away. 

MR. DEPUTY SPEAKER: O.K. The 
Hon. MlOisterwants to make a statement. Is 
it the desire of the House hat he shuid 
make a staement just now or after the 
Private Members, Business is over? 

SHRI RAM NAIK: You first take up the 
Private Member's Business. 

MR. DEPUTY SPEAKER: So, we shall 
take up the Private Members' Business. The 
hon. Minister will make a statement after-
wards. 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND FOR-
EST (SHRI KAMAL NATH): I am ready to 
make it just now if House agree. 

MR. DEPUTY SPEAKER:The hon. 
Minister is ready to make a statement. But, 
at the same time, the hon. Members want 
that the Private Members' Business should 
be started. 
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SHRI RAM KAPSE: I raised a point 
regarding gas leakage at 3.25 P.M. At that 
time, I was told to wait. Now, I request the 
Minister to make a statement. 

SHRI RAMESH CHENNITHALA: You 
only mentined that. Do not contuse. 

(Interrupuons) 

(Translation] 

SHRI NITISH KUMAR (Barh): It has 
been decided in the Business Advisory 
Committee that time to take up Private 
Member's Bill is 16.30 hrs. You have up held 
the point of order and agreed to take up 
Private member's Bill at 15.30 hrs. Now 
after that if you take up any other business, 
you will violate _your own 
ruling .. (Interruptions) 

[English] 

MR. DEPUTY SPEAKER : OK We 
shall take up Private Members' Business. 

(Inerruptions) 

SHRI ANIL BASU (Arambagh): Sir, four 
Members of this House visited the demoloi-
tion spot within the Muncipal area of New 
Delhi. Hundreds of houses are demolished 
in the name of the Prime Minister. 

MR. DEPUTY SPEAKER: Mr. Basu 
this is a Private Members' Business. You 
are fully aware that you wanted to take up 
Private Members' Business at 1630 hrs. but 
the whole House agiated on that. Now how 
can you take up any other subject? 

(Inerruptions) 

MR. DEPUTY SPEAKER: No other 
subject can be taken up now. 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL-
OGY (DEPARTMENT OF ELECTRONIC 
AND DEPARTMENT OF OCEAN DEVEL-

Exemptions) Bill 

OPMENT) AND THE MINISTER OF STATE 
IN THE MINITSRY OF PARLIAMENTARY 
AFFAIRS (SHRI RANGARAJAN KUMAR-
MANGALAM): By the end of the day, I will 
ask the concemed Minister to come and 
keep the House informed. 

SHRI SOMNATHCHATTERJEE: And 
stop those demolitions. 

SHRI ANIL BASU: In the name of 
Prime Minister they are doing that (Inerrup-
tions) 

SHRi RANGArlAJAN KUMARAMAN-
GALAM: How do you expect the Govern-
ment to respond? We will send somebody 
and get the report. (Interruptions) 

SHRI ANIL BASU: This is an extraordi-
nary situation. (Inerruptions) 

MR. DEPUTY SPEAKER: You your-
self took a very strong objection when we 
wanted to postpone the Private Members' 
Business.You cannot have double stan-
dards. You should have one stand. How 
can you take away the right of the Private 
Members? You do one thing, you call on the 
Minister. 

(Interrupuons) 

MR. DEPUTY SPEAKER: No, no it is 
not fair. 

(Translation] 

SHRI MOHHAN SINGH (Dleoria): We 
are just coming from there. People are being 
beaten on the roads. The bulldozer is still 
operating there .... (lnerruptions) Partialiity 
is being done in this regard. Aplotofan M.P. 
of Congress is also there. An M.P. belong-
ing to the Congress has unauthorised 
occupied land there but structure on that is 
not being demelished. Only the poor are 
being uprooted .... (Interruptions) 

SHRI ANIL BASU: They are defaming 
the hon. Prime Minister ... (/nbrruptions) Who 
is responsible for it? ... (Interruptions) 
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COMMITIEE ON PRIVATE MEM-
BERS'BILLS AND RESOLUTIONS 

Seveneenth Report 

[Translation] 

SHRI SHYAM BIHARI MISRA (Bil-
haur): I beg to move: 

"That this House do agree with the 
Seventeenth Report of the Committee on 
Private Members' Bill and resolutions pre-
sented to the House on 17th March, 1993." 

[English} 

MR. DEPUTY SPEAKER: The ques-
tion is: 

«That this House do agree with the 
Seventeenth Report of the Committee on 
Private Members' Bills and resolutions 
presented to the House on the 17th March, 
1993." 

The Motion was adopted 

RESOLUTION RE. CREATION OF 
NEW STATES OF UTI ARANCHAL AND 

VANANCHAL-CONTD. 

[English} 

MR. DEPUTY SPEAKER: The House 
will now take up fu rther consideration of the 
Resolution moved by Shri Jagat Vir Singh 
Drona regarding err ation of new States of 
Uttaranchal and Vananchal. 

Shri Sriballav Panigrah to continue his 
speech. 

SHRI SRIBALLAV PANIGRAHI 
(Deogarh): Mr. Deputy Speaker, Sir, two 
weeks before on 5th March, we were 
having discussion on the Resolution moved 
by Shri Jagat Vir Singh Prona for creation of 
two new States - Uttaranchal and Van an-
chal. The names are not so significant. The 
agitationists who are demanding separate 
States call them either Vananchal or 

Jharkhand. So, in that way the name is not 
Significant. 

The difference between the 5th and 
today that there is a vigorous movement 
going on in Bihar demanding for creation of 
a new States that is Jharkhand. That move-
ment, unfortunately, has turned violent -live 
have been last, of rain have been derailed, 
transport of mineral ore has been affected in 
that portion of Bihar. Admittedly violance 
run counter 0 the ethos of democracy, to the 
principles of democracy and violence and 
democracy cannot go hand in hand. But, 
unfortunately, violaces has errupted, the 
movement has turmed violent. 

The highlight or ignificance of our 
freedom movement was non-violence. Non-
violence was the moving spirit of our 
freedom movement led by Mahatma Gandhi. 
The agitationists set fire to a police station at 
Chowri Chure as cause of non-Cooperative 
.Nobody knew or in 1921 movement ex-
pected that the movement would gain of 
much momentum at that point oftime. The 
people were hopefully looking forward that 
probably the days of freedom, achievement 
of independence was round the comer. At 
that point of time because violance 
Interrupted Gandhiji, to the surprise of all, 
gave a call or made an announcement with-
drawing the movement. 

So, it is time that the House should 
also feel concemed about the growing vio-
lence particularly when the atmosphere is 
not congenial in our country on so many 
counts. I am not going to refer those things. 
Since December, the climate in our country 
is full of hatred. 

The violance that we had at that time 
is still very much there .... (fnerruptions). Yes, 
in Bomb!iy also. This is very much there. 
The threat to our inetmal security is looming 
large today. This is not a happy situation for 
a cquntry like ours. I had made it clear! . ~, 
time that in principle I am for smaller States 
and it I time it carve out some new States 
looking to the genwine demands of the 
people. To meet the legitimate aspiraions of 
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the people, some new States should be 
carved out. Such new States must be 
adminisratively sound and economiclly vi-
able. Justfor the sake of creating States, we 
cannot create Slates. The States so created 
should not be parasities. So, we have to 
carefully look at it from the econ9rTlic consid-
eration. The smaller Sates are administra-
tively more manageable, better manage-
able and would be more participatory also. 
From the point of view of economic. 

15.46hrs. 

[SHRI SHARAD DIGHE in the 
Chair} 

policy also that becomes easier. As 
you know, Sir, sometimes largeness of 
States caues law and order problem. Crimes 
go on unabated. So, from that point of view 
also creation of smaller States would be in 
the interest of law and order and would 
contain crimes. The small States have so 
many advantages. While forming States 
social and cultural affirmity of the people of 
the regions also, has to be taken into consid-
eration. 

Jhar1<hand is a very oid movement. It 
has passed different phases. Govemment 
of India, as we understand, have taken 
serious note of it. They have enered into 
discussions. The Home Minister has had 
parleys with the Jhar1<hand leaders. He has 
also talked to the Chief Minister of Bihar. As 
you know, Sir, the tree and frank observa-
tion of the hon. Union Home Minister on 
Jhar1<hand also evoked a controversy. The 
demand is very clear and not only the 
Govemment of India, even State-Govem-
ment,ofwhichever party they may be, and 
all political parties also should take cogni-
sance of these things that whatever these 
demands originate, they. originate mainly 
because of exploitation. The origin lies in 
explitation of and negligence shown to par-
ticular area, community, etc. So, it should 
be an eye-opener. All concemed should 

Vananchal 
leam adequately from all that is happening 
and there should sincer endeavour by all 
concemed to see that there is no exploita-
tion of any kind at any level. All genuine and 
legitimate aspirations of the people should 
be me a bet and as far as possible. 

We have recently passed the Urban 
bodies Bill and he Panchayati Raj Bill which 
have provisions to give more power to the 
powerto the people. I would say that - with 
greater emphasis - that it is the time for 
greater decentralization and greater auton-
omy also for different areas. 

There is a demand for Uttaranchal 
comparing of eight hill districts. The U.P. 
Vidhan Sabha has also passed a resolution 
unanimously. They feel neglected. There 
are very beautiful areas in this Himalayan 
region. There are so many places of unique 
tourist importance and also pilgrim centres 
like Badrinath, Kedramath, Gangotri, Jamu-
notn etc. This is a land of beautiful places, 
places of natural beauty. Our age old culture 
is associated with it. We should also 
respect the feelings of that area. We have 
to take congizance of their feelings. We 
have to consider that aspect Everything 
possible should be done to assuage the 
feelings of the tribals of Bihar and also people 
of hill areas of U.P. 

I was saying about this last time also. 
We have our grievances in different parts. 
In Westem Orissa and in Koraput -which is 
in South of Orissa - there are similar 
situations. These tribal areas are neglected. 
There is Vidarbha issue in Maharahtra, 
Chota Nagpurin Bihar, Teelengana in Andhra 
Pradesh, Saurashtra in Gujarat and like that 
other places also. There are place where 
people feel neglected. There has not been 
much of development there in the fields of 
health education, roads, in communica-
tions, economic development and also re-
garding location of industries, providing 
employment and other things. Naturally all 
attempt should be made to see that overall 
development of all regions of all areas of the 
States are made. That should be ensured. 
Also there should not be any scope for the 
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people of different areas to feel aggrieved. 
That should be an deal situation. That way 
I would say that looking a the present 
climate it is probably not ideal the time. 
Considering the present position I do not 
see that they are without any basis or 
justificatin. But at the same time if all these 
are new considered at this juncture it may 
open up a Pandra's Box. We shoulo see 
whether that in the interest of the country 
at this hour. This is my point. 

I want to place some of these points 
before ths august House for consideration. 
All the grievences should be looked into. 
The Sarkaria Commission has also dealt 
aboutthis problem in some depth. It IS time 
that some sort of agency should be fonned 
to study and go into this aspect and come 
out with concrete suggestions. 

Inthisconner:tion would liketoreferto 
the editorial in yeserday's edition ofthe Times 
of India wherein they have mentioned about 
the Jharkhand issue. i quote: 

"The spate of FIRs, obviously, cannot 
go on for so long while the leaders of the 
nation overcome their fear of StatE: reorgani-
sation and are coming outforsmalier. more 
manageabie, more participatory and more 
democratic State - Jharkhand. It should be 
given adequate autonomy ever. consiilited 
as a sUb-State. 

i undenine the world ·sub-sta(e. 

I continue to quote: 

within Bihar to begin with. as a 
significant reasurance of these people thaI 
the issue are processed in all senousness". 

Like that sub-Sates within Bihar, sub-
States within Uttar Pradesh - to start with it 
can be something like this. Itcanalso be the 
solution. But I do not find any sense in some 
people evev some people in authority or 
some leaders opposing this demand in toto, 
I think that is prompted by small considera-
tion, selfish consideration, narrow consid-
eration and even some do not mind calling it 

a secesonist movement. It is never so. How 
can it be? A movement demanding the 
creation of a take within the Indian federa-
tion can never be called a ecessionist 
movement. I cannot be equated with such 
demand and that difference we have to 
understand if people fee; neglected and other 
considerations are also there. What did the 
SRC do in mid-Fifties? Theyalso have not 
done adequate Justice to all areas of the 
country. We in Orissa also have our own 
grievances about the recommendation of 
the SRC which submitted it report in 1956. 
So, thatway,Sir, it is time that without further 
delay at least some arrangement should be 
made so that greater autonomy is given to 
the people of ali the areas. 

With these words, Sir, : conclude. 

SHRI MAHA8ENDR.A SHAH (Tehri 
Garwal). Mr. Chal,man. to recapitulate I may 
point out tha~ ;he Resolution passed ;):1 the 
Lucknow Asseml'ly was some tin.B in May 
1991 and trereatter, en the floor of this 
House this iSSue was take., up &galn and 
again Clnd the reply that was received from 
the Home this issue was taken up agam and 
again and the reply that was received ~rom 
the Home 'viinister was that he had svught 
clarification from the U.P.Govemment. This 
was some time in December 1991 :;."d I 
underst.?:od, the reply was recei\,ed some 
time in March 1992 and how it is Ma~ch 

1993. Therefore,l think the Resolution that is 
bein\;, cO'lsidered by' this House IS the 
correct Resolution and the timing was quite 
corr€<:t as we have patiently waited for one 
year for a response from the Home Minis-
try. The Home Ministry had asi',ed forcertain 
clanfications and some of the clarifications. 
! think. were Irrelevant and! YoiC)uld lii<e to 
ignore them. For example, they '~aQ askec 
lor what is the area and popuiation oi the 
districts. I do nol know how it nad DElCame 
relevant. So, I am only trYlfl9 to touch upon 
some of the relevant clarifications that they 
had sought. The Centre hall asked for the 
basis for the separate State and the reply 
received was that Ultaranchal was a sensi-
tive area. was prone to natural calamities, 
had a large number of educated unemploy-
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ment persons and 70 per cent of the poplua. 
tion was below the poverty line. They have 
also tried to educate the Home Ministry 
about the scenario of1he Himalayan range. 
They pointed out that in the Himalayan Range 
except for the J.P. Hills there are many 
varied types of States and it is only Utamchal 
which did not have a State. And, therefore, 
similar aspiration existed by the Uttaran-
chalies. 

Giving the economic clarification, tile 
U. P. Govemment indicted that the benefits 
of funds for non-plan schemes and eco-
nomic protection which have contributed to 
the development of other hills were denied 
to these area. Further more, the U.P. 
Govemment pointed out that the terai 
region of Uttaranchalwas a natural part of 
the Hills and the Terai being the agricultural 
area was a buteress for agriculture and 
trade centre and hence had the potential to 
sustain he economy of Uttaranchal. Admin-
istrative justification was also given by the 
U. P. Government and they pointed out that 
Himachal Pradesh with less population had 
68 Members Assembly while Uttaranchal 
with a much bigger population had 19 Member 
in a much bigger Assembly; and 

16.00hrs. 

The people of the plains were reluc-
tant to work in the hills and the local people 
were denied employment in those vacant 
places. They also pointed out that special 
problems prevailed in the hills, for example, 
clash of environmental development with 
the general development. Therefore, they 
recommended that the hill region had little in 
common with the pia;, s and that insignifi-
cant represenation in the Assembly denied 
them a proper voice. In fact, their voice was 
like a drop in the ocean. 

It will be observed that the demand of 
Statehood is a panacean not only for the 
region' economic upliftment, but also for 
seH-Govemment, employment and proper 

Vananchal 
representation in the Govemment. I have 
cleared the deck of the clarifications; the 
only thing that is left on the deck is the 
political consideration of the ruling party and 
I think, the political consideration is based 
on those political leaders of the party who 
want to project their image as leaders of a 
big State. Otherwise, their ego would be 
deflated, 

Sir, the Prime Minister knows and I 
think, all the other parties know that during 
the general elections, except for the BJP, no 
one had in their manifesto, a separate hill 
State for Uttamchal or Vananchal for that 
matter. Every candide in the hills had made 
their own such; E k (one point) manifesto 
and that Ek suchi (one point) manifesto was 
that they also supported a separate hill 
State. This is not hidden from any of the 
parties that contested the election during 
that time. Therefore, it was pointed out to 
the Prime Ministerby his own partymen after 
the election, and time and again to support 
the demand for a separate hill State. Shri 
Indrajit Gupta visited Tehri for his party 
meeting and there he supported the de-
mand for a separate hill State. In fact, he 
has even introduced a Bill to that effect. The 
Janta Dal may have some reservations as 
far as Vananchall concemed, but, I think. 
they have a tacit support for Uttaranchal, 
because I understand that in the nearfuture, 
Mulayam singhji is going to have a Rath 
Yatra in the hills. 

The Janta Party and all other parties, 
I hold, they have to consider the question of 
Vananchal. 

My arguments on beh~lf of Utaranchal 
equally apply to Vananchal. In fact, I would 
say that Vananchal has two added 
advan,ages.One is that it is tribal area and 
if there can be mini, multi-tribal States in the 
East Jharkhand or Vananchal, deserved 
Statehood earlier. Similarly, their mines are 
potential and makes it economically viable. 
Therefore, on these two counts also, vanan-
chal should have had its Statehood long 
ago. But now that we are considering this 
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Resolution, I think, bOth Uttaranchal and 
Vananchal should get their Statehood. 

Sir, the Government of India may 
have certain reservations, firstjy, that the 
creation of Utaranchal may be the beginning 
of a demand for more States. But, if a 
dernand for more there. But, if a demand 
genuine, if a demand legitimate, I do not see 
why the government should be hesitant in 
conceding to the demand. Secondly, they 
say that there can be inter-state disputes, 
specially regarding haring of river waters. 
Himachal Pradesh, has not been a source of 
dispute in river water distribution. But, there 
can be a dispute between Punjab and Har-
yana, but Himachal Pradesh on the one 
side and Haryanaand Punjab on the 'other 
side, there is no dispute. So, I do not see how 
can Uttaranchal be a source of dispute on 
river waters. Therefore, that carries now 
eight. 

rhirdly, they may be afraid of the 
financial liability which may increase. I would 
liRe to point out that for such regi,on, the 
Government of India has provided general 
plan assistance in a more liberal scale both 
in capital loan assistance allocation and 
also treating a large portion of it as 
grants. Nevertheless I would also like to 
point out that the Govemment was pre-
pared after special dispensation if we give 
up the demand of Uttaranchal. If that is the 
position, the financial implication has no 
value whatsoever. 

What I have pointed out so far are 
infallible, if they are infallible. they should be 
accepted. Some people say that there 
could be balkanistion due to these demands. 
Yes, blackansation can take place if self-
government is taken forcefully. But we are 
demanding peacefully for a smaller State to 
be carved oul from the bigger State. Under 
these circumstance, balkanisation cannot 
take place. 

Under the circumstances, I request 
the whole House forget Party differences, to 
support us for our separate hill State of 

Uttaranchal and a seperate State for Vanan-
chal. 

With these worlds, I support the 
Resolution. 

[Translation] 

SHRI NITISH KUMAR (Barh): Mr. 
Chairman Sir, the House is discussing the 
Resolution brought by Shri Jagat Vir Singh 
Orona for the creation of new States of 
Uttaranchal are two different issues, so far 
a Uttranchal is concemed all the political 
parties of Uttar Pradesh have supported it. 
Recommendation has also been made to 
the Union Government by the concemed. 
State Gvemment and the legislative As-
sembly has also passed a resolution sup-
porting.it. Hence there is no problem in the 
creation of Uttaranchal, so it should be 
creted. 

But so far as creation of Vananchal 
State including Chhota Nagpurand Santhal 
Pargana of Bihar is concemed, it is a 
demand ofthe BharatiyaJana Party. Onthe 
one hand there is a demand fr creation of a 
separate state including Chhota Nagpur 
and Santhal Pargana of Bihar alongwith this 
there is also demand or creation of Jharkhand 
stat9 comprising Chhota Nagpur and San-
thai Pargana of Bihar, some tribal domi-
nated areas of West Bengal, Orissa and 
Madhya Pradesh. Including all these 26 
district there is a demand for . creation of 
Jharkhand state, thus there are several 
demands for creation of Vananchal 
orJharkhand. In my opinion small states 
should be created. Loknayak Jay Prakah 
Narayan and Chaudhari Charan Singh were 
supporters of creation of small states in the' 
country. and several leaders of the country' 
advocated the creation of small states for 
balanced development of the country. In 
my opinion small states should be created. 
But merely by dividing one or two states or 
creating one o~ two states the problem will 
not be resolved. The demands for creation 
of seperate sates are being raised in 
several part of the country, for' instance, 
Marathwada and Laddakh. Thus there are 
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several areas where people are demanding 
creation of separate states. These are such 
problems in many North Eastern States. In 
West Bengal, the problem of Darjeeling is 
there. They demand a separate State for 
themselves. There is a demand of Bodoland 
as well. Present, some kind of agreement 
has been reached, but their basic demand 
is of a separate State. Demand for separate 
States are being made in many other Staes 
also. i suggest that it will be far better teset 
up a States Reorganisation Commission for 
the formation of small States thrughout the 
country, to settle all such issues and for the 
integrated development ofthe country, than 
to state all such issuesseperately. Ita State 
Reorganisation Commission is set up, the 
structure of the State, thrughoutthe country 
can be reconsidered. Maharashtra, Uttar 
Pradesh, Rajasthan and Andhra Pradesh 
are higher States. A demand Tor a separate 
State of T elanguana has been going on in 
Andhra Pradesh. Ukewise, Bihar is also a 
big State. There are many States which are 

. geographically and population-wise very big. 
The damancis for separate states can be 
considered scientifICally in deference to the 
emotions ofthe people there. The decisions 
on this regard st)ould not be taken under 
pressure because of movements in a par-
Hcular State, which take a violant tumWe 
should nightie to find out solution of the 
problems in this regard. Many movements 
are led to create problems for the State and 
the Centre. There have been many move-
fPents which created problmes. 

Recently, thehon. Home Minister made 
a statement regarding Jharkhand movement 
in Bihar, which added fuel tOothe tire. If a 
responsible person like the hon. Home 
Minister makes an irresponsible statement 
on such on an issue, then the statements of 
the people are likely to be list definitely and 
it is but natural that some sort of retiliaton is 
also there. You are taking about Vanan-
chal. It is therein there manefesto and 
Jharkhand is in the manifesto of some other 
party. Every party in Bihar is divided on this 
issue. There is no such party there, which is 

Vananchal 
not divided.The intention of the Central 
GbvelT'fl'nent Is also to divide the people but 
not to create a new State since, if they 
create a new State of Jharkhand, they will 
have to create States like Marahwara, 
Bodoland and Darjeeling. That is why 
Utaranchal is no creted even though it 
fulfills all the conditions for being a state. 
Uttaranchal has got the support of all the. 
four, therefore it should be made aseparate 
State under special circumstances. We also 
support it. But all other issues should also 
be considered. 

You call it Jharkhand or Vananchal, it 
is a separate issue. The Bihar Legislatille 
Assembly had passed a Bill unanimously 
and sent it to the Central Government. All 
the polical parties are unanimous on it. 
Those who are spearheading the agia!ion 
in the name of Jharkhand also supporte:l it. 
This Bill was passed which their suppor1 and 
it has been pending with the Central Gov-
ernment for the iast tw0 years. Howe\'er, 
talks were held to arrive at a decision. Once 
again, the economic blockade is going on. 
This issue is once again bef\)r" \hp C(Jv~,m
ment. Fresh talks are be::1g h6:(i on ;I-]e 
issue. We are unawa.re of the natul e of ihe 
discussions on the issue. There is the 
GVGmment of Janta Dai is Sihar. Taking it 
into consideration, theJanta Dal snouU have 
been taken into confidence. All the rGpre-
sentatives of that area should also have 
been taken into confidence alongwith aillhe 
political parties to which these representa-
tives belong. This question is not of creating 
a new State. It is an issue of reorganisation 
of many States. Therefore, ihe deciSion 
should be taken only after taking all the 
Slates into confidence. 

The economic viability is also taken 
into consideration at the time of the forma-
tion of States. It is not like that a State is 
formed without considering its economic 
viability. The economic viability should be 
taken into consideration at the time of the 
canning out a State out of Bihar. The 
Government will bifurcate the area rich in 
minerals. I fully support that the people of 
that area who have been exploited should 
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be allowed the right to have their own Gov-
ernment. The existing State of Bihar has aA 
economic viability. The Centre gives grants 
to it. There is a formula under which the 
States get the grant equivalent to the 
internal resources mobilization. It will not be 
wise to bifurcate the area which provides 
most of the internal resources of Bihar. The 
people of that area should be allowed to run 
their Government, I have no objection to it 
but the people of the remaining Bihar have 
not committed any crime therefore, their 
interests should also be safeguarded. 
Today the internal sources mobilization of 
the remaining. Blharis neglible. In the whole 
of North Bihar, the rivers flolowing from the 
Himalayas via Nepal cause havoc due to 
floods. The floods in the Ganges and the 
rivers of the South caue havoc in the Central 
Bihar. (Interruptions) We share your senti-
ments. Those people have been exploited 
during the last forty years. The oil is very 
fertile in the Central as well as in North Bihar. 
Not only in the country but also at the 
international level the soil of the Northern 
Bihar is considered to be the best. Even than 
it is hit either by floods or by drought and no 
attention has been paid to in the last 40 
years. Biharhad faced injustice on tWo counts 
during the last fret years, one is that the 
whole of the area was left to face floods and 
drought and nothing was done to remedy the 
situation. 

MR. CHAIRMAN: Time forlhis Reso-
lution will have to be extended as it is expir-
ingat 

1617 hours. 

Is it the sense of the House to extend 
the time allotted for this Resolution? 

SHRI INDER JIT (Da~eeling): It is 
lery important subject. 

SEVERALHON. MEMBERS: Yes, Sir, 
t should be extended. 

-, iE MINISTER OF STATE IN THE 
, 'lISTRY OF SCIENCE AND TECHNOL-
.. w (DEPARMENT OF ELECRONICS 

A,ND DEPARTMENT OF OCEAN DEVEL-
OPMENT) AND THE MINISTER OF THE 
STATE IN THE MINISTRY OF PARLIA-
MENTARY AFFAIRS (SHRI RANGARA-
JAN KUMARAMANGALAM): I suggest that 
it should be extended by one and a half 
hours. 

MR. CHAIRMAN: The time has been 
extended by one and a half hours for this 
Resolution. 

(Interruptions) 

MR. CHAIRMAN: For tne present it is 
extendetl by one and a half hours. 

SHRI RANGARAJAN KUMARAMAN-
GALAM: Let us extend it by two hours. 

MR. CHAIRMAN: Is it the sene of the 
House that the time be extended by two 
hours? 

SEVERAL HON. MEMBERS: Yes, Sir. 

MR. CHAI RMAN: All right.Time for this 
Resolution is extended by 2 hours. 

[Translation] 

SHRI NITISH KUMAR: Kumaraman-
galamiji, why do you speak? When the 
private members are asking to let it go on 
then why are you intervening? (Interrup-
tions) 

Mr. Chairman, Sir, the soil ofthe North-
ern Bihar or Central Bihar is very fertile but 
no attention was paid to the development of 
agricultural in that area.Centre has done 
only two things during the last forty years. 
One is that nothing has been done for the 
development of agriculture in the Northem 
and Central Bihar. Secondly the people of 
the Chhota Nagpur and Santhal Pargana 
areas have been exploited. There are two 
reasons torthe pain and agony ot the people 
there. The people who went theretirmBihar 
or anywhere also were bereft of the feelings 
ot services. They wentthere for looting and 
till date they have not chanQed. I am 
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Member of Parliament from that area and I 
am in active politices there. Someone ap-
proachs me that he does not want to join 
medical services in that area and does not 
want to serve the suffering humanity but a 
police officer is ready, that he should be 
posted there. It means that, that is the place 
of much eaming. The people, belonging to 
the pOlice services want that they should 
be posted there, simply have a chance to 
lot the people. Secondly, the people, dis-
placed there due to the setting up of 
factories were not given jobs and they were 
exploited. The poor tribals who have been 
living there since ages have been exploited 
and their lands were grabbed. They did not 
have the knowledge and awareness and 
that is why they were exploited and there are 
no two opinions they they should certainly 
get justice now. My submission to the Gov-
emment through you is that it should provide 
them justice and if the people of that area a 
separate State then we have no objection to 
it. The Government must evolve a formula. 
No State should be divided all of a sudden. 
I do not know, but certainly there is anger 
in them. I would certainly like to submit to 
those who are in politics that we have living 
together for a long time, so in the proper to 
suddenly develop this much ill will for us. I 
do accept that the persons having vested 
interest are indulged in exploiting the people 
of Jharkhand areas, but the poor people 
living in rest of the areas whether falling in 
the Central Bihar or North Bihar are not 
responsible for their exploitations. 

Economic viability is a must for creation 
of a State in that situation. If the Govern-
ment declares Jharkhand to be a separate 
State then the rest part of Bihar would not 
be left economically viable and the centre 
will also not own any responsibility therefor. 
But if reorganisation of states are taken up 
and in that situation that area of Bihar is 
given the status of a separate State and the 
rest part of Bihar is given a status of yet 
another State by taking other parts also 
into it then the centre will have the responsi-
bility to look after the welfare of that State. 

So the economic viability has to be taken 
into consideration. And when then attention 

~, 

of the Central Government is drawn to the 
question of economic viability, the Govern-
ment will then also consider as to how inter-
nal resources can be generated in that 
particular State.The amount of Central aid 
would also be increased in that situation and 
there will therefore be much Central assis-
ta~ce given to it. But if it is done now, then 
all the assistance will be stopped and an 
awetul crisis will envelope the entire area all 
of a sudden. 

In that situation, the viola nee and 
terrorism that are already causing concern 
for the Government, will spread in the rest of 
the areas unabated and that will go against 
the Centre. We should not invite such a 
situation. The two parts of Bihar that have 
hitherto been serving a two wheels of a 
chariot should not be allowed clash to-
gether. The Central Government has been 
making a perpetual effort to avoid solution of 
the problem and to keep it on as also to 
linger it. I feel that this is the motive of the 
Central Govemment. I would therefore like 
to submit that the openion of all the con-
cerned parties should be sought so that 
solution to the problem may be found. 

The second pqint is that there should be 
a reorganisation of all the smaller States of 
the country. A States Reorganiation 
Commission should be set up all such 
issues should be referred to it for solution so 
that unity and integrity of the country may 
be strengthened and all round development 
of the backwards and of the people who are 
exploited may be ensured. With these words 
I conclude. 

SHRI CHITTA BASU (Barasat): Mr. 
Chairman, Sir. the Resolution has got two 
parts. And, naturally, it is expected that we 
should deliberate on the two distinct parts 

. which is contained in the Resolution. One 
part relates to the formation of new States 
and smaller States. And another part spe-
cifically suggests for the creation of Vanan-
chal and Uttaranchal, as new States. 
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I know, Sir, that your State is also very 
much agitated over the same issue. I 
mean, the State of Maharashtra. In Mahar-
ashtra, there is a sustained movement for 
the creation of Vidharbha, as per the rec-
ommendations of the SRC and that was not 
implement because of creation understand-
ing arriveda at between the leadership of 
Vldharbha region and Maharashtra, that is, 
Bombay region, as you may say. 

There is also a demand for Marathvada 
within Mahamshtra. There are demand sin 
Uttar Pradesh not only for Uttaranchal but 
also for Bundeikhand or something else. 
There similar demands in other parts of the 
country also. 

Therefore, whether it is .desirable, 
whether it is advisable or whether it is 
feasible to have smaller viable states, is a 
matter for consideration and analysis in 
depth. Earlier, when the SRC was estab-
lished, the main criteria was linguistic States. 
Language, as far as I understand, was the 
main factor. 

There can be difference about it. Lan-
guage and culture wrierthe basic criteria for 
formation of a State; SRC considered that 
aspect with all seriousness. But even. after 
the formation of the States on the basis of 
language and culture, that is what we say 
linguistic redistribution of the States, there 
have been still problems lingering on. These 
problems are manifested in the form of the 
book meant for Vananchal or Jharkhand or 
Vidarbha or Marathwada or Bundhelkhand 
or somewhere else. Therefore, there is a 
need to have a fresh look into the matter as 
to whether there will be another commis-
sion to go into the remaining problems or 
lingering problems arising out of the linguis-
tic redistribution of the States. 

So far as Jharkhand or Vananchal is 
concerned, rather I am very much con-
cerned about Jharkhand, I do not mean 
anything else; if you want to have a sepa-
rate State, it is a different thing; what would 
be its name would be decided by the people 
of that area the concept or the precession of 

it, according to me, is not based on cultural 
or language Considerations; nor it is based 
on ethnicity . E.thnicity has got a strong 
point. All over the world, today I am finding 
the matrifestation of agitation, manifesta-
tion of poIitical'fmces, emergence of politi-
cal forces, division and redMusion of the 
State orcountries, on the basis of ethnicity.' 

Sir, excuseme; I would also say with all 
humilitytotbe advocate of Jharkhand State 
that there is no basic question ethnicity, 
language or culture for the demand of the 
creation of Jharkhand State. The basic 
issue or the basic emotion or the basic 
sensitiviIy for the demand of creation of 
Jharkhand State is a regional disparity of 
development. That means, there has been 
a regional disparity in development; and 
because of the regional disparity in devel-
opment, the question of having a separate 
State has arisen and not on the basis of 
language, not on the basis of culture and 
not on the basis of eltmicity because even 
if Jharkhand State is created, it will be a 
multi-lingual State having more than lan-
guage;even if it is a separate State, it will be 
a multi-ethnic State; and even if it is a 
separate State, it will be a multk;ultural 
state. 

Therefore, Sir it is not so simple an 
issue. So far as creation of the State is 
concerned, I do admit that there has .been 
exploitation, that there has been backward-
ness; and that backwardness has been a 
planned backwardness; that is not the natu-
ral backwardness; that is the backward-
ness arising out of the blunder and loot of a 
section or a segment of vested interests in 
Bihar and elsewhere. That is the thing. 

I knowthat you will not give me time and 
I also do not want to take the time'of the 
House on this. But here is a document 
which describes in vivid, how the Jharkhand 
area has been exploited by certain seg-
ment at: the vested interests. Only for the 
information of some of friends, here, I 
would quote the figure which is available 
with the Bihar Govemment itseH. The 
economic backwardness of the region has 
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been brought home there. It says: 

"This region, that means the 12 districts 
of Bihar which is generally known as 
Jharkhand area, contributes over 70 per 
cent of the total revenue of Bihar." (Interrup-
tions) 

Is it 16 or 12? (Interruptions) 

SHRI JAGAT VIR SINGH ORONA 
(Kanpur): In Santhal Pargana there are 16 
districts. (Interruptions) 

SHRI CHITTA BASU: Any way, in the 
case of Santhal Pargana, there has been 
division and sub-division.1 mean, Jharkhand 
area. (Interruptions) 

MR. CHAIRMAN: No personal discus-
sion please. 

SHRI CHITA BASU: Jharkhand area 
contributes about 70 per cent of the total 
revenue of the united Bihar State. So far as 
the resource transfer to tl1at region is con-
cerned, it does not exceed 20 per cent. 
Why? (Interruptions) 

MR. CHAIRMAN: Mr. Mohan Singh, 
you are going to speak. Why do you now 
make observations by sitting only? 

SHRI CHITTA BASU: Therefore, this is 
a glaring example of exploitation. The value 
of the Total agriculture production of entire 
Bihar comes to Rs. 1, 165.92 crore and the 
Share of these 16 or 12 districts in the 
Jharkhand area comes to only Rs. 172.59 
crore. that is, only 6 per cent of the total 
agricultural production of the State. Of the 
total net irrigated area, • the Jharkhand 
region has got 1.06 lakhs hectares as irri-
gated area out of a total of 11 .19 lakhs 
hectares. And dams are being chreated 
there. Many projects are also being cre-
ated. 

Then, there are many other things- al-

Vananchal 
ienation and exploitation. I will give only one 
example and f will finish on that point. The 
total number of electrified villages in Bihar 
is 49,444 and the number of electrified 
villages in Jharkhand region is only 10,791, 
although 50 per cent of the production is 
from that region. 

So far as land alienation cases are 
concemed, the tribals have been alienated 
from their land. So far, 90,847 cases were 
submitted. 44,000 have been allowed, that 
is, permitted to be gone into. 34,000 have 
been dismissed and 13,000 have been 
pending. Land has been restored in 2,994 
cases only out of 90 ,000 cases of alienation 
of tribals from land. Only 3,000 cases have 
been successfully contested and land has 
been resorted to the original tribal owner. 
Therefor, these are glaring examples of 
regional disparity and fearless exploitation 
of the tribals and loot and plunder by a 
section of the administration-all those people 
who matter. Therefore, I again reiterate my 
conclusion by saying that it is not the ques-
tion of ethnicity, culture, language but it is 
the question of the removal of regional 
backwardness and question of justice and 
equality. Therefor, I reiterate my view that 
this should be considered from that point of 
view. I feel that, at the present moment, for 
the times being, a regional autonomous 
conical is an appropriate mechanism within 
the united Bihar State for rapid and satis-
factory economic and social development 
of the regon. forthe of case, there should be 
statutOrily guaranteed financial resources 
from the center and there should also be 
statutorily sanctioned, statutorily fixed 
resources transfer from the State. The main 
grievance is that there is no transfer of 
resources from the State Headquarters. 
The grievance is even if some resource is 
transferred to the State by the centre, the 
appropriate proportion does not go the 
Jharkhand area and therefore, there should 
be an autonomous council which should be 
guaranted with wide powers of administra-
tion and legislatives business and also 
guaranteed with statutory financial reo 
sources both from the centre and State. 
This can be the resonable, rational and 
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satisfactory solution to the Jharkhand prob-
lem which is before us for the last six 
decades. But the centre has got a role to 
pay. I have got a cutting before me but I 
shall not quoted from it. But Mr. S.B. Chavan 
had told the lok Sabha on 2nd December 
last that the centre was not averse to the 
formation ofthe separate Jharkhand States. 
Mr. Chavan had told here on 2nd Decem-
ber last that the Centre is not averse to the 
creation of Jharkhand State provided West 
Bengal agrees, Bihar agrees, Madhya 
Pradesh agrees and Orissa agrees. This is 
the way how they want to drive with a 
wedge between p~ple of different States 
only to maintain their political supremacy or 
political reign or hegemony. So far as West 
Bengal is concemed West Bengal has made 
its position clear saying that not a single 
block. 

is on the basis bo population. In East 
Purulia and Midnapore districts, more than 
ten per cent of their population is consti-
tuted by tribal population. Orissa Govem-
ment has made its position clear to the 
Centre. It is a compact area where the 
advises orthe Scheduled Castes constitute 
at least a sizeable population. Therefore, 
even disturbing West Bengal, even bifur-
cating Bihar and even disrobing the State of 
Orissa is not for the idea of speedy and 
satisfactory economic and social develop-
ment of that area. My friend is very much 
angry with us because of Darjeeling Gorkha 
Hills Council. Sir, there might be certain 
defects and certain shortfalls but in a coun-
try like India, where a vast population is a 
tribals and Scheduled Castes and Sched-
uled Tribes, there must be autonomous 
regions. They must have the widest pos-
sible administrative and legislative powers 
and financial resources to fulfil the hopes 
and aspirations because they are the people 
who are Indians. There are many of us who 
have come from outside India also and we 
should notforgetthat historic aspect. There-
fol""'-"_'" Centre should be very clear in their 
id, s ana programmes. They should en-
courage somebody in Derjeeling and they 
should not encourage some forces in 
Jharkhand area. If they do so, they would 

be disturbing the stability of the country 
thereby. For this purpose, I wouldappealto 
the Govemment that they should have a 
policy formulated on these issues. And I 
take the opportunity to appeal to the people 
who are engaged in Jharkhand Agitation 
not to indulge in such activities because in 
this way they are creating certain misun-
derstanding among the people of Bihar and 
West Bengal. I also wam that they are 
increasingly taking resort to violence. This 
is an issue which can be settled through 
dialQuge, consultation, discussion and 
mutual understanding. Therefore, there 
should not be negative approach from the 
advocates of the Jharkhan Agitation and 
they should see to it that the matter is 
solved in a peaceful manner through dia-
louge, through reasoning, and through 
aguments forthe grater interest of the people 
of different States and more than that, in the 
supreme interest of our nation. 

SHRI INDER JIT (Darjeeling): Mr. 
Chairman, Sir, I am deeply greatful to you 
for giving me a chance to speak on this very 
important Private Members' Resolution. I 
would like to make it clear straightway that 
I support this Resolution and the creation of 
both Uttaranchal as well as Vananchal. In 
fact, Mr. Chairman Sir, I would venture to 
go a few steps further 

I think Sir, a time has come when we, 
on all sides of the House, must seriously 
consider the question of setting up a sec-
ond States Reorganisation Commission. I 
an conScious of the fact that the first States 
Reorganisation Commission set up in 1956 
created a lot of turbulence and many prob-
lems all over the country. For some three 
years, all other activity came to a stop. We 
were all busy fighting with each other over 
districts, sub-divisions, talukas and vil-
lages. 

Nevertheless, over the last 35 years, a 
situation has grown whereby frest de-
mands have cropped up in to different parts 
of the country for separate states. We have· 
seen how Assam has now come to be split 
in as many as five to seven States. We now 
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call that region as the areas of the Seven 
Sisters. There was a time when we only 
spoke about the viability of Assam and 
firmly ruled out creation of any other State. 

Sir, we have these demands and par-
ticularly the demand for a Jharkhand State 
for many years now. We have also had 
demands in the pastfora separate State of 
Vidarbha, for a separate State of Surashtra 
and for a separate State of Uttarakhand 
which is now called as Uttaranchal. Sir. we 
have these demands made from almost all 
paris of the country. Therefore, I do think 
that it is time that we serioulsy think of a 
second States Reorganisation Commission. 
And I would strongly urge that the Govern-
ment should not reject this immediate 
demand for these two States of Uttaranchal 
and Vananchal, out of hand. These are 
demands which deserve serious consid-
eration. 

Sir, it was my privilege to pay some role 
in the creation of the Darjeeling Gorkha Hill 
Council. Initially, Sir, as you are aware, 
there was a demand for a separate State of 
Gorkhaland. Eventually, we worked out a 
formula whereby a separate autonomous 
district council was created and this district 
council and supposed to be something short 
of a full-fledged State. The Daljeeling model 
was at that time acclaimed on C!II sides and, 
I must confess, I too personally thought 
that it held out hope and answer to the 
problems of many parts of the Country. 

In fact, as you are aware, the people of 
Laddakh who felt exploited by Srinagar for 
decades came forwards and demanded a 
Darjeeling model authonomous council for 
Laddakh. Linkewise, I throught at one state 
that similar councils could find and answer 
to the demands and requirements of Vid-
erbha; demands and requirements of Sau-
rashtra and demands and requirements of 
many other areas. But, Sir, we must seri-
ously consider whether this authonomous 
council can be a model. 

I regret to say that our own experience 
in Dalfeeling has been far from happy. My 
good friend Shri Chitta Basu strongly rec-
ommended an autonomous council for 
Jharkhand. But, Sir, my own experience of 
the Daljeeling Gorkha Hill Council has left 
me with one distinct impression that this 
model will not work so long as it is imple-
mented in the manner in which the West 
Bangal Govemment is implementing it. To 
be honest, Sir, the Darjeeling Gorkha Hill 
Council Accord has not been implemented 
by the West Baogal Government and its 
Chief Minister, Shri Jyoti Basu either in 
latter or in spirit. In fact, to be honest, the 
implementation has been virtually a fraud 
on the Accord. And, so long as we cannot 
get this kind of a model to work efficently 
and honestly, there is no point in trying to 
work out similar outonomous councils. I will 
give only there examples to show how this 
Accord has not worked. 

It will shock you to know that as of today 
the Darjeeling Gorkha Hill Council faces a 
financial blockade from the state Govem-
ment in Calcutta. Sir, an amount of As. 
37.16 crores which was sanctioned by the 
Centre to the Darjeeling Gorkha Hill Coun-
cil has been blockaded by the West Bengal 
Govemment. This amount was give to the 
Darjeeling Gorkha Hill council for the year 
1990-91 to 1991-92. But this amount of 
As.37 .16 crores has been used up by West 
Bengal. 

When the accord was being hammered 
out, the leader of the Gorkha National 
Liberation Front wanted Centre assistance 
and Central funds to be made available 
directly to the automous council. The West 
Bengal Government protested and Said, "If 
you are going to start giving fund directly it 
would give tne Council. The satus of a 
separate State." I then put forth a'compro-
mise formula and that formula was happily 
accepted. I proposed that Central funds 
meant forthe Darjeeling Gorkha Hill council 
be routed through the West Bengal Gov-
ernment but the West Bengal Government 
should only function as a Post Office. Yet, 
Sir, what has happened? 
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As I Just told you, Rs. 37.16 crores of 
ourfund have been blockaded and used up 
by the West Bengal Government. In fact, 
today is the 19the of March. There are only 
11 days left four this financial year to end. 
Yet not a single paise has been passed on 
to the Darjeeling GOrkha Hill Council forthe 
year 1992-93. Consequently the Darjeeling . 
Gorkha Hill Council has been virtually forced 
to pull down its shutters. 

This was ideas and excellent model. It 
was a model which received compliments 
from the former President, Shri R. Ve-
nkataraman when he visited Darjeeling. He 
said at that stage that this was a model 
which should be accepted and applied all 
over the country. Alas! however, this has 
not worked because there is a great deal of 
double talk and deception by from Calcutta. 
Unless that ends, it cannot work. There-
fore, we must seriously think as to what is 
the way out. 

In my opinion there is only one way out 
and that is to go in for more States. In my 
humble opinion what the country needs is 
not 25 large States what we really need are 
50 smaller States instead of these 25 larger 
States which should not be made on the 
linguistic, cultural or even ethnic baSis. 
Jharkhand movement has been there for a 
large time and I think a they have a very 
strong claim. 

Once upon a time you will recall we had 
united Punjab. Nobody wanted to iouch 
united Punjab. I, as a Punjabi, was also 
opposed to any break-up of Punjab. So 
Haryana was demanded, it was said, 
"Haryana is not viable, Haryana is a banen 
area and it will be a total wasteland. It will be 
great difastar." About Himachal, too when 
Himachal people wanted to go out, we 
were not prepared to let them go. But once 
Himachal was given statehood, it has flour-
ished Haryana has also flourished Haryana 
has also flourished. 

Therefore, experience has shown that 
if you go in for smaller States, the smaller 
States are likely to flourish a lot. The reason 

why they are likely to flourish is simple. 
There is a tendency in almost all the States 
Capitals to treat certain areas as colonies 
and exploit them and plunder them and 
indulge in reckless pursuit of personal and 
party aggrandisement. Therefore, what we 
really have to do is to think in terms of 
smaller States, more States. Even as I 
recommended a second States Reorgani-
sation Commission, I strongly suggest that 
we should not delay moving in the direction 
of a separate State for Jharkhand and a 
separate State for Uttarachal. 

It has been may view for a long time that 
U.P., for instance, needs to be cut up into 
four separate States. We know how West-
ern U.P. and more so eastern U.P. have 
suffered. Several administrative steps were 
taken. At one stage, for example the Chief 
Secretary's secretariat, a mini secretariat 
was even set up in Meerut in addition to 
what you had in Lucknow. It did not work 
because these things will not work. There-
fore, I strongly recommended that we must 
go in for smaller l?tates. 

In this context, I shall conclude after 
making one more point. Even as I recom-
mended many more smaller States, I humbly 
make another constructive suggestion. 
Instead of having all of the States of one 
kind, we should seriously think in terms of 
what was done immediately after Inde-
pendence. Instead of having one category 
States we should think in terms of two to 
three category States as was the the situta-
tion immediately after Independence. That 
is, we should have Part A States with full 
powers as we have, now, then part B 
States with certain limited powers and Part 
C States which could be in the nature of 
Union Territories. 

This has to be done because there is a 
tremendous amount of reckless exploita-
tion of certain arras within various states. 
Reckless plundering that is going on. Large 
areas in various States are being treated 
as colonies. Therefore, if weare to give our 
people, particularly our exploited people, a 
fair deal, I think, it is time to take a fresh look 
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at our political map and think in terms of 
many more States than just 25. Thank you. 

[Translations 

SHRI RAMASHRAY PRASAD SINGH 
(Jhanabad): Mr. Chairman, Sir, the discus-
sion on the issue of Uttaranchal-Vananchal 
that is going on at the moment gives me an 
impression that the discussion has slit into 
two groups. on the one hand there are 
people who support and making of the 
separate State while on the other there are 
people who oppose it. Not I would like to 
know through you that if a separates State 
is really made then what is the justification 
for it and if it is not made then again what is 
the justification for that. 

Mr. Chairman, Sir, India is a vast coun-
try. Earlier India was divided into many 
parts. This House should those was are 
responsible for verification of India into a 
vast country (Interruptions) Mr. Chairman, 
Sir, now efforts are being made to divide 
India into many parts. Who are making 
such efforts? the reason for it is dicontent-
ment. A country disintegrates when discon-
tentment develops. A family however small, 
many be offive members only, too is liable 
to disintegration. When the head of the 
family is dishonest, then the house is bound 
to be divided, otherwise it is not so. If the 
head of the family is honest, the family 
remains united for generations to come. 
Today I must say that the demand of sepa-
rate States can be attributed to the long rule 
fo the Congress party. The people of the 
country actually do not understand this 
fact. No political party has ever ruled any-
where in the world for so long a period as 
the Congress party had an opportunity to 
rule the country for such a long period. And 
its rule has been based on favouristism. It 
has ruled the country by dividing the people 
in groups like backwards, forwards and 
Harijans. They have never thought of the 
interest of the country as a whole, they have 
always cared more for chairs. They have 
ruled with the primary concem of protecting 

their chair. 

Such a big national party that has ruled 
the country and that has the credit of provid-
ing leadership during national movement, 
joined hands with the regional party of 
Tripura to jOintly rule the State. So they 
intend to divide trippura also? If a regional 
party that is formed somewhere, is given 
importance then raises a d~mand for sepa-
ration. This is what has been happening. 

Secondly, I would like to say that when 
I was a Member of the Legislative Assem-
bly, I used to read in the newspapers that 
the fight in Telengana is with Mr. Chenna 
Reedy. There was a violence for a long 
time. Was Telangana given the status of a 
separates State? so' far it has not been 
given the status of a separates Stclte. We all 
know how that issues was dealt with. we 
have also witnessed the agitation in Dar-
jeeling. Why were the Bodo agitation and 
Jher1<hand agition held? Agitations are held 
only at the places where the Govemment 
did no development Some people of the 
places where d?". velopment was not done 
by the Government. carreforeworc.:, formed 
organisation on and started awakening the 
people. The example of simmering discon-
tent is there before you. People are talking 
of the Jhar1<hand party. I wanted to know 
whether development can be ensured if 
Jhar1<hand is given the status of a separate 
State? Mr. Subodh Kani Sahay is the 
leader of that party. Mothers go to wor1< 
taking their Children on their books. Does 
this mean development? Suraj Mandai is 
also one of their leaders. The name Suraj 
Mandai is a synonym of a big plant. He 
does not belong to a Scheduled Tribe. I 
would like to ask whether he is the same 
Suraj Mandai who was the rigt-ot hand of 
Laloo ji. He might have earned millions of 
rupees. I am stating the truth and I am 
saying it with honesty. But what changed in 
four months that Mr. Subodh Kant Sahoy 
was made the leader of the party. Who has 
done all this? The Congress party is re-
sponsible four is because the congress 
party allowed Chandrashekhar ji to rule the 
country for four months Millions of rupees 
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were grabbed by a handful of persons in 
those four months. I am in this House since 
1984. The question is who is responsible 
for the ruining the country. What would 
have happened if the power rested with the 
Congress party? But they cannot tolerate 
being out of power for a longer period. The 
congress party has this weakness that if the 
stays away from power for 5-1 0 years then 
no one will remain with this party. All will go 
to death bed. This weakness that if it stays 
away from power for 5-10 years then no 
one will remain with this party. All will go to 
death bed. This is the condition of the 
Congress party. 

What I want to say is that if the Con-
gressmen work honestly in the villages 
then everything can be OK There is 
division in the villages under congress ruled 
states. Development is done on the basis of 
caste every where. If a drain has to be made 
in a particular village and if the M.L.A. oHhat 
area belongs to a forward caste then be 
would get the drain made in the area inhabi-
tant by the forward class people and if the 
M.L.A. belong to some backward commu-
nity, then the drain would be constructed in 
the area inhabited by the backward class 
people. Now I want to ask whether this is 
painful to the need by people or not. Whether 
the need by people will suffer or not. You 
can honestly think that if there are double 
standard of development in the same vil-
lage, then people will have a general felling 
that their Govemment is not dOlOr! well and 
that govemment should go out of power. 

17.00 hrs. 

The facility of hand pumps is provided, 
Government has the require money The 
system weakens when the law5 are vio-
lated. Everything breaks when laws are 
broken. I would not mention the name of the 
Chief Ministerwho is no more. He broke the 
rules. It was decided by the Selection 
Committee as to where the hand pumps 
would be bored and what should be the 
criterion of population of an area for provid-
ing a hand pump. But this right has been 
given to the M.L.A. That is why things are 

in a mss and the whole amount is spent. 
There are many other things, But who will 
investigate. into all those matters. There is 
no difference between the rule of the State 
Government there and the rule by a Con-
gress Government in a State. Health 
Centres have been opened in the villages 
inhabited by the upper caste people and 
besides, there is also the facility of addi-
tional P. H .Cs. But there are several villages 
inhabited by the people belonging to the 
backward classes who have to go seven-
eight kilometers away in some different 
district for buying medicine .... (Interruptions) 
Let me again come to the Jharkhand issue. 
The Government is bent upon dividing the 
villages as well. An inquiry can reveal 
thaulasnds of such incidets in our constitu-
ency itself that al1 M.L.A. gets additional 
P.H.C. or its sub-centres opened in the 
villages where the people of his caste dwell 
in larger number . Roads are also con-
structed on the same consideration. Shri 
Chitta Basu asks even now witt> much 
emphasis as to hOIVthis all happened. Why 
is there the dem?nd for a Separate 
Jharkhand State? The long rule of the 
Congress Party has been based on favour-
itisill. I have said several times over that if 
charistians were not there, we could not 
have even a single literate persons from the 
Scheduled Tribes. There are persons who 
have changed their religion to hold big 
posts. But they are not able persons. We 
see the persons placed on high posts who 
are all converts. They taker. Organ or 
something else with their name. Ultimately 
why is it so. The Government is respon-
sible or all that. The Government least 
bothered about the incident of religious 
conversion. After all that conversion is for 
the sake of development. After undergoing 
conversion of religion. they are sending 
their children for schooling. VI/hen they 
belong to the Scheduled Tribe area, they 
make maximum efforts to get theIr children 
admitted to schools even through they are 
M.L.As or M.Ps. What will be your answer 
to it? If Jharkhand state is formed, what will 
happen then. If you run the country with 
honesty and with the feeling of patriotism, 
then nobody will demand separate 
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Jharkhand State but in the absence of 
equal development, you what to divide the 
country into pieces. Hon. Ministerfo Home 
affairs has said that Shri Laloo has spoken 
about it. This is a central issue, therefore he 
should not have spoken. The Center 
said .... (/nterruptions) it should have been 
done there. The one who heads the Gov-
ernment in the state is called Chief Minister. 
He should have said that it h~d not been 
given the desired level of development, we 
are going to given the desired level of 
development, we are going to give it that 
level ...... (lnterruptions) They will have to 
work honesty or its development, which 
has not been done till date. 

They have enacted a numberof legisla-
tions but their land was bought by the 
property dealers and they auctioned the 
same. YOu even enacted a law for this 
purpose but did not implementit. Who had 
got it auctioned. The same Tikku who goes 
from here and charges interest. who is 
sitting there as well as here also .... (Inter-
ruptions) It is not a question of Suraj ~Jandal 
alone. The questions is why Suraj Mandai 
is leading this movement. You go to rancho 
and see for yourself that officers as well as 
politicians and contractors have built forts 
for themselves. They have grabbed the 
nation's assets. If we form Jharkhand, these 
people will make merry. Suraj Mandai and 
Shibu Soren may acquire how high posi-
tions but poor people ate not going to 
benefit from it. Therefore, I want to say that 
if you actually what to do anything for the 
welfare of the poor. then you must do 
something for their development. It am not 
as leaneared as Shri Chitta Basu but the 
fact is that their development is not done 
properly. Had there been equal develop-
ment, then there would not have been this 
movement and other problems related to it. 
The development there is so unequal that 
somebody is very rich and somebody is 
very poor. 

Thl3Y ruled tl15 country for forty years. 

Vananchal 
Had the people removed them after five 
years, then it would not have happened. 
The people of the country committed a 
great mistake which is leading to the disin-
tegration of the country. 

SHRI BALRAJ PASSI (Nainital): Mr. 
Chairman, Sir, a proposal has been put 
~orward that a separate Uttranchal state 
nay be formed and Vananchal may be set 
JP. During the last election in U.P., Uttran-
chal was an issue. Specially the issue of 
Uttaranchal reached every nook and cor-
ner of thf remotest places. This demand 
was initially raised in 1952. Since then, this 
demand has been raised in some form or 
the other. But after 1952. the Congress 
ruled the State and it was the ill fortune of 
this Uttaranchal region that four Chief Min-
ister hailed from region. Interestingly, three 
Chief Ministers hailed from holly areas and 
the fourth Shri Chandra Bhanu Gupta was 
from the plains but he contested trom 
Ranikhet and assured the people there that 
all round development will be made. I would 
like to say that whatever development took 
place there was during the rule of PI. Gov-
ind Ballabh Pant as some schemes were 
launchedatthattime. Afterthathon. Hemvati 
Nandan Bahuguna became the Chief Min-
ister who thought himselfto be a rnand from 
'lilly areas. I can still remember that he 
:ontested a bye-election of Lok Sabha from 
)ehradun and that time he was not in the 
;ongress but. 

(English] 

MR. CHAIRMAN: Why do you diSCUSS 
hese personal'ties by taking names? 

Translation] 

SHRI BALARAJ PASSI: It is related 
with that. 

{English] 

MR. CHAIRMAN: Do not go on taking 
names. You discuss the prinCiples. 
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SHAI BALAAJ PASSI: The people there 
elected a leader, who made them believe 
that when he became the Chief Minister, 
this area would be developed. A persons 
from National district of Uttar Pradesh who 
became Chief Minister four times and held 
the portfolio of a Minister at the Centre 
three or four times. The people of hilly 
region voted in favour of the Congress for 
forty five years with the belief that the fate of 
this areas as well as the fate of the youth 
would change. Even the Britieshers did not 
develop This area in the Planned manner 
because they need men for their army and 
home Guards, Therefore, they did not want 
to develop this area. The Congress also 
adopted this policy for 45 years. They people 
of this region thought that this region would 
develop and the youth of this region would 
become self-reliant but nothing of this short 
happened. The Congress also did not let 
the youth awaken because in it did so, the 
youth would have ecome vigilant about his 
rights. I would like to ask the Government 
as to what did the Congress do for Uttaran-
chal during the last 45 years? It gave noth-
ing except backwardness, poverty and 
destitution. 

Mr. Chairman, Sir, in 1971 Himachal 
Pradesh was part of Punjab. No the people 
of Uttaranchal are jealous of Himachai 
Pradesh which is quite natural Because 
Uttaranchal has more population and more 
area than thaI cf Himachal Pradesh. At the 
time of formatiof' of a state 50 per cent 
population was below the poverty line, which 
has beeR reduced to 25 per cent at present. 
The people of Ultranchal saw this change 
taking place there. When Himachal Pradesh 
was part of Punjay, it did not get its due 
share. Schemes were planned but were 
limited to Punjab only. When in 1971, 
Himachal Pradesh came into being, the 
people changed their luck through hard 
wok. The way Himachal Pradesh has Iden-
tified its Circumstances and worked to 
achieve progress can also be adopted in 
case of Uttranchal. 

Mr. Chairman, Sir, this is ill fortune ofthe 
people of Ultaranchal that the person from 
plains who does not have any knowledge 
about hilly areas it made a Minist/r'for the 
development of hilly areas. This has hap-
pend many times. W~at else can be more 
funny> I would like to ask whether the 
Minister whosever had held office at that 
time, was aware of the geographical situ-
ation of the hills? Was he aware of the 
conditions of roads? do not want to mention 
the name of the Chief Minisier of the previ-
ous Government. When the matter of drink-
ing water problem of Pithorgarh area was 
taken up with him, he asked his Secretary, 
whose name I do not want to mention, to 
look into the matter. H€ said a Grant of As. 
5 lakhs was being released for instaling 
hand pumps there. What a fun? I w!)uld like 
to ask how schemes are chalked out as it 
was not a practical scheme. 

There is a place by the name of Aamgarh 
in Nainital district. I visited that place after 
elections as the people of that area voted 
for me in elections. They had resentment 
which they had been having for the last 
forty five years because the person. against 
whom I was elected, had remained Chief 
Minister of the state four time. He had also 
been a Minister at the Centre for many 
terms and is also respectable leader of our 
area .. But even then people elected me with 
a hope and belief. The only reason was that 
though he used to make his point strongly, 
nobody listened to nim The foundation 
stone of a cold storage has been laid at that 
place known as Ramgarh. I was alkyd by 
the people why this could storage was 
being constructed, I told them that it was 
meant for their development, they said that 
it would serve the interest of those officials 
and bureaucrats who had submitted this 
scheme. I asked whether they would not 
keep apples and potatoes in the cold-stor-
age? They replted, "Mr. M.P., apple grows 
where in the season when it does not Grow 
any where else, neither in Himachal not in 
Kashmir. If they kept their apple in cold-
storage, then they would suffer loss in 
compassion to apple from Himachal and 
Kashmir as nobody will pretertheir apple to 
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the one from Himachal and Kashmir." 
Similarly, 'pahari' potato grows there, which 
is much sought offer in Delhi. That too 
grows there in off-season, Now that plans 
are formulated that their produce should be 
kept in cold storage. Such impractical 
schemes are formulated by people Sitting in 
Delhi and Lucknow. I myself met the Chief 
Minister in this connection. Ultimately that 
Rs. 1.5 crore scheme was abandaoned. 

Mr. Chairman, Sir, I can mention not 
one but a number of such impractical 
schemes. Land in the hili areas is very 
fertile. We are competent enough to carry 
out development works in our area. in our 
area not only number of revolutionaries and 
saints were born but the poets of the promi-
nence of Sumitranandan Pant were also 
born. While on a vilest to Almora, tha birth-
place of the great poet, if you get a chance 
to stay in the Rest house you will find that 
nobody can enter the building irom the 
main gate, You wit! wonder at architectural 
design of the building. The way leading to 
the main entrance of the building is closed 
and the brckside will has been demolished 
to make way for the entrance. Architecturai 
design was made in Lucknow on the prom-
ise that it should be East facing. However, 
it was not taken care of the fact that even 
hills are sometimes blocked by hills and the 
building was constructed. When hall of the 
construction woke was overthe question of 
the main entrance became a riddle. En-
trance was constructed at the backside 
since the hillock faced the building. Such 
impractical schemes are being formulated 
in Uttranchal. Though we raise our voice 
against all these things, but it seems to be 
of no avail. After 45 years of independence 
tho S.uP. came into the power in Uttar 
Pradesh. People of the area whole heredity 
had voted in favour of the B.J.P. and out of 
19 Assembly seats my party won 15 seats 
on the plank of UttranchaJ. What else can 
be a better omen then the election of 4' BJ P 
MPs from the area on the plank of Ultran-
cha!. Only as a gesture of goodwill and to 
honourthe sentiments of Uttranchal people, 

Vananchal 
the Uttar Pradesh Legislative Assembly by 
a majoriJy vote passed a resolution in fa-
vour of 1ne formation of U1tranchal and 
forwarded it to the centre. What is the fate 
of this proposal? I would like to know from 
the hon. Minister of Home Affairs, that in the 
past in response to the question regarding 
the formation 0 Jharkhand State, he replied 
that no such proposal had been received 
from the State Government, but on the 
other hand when the Government of Uttar 
Pradesh forwarded to the Centre a pro-
posal highlighting the circumstances for the 
formation of Uttranchal why it is not being 
examined? I remember the day and the 
year not the date, but on 'that day I was in 
Almora. the Government of Uttar Pradesh 
headed by Shri Kalyan Singh could not 
announce the formation of Uttranchal, but 
on that day made an announcement that a 
separate secretariat for Ultranchal will be 
set up at Almore. Foundation stone for the 
sC'me was also laid that very day. The then 
Mmister of Finance came to lay the founda-
tion stone, Many a han. MPs and MLAs 
were present on the occasion. A speCial 
stage was construcled and the pe0ple were 
in high spirits. Peop;€< ,"ere in f'3stive fIiood 
that the days of hardship~ are over. Unfor-
tunately, that veri day t,g stl'emi'r;t of the 
hon. Minister of Home Affairs appea;ed in 
IMe press that Uttranchal was not being 
formed for the present. 

Mr. Chairman, Sir, I would like to submit 
to the hon. Minister of Home Affairs that the 
people of my area are peace loving and 
patriotic. To take on the challenge of the 
enemise of the country revolutionaries 
came forward from this area and even the 
soldiers for this area go to face the enemy 
in the battle field so as to successfully 
defend the country's borders. Demand for 
Utlranchal is not being raised to serve our 
narrow parochial interests, But to success-
fully defend the country from foreigners, as 
whole of the Uttranchal region shares bor-
ders with foreign country. Our borders will 
not be safe if ihe youth of the country is in 
low spirits. The issue of the low spirits of the 
youih of the region cames up when the 
youth stay back in the area. All the children 
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after High School migrate to Delhi in search 
of employment because they cannot re-
main a mute spectator to the starving con-
ditions at home. It is very unfortunate that 
even after BA and MA the youth fail to get 
employment there. Last to last year Gov-
ernment held an interview at Tanakpur in 
the Nainiital district for the post of 'Bus 
Conductors. Unfortunately even for that 
post the you of the area were not selected. 
We were satisfied that if our youth are not 
competent enough to be lAS and PCS 
officers, at least they can hope to become 
bus conductors, but now it seems even this 
is not destined. 85 per cent youth of the 
plains were selected through that interview. 
There could be nothing more unfortunate 
than this. Through that interview 60 per 
cent vacancies were filled up by the youth 
of the district of the then Chief Minister of 
the State. 

Even now in the recruitment in Police in 
Pithoragarh district 60 per cent of the va-
cancies are filled by the youth of Etawah 
district. Recruitment in Police takes place in 
Pithoragarh but the youth of a place as far 
as 500 kms away, are selected while the 
youth of that area are not selected. So, how 
can the fortune smile on them? They are 
simply idling away their time. 

The Government of Uttar Pradesh re-
specting the feelings and sentiments of the 
peop:e of the area has conferred upon us 
the status olthe hill cadre. The Government 
of my party was determined enough' to 
implement it and had also taken a vow in 
this regard so as to crate maximum ave-
nues of employment for the youth of the 
area. 

Mr. Chairmen, Sir, there can be nothing 
more unfortunate than the fact that though 
there are hospitals and schools. but the 
doctors and teachers are not being ap· 
pointed. Even when the doctors are ap-
pointed they never join duty. Immediately 
one day after joining their duty they proceed 
on leave and through the influence of some 
officer or the Chief Minister try to get trans-
fer in the areas in the plains. Even no the 

hospitals and the school are without ade-
quate staff. Immediately after appointment 
they get themselves transferred. 

Mr. Chairman, Sir, therefore. I would 
like to request you and whole House that in 
view olthe peculiar problems olthe hill area 
this proposal should be accepted. There 
can be some difference of opinion regard-
ing Jharkand. However, as Shri Paswan 
stated last week that there is no difference 
of opinion regarding Uttaranchal. Members 
of other parties had also said the same 
thing. Therefore. this proposal regarding 
Uttranchal should be passed unanimously 
today itself. So that we can tell the innocent 
people of our area that better days are now 
again round the comer. 

SHRI SYED SHAHABUDDING (KISH-
ANGANJ): MR. Chairman. Sir. we have 
been debating this Resolution from many 
angles. I think. there is a general consen-
sus that today we need smaller States and 
in fact. apart from Uttaranchal and the 
question of Jharkhan, we have taken congni-
zance of the demand for smaller States 
from various parts of the country. It has 
been suggested that the time has come 
now to esatablish a new States Re-organi-
sation Commission with proper terms of 
reference which would take into account, 
not only the question of languages, but also 
various other parameters including the 
experience of development since we be-
came free. 

Sir. I would like to place some informa-
tion before you. We have here the report of 
the 1991 census. We have got the basic 
population and area figures for every State 
and Union Territory. The Union consist of 
24 States and? Union Terriories. The total 
population of the country is of the order of 
839 millions. Now. the biggest State. Uttar 
Pradesh accounts for 16 per cent of the 
population. The tow biggest States, Uttar 
Pradesh and Bihar account for 26.8 per 
cent of the population. If you take the first 
three. that Is to say. including Maharashtra. 
the total comes to 36 per cent of the popu-
lation. Take the next one. West Bengal. four 
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States together come to 44 per cent and 
take the first five States including Andhra 
Pradesh, that is, Uttar Pradesh, Bihar, 
Maharashtra, West Bengal and Andhra 
Pradesh, together these five States give us 
52.3 per cent of the total population of the 
country. 

Sir,l will not you more figures, but I have 
gone up to the 12th. You add one more 
State, it brings another 10 per cent, add 
another two States, it means another 15 
percent and within 12 States and among 
you have 90 per cent of the population of 
the country. NOw , these are the major 
them the siants are the first five States. If 
you take the area figures, the only excep-
tion in that pattem are, West Bengal and 
Kerala which have got very high density. 
But, otherwis .. again we find that the first 
five States, that is, Uttar Pradesh, Bihar, 
Maharashtra, West Bengal and Andhra 
Pnidesh Cover nearly 36 per cent of the 
area of the country and that way, these 12 
States cover 85 per cent of the area and 90 
per cent of the population. 

Unfortunately, over this period for vari-
ous reasons we have created micro States. 
So, we have a picture, unfortunately, in our 
country where we have giants, on the one 
side and pigmies on the othet- We have got 
being States and then we have got not 
small States, but micro States. , . 

Micro States have been created be-
cause of certain compulsions or political 
circumstances, because we did not have a 
formula before us, because we did not have 
a total vision before us, because we did not 
have completed plan before us and there-
fore as and when we came across a prob-
lem and when we were pressed very hard, 
the only solution found was, to created a 
micro State. So, on the one hand, we have 
States like Uttar Pradesh with a population 
of 140 million people and here in our very 
country, we have got a State like Sikkim 
with 4 lakh people; we have got Mizoram 
with 7 lakh people and we have got about 

Vananchal 
half-a-dozen States with each one of them 
having a population below 1 mUlion. 

Therefore, Sir, we have now a federa-
tion, a federation of giants and pigmies; a 
federation of big States and micro States. 
Can this federatiob survive? Do we not 
benefit from experience, draw some les-
sons from the experience of the Soviet 
Union, from the experience of Yugoslavia? 
I personally feel, Mr. Chairman, that one of 
the distabilising factor in any federation is 
the vast dichotomy between the big and the 
small, between the giant and the pigmy . 
Then what happens? The federation is no 
longer a true federation: the federation tends 
to be dominated by the big ones, by the 
giants, be the big States. Therefore, there 
can never be ~ balance relationship; there 
can never be an equality of relationship; 
there can never be justice in inter-State 
relationship or in the relationship between 
the Centre and the States. 

That is why, I think, we sho4i draw 
some conclusion from the experience which 
is right before us. The Soviet Union in my 
opinion disintegrated because the biggest 
chunk, the Russian State was more than 
half in population and in area and the others 
were very small States. Similarly, in Yugo-
slavia, Serbia dominated the entire Yugo-
slavia and all the other States were ex-
tremely small compared to that. Therefore, 
I think, there is very good reason that we 
should try to re-organise our polity in a 
manner where though we cannot have 
absolute equality but we can have some 
degree of comparative equality among the 
various constituents of the Union. 

The other aspect is, we have adopted it 
as a na.tionall ideal the policy of decentrali-
sation and autonomy. Decaentralisation and 
autonomy, if they are practised in the right 
spirit and with sincerity and did not merely 
apply to Centre-State relations but to the 
relations between the State and the dis-
tricts, the relations between the district 
district and the blocks, and the relations 
between the blocks and th various gram 
panchayats, then perhaps the fair rate would 
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work. As it was pointed out here, there is 
vast disparity in the lev~f development. 
Even in small matters as was pointed out, in 
the construction of roads, in the location of 
local schools, in the establishment of the 
local health centre, in the alignment of the 
local power line and in the alignment of the 
local drainage system, there is an in-built 
discrimination and injustice and that cannot 
be cured under the present system at all. 
Unless you bring democracy, unless you 
bring decision-making power right down to 
the smaller level, it cannot be cured. There-
fore, I believe that there should be smaller 
states and there should be smaller districts. 
Within a smaller district, we should have 
manageable blocks and we should have 
gram panchayats with real powers trans-
ferred to them. Then only, we should be 
able to tackle this question of disparity in 
development. 

I would like to make one point. We are all 
conscious of the existing disparities and 
injustice. But I would like to say one thing in 
favour of the decision maker. Some of it 
m~y not be deliberate. I cannot accuse the 
decision makers of mala fide. Some of it 
arises from the very nature of the situation. 
How can a man sitting in Lucknow orforthat 
matter, a decision-maker sitting in patna 
understand the agony of the people in a far 
corner of Bihar, in the North or South of 
Bihar? It is impolisible. I once asked a U.P. 
Chief Minister: "~ou have got 60 districts. 
Can you recall the names of all the dis-
tricts?" And then I asked him, one other 
question: "The district officer is the key man 
there. He is the man on whom you depend 
if there is any crisis. Do you have any 
mental picture of the capacity and capabil-
ity of that man sitting out there? Can you 
possibly have it?" That applies not only to 
the Chief Minister but it applies to every 
Department head also. Can the Agriculture 
Minister analyse which agriculture officer is 
good; how good he is? It is impossible. But 
if you have got a smaller State in which you 
have about ten to fifteen districts and when 
an important programme or project is there, 
in the momring it self, the Minister con-
cerned can ring up all the 15 officers of the 

department and find out, check, monitor 
and control the progress of that project. 
That is what is done in Haryana. That is 
why, development is faster. That is why, 
bureaucracy is not careless. That is why, 
bureaucracy is always on its toe that the 
people's representatives and the Ministers 
concerned are always there to monitorthem 
and to control them. That is why, smaner 
States are developing faster than the big-
ger States. That is one good reason. 

The biggest States by not developing 
faster as the rest of the country are instead· 
of being an advantage to the country-
proving themselves to be a drag. If you take 
any parameter, the number of illiterates, 
the infant mortality rate, per capita income 
consumption of energy, the national aver-
age goes down not because of smaller 
State but because of the biggest State. The 
average per capita development level is 
much lower in the biggest States. There-
fore, there is no doubt at all, experiece has 
proved that if we have smaller State. our 
development would be fastf!r. It will be far 
more under the control of the people; it shall 
be closer to the people; it shall reflect the 
aspirations ofthe people; it shall respond to 
the people and it shall be answerable to the 
people. The people's representatives who 
are thete on behalf of the people would 
keep an eye and they would be able to exert 
themselves and to guide development in a 
more effective manner. 

Therefore, I feel that therecannot be 
any piecemeal soultion. I am not oppinioing 
Uttaranchal. I am one of the supporters of 
Uttaranchal. I have signed many petitions 
in favour of the creation of Uttarachanl. BUt 
I must laso say that every major State in the 
country has got regions which speak to us 
throur history, which speak to us through 
their sense of solidearity and through their' 
psycho-social unity. That is not an antithe-
sis to national unity. National unity must be 
based on this regional unity, on htis re-
gional solidarity. They cannot be divorced 
from each other and, therefore, when I hear 
of Avadh or Brijhhoomi or Bundelkhand or 
JharkhandorMagandha from where I come 
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and whose hisotry was the history of India 
for 500 years and when I hear of Mithila, 
these are all names which cannot be ig-
nored. For that matter, in Maharashra, 
Vidarbha; Marathwada, Konkan; even in 
small Kerala, there is the history Malabar. 
Even in Tamil Nadu, ther is a difference 
between Koramandal and the rest of Tamil 
Nadu and Madurai, the seat of a great 
empire. In Andhra Praesh, we have Telen-
gana and we have. These regions were not 
artificial froamtions They were historical 
formations and they had certain cultural 
identity. They had a certain built in human 
solidarity and development depends on 
tapping that sense of 
humanity,solidarity,that consciousness of 
community, the consciousness that we 
share our agonies and our triumphs and our 
difficuHies as one community and, there-
fore, unless it is a very small community, a 
macro community that must be fitted into 
this picture of decentralisation and unless 
these States must respond to the claims of 
history, human solidarity there cannot be 
any piecemeal solution.There has to be a 
National Consensus which should take into 
account all thesefactors of history, and 
geography, of language and culture, of the 
state of development and the various eco-
nomic factors that are there. 

When we think, for example, of Uttar 
Pradesh, we have Westem Uttar Pradesh 
which it has a built in socio-economic milieu 
and we have Eastem Uttar Pradesh, part of 
which is Bhojpur. Bhojpur was not only in 
Uttar Pradesh but also in Bihar. Why cannot 
there be a Bhojpur State? Why cannot 
Bhojpur have a status as a language just as 
Rajasthan claims a status of its own? Why 
cannot Bhojpur is have a common destiny 
as a constitute of this great Union of ours? 
Thus it may even require cutting across the 
present boundaries of the States, not merely 
reorganise a State but reorganise the map 
of India, cutting across the presnet bound-
ary lines. 

People have said about river waters 

Vananchal 
and boundaries. But the river waters havl-
always been there. The change in the politi 
cal N\ap of India will not affect the distribu 
tion rules. It depends upon our nationa 
wisdon that we frame the rules for thE 
exploitation of our river waters in a manner 
that both the upper riparian and the lower 
riparian gets a fair deal and that applies 
equally to all the States through which a 
particular river system passes and; 
therefore,that cannot possibly be cited as 
an argument against the idea of reorgani-
sation. 

SHRI RAJENDRA AGNIHOTRI 
(Jhansi): Pleas say something about Jhark· 
ahand. 

SHRI SYED SHAHABUDDIN: In the 
case of Jharkhand, I was listening very 
carefully to Shri Chitta Basu. There is a 
dichotomy in that situation. One aspect is 
the question of having a tribal State. There 
is no question at all that the tribal people 
have been exploited but it is my view that in 
the Jharkhand State, as is being claimed by 
the proponents of the Jharkhand move-
ment, the tribal people shall continue to be 
dominated and continue to be exploited by 
the non-tribals. 

I am totaify in favour of having a tribal 
majority State. Tribal majority districts, but 
added to that, tribal m~ority blocs which 
are contiguous, addento that the tribal 
majority panchayats which are contiguous, 
should form a State in which the tribal will 
see that he has come into his own, that he 
is the master of his soil, that he is running 
the State in his own interest, that he does 
not depend on any outsider or any non-
tribal element to come and show them the 
way, but it has to be a tribal unity. There-
fore, as far as Jharkhand is concemed, 
there is no such thing as a Jharkhand 
nationality. But there is something called 
tribal consciousness and that tribal con-
sciousness must be given expression in the 
form of a tribal majority State. But then 
comes the catch. It is not only a question of 
Bihar. In fact, Bihar has just two districts 
now which have got a tribal majority. The 
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real tribal districts now are in Orissa and in 
Madhya Pradesh and I think there has to be 
a meeting of mind at least among these 
three States, Madhya Pradesh, Bihar and 
Orissa in order to create a tribal majority 
State so that the tribal majority region which 
was divided by the British, some in Bihar, 
some in Orissa and some to Madhya 
Pradesh, can all be united and find a des-
tiny of its own. 

I feel that a States Reorganisation 
Commission is the need of the moment. It 
must be established before any further bit-
terness penetrates or permeates our polity. 
It should be given enough time. There is no 
hurry. It should be given a clear mandate. It 
should be given a clear set of criteria based 
on national consensus and then we should 
work out a new map of India based on 
equality and justice, to all our people and to 
all our regions and to all our cultures and to 
allourlanguages, taking, into consideration 
the question of administrative efficiency. 
the question of econom ic viability as well as 
the question of geographical contiguity. 

I believe that the Federation should 
consist of States of roughly uniform size, 
roughly 15 million to 25 million people, 
roughly 10 to 15 districts and, I am sure, if 
that comes about, the progress of the Union 
itself shall be much faster than it is so far 
because then it will tap the total energy of 
the masses which remain latent today and 
which has not yet flowered. 

SHRI A. CHARLES (Trivandrum): The 
Resolution before the House is forthe crea-
tion of new smaller States and, especially 
Uttaranchal, compriSing the hilly regions of 
Uttar Pradesh and the Adivasi belt of Bihar 
and Vanachal of Jharkhand State compris-
ing the tribal areas .. 

AN HON. MEMBER: Is it proper for a 
speaker who has just spoken to leave the 
House? I am on a point of order. (Interrup-
tions) 

SHRI A. CHARLES: Of Madhya 
Pradesh, Bihar, Orissa and West Bengal. 

(Interruptions) 

MR. CHAIRMAN: Order please. 

SHRI A. CHARLES: I do feel that the 
demand forthe creation of the above States 
deserves serious consideration. 

17A3 hrs 

[MR. DEPUTY SPEAKER In the ChaiT] 

However, it should not be forgotten that 
religion, caste, language, regionalism are 
very sensitive issues and any decisions 
taken on this issue shall pe taken after very 
careful consideration and after arriving at a 
consensus of all the political parties and 
especially the affected people of the con-
cerned area. 

I was closely listening to the speakers 
for the last one hour. One of the hon. 
Members, on the other side, was accusing 
the Congress for not forming these States 
and accused the Congress that even though 
the Congress was in power in several States, 
these regions were totally neglected. 

This is only to gain political advantage-
out of a sensitive issue. After all, we have 
paid much because of religious fundamen-
talism and the price we are paying today is 
that several parts of the country have been 
blasted. (Interruptions). Sir, this is the sad-
dest thing. Even within the House, some of 
the political parties cannot understand what 
the feelings of an ordinary layman of this 
country are. The Times of India, in its issue 
dated 11.02.93, has a small news item: "JD 
supports the formation of Uttarkhand". One 
small paragraph reads like this: 

" According to observers, the Janata 
Dal's announcement must be viewed 
in the context of its long term political 
strategy. The Janata Dal had no other 
option, as no party can survive in the 
region without supporting the cause of 
a separate hill State. Interestingly, 
during Mr. Singh's tenure as Prime 
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Minister, the Janata Oal had ignored 
the Uttarkhand issue." 

Sir, this is the political aspect of the issue 
which I have been trying to highlight and not 
that I am against the formation of the State. 
My frends on the other side unnecessarily 
need not worry abOl t it. 

We all know that always smaller units 
are very easy to administer. There is a 
beautiful book titled"Smali is beautiful", 
written by Hue Maker. They teach the ethos 
of Gandhi's rural India. So, we are all for 
fulfilling the hopes and aspirations of the 
people of the'tribal area, of small groups 
who have the same cultural and religious 
background. 

Sir, India is the largest democracy in the 
World. And our great success is that we 
were able to nourish and muture our unity in 
diversity. But now, the security and survival 
of the nation is being challenged. So, at this 
time, preserving the unity and integrity of 
the country is what is most needed. 

Sir, immediately after the independence, 
the greatest challenge orthe greatest prob-
lem that faced the country was; How the 
country could be consolidated? You know, 
there were more than 500 kingdoms and the 
real problem was how to consolidiate all 
these kingdoms under one central rule. And 
thanks to the wisdom and the leadership 
shown by our great leaders, that the whole 
country was consolidated and reorganiza-
tion of the States took place. 

Sir, it is true that language was the main 
basis of the reorganisation of the States in 
this Country. But, there were other factors 
also, such as historical, cultural, social and 
economical 

Kerala is an example. At the time, when 
we got independence in 1947, I come from 
T riva:1drum. It was the capital olthe T ravan-
core State. After a few years, the next neigh-
bouring State of Cochin, which was a sepa-

rate autonomous Kingdom was added to 
vavancore; 'and Travancore and Cochin 
were together for sometime. And thereafer, 
some parts of Madras, known as Malabar-
three revenue districts - were again added 
to this State, forming the preset Kerala 
State, on the basis of language. But quite 
unfortunately, Kanyakumari district which 
was culturally, emotionally, economically. 
tied to Kerala was separated on the basis of 
language and was given to Tamil Nadu. The 
cultural ties of Kanyakumari with Kerala is 
more than what it is with Tamil Nadu. So, the 
Keralites have teen demanding that Kan-
yakumari should be given back to Kerala 
again. 

1749 hrs. 

[MR. SPEKAER in the Chai~ 

I do not think whether any Tamil Nadu 
M.P., is here. But quite reasoningly, the 
people of Kanyakumari district are now 
demanding, saying that their ties are with 
Kerala and not with Tamil Nadu because in 
every nook and corner of the Kanyakuamri 
district, when you go and see, people there 
speak in Malayalam. They still know Malay-
alam Language. I was there, in charge of an 
election work in that district. 

SHRI MAN I SHANKAR AIYAR 
(Mayiladuturai): Will you permit me, Shri 
Charles? If this is the argument, then surely 
Oubai will become part of Kerala. 

SHRI A.CHARLES: Kindly excuse me. I 
am just voicing the aspirations of the people 
of my neighbouring State. If you have any 
objection, I am prepared to withdraw and I 
do not stand in your way and trouble you. I 
am just trying to convince you that there 
were factors other than language at the time 
of the reorganisation of the States. Now, we 
know that the Sarkaria Commission has 
gone into the full details of the Centre-State 
relations. I feel that at the time of independ-
ence, the need of the hour was a very strong 
CeMtre because our country was bom as a 
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new nation. I think, now the time has come 
when we have to have a rethinking on how 
the administration of every region has to be 
strengthened. 

Regional imbalance is the main cause of 
all the trouble of this country. Even within a 
State, as the previous speaker has said, 
there are many regions which are totally 
neglected. So, I request that the whole 
concept of the reorganisation of the State 
has to be re-examined and wherever pos-
sible, small State&, smaller units, autono-
mous regions shall have to be formed; and 
they should be given thl!democratic proc-
ess of administration. Their hopes and 
aspirations will have to be fulfilled. More 
autonomous, in the lowest level can only 
help the country to grow. That is the main 
policy of the present Government also in 
bringing forward the Panchayati Raj Bill. If 
the Panchayati Raj legislation is imple-
mented every part of our country, every 
citizen of this country will get an opportunity 
to get his demand fulfilled. 

Shri Inder jit has said that there can be 
different types of States; like Part A, Part B, 
Part C States, I am totally opposing that. 
There can be no discrimination after giving 
some power to the State. Every State, big or 
small, is equal; and I feal that there is a very 
strong case, as one of the front bench 
opposition Mernberwassaying, for creating 
more sates from UP and such other bigger 
stafes. On prinCiple I am for the creation of 
small States and I do support the spirit of the 
Pesolution. But I think, this is not the way, 
this is not the time to pass the Resolution 
and get two States born. On the other hand, 
unanimously the whole House can look into 
this question and can take a decision as to 
how many States can be newly formed, not 
only Uttaranchal and Vanachal. There are 
other smaller groups, tribal areas and cer-
tain regions which, geographically could not 
continue in the same States. So, a new 
attempt can be made for the total reorgan-
ision with the cocnept of a smaller States. 
With that view in mind, I request the hon. 
Member to withdraw the Resolution for the 
time being and let us join together. We will 

be with you for the formation of these twol 

States; we will be supporting you. But, have 
a largest view of the whole nation and let us 
come to a common understanding. Thank 
you. 

MAJ GEN. (RETD.) BHUWAN CHAN-
DRA KHANDURI (Garhwal): Mr. Speaker, 
Sir, I rise to support the Resolution for 
creating separate Vananchal and Uttaran-
chal States. An extensive discussion has 
already taken place on the issue and almost 
all the hon. Members have agreed that the 
demand is justified. Some of the hon. 
Members have laid some conditions and 
also given several suggestions. However, 
all of them have agreed that development 
has not taken place in these areas and 
injustice has been doen to them till this day. 
The foremost thing to think is why the need 
to make them spearhead State has arisen. 
Due to lack of time I would concentrate 
particularly' on Uttaranchal' though I do 
support the same demand with regard to 
'Vananhal' equally. 

The most important reason for it is the 
lack of development. What is the position of 
development in Uttaranchal region even 
after45 years of independence. Some of 
the hon. Members have touched this point 
and I would like to render more information 
in regard to it. At the time of independence 
the per capita income in the hilly areas of 
this region was among the first ten districts 
of other regions of the country and today 
after 45 years of independence the people 
of this area are the last in the list. This is the 
development that has taken place after 45 
years of independence. So far as the people 
living below the poverty line are concerned, 
more than 70 per cent of the total population 
of this area lives below poverty line even 
today. 

As regards to industry, seven out of the 
eight districts are 'Zero' industry areas. A 
few days back I had sought information to 
this effect from the Planning Commission. 
Seven districts are extremely backward from 
the point of view of industrial development. 
No industry has been set up in these dis-
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tricts even after 45 years of independence. 
What type of thinking is this? This attractks 
our attention towards the attitude in this 
country regarding the development policy 
being adopted in the country. 

So far as the problem of unemployment 
is concemed, the Government may not 
ealise that how serious the problem of 
unemployment is there Educated youth do 
not want to stay there in our hilly areas 
today. All of them have migrated to plains 
and wandering in search of job. Only the 
aged persons, women and children or the 
school going students are left. On the other 
side, it is an irony that more than half of the 
posts in schools, hospitals and other places 
are lying vacant. On one side there is wide-
spread unemployment whereas on the other 
side a large number of post are lying vacant. 
It is because of the fact that the life being 
tough in hilly and areas people do not want 
to go there. People show their will ingness 
to go there just to get the appointment but 
after remaining there for only three or four 
months they seek transfer from there on the 
pretext of illness or go ()n long leave. Today, 
the situation in the schools is critical. The 
working strength of the teachers in the col-
leges and schools there is less than 50 per 
cent. Similar situation prevails in other 
departments. The officers are posted to hilly 
areas on the basis of three P's till today Le. 
promotion, punishment and probation. 
Recently another 'P' has been added to it 
and that refers to 'Paisa'. People go to hills 
to earn money. They misuse the money 
allocated forthe development of those areas 
and become wealthy. The Government can 
well imagine to what extent resentment is 
prevailing among the pe.ople of that region. 

Sofar,asthe development is concerned, 
electricity water hospitals, schools and roads 
are in such a deplorable condition there that 
the Government cannot visualise the actual 
position without going to that area. The 
people of our constituency the place where 
Ganga and Yamuna flows - do not have 
even drinking water. The Government have 

Vananchal 
figures of the villages having facility of drink-
ing wafer but all these figures are fictitious. 
Pople do not get drinking water there. Aged 
persons, women and children have to fetch 
water throughout the day. 

18.00 hrs. 

They have to cover a distance of 4-5 
kms. in that hilly area that take the entire 
day. -Despite this they do not get adequate 
drinking water. As regards to electricity, 
very few villages are electrified and among 
those also most of the villages do not get 
proper supply. Bills prepared by computers 
are dispatched to them which are wrong or 
exaggerated. They get the supply only for 
half an hour and sometimes it is cut for 
weeks together. The condition of hospitals 
is "uch that it takes a complete day to reach 
a hospital. Sometimes the ailing or pregnant 
women die even before reaching the hospi-
tal. As regards to roads, projects hve been 
lying pending for which the Government has 
not given clearance forthe last 10-12 years. 
But there is no one to pay attention. Dueto 
lack of development the people have lost 
faith in the Government machinery. The 
problem of development of this region is 
somewhat different from that of other re-
gions due to the different topography, cli-
mate and the socio -economic conditions 
andcultureofthis area. Therefore, the people 
sitting in Lucknow and Delhi who make the 
policies for those areas cannot realise their 
problems. Just now, the hon Memberspeak-
ing priorto me stated that when the problem 
of drinking water is so acute there, then the 
officials should have ordered to install the 
hand-pumps in the hilly areas. A number of 
such schemes are prepared but the people 
of those areas feel sorrY-about the manner 
in which their problems are being dealt with 
and feel pity on the people who make such 
schemes. These things are creating feel-
ings of discontentment among their minds 
and strengthening their demand for a sepa-
rate State. 

My next submission is that as to why 
there is a demand for 'Uttaranchal' as a 
separate State. If we look at the map of India 
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there are separate States through out the 
Himalyan range from Jammu Kashmir to 
eastern region. Uttaranchal is the only 
exception. We any being with Jammu-Ka-
shmir. Himachal Pradesh, Sikkim, Assam 
and Nagaland and 'Seven sisters' have 
been made separate States. Then why 
discrimination with Uttaranchal only? Why 
'Uttaranchal' cannot be made a speparate 
State. It is justified by every aspect. Several 
hon. MemberS' of the House have opposed 
the idea on the plea that it would not be 
viable. It is a wrong propagada that it will not 
be viable to make it as a separate State. I 
would like to make two submissions. First, 
that which ever State have been made so 
far after independent no objection was raised 
regardingtheirviability. States were formed, 
their development toqk place and gradually 
they became viable. Uttaranchal as a sepa-
rate State is very much viable and we do 
have our resources. But they are being 
misused. As it has been pointed out with 
regard to ' Vanchal' there resources that 
region are being used at other places. We 
have human resource and an hon. Member 
belonging to our area has stated that a large 
number of people are in the army from our 
area and as the hon. Members know that 
after getting retired at early age a large 
numberof disciplined persons are rendered 
unemployed, their services are not being 
utilized. 

We are rich in forest wealth and benefits 
thereof ae being engaged by the enforce 
country even today. Not only forest wealth, 
we have medicinal herbs in abundance but 
hash have not been utilied till today be-
cause the people at Delhi and Lucknow do 
not have enough time to look into such 
matters. As regards water I have already 
submitted that the Ganga and Yamuna rives 
which originate from ou r area are providing 
waterto the whole of the country. It has the 
potential of setting up so many micro hydel 
schemes which can provide electricity not 
only to State but to many areas of the 
country but that has not been utilised upto 
now. Today nobody has adequate funds to 
invest there. There is largest potential of 
wind Energy in the region. If wind energy 

can be tapped properly in Uttranchal, it can 
remove the scarcity of energy in the entire 
country. 

But nobody has thought over it till date. 
We do not have time for these things. 
Similarly, the atmosphere is conducive for 
animal Lusbandry and agriculture. Forother 
things also the surroundings provide large 
scopes, high attitudes and a clean environ-
ment for setting up various other centres for 
the development of the area. 

Not only pilgrims but also tourists of 
various kinds visit out tourist spots. The 
area can be developed a lot forthis purpose. 
We do not have resource crunch. What we 
lack is will power which should be utilised 
properly and with a good intention. Today 
the Congress Party does not have good 
intentions. Its only intention is to exploit 
through its power. The Government wants 
to exploit as -easily as possible and take 
away the funds outside The local areas and 
it is not concerned for the necessities and 
development of local people. 

I will give only three examples of how 
Uttaranchal is suffering due to its not being 
declared a separate State. The first one is 
that the Planning Commission has fixed 
certain norms as to how much funds should 
be provided to Utlranchal and other hill-
areas. It has fixed norms to receive aids 
from the Planning Commission. The basis is 
65 percent population, 20 percent perform-
ance and 10 per cent of other things. On the 
basis of-these norms we should be given 
more than Rs. 400 crore, but we are given 
Rs. 180 crore only. When I raised this issue 
in the Parliament I was told that the amount 
of RS.180 crores is a just amount and the 
balance amount should be sought from the. 
State. The population of Himachal Pradesh 
is 51 lakh where as that of our State is 59 
lakh. But our State is allocates:! an amount of 
Rs. 180 crores Himachal Pradesh gets Rs. 
350 crore. 

This kind of injustice is being meted out 
to us only because ours is not a separate 
State and we are suffering economically for 
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this reason. 

The second issue is related to indus-
tries. Just now the hon. Minister of Finance 
stated in his Budget proposal that we was 
providing tax-holidays for five years for 
setting up new industries in backward ar-
eas. This has been stated by him in his 
speech. He has provided tax-holidays to 
new industrialists and entreprensures for 
five years in'the North-East, Jammu and 
Kashmir, Himachal Pradesh, Sikkim , Goa, 
the Union Territories of Andman and Noco-
bar, Dadra-Nagar Haveli, Daman-Diu, La-
kshadweep and Pondichery but there is no 
mention of Uttaranchal in it. met the hon. 
Ministerof Finance and asked him as to why 
he did not give concessions to us, because 
out of 8, 7 districts fall under zero industry 
area. Thereupon he said: 

MR. SPEAKER: You may continue next 
time please. 

MAJ. GEN (RETD.) BHUWAN CHAN-
DRA KHANDURI: Thank yo Sir. 

MR. SPEKAER: I have specially come to 
the Chair to make a special request to the 
hon. Members. We have seven Ordinances 
to be approved by the House. After that ,we 
would like to discuss the Railway Budget 
and then we would like to have general 
discusion the general Budget. Then, before 
31 March, we shall have to pass the Vote an 
Account. These ordinacnes are also time 
bound and I am told that they have to be 
passed before 4th April. We are not going to 
work from 1st April to 19th of April. We have 
time constraint. So, I have to request you to 
please cooperate in seeing that these 
Ordinances are passed. You can make 
speeches, but concise and very terse. At 
the same time, let us divide the time avaiblbe 
to all the Members together. Some Mem-
bers can speak on some subjects which are 
nearer and dearer to their heart's desire. 
and some others can speak on some other 
subjects. If we do this, it should be possible 
to finish the work. Unless we pass two or 

and Wild Life (Protection) Amen_d. Bill 
three Ordj~nces at least a day, when we 
next meet, we will not be able to complete 
the agenda. 

AN HON. MEMBER: Today? 

MR. SPEAKER: Not today of course. 
Today we will do something, There is is one 
Ordinance on Wildlife Protection. We may 
complete it today. 

So, please bear this in mind and coper-
ate. 

Mr. Bharagava please. 

18.10hrs. 

STATUTORY RESOLUTION RE. DISAP-
PROVAL OF THE WILD LIFE (PRO-

TECTEON-) AMENDMENT ORDINANCE 

AND 

WILD LIFE (PROTECTION) AMEND-
MENTBILL 

[T rans/ation] 

SHRI GIRIDHARI LAL BHARGAVA 
(Jaipur): I beg to move, " That this House 
disapproves of the Wild Life (Protection) 
Amendment Ordinance, 1993 (Ordinance 
No, 7 of 1993) promulgated by the Presi-
dent on the 2nd January, 1993". 

[English] 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND 
FOREST (SHRI KAMAL NATH): I beg to 
move, 

"That the Bill further to amend the Wild 
Life (Protection) Act, 1972, be taken into 
consideration. " 

Sir, the Bill has a very limited ambit and 
is aimed at facilitating adherence to the 
sitpulations laid down by this august House 
in terms of Section 38 H of the Wild Life 
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(Protection) Act, 1972 that no zoo will be should make a statement afte r all the speak-
operated without being recognised by the ers have finished their speeches. 
Central Zoo Authority established in terms 
of Section 38 A of the said Act. The wildlife 
(Protection) Amendment Act, 1991, had 
provided that all the zoos operating in the 
country on the date the relevant provisions 
came into force, could operate without 
econgnition for a period of 6 months. There-
after, only those zoos wiev had put in the 
application to the Central Zoo Authority for 
recognition could be allowed to operate till 
the rejection of the application. 

The said provisions of the Act came into 
effect on February 4, 1992. All the zoos 
were, therefore, expected to submit their 
application to the CZA before 4th August, 
1992. The rules for recognition of zoos 
which laid down the norms and standards 
of animal maintenance and format of appli-
cation etc. were finalised by the CZA only 
by August 4, 1992 and, therefore, the zoos 
could not submit the applications wihin the 
stipulated period laid down in the Wildlife 
(Protection) Amendment Act, 1991. To 
enable the zoos to submit their applications 
and not become illegal in terms of provi-
sions of the said Act, it was decided to 
extend the period for which the zoos could 
operate without recognition from 6 months 
to 18 months. 

:r rans/ation] 

SHRIGIRIDHARI LALBHARGAVA: Mr. 
Speaker, Sir, I am on a pOint of order, I 
should have been allowed to complete my 
speech and then the hon. Minister should 
have- started his speech. In my option it 
would have been better that we should 
have spoken together. 

MR. SPEAKER: Not like this 

SHRI KAMAL NATH: I have already 
finished half of my speech. 

SHRI GIR DHARI LAL BHARGAVA: I 
spoke about disapproval of the Motion. The 
Ordinance should be disapproved to elicit 
people's opinion on it and the hon. Minister 

MR. SPEAKER: You had to explain any 
this much is your Resolution as to why the 
Ordinance should not have been issued. 
You have done that. 

SHRIGIRDHARI LALBHARGAVA: No, 
Mr. Speaker, Sir, I have not done. 

MR. SPEAKER: The what did you do? 

SHRI GIR DHARI LAL BHARGAVA: I 
only made a submission that I was moving 
my Resolution. 

MR. SPEAKER: Ithoughtthatyou have 
finished your speech 

SHRI GIR DHARI LAL BHARGAV A: Mr. 
Speaker, Sir, it is not like this, How can I 
speak without your permission? 

MR. SPEAKER: I will give you time to 
speak. In a case of a Resolution, first you 
have to spell why you are moving the 
Resolution. Then you have to say that this 
law is not enough. The I will allot you time to 
speak. 

MR.SPEAKER: You should speak af-
terwards. Now, you continue. 

SHRI KAMAL NATH: In other words, 
the zoos have now to submit appncation to 
the Central Zoo Authority before August 4, 
1993 and can operate whout recognition 
and without submission of application upto 
this date. 

I am aware, Sir, ofthe observations that 
you havl? made in regard to issue reluctant 
to resort to this measure~ of enactment. 
However, in the present case since the 
Central Zoo Authority could not accept 
applications from zoos which in terms of the 
provisions of the Wildlife(Protection) 
Amendment Act, 1991 were operating with-
out legal sanction, it was imperative that the 
extension of the tim'e limit was brought into 
effect immediately and hence the enact-
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ment was made through an ordinance on 
October 23, 1992. 

Sir. a Bill to replace this ordinance was 
introduced in this august House on Novem-
ber 27, 1992. It could not, however, be 
taken up for consideration in the 5th Ses-
sion of the 10th Lok Sabha. 

Since the provisions of this ordinance 
were required to be continued, after the 
House were prorogued, an ordinance was 
issued on January 2, 1993. The present Bill 
seeks to replace the said ordinance. 

Sir,the question of wildlife conservation 
is very vast and different aspects of it are 
very basic to preservation of nature and 
eco-systems. Several aspects of this ques-
tion, including the serious depletion of our 
biological heritage and the continuing threat 
to wildlife from poaching and encroach-
ment and the difficulties experienced by 
people who are dependent on the forest for 
their daily needs have been raised by hon'ble 
Members on the floor of this House and by 
eminent conservationists, sociologists and 
voluntary workers outside. It would not. 
however, be appropriate or even practi-
cable to consider the question of wildlife 
conservation in all its aspects at this junc-
ture in the context of the present Bill which 
is under consideration of the House mainly 
because the ambit of the present Bill is 
ex'lremely limited and is only to meet a 
procedural technical requriement. 

I, would, therefore, not go into the gen-
eral question of wildlife cos nervation and 
conned to the House that the Bill to further 
amend the Wildlife (Protection) act 1972 
may kindly be taken into consideration. 

MR. SPEAKER: Motions moved: 

"That this House disapproves of the 
Wild Life (protection) Amendment Ordi-
nance, 1993 (Ordinance NO.7 of 1993) 
promulgated by the President on the 
2nd Jaurary~ 1993". 

"That the Bill further to ametld the Bill 
Life>{Protection) Act, 1972, be taken 
into consideration." 

MR. SPEAKER: Notices of amend· 
ments to the motion for consideration are 
given by certain hon. Members. 

[ Translation] 

SHRI GIRDHARI LAL BHARGAVA 
(Jaipur) Mr. Speaker, Sir, I beg to move: 

"That the Bill be circulated for the pur-
pose of electing opinion thereon by the 
17th August, 1993." (1) 

OR. RAMESH CHAND TOWER(Hapur): 
Mr. Speaker, Sir. I beg to move: 

"that the Bill be circulated tor the pur-
pose of eliciting opinion thereon by the 
18th August, 1993" 

(Interruptions) (12) 

SHRI GIRDHARI LAL BHARGAVA 
(Jaipur): Mr. Speaker, Sir. first of all it is a 
matter of happiness that hon. Minister Shri 
Kamal Nath has introduced this Bill in this 
House and with regard to the intention with 
which the Bill has been introduced I would 
like to submit that the Bill speaks of devel-
opment of national parks and sanctuaries 
and forthe sake of information I may tell you 
that there are fifty two national parks and 
three hundred and saventy two sanctuar-
ies. More than one lakh population has 
been livingwihin the jurisdiction of the eight-
een national parks and hundred sanctuar-
ies. A number of colonies exist inside the 
ten kilometer area of most of the national 
parks or sanctuaries. I would like to submit 
that the people who are living in the area of 
twenty out of 45 national parks and 128 
sanctuaries not only graze their cattle there 
but also have their houges and have their 
forest resources in the same area, they also 
have their problems related ",ith religious 
matter. I would like to know the steps pro-
posed to be taken by the Govemment in 
view of this amendment regarding the rights 



~ Ree. re. d#sppIotIIJJ PHALGUHI' 28, 1914 (SAKA)OntInance and WitI LiIe 426 
d WId Ute (ProM:fIon) AmMId. . (PtoIectIon) Amend. 8111 

. of the .pecipIe who ... residinO ~ the 
areas of national partes and u""tlUat'te8. Is 
the. Government allotting them alternative 
sits? How much cmp8IW8tion would be 
paid to the people whet had cosntructred 
their houses there?,G..Nemment has men-
tioned Nething,il'l thII regard. in this Bill 
although proyISions have been made for 
people IMpg in Ufban areas. Thoee people 
have thefr ancestral houses there: I would 
like to'SlIbmit that the Government should 
I!Mow them to live there and fix the resp0n-
sibility regarding the protectioD of forests 
and wild life. In that case, neither any out· 
sider should be given mines on Ieae nor 
land should be aUoHed to any pofitcatleader 
in sancturies. If due to some reas the 
Govememnt is unable to do so then the 
ancestral rights of the people living there 
should also be safeugarded. They have a 
right 10 live there, so Govemment should 
pay compensation to them. 

MR. SPEAKER: This is a very simple 
Bill. This Bill has been introduced with a 
motive to give an opportunity to get the 
names of those people registered whocoutd 
not do so before the stipulatedclo8ing date. 
Nothing more then that. 

English) 

There is just one clause. This is not like 
this. That is why we 8J8 notable to complete 
the busineass. ThIs amendment IIIIeIf re-
lates to just exten<ing the time, noItling 
mora than that. 

Translafion) 

SHRI G.RDHARI 1AL BHARGABVA: 
But I was making a humble request rega-
ding the problems of the people living in 
foreeta. 

MR.SPEAKER: If you would start a 
dllcllIIionlnauch~wewoWdnot 
be able to conclude the dIIcuuIon on the . 
WId III. or the EfwIRaNnenlBtl. Kindly 
My whe1Mr 1M time IImIlIftouid be • 
tIndId Or nat. 

SHRI GI~OHARllAL BHARGAVA: I 
would like to submit that defreeIation is 
going on oochecked. As • !MIt environ· 
rr:ent is not being protected and we are 
facing other problems. Further, def0resta-
tion 8houId be stopped and at the same 
time, the ancestral rights of the people 
living there shoukt aiso be safeguagreded. 

MR.SPEAKER: Ex(:use me, Mr. Bhar· 
gava, it has no connection with the BiU. 

. SHRtGIRDHARllAlBHARGAVA:Sir, 
I ani submitting In the same context. . 

[EngIifh) 

MR. SPEAKER: I am sorry to obstruct 
you. This is ju8t to extand the time. PIeaae 
understand this authrolty was created apd 
the applications had to be giv8()--iO the 
athority before the time; and th8t time hal 
expired; and they are exaending the tin:Ie; 
that iii all. y~ ant a wiry senior IAglslator. 

[ TransaIIIionJ 

SHRI G.RIDHARILAl.. BHARAGAVA: 
Sir, I obey your order and woukt conclude 
wthdn two minutes. My submie8ion is this 
that If Iht PMMflIlrand of defof88Iatlon 
goea ta'NIbated, tfW1 nefther the .. wiU be 
any raInfafI not we would be able to check 
~. When there are no foNIta, there 
~ be no tor.t ....... So • is V8rY, 
•••• ntillioencourageplallllltion end chick 
~ In t..-y ...... My reqeust to 
the hen ........... ,. •• arty when thent 
are fOntata, thlM-..MI#J be riv8rs then 
'Kamala' (loIue) '\ouw bloom and Ka-. 
maJ8Ilth J is our MInIeter. Thefafore, the 
blooming of 'Kamal' would be eymboIic of 
the~ofBJP. Ultimatetythetor.ts 
have direct telation wtltI .. fb..sta Wfth 
riYer, rIVets with the IotuI and lotus wiIh 
&lP. 

I woukIlike to urge the Gowmmentthlll 
the presneI trend of deforHttaIion IhouId 
bestq:lpeOendthe~cI""'" 
88IOCiatedwilh the..aun. ........ 
be ...aMId. TheM peopIt·1houIIt be .... 
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lowed to live there so that the environment 
is protected and sancturies are property 
developed. I hope the hon. Minister would 
pay attention towards this fact. In view of 
paucity of time, with these words, I conlude .. 
( Interruptions) 

MR. SPEAKER: It has got only so much 
part .. 

SHRI MOHAN SINGH (Doria): Sir, we 
are in a mood to pass it. 

SHRI GIRDHARI LAL BHARGAVA: Mr. 
Speaker, Sir, first of all, I would express my 
views on the amendment, then other 
Members of my 'party would speak. 

MR.SPEAKER: No, today no 'One is 
going to speak. 

Please understand, I would have al-
lowted you to speak but we have to pass 
seven ordinances, then we have to discuss 
Railway Budgert also. General Budget has 
to be passed and on31 st March, 1993 vote 
on account is also to be given otherwise 
functioing of the Govemment would be in 
jeopardy .. (interruptions) 

[English] 

MR. SPEAKER: The question is: 

.. That this House disapproves of the 
Wild Life (Protection) Amendment Ordi-
nance, 1993 (Ordinance No.7 of 1993) 
promulgated by the President on the 
2nd January, 1993." 

The Motion was negatived 

MR. SPEAKER: Now there are amend-
ments to consideration motion. I am putting 
Amendment No.1 moved by Shri Girdhari 
Lal Bhargava to the vote of the House. 

Amendment No r was put and negatived 

MR.SPEAKER: Now I put Amendment 
No. 12 to the consideration motion moved 

by Shri Ramesh Chand Tomar, to the vote 
of the House. 

Amendment No 12 was put and nega-
tived. 

MR: SPEAKER: The question is: 

"That the Bill furtherto amend the Wild 
Life (Protection) Act, 1972 be taken 
into consideration." 

The Motion was adopted 

MR. SPEAKER: Now the House will 
take clause by clause consideration of the 
Bill. 

The question is: 

" That clauses 2 and 3 stand part of the 
Bill 

The Motion was adopted. 

Clauses 2 and 3 were added to the Bill. 

MR. SPAKER: The qustion is: 

"That clauses, 1, the Encting Formula 
and the long title stand part of the BilL" 

The motion was adopted 

Clause 1, the Enacting Formula and 
the Long Title were added to the Bill . 

[Translation] 

SHRIGIRDHARILALBHARGAVA:Mr. 
Speaker, Sir, this was the last listed Biltfor 
today. 

MR. SPEAKER: All right, this was the 
last listed Bill for today, please protect our 
rights .. 

( Interruptions) 

SHRI KAMAL NATH: I beg to move: 

"That the Bill be passed. 
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MR. SPEKER: The question is: 

"That the Bill be passed." 

'The Motion was adopted. 

MR. SPEAKER: Now we take upnext 
item. 

I Translation] 

SHRI GIRDHARI LAL BHARGAVA: Mr. 
Speaker, Sir. please safeguard and rights. 
You had saidthattoday only this Bill is to be 
taken up. Other Bills would be taken up on 
Monday. So kindly adjoum the Hosue till' 
Monday. 

MR. SPEAKER: Please understand, 
there are very small Bills and seven or-
dinacnes only. 

SHRIGIRDHARILALBHARGAVA:Mr. 
Speaker, Sir, I appreciate your concem in 
this regard. Please do not take up further 
business and adjoum the Housetill11 A.M. 
on Monday. 

MR. SPEAKER: Please Mr. Bhargava, 
we can take one more Bill. 

SHRI GIRIDHARI LAL BHARGAVA: Mr. 
Speaker, Sir, you said that next Bill would be 
taken up on Monday. You are the protector 
of our rights. I would request you that no 
more Bill should be taken up today and the 
House should -be adjourned till 

Monday .. ( Intem.Jptions) 

MR. SPEAKER: You are not understand-
ing what I am saying. If you say, i will adjourn 
the House. Please understand thatthere are 
so many other Bills. 

[ Translation] 

SHRI GIRIDHARI LALBHARGAVA: You 
yourself had stated that today only Wild life 
BiU .would be taken up 

[English] 

MR. SPEAKER: He is not understanding 
what I am saying. 

[ Translation] 

SHRI GIRIDHARI.LAL BHARGAVA: 
Please understand, we would do it on Mon-
day. 

MR. SPEAKER: All right, we would do it 
on Monday. 

[Enlish] 

The House stands adjourned to meet 
again on Monday, the 22 March, 1993 at 
11.00 hrs. 

18.31 hrs. 

The Lok Sabha then adhjoumed till 
Eleven of the Clock on Monday, the 22nd 

March, 19931Chaitra 1, 1915(Saka) 
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